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LOK SAY HA DEBATES 

LOK SABHA 

ThurSMY, the 17th August, 1961 
Sravana 26. 1883 (Saka). 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair]. 

ORAL ANSWERS TO QUESTIONS 
Blndustan Shipyard at VisakhapatDam 

+ 
rShri Yadav Narayan Jadhav: 

*567. ~ Shrimati IDa Palchoudhurl: 
L Shri Warlor: 

Will the Minister of Transport and 
(JommUDicatiODs be pleased to state: 

(a) whether it is a fact that the 
Government has purchased the shares 
of the Hindustan Shipyard at Visakha-
patnam; 

(b) if so, what price was paid for. 
these shares; and 

(c) whether Government propose to 
create a corporation to administer this 
Shipyard? 

MlDIster of State In the Ministry of 
Traasport and CommaalcatlODS (Shri 
Raj Bahadllr): (a) Yes. 

(b) 80.38 lakhs for shares of the face 
value of Rs. 104.25 lakhs. 

(c) No. The Hindustan Shipyard Ltd. 
will continUe to administer it. 

Shri Yadav Narayan Jadhav: May I 
know whether the activities of the 
Hindustan ShipYlI!'d at Visakhapatnam 
will be increased henceforth now that 
the Government have purchased the 
IIhares? 
875 (Ai) LSD-I. 

2572 

8hri Raj Bahadar: The shipyard has 
got its own plan and programme of 
work. It proceeds according to that. 
Il'h.e fact that Scindhia shares have 
been acquired now would not make 
much dilference in their programme. 

8hri Indrajit Gupta: As a result of 
the Government taking over the 
shares, is there any possibility of the 
prices of the ships being lowered, 
becauSe that is the main complaint of 
ihe consumers? 

8hrl Raj Bahadar: The prices of the 
ships constructed in a yard depend 
upon very many factors, one of them 
being how many of the components 
and what part of the materials do we 
import from abroad and also whether 
the machinery, the equipment, the 
accessories and engines are manu-
factured in the country or not. In all 
these matters, we have to depend to a 
very large extent on imports from 
abroad, till we are able to build up 
industries fOr manufacturing diesel 
engines and also the required type of 
steel, plates, accessories, implements, 
etc. our cost may be comparatively 
high. It is our elfort to bring it 
down. 

8hrl Yadav Narayan Jadhav: May I 
know whether any special elforts 
would be made to train more people 
in this art, especially because there is 
shortage of such trained personnel at 
Visakhapatnam? 

Mr. 8peaker: I am not going to 
allow this question. The main question 
simply is whether there is any pro-
posal to purchase the other shares. I 
cannot enlarge the scope of the ques-

. tion and allow supplementaries about 
working, general administration etc. I 
am prepared to allow any hon. 
Member who wants to confine himself 
to the letter of this questlon. 
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Pandit D. N. Tiwari: May I know
whether the purchasing of shares by 
Government has resulted, in any app-
reciable improvement in the working 
of the shipyard and if n°t what was 
the use of purchasing it?

Mr. Speaker: The hon. Minister need
not answer this. There is no end to 
these questions. One question comes in 
and then hon. Members put supple- 
mentaries ranging from the beginning 
to the end. I ought not to cast asper-
sions on hon. Members. But once Sir 
Walter Scott said, he wrote 18 volumes 
on the reign of Napoleon, but if he 
had had more time, he would have 
written only one volume. Therefore if 
hon. Members go through it and note 
down on their order paper what they 
have to put, the questions will be less 
in number.

Pandit D. N. Tiwari: I wanted to
know whether the purchase of shares 
by the Government has resulted in any 
improvement in the working of the 
shipyard.

Mr. Speaker: That has nothing to do
with it.

Shri Tridib Kumar Ghaudhuri: May
I know whether these shares were pur-
chased at market value, par value or 
whether any tribunal arbitrator was 
appointed to fix the price?

Shri Raj Bahadur: The evaluation
of the shares was done by two experts 
of the Finance Ministry, who went into 
the entire question of their value. In 
fact, we have paid only about Rs. 80 
lakhs for shares with a face value of 
over Rs, 104 lakhs.
Capsizing of an Engine and a Bogey

+

f
Shri Khushwaqt Rai:
Shri P. C. Borooah:

Shri Assar:
' • 'j Shri Subiman Ghose:

Shri P. G. Deb:
Maharajkumar Vijaya Ananda:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that on the 
14th May, 1961 the engine and a bogey 

of;

(b) if so, the cause of this accident; 
and

(c) the number of passengers who 
lost their lives or were injured as a 
result of this accident?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes.

(b) According to the Provisional 
findings of the Government Inspector 
of Railways, the accident was due to 
Mechanical failure.

(c) Casualties were:—
Killed — One.
Injured (minor) — Seven.

•• wr *if sin wm
f sfr h t  frrr vr 

?rrf feTT ?
Mr. Speaker: The hon. Minister need

not answer this question. It does not 
arise out of this.

Shri Khushwaqt Rai: It arises out of 
this.

Mr. Speaker: Why did he reserve 
this thing for the supplementary? If
he had put this question the hon.
Minister would have come prepared. 
The main question is whether there 
was any serious injury and he has
answered it. I am not going to allow 
this question. Merely because an acci-
dent occurs, there are thousand ques- fi 
tions which are relevant to be put— 
why did it capsize? Was there sabot-
age? What about compensation? There 
are thousand questions which are re-
levant but he asks about compensation.
Do you mean to say that they will
keep quiet? If other injured persons 
get compensation, these people also
will get.

Shri Kushwaqt Rai: We should know I
what happened. ft

Mr. Speaker: This is not relevant. ■
Thousand questions can be put—re- I
garding the failure of a train—Was it I  
examined? Why was it allowed to go I  
on the track? Was the track bad? I  
Instead of addressing oneself to all I  
these questions, the hon. Member I  
leaves them away and asks about com- I
pensation. They will certainly pay I  
compensation according to the rules. I
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Shri Tridib K um ar Chaudhuri: The
hon. Minister just said tha t this acci-
dent was due to mechanical failure. 
May I know w hether any enquiry has 
been made and w hether Governm ent 
have satisfied themselves when the 
train started tha t the engine and the 
bogeys were all right? May I also 
know w hether the reports of the  Train 
Examiners have been found to be all 
right or w hether the engine and the 
train were allowed to  proceed w ith 
certain mechanical failure?

Shri S. V. Ramaswamy: It does not 
look as if the engine started w ith any 
mechanical defect. Anyhow, it  is a 
matter for enquiry. The report of the 
Inspector of Railways says:

“After considering the evidence, 
it is seen tha t one wheel of the 
engine of the tra in  came off and 
travelled in a derailed condition 
until it encountered the facing 
points. . . ” etc.

The question is being pursued w he-
ther it w ent in tha t condition from the 
starting point.

Mr. Speaker: If a sim ilar thing 
happens in  an aeroplane, w hat will 
happen? Merely because it runs on 
rails, was it not inspected? Was it not 
examined before it  was put on the 
track? How can suddenly one piece go 
away from  another piece?

Shri S. V. Ramaswamy: Inspection
is done before the tra in  starts. But 
while in motion while travelling, 
something can happen.

Mr. Speaker: How can it suddenly 
happen? It is surprising.

Shri Tridib K um ar Chaudhuri: I
asked one specific point. There are t'ae 
TAXRs. i.e. tra in  examiners. I w ant to 
know w hether the ir report has been 
called for when the tra in  started.

Shri S. V. Ramaswamy: They have 
nothing to do wi+h the loco. This is 
done by the m echanical staff.

Shri Tridib K um ar Chaudhuri:
Train examiners are mechanically qua-
lified persons.

Mr. Speaker: The m ain point is, was 
it examined before it was pu t on the 
rails tha t day and if so w hat does the 
report say? If it is not examined, does 
it happen th a t they take  it for granted 
that it  is all right? W hat are the p re-
cautions taken?

Shri S. V. Ramaswamy: The engines 
are examined and put on the track 
after they are checked up. T hat is the 
usual thing.

Mr. Speaker: Is there any such re -
port so far as this is concerned?

Shri S. V. Ramaswamy: I require 
notice.

Mr. Speaker: Why has he not come 
prepared? This is a relevant question. 
I incurred the displeasure of tw o hon. 
Members here by saying that the ques-
tions they put w ere not relevant. But 
equally the hon. M inister should also 
be ready to answer w hatever is re le-
vant.

Shri Vajpayee: May I know w hether 
this mechanical failure was due to any 
dereliction of duty on the part of any 
railw ay employee? Has any enquiry 
been made into this?

Shri S. V. Ramaswamy: All th a t w ill 
be enquired into.

Shri Kalika Singh: May I know
w hether this engine also was one of 
the engines which had become over-
aged and could not be replaced?

The M inister of Railways (Shri Jag- 
jivan Ram ): There is some confusion 
in the mind of the hon. M ember aoout 
the word ‘over-age’. “Over-aged” does 
not necessarily mean th a t the  engine 
had been condemned. I w ill refer the 
hon. Member to two words: over-aged 
and condemned. There is an age-limit 
fixed for railw ay engines.

An Hon. Member: W hat is it?
Shri Jagjivan Ram: It may be 30

years 40 years or even 45 years. But 
even after the  expiry of that period 
if the engine is found in good condition 
it is used. Only after it has become 
unusable it is condemned and it is not 
used. So we are using quite a num ber 
of over-aged engines.
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Heart FoandatiOll in India 

+ .. I 
.589 f Shri Shree Narayan Das: 

.\ Slui Radha Raman: 

Will the Minister of Health be 
pleased to state: 

(a) whether there is any Heart 
Foundation established in India 01' IS 
proposed to be established in the near 
future tor conducting research in hE'art 
diseases; 

(b) if so, the precise nature of its 
constitution and the manner of its 
functioning; 

(c) whether the Government of 
India have in any way taken interest 
in its establishment; and 

(d) if so, the nature of their parti-
cipation? 

The MiDis&er of Health (8hri Kar-
marlEar): (a) The Government of India 
understand that an Indian Heart ~'oun
dation is being established for con-
ducting researeb in heart diseases. 

(b) The Foundation is expected to 
be registered shortly under the Indian 
Companies Act. 

(c) and (d). The Government of 
India have not been approached so far 
for any assistance. 

Shri Shree Narayan Das: What are 
the important aspects of this scheme, 
and may I also know whether this 
scheme has been sponsored by some 
private agency? 

Shri Karmarkar: Private agency 
means people who are in the employ 
of the Government, outside the em-
ploy of the government-private means 
non-governmental. 

~~~mm: ;mliw.r 
~ifll;~~i't~1Jin" 
\'I1If.t 'liT SI1«'if ~ t flI; ~ it 
;;j)~t~;tf~~~t 
.m:mN..r~~~~;;rR~~ 

~;tf~~~t,~;m 
;mvr t? 

-it ~~ : ilJi ~i(T>: ~ m 
crr.ff 'Il[ mr ij ~OjT 'if a- ;r@ gt t flI; 
'3!Tf~~ I ~~IJin"~ 
<'f1l<IT t flI; ~ ~~ ifl<it ~ {lim rn 
~~itllT~$rm'li~ 
~ ~ '3'fit ~ mn-;;r m.: l!li <i;~ 
ttn~~~~m'Trn 
~~;;fmrif;~~~ I 

Mr. Speaker: Order, order. Even 
here we are straying away from the 
question. The main question is not 
how to control the heart disease. The 
question is whether a particular insti-
tution is being registered, whether it 
is a private one or a public one 
etc. It can be asked, why not Gov-
ernment itself do so. Hon. Members 
ask about the heart disease. The hon. 
Minister explained on a previous 
occasion that nobody is in a position 
to say whether it is due to stresses, 
strains and so on. What is the use of 
repeating the same question catching 
hold of some other question? Unless 
hon. Members are able to confine 
themselves to the original question 
and make their supplementaries 
absolutely relevant I am not going to 
allow all kinds of supplementaries. 

-it '1"0 ","0 ~: ll;;rAiIT~ 

~ flI;;m l~ ¢ ~;tf ~~ 
~ '1m 'liT '1'; T~i <:11TT'iT ~ flI; ~ 
flI; ~ ~ i't ~ 'IT flI; ~ 
~ 1fPIT it ~qfu 'liT 'liT ~ 
~ ~ m- oi'mr 'I>"t m;r 'fit ilmu ~ 
-mtT t, m-~ '1m t m if "11[ ;m if(i" 
~~if~,.;r~? 

Mr. Speaker: About vanaspati, I 
am .not going to allow. 

Shrl Karmarkar: That has nothinl: 
to do with this. This question relates 
to the heart foundation and the fung-
tion of sueh a foundation. r said thal 
it was to conduct researches Into 
heart diseases including the question 
of prevalence of heart disea.c. 'fila 
hon. Member·· is trying to draw me 
into something which is not releYaiR 
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to the heart fooodation. But as to 
the effects of vanaspati vis-a-vis heart 
disease with your pennission Sir, I 
would ;;'y that in the opinion ~f heart 
specialists of USA and other places 
too much eating of any type of fat 
is a condition that might lead to heart 
disease. 

1Iil'~~:;m1l~~ 

~ ~ .m m ~ ~ ~ 'Ift~ 
~'R~~~~m~; 

~ it ~ '1ft ml'!OfT it oM! 
~~~~~? 

Ilil' ~~:~ ~i ~:u:'t' 
mm~ffi~~~1 

.roffi~~~~~:~ 
'f I ~ 1!'T;;[~T 't>T 'fiI"Im ~r 'R ~ 
ill ~ #l~lf<'l«(1 '1ft ~ ~ \le'lf~q~I'" 
~~~~litmm~~~T 
~ ~«it ~ 1IiT "Rf g~ I ~ ~~ 
'R~~I""'~~~itiTl'rWrr 
~~~~R!fQ:m 
~~~~~ ~r~ 
~~m~1IT~TI 

8IIrI. S. C. 8amaDta: May I know 
whether the kinds of researches that 
are proposed to be carried on in this 
foundation are at present being car-
ried on in any institute in India? 

Shri Karmarkar: Yes, Sir, for 
instance, the prevalence of heart dis-
ease was a subject of research by 
one of our distinguished professors, 
Dr. Padmavati of the Lady Hardinge 
Medical College and she has done 
good work in that matter. At 
di1!erent places also different types of 
researches are being conducted. The 
idea of having the foundation is to 
canaliae all efforts in this direction so 
that possibly with the co-operation of 
Govemment we may be able to achieve 
better results in respect of the study 
of heart disease both In respect of in-
cidence as also In I'eSpeCt of treatment. 

AvailabiUty of Water in Rajasthan 

+ r Shrl Nek Ram Neci: 
'571. ~ Shri Ram KrishaD Gupta: 

L Shri Raghunath Singh: 

Will the Ministet- of FOOd IUId Acri-
culture be pleased to refer to the 
reply given to Starred Question No. 
978 on the 19th December 1960 and 
state: 

(a) whether any estimate has been 
made of underground water in arid 
zone of Rajasthan; and 

(b) if so, the details thereof? 

The Deputy Minister of ApiMlliUre 
(Sbri M. V. Krislmappa): (a) and 
(b). It is not possible to make an 
assessment just yet, as exploration is 
stilI in progress. Of the area explored, 
Jaisalmer seems to be promising. The 
geologists have, however, recommend-
ed the drilUng of 18 more sites, in 
order to demarcate the productive 
zone. These will be in addition to the 
15 sites already drilled, and 10 fltes 
now being drilled around Chandan. 

Ilil' ~~: 'If ~;;n''f''IT 
~ ~ f4; li~ ~ i;j'f Sf ~ ,,~ 
(1~ ~if.t; "'ill ~ ~~~;r{ 
~ Ilffif ~r.nfif;fOl' ~ liT ..,.~'T ? 
Sbri M. V. Krislmappa: It takes 

some time, Sir, to establish the water 
availability. In a stUdy of underground 
water movement one cannot come to 
immediate decisions. We have to study 
the data. The geologists and hydrolo-
gists are studying it, and after that 
study a decision will be arrived at. 

Sbri~: May I kn:lI.v the 
amount spent on this scheme up to 
now? 

Sbri M. V. KrishDappa: It is a part 
of the big exploratory tube-well pro-
ject under the TCM and Government 
of India collaboration. The whole 
scheme has been worked Ollt. If the 
hon. Member wants the entire COSt of 
the scheme I am prepared to j{ive the 
infonnation but I 'would request the 
hon. Member to table a separate ques-
tion. 
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Shri Barish Chandra Mathur: May I 
know if the hon. Minister i::; aware 
that we have got an autonomous 
underground water board in Rajas-
than; if so how the work of that board 
and the activities of the Central Gov-
ernment are co-ordinated for a 
common programme in this regard? 

Shri M. V. Krislmappa: The autono-
mous underground water board of 
Rajasthan and our exploratory tube-
well project completely co-ordinate 
their work and it is only on their ad-
vice that we take up the work. The 
exploration part of the work is done 'Jy 
our exploratory tubewell project of the 
Government of India and production 
wells are dug by that organisation in 
Rajasthan. 

Shri RaghVDath Singh: May I know 
what happened to Pani Maharaj whose 
services were employed by the Cent-
ral Government of India and money 
spent on him? 

Mr. Speaker: He disappeared long 
ago. 

·Shri M. V Krishnappa: When Shri 
Kidwai cam~ he dismissed the Pani-
·wala Maharaj. 

Shri Kasliwal: We understand from 
the .answer given by the hon. Minister 
that 15 units of tubewells aore working 
satisfactorily and ten are 110t. May I 
know whether these 15 units are wor-
king sa tisfactoriIy, because it is found 
that there is an underground river 
flowing in .TaisaImer where the ten 
wells are not working properly? 

Shri M. V. KrishDappa: My answer 
was not that these 15 units are work-
ing successfully. I said that as part of 

. the exploratory work the first project 
was to dig 15 tubewells in 15 places 
conjined to six districts of Rajas~han
Jod,hpur, Bikaner etc. Out of these 
districts Chandan which the hon. 
Membei refers to: seems to be '''I!ry 
very successful. We took up ten more 
wells in Jllisalmer District and they 
seem to be· successful. The under· 
eround river mieht be running there, 

but it is too early ta st'M@rl ~, 
about it. ' ,,·:.:.'i9 <.rtt 

;-··,,,,,,,;h 
Shri Barish Chandm,lIIailaW .. o14&J, I 

know if the hon. Minister can· gW~ 
even a broad idea of the at;ea$ w~fe 
he thinks. there is a possiQijil;y pf 
underground water being foJ,lqsl ".jn 
abundance, particularly in Barmer 
area? 

Shri M. V. Krislmappa: It Is for the 
geologists and the' hydrologists to c6me 
to a ft;nal decision but as a -layman 
with little experience I can say that 
.T aisalmer district seems .to be full of 
potentialities because out of ten -wells 
there eight are successful whereas in 
other areas not even one is successful. 

Shri Barish Chandra Mathnr: I 
wanted to know the . !ibn, Lleputy 
Minister's personal views. 

Mr. Speaker: The hon. Minister says, 
please wait and see the report of the 
experts. What is the meaning of asking 
him, The hon. Deputy Minister does 
not come from .Taisalmer. The hon. 
Member comes from Rajasthan. Why 
should he ask some other person? 

Shri Barish Chandra Mathur: I do 
not want his personal opinion. I know 
much more than the hon. MiniSter. 
That is correct. But I thought ... , 

Shri M. V. Krishnappa: I would re-
quest him to wait for the experts' re-
port. 

Train Robbery near Kanpar 

+ 
[Shri BJshwana1h Roy: J 8hr! P. G. Deb: 

Shri S. A. Mehdi: 
*571. ") Shri Narayanankutty MeDon: lMaharajkllJDlU' Vijaya 

ADaDda: 
Will the Minister of RaHwaYII be 

pleased to state: 
(a) whether there was a train rOb-

bery in a running train near Kanpur 
on the 21st May, 1961; and 

(b) if so, the stePs tal!;en by the Rail-
way to RlTest the culprits? 

'!'he Deputy MIllIlIter 01 RaUwqll 
(Slui S. V. Bamallwamy): (a) Yes Sir. 
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(b) Vigorous police investigations 
are afoot to work out this case. and 
several raids have since been made on 
the active criminals 'of the area, !is a 
result of which one person has so far 
been arrested. 

Shri Bishwanath Roy: May I know 
whether there was any loss of life in 
this case? 

Mr. Speaker: There was no loss of 
life. 

Shri Bishwanath Roy: May I know 
whether any special steps have been 
taken to prevent a recurrence of this? 

Shrl S. V. Ramaswamy: Normally 
every precaution is taken. This is an 
exceptional case where four "persons 
boarded the train and attacked the 
passengers. 

Shrl Hem Barua: In view of the 
fact that the hon. Deputy Minister 
has stated that one person has been 
apprehended and he has since been 
arrested, may I know whether infor-
mation leading to the arrest of the 
other three persons, who were in the 
gang, could be obtained from the 
person arrested? 

Shri S. V. Ramaswamy: The mat-
ter is still under police investigation. 

Shrl Tangamani: May I know 
whether any of the pr(}perties taken 
away by the accused persons have 
been rec(}vered from the person who 
was arrested? 

Shrl S. V. Ramaswamy: Nothing has 
been recovered so far. 

.n I'Imr ~ : 'flIT lP'!IT ~ ~ 
~it~<rnrm-(tfo1;~~ 
1111"')l1:lill<I ~ oiR it ~ ~ 'lIT ~ 
fuwr t, fi;mif '1'RR: ~ ~ IIit ~
ftnrt ,,",f ~ ~, ~ tii ~ ~ 
lIiT ~ fiI;qy ~ , ? ~ 'flIT qylf m: 
~~~~I!:"rn~~~ 
.;tr ~ ~ ~ mN DIfimiT lilt 'Itt ? 

m 100 (15ft ~ ~;If) : 
~ij- lfi1f<'l'T if ~ ~ ~ mtfi t f.ti 
&F(t~~'W~~~~ 
<iro m "'~, ffi rn ~ ~ ~ 
ij;~~~~fo1;qrom~~ 
~ <rR it CiW 'liT{ itm ~ ~ ;;mIT 
~, ffi ~ m it 'flIT fifillT ;;rW, ~ ~ 
~it'fIIT~~~~,~~ 
~t 1 ~~ij- ~furr if, ~ ~ 
it;;fr ~ 1i ~ ~ ~~ ~ ~ ~ 
~ .~, ~ ~ W:~ 1Iit~ 
<'Iifi-~~~~'R~~ (;;rtf 

~~IIit~~~,ffil!:1f~ 
S!R'f IIit ~ 'lIT ElfR ~ ~ m;ti-

m~~,~~~ii;;f"';;r<fi 
~ ~;r~, ;a;:r ~.~ tlllf ~ 
~~~I 

Mr. Speaker: It is a general ques-
ti(}n that has been coming up quite 
frequently. The hon. Member may 
ask for details ~s t(} whllt happened 
in this case and what gerwrlil safety 
measures' have been taken. 

111'''0 l'\'To fm': ~~'l" 
~ it ~'Ii ~ f.Nq 'R: 3I<mr 
6T<'!T~ 1li'~~~~fo1;~ 
mlf it <:l\ili ~ ~ ~ IIit ~ 
it m<ffit ~ ~ t lff ~, ~ 
~ it ~ '!if 'IiroIf ~ t f.ti 
<:l\ili~IIit~~~~ 
~~tlli'~~ ~ ~ fo1; 
~mit~'fIITlRitm~t I 

.n """"" '(1'f : ;;it m ~ ~ 
mr~, ~<:l\ili~~(\"~t 1 
~1Iit~~~ ~'IiIlf'IiWt I 
;;rtf~~~~iIrnKf~ ~,ffi 
~lfI!:Tl!:1f'ti't~~~~ 
~ t I ~ 1\4d\~_1i\ m ~ ~ 
IiiW ~t I ~it~~1jif 
~~~t ~~ 
~1tit~tl 
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Shri Balakrishnan: May I know 
whether the passengers who have lost 
their prop!rty in the robbery are 
p'ltitled to any compensation from 
the Railway Board? 

Mr. Speaker: First of all, let the 
robbers be detected. Then we can 
come to compensation. 

Gastro Enteritis in Delhi 

+ r Shri D. C. Sharma: 
Shri Naval Prabhakar: 

*571. ~ Shri M. L. Dwivedi: 
I Shri Bam KrishaD. Gupta: 
l Shri Chuni Lal: 

Will the Minister of Health be 
pleased to state: 

(a) whether it is a fact that Gastro 
Enteritis spread in an epidemic form 
in Delhi during this summer; 

(b) if so, the details of the steps 
taken by Government to check the 
same; and 

(C) the number of deaths dUe to this 
disease during the last six months? 

The Mbdster of Health (Shrl Kar-
.. arkar): (a)" No, Sir. 

(b) anti. (c). A statement giving the 
information is laid on the Table of the 
Sabha. [See Appendix II, annexure 
No. 42]. 

Shri D. C. Sharma: May I know 
the specific measures that are being 
taken in order to control the pollu-
tion of water, not only the water 
that is supplied through the water 
supply agencies but otl!er kinds of 
water that are drunk by the people 
in Delhi? 

8hri Karmarkar: So far as the main 
source of pollution, Najafgarh nulla, 
is concerned, as the House is already 
aware, all steps are being taken to 
divert its flow and purify the canal 
bank where it gets into the river. 
With regard to the other sources of 
water pollution, I C8'llll0t exactly fol-
low what the hon. Member means. If 
he has got any suggestion, he can 
give it to us. 

Shri D. C. Sharma: People take 
water from hand-pumPs and other 
sources. Are Government keeping a 
watch over the hand-pumps also so 
fhat pure drinking water is ensured? 

Shrl Karmarkar: Normally, wher-
ever pure water is available, the 
municipal authorities discourage the 
working of hand-pumps, except where 
it is absolutely inevitable. In cases 
where water is taken from the hand-
pumps, precaution is taken to exa-
mine the water and warn the public 
regarding that 

.n ~o '1"0 fJlRT : W iflITif it 
;mlf(tm~-

"Intensive checking for the 
sale of unwholesome articles of 
food and drink throug'b the food 
hygiene enforcement squad and 
sanitary inspectors is made." 

11'~~~~fi!;~~it 
~ ~mr qR ~ fcl1Il'T ~ ~ ; 
~ 'tiT W 'UIl' ~ fit; ~ <n: ;f\'1ni\ 
ill ~ ~ ;;rRt ~, ~ q'lft ~ ~ 
~'~'ilT"d\' ~ Qm ~ fi!; ~ ~ 
'!Tift ~ ;fi1:niT oro ~ ~ ~ I 

.n~~~ :;;fi~,~ij~-• '!Tift ~, ~ ~ ~ I ~ ~ 
iil(iRo1'1{\"I"~ ~ ~ 'ti'tit-~'I < 

'!'iii' ~ '!Tift ~ m it q'lft MIl'N',,'ti 
0II'Ir0 ~ ~, ;;it fi!; m'f rn <n: ~ 
ill'!Tift~mit~ I ~<t."t~~ 
m ihft SI'lR'1' ""'" ~ ~ I ;;ft '!Tift 'lit 
it ~ qm ~, ~ ~ ~ iiTm ~-;;r<r 
~ ""MI"I~;ij51" m ~, on <.fil: ~ 
~:;rnrr ~ I 

Shrl Tangamani: From the state-
ment I find that there were 21 deaths 
during the period January to June. 
I would like til know how many cases 
of gastro-enteritis were brought to 
the notice of the Government during 
the six month period. What was the 
position in July 1961? I BSK this be-
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eause I find that during last year it 
developed into an epidemic form only 
during the mOD.Soon season, parti-
cularly in July, August and Septem-
ber. 

Shri Karmarkar: It is normally 
during this period that these diseases 
develop in an epidemic form. The 
food-borne and water-borne diseases 
are more during the rainy season. 
Therefore, during the rainy season 
we have to take extra precautionary 
measures. I could not exactly hear 
what he said about last year. 

Shri TangamaDl.: How many cases 
were reported during the first six 
months? The statement only gives 
t'he figure of deaths. 

Shri Karmarkar: I am very sorry, 
that information has not been given 
to us by the Corporation. I shall get 
it at the earliest possible time and lay 
it on the Table of the House. 

Shri KaIika SiDgh: May I know 
the method by which the hon. Minis-
ter has been able to distingUish bet-
ween gastro-enteritis and cholera? 

Mr. Speaker: The hon .. _Minister is 
not a doctor. 

Shri Karmarkar: So far as I have 
been able to understand, gastro-
enteritis is a Latin word or cBmbina-
tion. It means someftring wrong with 
the stomach and gastric canal. When 
the stools are examined and it is 
found that it is infested' with cholera 
germs it is diagnosed as cholera. 
Therefore, all the troubles connected 
with the gastric canal are not neces-
sarily cholera. 

Shri Kalika Smrh: May I know 
whether the gastro-enteritis cases are 
sent to the examiner to find out 
whether it is. a case of cholera or 
ga~tro-enteritis? 

Shri Karmarkar: In many cases it is 
done. I cannot vouchsafe that it is 
done in all cases. Under the Infectious 
Diseases Act, any person who is suf-
fering from gastro-enteritis has to be 
reported. When he goes to the hospital, 
generally he is examined to find out 

whether he is suffering from cholen or 
gastro-enteritis, but I cannot vouchsafe 
that it is done in all cases. 

Shri Nanjappan: The hon. Minister 
has stated that this disease is prevalent 
only during the rainy season. But, 
according to this report, it is prevalent 
in summer also. So, may I know 
whether the causes have been found 
out for it being seasonal in Delhi? 

Shri Karmarkar: My answer was 
not as precise as it ought to have been. 
Where conditions exist for the pre-
valence of gastro-enteritis, it can come 
at any time. If a person is indiscreet 
in eating or eats unwholesome food, it 
can occur in any part of the world any 
month or any day. 

Fire In Ajmer Central OIIIee 

+ 
.575 f Pandit D. N. Tiwari: . I.. Shrl p. C. 8Orooah: 

Will the Minister of Ranways be 
pleased to state: 

(a) whether the muse of the out-
break of fire in the Ajmer Central 
Oftl.ce of the Western Railway on the 
3rd May, 1961 has been ascertained by 
enquiry; 

(b) the extent of damage caused; 
and 

(C) whether any sabotage is suspect-
ed? 

TIle DePllt:v MiDister of Bailways 
(Shri S. V. Ramaswamy): (a) and (b). 
Yes Sir. It has been assessed that 
damage to the tune of Rs. 19,462-89nP 
has been caused on account of this 
fire. 

(c) No Sir. 
Pandit D. N. Tiwari: May I know 

whether the causes for the fire have 
been found out? How did it occur? 

Shri S. V. Ramaswamy: Yes, Sir; 
there was a committee appointed con-
sisting of filve persons. The majority 
report is that the fire was caused by • 
lighted cigarette thrown carelessly by 
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some trespasser. There is a dissenting 
note also. One member says that it 
was due to short-circuiting of internal 
electrical wiring and another gentle-
mlin says that it was due to radiant 
heat or dUe to prolonged heat. But the 
PoliCe view is that it was due to 
short-circuiting of internal electrical 
wiring. 

Shri Vajpayee: May I know whether 
all these gentlemen aTe experts and, 
1f not, how they were appointed on the 
Inquiry Committee? 

Shri S. V. Ramaswamy: I do not 
know what the hon. Member means by 
experts. Obviously, they are persons 
who know something about this and 
had therefore been appointed. 

Shri IIhree Narayan Das: May we 
know the view that is held by Gov-
ernment in this regard? 

Shri S. V. Ramaswamy: We have 
JUSt received the report. We are study-
ing it. 

Shipbnilding and Ship Repairs 

·576. Shri Hem Barua: Will the 
Minister of Transport aDd Communi-
cations be pleased to refer to the reply 
given to Unstarred Queiition No. 133 
on the 16th February, 1961 and state: 

(a) whether the two local Advisory 
Committees have been constituted at 
Bombay and Calcutta to study the 
various aspects of ancillary industries 
relating to shipbuilding and ship re-
pairs; and 

(b) if so, the names of the members 
of these Committees? 

The MInister of State in the Minis-
try 01 Transport and Communications 
(Shri Raj Bahadur): (a) and (b). The 
two local Advisory Committees at 
Bombay and Calcutta have not yet 
been set up as nominations from some 
of the non-official interests to .the two 
Advisory Committees are still await-
ed. 

Slut Bem Baraa: Why is it that the 
,setting up of these committees is 

involving such an inordinate delay 
because on another occasion it was 
said that there was a proposal to set 
up these committees? 

Shri Raj Bahadur: We thought it fit 
that some non-official organisations 
which would take advantage of this 
facility should be represented on 
these committees. They are bodies 
like the HooghJy Docking and Engi-
neering Company, Howrah; Shalimar 
Works, Howrah; Ship Repairs, Cal-
cutta; IGN Railway Works, Calcutta, 
and so on and so forth. They have 
been asked to nominate their repre-
sentatives and I hoPe that that will be 
done soon and the Committee will be 
appointed. 

Shri Bem Barua: May I know whe-
ther Government have any idea of 
the ancillary industries that they 
want to establish in relation to the 
ship building industry? 

Shri Raj Babadur: An advisory com-
mittee on ancillaries was appointed. 
They have gone into the whole ques-
tion and have submitted their first 
report. They have also indicated the 
various phases in which the works 
can be taken up. So, there is the 
idea as given by the Ccmmittt'e. 
Otherwise also the shipyard manag-
ment knows what ancillary industries 
can be and shOUld be established. 

Shri Bem Barna: Since there is an 
interim report with recommendations 
which gives the Government an idea 
of the ancillary industries and all 
that, what will be the function of the 
other two local advisory committees, 
one at Bombay and another at Cal-
cutta? 

8hri Raj Babadur: It is not really 
to persuade entrepreneurs to take up 
all types of production for ancillary 
items. The functions of these com-
mittees would be, on the one hand, 
to indicate to the local entrepreneUl'll 
or other peOPle what industries can 
be taken up and, on the other, to ad-
vise .the main body from time to time 
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, in 'Tegard to the progress made and 
- what other steps should be or havE' 
, been·taken UP. 

Shri Bem Darua: May I know whe-
_ ther these two advisory committees 
,are proposed to be of a standing or 
Pe~anent nature? 

Shri Raj Bahadur: The advisory 
committee is not exactly a standing 
committee but it is a committee whiCh 
will continue to function so long as 
the need for it remains. 

Shri Tridib Kumar Chaudhurl: The 
hon. Minister just now named certain 
firms with whom they are in corres-
pondence with regard to nominations. 
May I know whether they ar(, in cor-
respondence with these firms .indivi-
dually or whether they are in cor-
respondence with trade associations? 

Shri Raj Bahadur: We thought that 
in this matter of establishment of 
ancillary industries certain organisa-
tions of consumers or producers would 
be useful. Therefore we have named 
them. It has been in consultation 
with the various bodies concerned 
and as a result of the recommenda-
tions made. 

Shrl Damani: What will be the total 
strength of the Committee and will 
the Director of AnCillary Industries 
be nominated on this Committee? 

Sbri Raj Bahadur: The total strength 
of the Committee as suggested by 
the Director of Shipping is 16. It in-
cludes representatives of the Minis-
try of Finance, Ministry of Commerce 
and Industry, Ministry of Steel, Mines 
and Fuel, Ministry of Defence, Cal-
cutta Port Commissioners, Bombay 
POrt Trust, Director General of Ship-
ping and other non-01II.cial members. 

Shri Indrajlt Gupta: May I knoW' 
whether these advisory committees, 
after they have been finally set up. 
will be asked also to study the pos-
sibility of taking over any d the 
privately oWIled dockyards and ship-
building firms in that area which 
have got capacity for anc1llary pro-
duction? 

Sbrl Raj Bahadur: That will be out 
of the range of the function Of these 
committees. 

Doubling of Vljayawada-Gudur Seetloa 

+ 
.5~8 {Shri KUDhaD: 

•. Shrl T. B, Vlttal Rao: 

Will the Minister of Railways be 
pleased to state: 

(a) the total mileage of track that 
will be doubled during 1961-62 bet-
ween Vijayawada and Gudur; 

(b) the average number of wagons 
handled at Vijayawada during June, 
1961; and 

-(C) what is the mileage of double 
track opened for traffic between the 
period 1st April to 30th June, 1961? 

The Deputy MiDi!lter of Railwa,.s 
(Shri S. V. Ramaswam,.): (a) 43 miles. 

(b) 1,226 wagons per day. 

(C) 24 miles. 

Shri Taog&DllUl1: Is it nQt a fact 
that this doubling project of track 
between Vijayawada and Gudur was 
scheduled for the Second Plan? May 
We know the reason why there is so 
much delay in the completion of this 
project? 

Shri S. V Ramaswamy: Out of the 
93 miles p~ogrammed for we have 
done 87.5 miles already. Even the re-
maining 5.5 miles are ready. But we 
are short of girders and are awaiting 
the arrival of girders. As soon as they 
are received it will be completed. It is 
expected to be completed by the end 
of this month. 

ShrI TIUlgamaDl.: May I know whe-
ther this doubling will be extended 
upto Madras? 

Shri S. V. ltamaswaJnJ': No, Sir, 

Shri Kalika Singh: May I know it 
there was any scheme for the doubl-
ing of this particular track and whe-
ther that scheme has now been aban-
doned and another- scheme has taken 
its place? 
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Sbri S. V. Ramaswamy: There is no 
question of abandoning it. 

Mr. Speaker: It is going on. Out of 
93 miles, 87'5 miles have been com-
pleted. It is about Vijayawada-Gudur 
line. 

Suetioa Dredger for Caleutta Port 

+ 
*579 J Sbri Indrajit Gupta: . L Shri Auroblndo Ghosal: 

Will the Minister of Traasport IIDd 
Commwll.catiODS be pleased to state: 

(a) whether a newly purchased 
Suction Dredger has started working 
in Calcutta Port; 

(b) if so, the price at which the 
Dredger was purchased; 

(c) its dredging capacity; and 

(d) whether orders have been plac-
ed for any further Suction Dredgers? 

The MiDlster of State In the MlnJs-
try 01 Traasport and CommunJcatioDs 
(SUi RaJ Bahadur): (a) Yes, Sir. The 
dredger was put in commission on the 
11th July, 1961. 

(b) Rs. 160'7 lakhs exclusive of cus-
toftUl duty. 

(C) The dredger is fitted with a 
pump which is capable of pumping 
per hour 5000 tons of spoil composed 
of sand, silt and water. The hopper 
capacity of the dredger is 3000 tons. 

(d) No, Sir. 

8bri Indrajit Gupta: It is stated in 
the statement that no further orders 
have been placed for any more suc-
tion dredgers. May I know whether 
t'his latest suction dredger which has 
been bought at a cost of Rs. 160 lakhs 
i.i considered sufficient, along with the 
older dredgers, to keep open the navi-
gability of Hooghly the draft of which 
11M fallen seriously in recent days? 

Shrt RaJ Bahadur: Before we took 
certain positive steps to a ugmen t the 
dredging lleet of the Port of Calcutta 
we had four auction dredgers, name-
l¥, Balari, Ganga, Jalenei and BhaJi-

rathi. We have recently acquired a 
second-hand dredger 'Maitena' and 
'Churni' is a repetition of Bhagirahi 
with the modification that it can put 
the silt on the banks. Apart from theSe 
during the Third Plan period we con-
template the acquisition of two more 
suction dredgers for the estuarian 
bars. That is all the programme that 
we have got. 

Shrl Indrajlt Gupta: May I know 
whether the arrangement in the new 
dredger has equipment for pumping 
the spoil ashore and whether it is 
going to be used for actually doing 
that work Or is the spoil to be thrown 
back in the river at some other point? 

Shri RaJ Bahadur: When the modi-
fication is there it has to be used. 
When and where it has to be used is 
a matter for the experts to decide. 

Shri Indrajit Gupta: That require, a 
scheme for pumping out the spoil. Has 
any such scheme been drawn up or is 
any such scheme under consideration? 

Shri Raj Bahadur: I think this mat-
ter is engaging the attention of the 
Port authorities. I am sure they will 
make use of this new modification. 
Regarding the exact spot where the 
spoil has got to be deposited, I do not 
know whether that has actually been 
fixed up, but I think it shall be fixed. 

Shri Yadav Narayan J'adhav: From 
which country has this dredger been 
imported? 

Shri RaJ Bahadur: From Messes. 
Simons and Lobnitz Limited, U.K. 

Shri Hem Baraa: In view of the 
tact that the four existing dredgera 
are old and are not remarkable for 
commendable services, why is it that 
the Government have purchased a 
second-hand dredger? 

Shri Raj Bahadur: I would not 881' 
that all ~e four previous ones, includ-
ing the Bhagirathi, were not good. 
Bhagirathi is a very good dredger and 
has served us very well. The second-
hand dredger also was imported to 
meet urgent requirements of dred~ 
in the Port because we did not Wll\t 
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that there should be any further dete-
rioration in one of the difficult bars, 
namely, the Balari bar: which was 
showing signs of silting up rather 
rapidly. In order to check that we got 
a second-hand dredger post haste. We 
got it, we worked with it and, I think, 
we haVe been able to show and maint-
ain certain results. 

FaDds for Rural Electrification in 
Third Plan 

*580. Shri Harish Chandra . Mathur: 
Will the Minister of Irrigation and 
Power be pleased to state: 

(a) the funds provided in the Third 
Five Year Plan for Rural Electrifica-
tion and how these are distributed 
among the various States; 

(b) what criterion has been follow-
ed in the matter; and 

(c) whether these allocations help 
under-developed areas to narrow down 
the wide gulf between them and 
other areas? 

The Deputy Minister of Irrigation 
and Power (Shri Bathi): (a) to (c). 
A statement is laid on the Table of 
the House. [See Appendix II, anne-
xure No. 43). 

Shri Barish Chandra Mathur: With 
reference to part (c) of my question, 
namely, whether theSe allocations help 
under-developed areas to narrow down 
the wide gulf between them and other 
areas, and inviting reference to {he 
statement that has been laid on the 
Table, may I know by what logic or 
magic the imbalance which is already 
there will be reduced? With these 
allocations of Rs. 30 crores for Mad-
ras Rs. 8 crores for Maharashtra, Rs. 
9 ~rores for Andhra and Rs. 7 crores 
for Punjab, as against which Orissa 
has got only Rs. 1'5 crores and Rajas-
than has got only Rs. ] '11 crores, this 
imbalance will be accentuated rather 
than reduced. 

Shri Hathi: It is neither logic nor 
magic, it is a fact. And the fact is that 
we have to look to the generating 
capacity also. Rural electrification 
does not mean that you can electrify 
villages without adding to the generat-
m. capacity. We have therefore to 

take an overall picture of the generat-
ing capacity, the prOvision for distri-
bution and transmission lines, the con-
sumption that will be there per thou-
sand of the number of population, and 
also the percentage of increaSe of the 
villages to be electrified to the un-
electrified villages. 

Shri Barish Chandra Mathar: Either 
the hon. Minister has not followed me 
or I have not made myself clear. It 
may be for the Minister to say that 
it is not possible. But in the answer 
to part (c) he has said that the dis-
parities will be reduced. I ask how 
the disparity will be reduced when in 
Madras, where there is much more 
rural electrification, we are spending 
Rs. SO crores and in Rajasthan, where 
the disparity is already very much, we 
are spending only Rs. ]·U crores. It is 
not logical. In wllat other way the 
Minister characterises it, I do not 
know. 

SlIri Rathi: As I said, the provision 
of rural electrification could not be 
taken out singly. We have to take also 
the provision for the generation of 
power, and if you look to the whole 
picture, then the disparity or the IUlf 
will be narrowed ~own. 

Shri Prabhat Kar: What is the rea-
son that in West Bengal only Rs. 40 
laths has been set apart in the Third 
Plan for this? What is the reason for 
such a small amount being given to 
West Bengal? 

Shri Hathi: The plans are generall7 
formulated by the State Governments 
and it is having regard to the overall 
arrangements made in the PIan. 

Shri Shree Narayan Das: May I 
know whether. before these alloca-
tions were made, a survey was made 
to find out whether the State Gov-
ernments would be able to use the 
electricity in the rural areas for in-
dustrial or domesti<: purposes and, 
if so, what was the result of that 
lurvey? 

SUI HaW: A survey about the 
load demand In ea<:h State has beeJI 
carried out by the State Govemmenv, 
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and a general check-up of the samE' 
is also made by the Central Water. 
and Power Commission .. 

Dr. Ram Subhag Singh: May I 
MOW the percentage of power sup-
plied to rural areas at present tOl; 
irrigation and industrial purposes? . 

Shri Hathi: I would require notice 
for that. 

. ~ ~ ..... _ ~ : mmltf'i"-'·:· 
~~~:ij.'~~~ >~~'.iTtqJ~, 
if~~ 'T~ OINJfr ?, 
cShri Hathi: Far each indi;Vidual.~ 

State I would require notice. .. ~ . c .. __ 

:.IIi'l ,"H~. ~ :·~i.~<ilr.:4: " 
~:.~1{lR 

~~~ 
I am trying to make an experiment. 
I have asked two Translators to sit in 
the booth near the Official Gallery, 
and whenever any hoh. Member feels 
tnat he or she is not· able to und'Clr-
stand the langUage in' which' ·the· 
ailswer is given, immediately I will 
call upon the Translator tn tran.latc 
it. 

·An HOD. Memller: But.· in this 

. Shri Bathi: In this cas.e:j.;Uri sorri'.: 
that I did not give the answer" iii : 
Hindi. ." .. " 

ltt.mr ~ ~<r'>fl'~cfri m~~ 
~.~ I,-<it ~i}l:rq.·;flf~~)f'~if:l· '--

....... . .' 
: ': .• Work at Kuidla Port 

j~.:~:iDum.Ji.: Will .the Minis-
t@f of ~ aDd ClllPlD,lJJlicatio~ 
1W: ple~ed io' s~e:, . . ' 

:~f whether ii"ls 8 faCt 'that the diS-" 
~, betWeen' t'lie 'De~loimient ::tom;:' 
miiSloner, Kariala" iind: "tne' Sinahu' 
Hochtief (India) Ltd., regarding tKe· 
_pl.,Y0!l.: O{, ~e: ~ndla, ,Hat:hour 
~,~trac.t, IJas ,been re~-, 
~ .. iO,,~ifr~~ - , 

. (b) if 110; the'names D£,: .~ee:CRitra,;;J 
tors; \!1 ~~~ ;.Q'.\I(, ."t rD,l:.'C&;QItI'I 

. (~) the;d~te 'on ~m~~: tli~: ar'biUt:' 
tors entered on the' refererice;. "".':';'!;,,", 

. .( ". .>dll. ~'f':';; 

(d) Whether the 'Award of·theJarbit-·: 
rators has been 'publii;hed;,and' , "~ 

(e) if so, the detail~pt.~ei~~~i:d~·~ 
TIle MlDIster of State lD' tlie Mialll-

try or Transport ana CllinmunicatioDS 
(Shri Raj Bahadur): (a) The Answer-
is in the affirmative. . . (. ,,' 

(b) (i) Shri H. p, Math1"ani-Gov.-. 
ernment Arbitrator. 

: (ij) Shri F: C. Badhwar-Contrac-
tor's Arbitrator.' 

(iii) Shri D.P. ·R.Cjlssad::UrnPire, 

(c) 14th July 1958: 

(d) and (e). The arbitrators have' 
so . far given three' lnierim awards 
under which the contractor w~uld gel 
a total amount of about Rs, 15 lakhs 
against his claim fOr about Rs. . 35 
lakhs, The arbitrators are now hold-
in·g a further session to consider the 
contractor's claim for the withdrawal 
of the demand for compensation. 
amOUnting to Rs. 25 lakhs, made by 
the. Kendla. Port Administration ·for 
delay in the cotnple-iion of the inajor. 
harbout' CDrlstruction 'wolilt;' . , .... 

•.• . A., 

cShri ,lIhimji: In . reply . to p~rt: (c)ite 
ia said in ·the statement that' the arbit~:. 
rators entered on the reference OIC 
14th July 1958. May I know why .. 
there has been this unusual delay, .oC: 
tki"ee 'years'in ooniPletiiig~thl! :al:b~ 
tion prdceedings?' '. ' -, 

, Shri: B,aj .. BahadlU~ , E1Iid.e.stIy.. -~ the ~ 
disputes behvee!l·,'hi'llw.o.:~es, that:: 
is ·the . Deve]ollrrrent' Coinmi'ssioner on' 
tl).e . one hand and the' contractors Oft' 
the other, were of a complicated nature 
which had to be gone into thoroughly, 
and it has taken time. But it may be 
r~~embered that the arbitratoEsJla'?;~.: 
It]ven certain interim awards:as. . .w~ 
apd. it CII.IlQ.ot tl1El!:etQre be,s.aid that all. 
t!l:l~._~~fi,o~ ~en .t.akeii:1,1p)~ __ ~~~ 
~raFo.~ .. ~. . .' 
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Shri Khimjl: What is the amount so 
far spent on the fees of the lawyers· 
and of the arbitrators,? 

Shri Raj Bahadur: That we will 
have to calculate. I do not have it 
with me. 

Shri Khlmji: Will the hon. Minister 
kindly say when the proceedings are 
likely to be completed? 

Shri Raj Babadur: I am told that 
ftiaoy -ate goiligtO· have their final sit-
tkig shortly and the matter might be 
settled soon. 

Shri Morarka: May I know whether 
tile total amount due to this firm has 
alr.eady been paid or any amount has 
1I!lell held up ~ding the award of 
the IIrbitl'lltiQll? 

Shri Raj Bahadur: The amount that 
remains unpaid has been withheld and 
that is why they want those orders to 
be reversed. 

Shri Morarlta: The original penalty 
imposed (In this firm was Rs. 25 lakhs. 
Nay' I .know: whether al! the Rs. 25 
lUbs ~,.~ withhel!i or only.. a 
IJJl,I\- aIllClQllt?: . . 

jhri RaJ Bahadur: I cannot give the 
exact amount, but against the specific 
amount of Rs. 28,31,421 claimed by the 
contractors, the arbitrators have 
,warded paYlIlent to the contractors of 
an amount of Rs. 12,66,924 only. 

Shri Kasllwal: I would like to know 
what· was the nature of the dispute 
alid how the dispute· RPose. 

·Shri-Baj BahlIdur: There was a de-
lev in- the.' compl$tion of the works. 
Die ·target: dll1e : ,for :compJeting the 
wnrk was aBtltFlibruuy1957, iuld. they 
could, not compIetetbe workc before 
1IbIit -date .. : Therefore the Development 
Qmiiin:issiener thought that the penalty 
-er compensation clause must be 
brought into operation. That Wllll 
applied and this Rs. 25 lakhs was im-
pOlled· as a compensation for· dWiy. 
.w, tb:ere :Was a' case ana'a coUrm!r~ 
e.ise, points and cDuntQ-:-points·.:WhQ,;: 
th~r th~ c!ea.7: !!~~ ~ul!~to.the f8:ult_ OF. 
lapse 0Bl' the part of =ticon'trlicto~r 

due to any contributory acts of com-
mission or omission on the part of the 
authorities. That is how the dispute 
arose. 

Shri Tangamani: Under the penal 
claUse the Kandla Port administration 
have demanded compensation of 
Rs. 20 lakhs. I wDuld like tD know 
whether this Rs. 20 lakhs has been 
withheld Dr w\1E1ther anything has. 
been paid to the contractors. 

Shri Raj Bahadar: . I have already 
said- that against·_ a specific claim of. 
Rs .. 28 lakhs the arbitrators hav.!!' 
awarded pay.ment of Rs. 12 lakhs . in-
one lot of claims. . . 

Shri Khimji: May I knDw the stage 
at which the proceedings of the arbit-
ration stand today? 

Shri Raj Bahadur: The arbitrators 
have held a few meetings since 15th. 
July 1958. They are now holding fur-
ther sessiDns that may go up to 22nd 
:\ur,ust '1961 . or the hearing may b~ 
"",,,:nded for a few days after that 
ak.~.· .. -
, ; silrl Khimjl: Is It Ii fact that the 
two arbitrators are busy ·)rien and d~ 
not get time to fix up hearin,gs? . 

Shri Raj Bahadur: I won't say that, 
because they haVe been meeting fre-
quently and they have also giv~ 
some interim award. And~. Math-
rani has now retired and he cannot be 
as busy a person as he used to be. 

Shri Damani: May I know the names 
of the arbitrators? 

,. Sltri Raj Bahadur: One. is shri 
M:athrani,. the oth«;!r is Shri Cassad. I 
iiin-.IiOtaQle tQ:giv~ tl'ie. name. of th~ 
iliir~;~tth~.m~merit ' -

-slm:rall~i;. B-y what time will 
ijie'.a..,yuii.pe, ~Yen. regarding ~h~ 
~uestion of compensation? .: 

, Shri Raj Bahadur: As soon as they 
ire able to finish their deliberations. . 

-_·SMi ..... , BiIj'Sfillrh! FiDe- answer! -: 
~~.~.: •• ~ :.-: .~ .- • I • 
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Sbri Raj Bahadur: I cannot give the 
time. I cannot anticipate how much 
work or labour is still involved, but 
they are meeting now and upto the 
22nd August and they are trying to 
finish their work as early as possible. 

Hotel aecommodatiOIl ill IDdia 

+ 
{

Shri Kodlyan: 
*583. Shri Dinesh 8mp: 

Shri BagIl1lllath SiIllh: 

Will the Minister of TraDspon and 
"Communications be pleased to state: 

(a) what is the present position of 
botel accommodation for tourists in 
India; and 

(b) the further steps Government 
propose to take to improve hotel ac-
commodation? 

The Minister of State in tile Ministry 
of Transport and CommunicatioDS 
(Shri Raj Bahadur): (a) and (b). The 
existing hotel accommodation in this 
country is extremely inadequate for 
meeting the increased needs of tourist 
traffic. AlI reasonable assistance and 
encouragement is being extended to 
the hotel industry for putting up new 
hotels and for extending and improv· 
ing the existing hotels. Rest Houses 
are also being built by the Depart-
ment of Tourism at some of the im-
portant tourist centres and subsidies 
are being given to the State Govern-
ments for putting up low income group 
Rest Houses. 

Shri Kodiyan: The hon. Minister 
just now said that all reasonable assis-
tance is being given to the hotel indus-
try to increase accommodation. May 
I know what is meant by reasonable 
assistance and what amount has been 
so far paid to the hotel industry? 

Shri Raj Bahadur: Some time back, 
the Industrial Finance Corpsration 
Act was amended in order to extend 
facilities to new entrepreneur public 
limited companies. That is one of the 
steps. In the last Budget, income-tax 
holiday for ftve years was allOWed for 
new entrepreneurs in the hotel indus-
try. We have also requested the 

State Governments to allot suitable 
sites at suitable important places at 
important centres for putting uP. new 
hotels at reasonable prices and not 
competitive prices. These are many 
other steps have been taken for this 
purpose. 

Shri Balraj Madhok: Is there a 
move for a Janata hotel in Dellii and 
what is the site for that? 

Shri Raj Bahadur: There is a move 
for a Janata hotel in Delhi. I cannot 
exactly say what the site would be. 

Shri Kasliwai: What has been the 
percentage of increase of hotel accom-
modation during the last 10 years and 
how much further hotel accommoda-
tion is proposed to be increase in the 
next five years? 

Shri Raj Bahadur: The percentage 
of increase of hotel accommodation 
during the last ten years hotel-bed 
accommodation is 30 per cent. That is 
piteously small compared to the rise in 
tourist traffic which is of the order of 
500 per cent. The total number of beds 
is 11,000. The requirements to be ful-
filled in the next five years is of the 
order of 5,500 beds. Immediately we 
want at least 50 per cent out of this. 

Shri KOdlyan: I want to know whe-
ther the amount set apart for this 
particular purpose of increase of hotel 
accommodation under the Second Plan 
has been fully spent, and if not, the 
reasons for the short-fan? 

Shri Raj Bahadur: There was no 
special amount set apart for hotel 
financing in the Second Plan. What 
has been extended as a facility or 
encouragement and inducement to the 
hotel entrepreneurs is the facility of 
going to the Industrial Finance Cor-
poration through public limited com-
panies for credit. 

Mr. llpeaker: Shri Bhakt Darshan: 
absent. Shri Ram Reddy, ShrI 
Khushwaqt Rai. 

Shri J[hushwaqt Rai: No. 585. 
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Sbri Chlntamoni Panigrahl: Ques-
tion No. 618 also may be taken up. 
It is on the same proj ect. 

Mr. Speaker: Will the hon. Minister 
answer both the questions? 

Shri Hathi: By all means. 

Orissa Government's objeetlon to the 
Construction of Hydro-Electric Project 

Across SUeru at Guntavada 

+ r Shrl Khushwaqt Rai: 
-585. ~ Shri Rami Reddy: 

l Shrl Kodiyan: 

Will the Minister ot irrigation and 
Power be pleased to state: 

(a) whether the Orissa Government 
raised obj ections to the construction ot 
the weir relating to the Hydro-Electric 
Project across SHeru at Guntavada by 
the Andhra Pradesh Government; 

(b) what are the objections raised 
by the Orissa Government; 

(c) whether the Centre has been 
apprised of the dispute between the 
two States; 

(d) what is the action taken by the 
Centre in the matter; and 

(e) whether the construction work 
has been suspended on account of the 
objections of the Orissa Government? 

The Deputy Minister of Irrigation 
and Power (Shri HaW): (a) and (b). 
The diiference of opinion was about 
the height of the Guntavada Weir. 

(c) Yes; Sir. 

(d) The matter is under negotiation 
between the State Governments con-
cerned. The Central Government will 
help to resolve the diiferences only It 
these cannot be resolved mutually. 

(e) At the request of the Orissa 
Government, the work on the Orissa 
side wBII stopped by the Andhra Pra-
desh Government. 
275 (Al) LS-2. 

Upper SUeru Projeet 

*S18. Shri Cbintamoni PanIgrahI: 
Will the Minister of IrrIgation and 
Power be pleased to state: 

(a) whether there has been an 
agreement between the two Chief 
Ministers of Orissa and Andhra Pra-
desh regarding the height of the weir 
at Guntavada; 

(b) whether the Orissa Chief Minis-
ter has agreed to the proposal of the 
Andhra Government which wanted the 
crest level to be 34 feet above the river 
bed; 

(c) what would be the maximum 
power generated at Guntavada weir; 

(d) whether this power will be 
shared between Orissa and Andhra; 
and 

(e) to what extent the raising ot 
the height of the Guntavada weir is 
going to affect the construction of the 
dam at Balimala in Orissa? 

TIle Deputy MinIster of Irrigation 
and Power (Shri Hathi): (a) and (b). 
The matter was discussed by the Chief 
Minister of Orissa with the Chief 
Minister, Andhra Pradesh on 17th and 
18th July, 1961. They agreed that a 
final decision will be taken after the 
Chief Engineers of both the States 
have discussed and reported on the 
issue. 

(c) 30 MW continuous. 
(d) Since the cost of the Guntavada 

weir is to be borne by Andhra Pra-
desh alone, the benefits from the pro-
ject will not be shared. 

(e) The scheme, as sanctioned, pro-
vides for the FRL of the Guntavada 
weir at + 1339', primarily to ensure 
that no difficulty is experienced in the 
construction of Balimela Dam as and 
when it is taken up for execution, 

Sbrl Kodlyan: May I know whether 
there has been any progress in the 
negotiations that are now going on 
between the Andhra Government and. 
the Orissa Government? 



260 5 Oral Answers AUGUST 17, 1961 Oral Answers 2606 

Shri Bathi: The progress, as I have 
mentioned, is, the Chief Minister of 
Orissa had been to Hyderabad on the 
16th of last month and the· two Chief 
Ministers had discussed both the 
questions. It was decided that the 
Chief Engineers of both the States 
shouid revise the estimates and after 
they submit the· estimates, both the 
Chief Ministers will again meet and 
decide. 

Shri Chintamoni Panigrahi: May I 
know whether the Orissa Government 
has agreed to the height at 34 feet of 
the Guntavada weir which the Andhra 
Government wanted it to be; whether 
that agreement has taken place or not. 

Shri Bathi: The height was 1139 
F .R.L., I think. The Orissa Govern-
ment objected to that on the ground 
that if that height is taken up, their 
Balimela project will be affected. The 
question of height has not yet been 

. finally decided. 

Electrification of Kharagpur-Chakra-
dharpur BectiOD 

-+ 
*581. 

r 8hrt S. C. SamaDta: 
~ 5hri Subodh Bansda: 
L Shri Nek Ram Negl: 

Will the Minister of Railways be 
pleased to state: 

<a) whether it is a fact that a deci-
sion has been taken to suspend the 
work of electrification of Railway lines 
from Kharagpur to Chakraciharpur 
on S. E. Railway; 

(b) if sO,the reasons for suspension; 
anG. 

(c) how long the work of elctrifica-
tion will remain suspended? 

The Depnty MInister of RaIlways 
(Shri S. V. Ramaswamy): (a) No, Sir. 
Chakradharpur to Tatanagar has al-
ready been electrified. The section 
Tatanagar to Kharagpur is being elec-
trified. 

(b) and (c). Does not arise. 

Murder in a Passenger train 

r Shri Cbintamoni Panigrahi: 
*590. ~ Shri Kumbhar: 

L Shri P. G. Deb: 

Will the Minister of Railways be 
pleased to state: 

(a) whether he is aware of the 
murder of Pandit Lakshminarayana 
Misra, a prominent publicman of 
Orissa, in the Howrah-Nagpur passen-
ger train on 29th May, 1961 when he 
was travelling in first class; and 

(b) if so, whether any enquiry has 
been made into this ghastly murder 
in the running train? 

The DepDty Minister 01 RaIlwaJII 
(Shri S. V. Ramaswamy): (a) Yes Sir. 

(b) A case has been duly registered 
by the police who are investigating 
into it. 

Shri Chintamoni Panigrahi: The 
murder has taken place in May. But, 
till today, the hon. Minister said, in-
vestigation is going on. 

Mr. Speaker: A case has been re-
gistered, is it not so·? 

Shri S. V. Ramaswamy: Yes; in-
vestigation is going on. 

Mr. Speaker: Since May? 

Shri S. V. Ramaswamy: It is for 
the Orissa State police. 

Shri Chintamonl Pan;grahi: He was 
an important public man of Orissa 
and he was murdered in a running 
train. Reports appeared in the press 
that it was a political murder. We 
would like to know whether any in-
vestigation has taken place during 
the last three month·s; and whether 
any evidence or clues have been made 
available by now? 

Mr. Speaker: They are not in 
charge of it. 

Shri S. V. Ramaswamy: It is a 
matter concerning the State police. 

Mr. Speaker: There is a difficulty. 
The matter arose in a running train. 
The Railway police has no jurisdic· 
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tion. The State police alone could do 
it. The point is whether any steps 
are taken by the Railways. 

Sbri S. V. Ramaswamy: Investiga-
tion is done by the State police. 

'Mr. Speaker: The complaint is that 
a public man was murdered. The 
murder took place in May. It is still 
there. 

The MiDister of Railways (Shri 
.J8I'jivan Ram): It was registered 
with them the next morning. Inves-
tigation and everything has to be 
,done by the State police. We cannot 
do that. Perhaps it will not be very 
practical to take investigation and 
prosecution power for the Railways 
:and for the Central Government. 

Shri Tridib Kumar Chaudhuri: 
May I know whether this murder 
wok place in the Orissa area or West 
Bengal area or Madhya "'Pradesh area 
and whether thl! Railways have made 
any investigation that the fittings and 
latches of the compartment in which 
he was travelling were properly 
secured? At least that much of re-
port the Railways must have. 

Shri S. V. Ramaswamy: We have 
made enquiries and the information 
is that safety locks were perfectly in 
order and the windows had iron 
eross bars alsO. 

Sbri Tridib Kumar 
Which area? 

Chau~url: 

Mr. Speaker: The case is before 
the Orissa courts. Therefore, it 
must be in Orksa jurisdiction. 

8hri CbintamoDl PaDigrahi: May I 
know whether any arrest has been 
made by this time? 

8bri S. V. Ramaswamy: None, so 
far. 

8bri loaeh1:m Alva: Whatever the 
question of jurisdiction. may be, on a 
previous occasion, I a;ked the Minis-
tt!r of Railways why is it that re-
tired police officer-s are put in the 
Railway police with the result that 

inefficiency af'ises and they are not 
able to do a good job. 

Sbri lagjivan Ram: I do not know 
what relevancy this question has got. 
We have to satisfy ourselves with 
retired officers because serving offi-
cers are not available. It will take 
many years to train a police officer. 

Shri Chin'tamoni Panlgrahi: One 
question, Sir. A great public man 
was killed. During the last three 
months, the State police has not taken 
any action. The people are appre-
hensive that because it is a case of 
political murder, therefore the State 
police is not going to take effective 
action. May I request the hon. 
Minister of Railways to take an in-
terest in this matter to find out the 
reasons for this? 

Sbri lagjivan Ram: I do not think 
my hon. friend is quite fair to the 
State police in saying that they are 
not taking any action. They are 
trying their utmost to investigate 
the case. I will further draw the 
attention of the Orissa Government 
to do whatever is possible. 

Coordination In Handling Govel'll-
ment Cargo 

°591. Shri Morarka: Will the 
Minister of Transport and Commu-
nicatloDS be pleased to state: 

<a) whether Government have 
opened a new department for co-
ordinating the work of various Gov-
ernment Departments for handling 
Government cargo; and 

(b) what are the steps taken by this 
Department to ensure maximum 
scope to Indian shipping for carrying 
Government cargo and handling our 
imports? 

The Minister ot state in the MinIII-
try of Transport and CommunieatiODS 
(Sbri Raj Bahadur): (a) and (b). No, 
Sir; no new Department as such has 
been opened. A Shipping Co-ordina-
tion Committee has, however, been 
set up in the Department of Trans-
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port and has been functioning since 
1958. This Committee has evolved 
suitable precedure for collecting in-
formation regarding availability of 
Government cargoes and has taken 
all possible steps to ensure the maxi-
mum utilisation of Indian Shipping, 
subject to their availability at world 
competitive freight rates, for .. the 
carriage of such cargoes. The utilis~
tion of Indian shipping to the maxI-
mum extent possible is based on the 
right of 'shippers preference'. 

Sbri Morarka: Ml!.y I know what 
steps are being taken by the Govern-
ment to ensure that all the Govern-
ment purchases are purchased on a 
F.O.B. basis and transport takes 
place in Indian ships? 

Sbri Raj Bahadur:" A circular has 
been issued to all concerned depart-
ments to effect purchases in the man-
ner just now suggested in the ques-
tion. Apart from that, one of the 
functions of the Co-ordination com-
mittee is to review the position from 
time to time and wheresoever any 
other steps have to be taken, to 
streamline the arrangements; that is 
done. 

Shri Morarka: May I know whether 
it has been calculated as to what the 
saving of foreign exchange will be 
if all these steps are implemented? 

Shri Raj Bahadur: That would 
depend upon the total quantities 
moved, but I can say what has been 
done in the past. I have got the 
figures here with me, but it would 
take time to give those figures. 

Shri Morarka: May I know whe-
ther any estimate has been formed 
of the likely savings on this account? 

Sbri Raj Bahadur: We have been" 
trying to collect exact figures of ex-
port-import cargo and the total 
amount of foreign exchange spent on 
that. To give the exact amount of 
foreign exchange involved specifical-
l:y and correctly would be dlftlcult. 

WRI'ITEN ANSWERS TO 
QUESTIONS 

Water Pollution Boards 

.570 Sbri Ram KrisbaD Gupta: 
Will the Minister of Health be pleased 
to refer to the reply given to Star-
red Question No. 181 on the 21st 
February, 1961 and state: 

(a) whether Government have 
considered the recommendation of 
the fourth Conference of Public 
Health Engineers for setting up of 
water pollution boards at the Central 
and State levels; and 

(b) if so, the result thereof! 

TIle Minister or Health (Shri Kar-
markar): (a) and (b). The re-
commendation of the fourth Confe-
rence of Public Health Engineers will 
be examined in the light of the re-
commendations of the Panel for Na-
tional Water Supply and Sanitation 
Programme under the Committee on 
Plan Projects set up by the Planning 
Commission and of the Committee 
for studying public health engineering 
practices and procedures in foreign 
countries and for preparing a draft 
manual for the guidance of the Pub-
lic Health Engineers in India, set up 
by the Ministry of Health. 

Fertilizer for lute Crop 

·!i'rf. Shrimati Da Palchoudhurl: 
Will the Minister of Food and Acrl-
culture be pleased to state: 

(a) whether it is a fact that the 
Government of India have recent17 
Banctioned certain short-term loans to 
various State Governments for pur-
chase and distribution of fertilizer 
for jute crop during 1961-62; and 

(b) if so, the details of the loana 
together with names of States to 
which they have been granted? 

The MiDIster for AgrlcaIture (Dr. 
p. S. Deshm.ukh): (a) Yes. 

(b) The required information iI 
given in the statement below:-
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Sl. 
No. 

(i) 
(i,) 
(iii) 
(iv) 

Bihar . 
Assam 

STATEI\U!NT 

Name of State Amount 
ofloan 

sanctioned 
(Rupees 
in lakhs) 

20'00 
10'00 

West Bengal 5'00 
Uttar Pradesh 4'50 

TOTAL 39'50 

BalIway BricJces aerOllll Ca.very 

*5'11 {Sbri T. B. Vittal Rao: 
. Shri Siddlah: 

Will the Minister ot Railways be 
peased to state: 

(a) at what stage is the work of 
rebuilding three Railway bridges 
across the River Cauvery and Cau-
very South near Serinagapatnam on 
the Bangalore-Mysore section; 

(b) what is the amount spent so 
far; and 

(c) when the work is likely to be 
completed? 

The Deputy MiDister 01 RaUways 
(Shri S. V. Ramaswamy): (a) The 
work of construction of the piers and 
abutments on all the three bridges is 
in progress. 

(b) Rs. 86,000 approximately. (up-
to July 1961>. 

(c> The entire work is expected to 
be completed by April, 1963. 

Yop Research-Cum-Treatmen& 
Centre at Jaipur 

*582. ShrimatiMaimoona Sultan: 
Will the Minister of Health be pleased 
to state: 

(a> whether the Yoga Research_ 
cum-treatment Centre in Jaipur haa 
started workil1J; 

(b) if 80, at what COSt and hOW" 
the same has been shared between 
the Central and the Rajasthan Gov-
ernment; fmd 

(c) whether there is a prOvision to 
open any more such centres in the 
country under the Third Five Year 
Plan? 

The MInister of Health (Shri Ear-
IDarkar): (a) No, Sir. 

(b) The Government of India have 
given a grant in aid of Rs. 40,000 to 
the centre. 

(C) This is under examination. 

~smrii~~~ 

*~ .. 't. ~ ~~'f: <m ~ 
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if ~ m 'I\'T ~ m flI; m;~ 
f.rln';r iF ~ m ~ if ~
~~~~~<J;T;;ft 
~ f""'I(IEO., 'iT, ~ om: if <m 
~ flPfPTlIT ~ ? 

qf~ Cf1n ~ ~ ii~ 
~ ('Ii ~ ~) : ;it '1'lf ~ 
wmr.,-~tT1l"~Im>T~'I\'T 
~ ~ fc!;m: f'PfT "IT 'W ~ I 
Electrification of Tambaram and 

Villupram Section 

*587. Shri Subbiab Ambalam: Will 
the Minister of Railways be pleased to 
state: 

(a> what steps have been taken to 
expedite the electrification of the 
line between Tambaram and Villu-
puram; and 

(b) the progress made so far? 

The Deputy Mbdster 01 
(Sbri S. V. Ramaswamy): 
(b). 

RaUways 
(a) and 

(i) A Project Report has been 
prepared and the Abstract Esti-
mate sanctioned. 
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(iil Tenders for sub-station and 
switching station equipments 
have been invited. 

(iiil Order for manufacture of 
16 electric locomotives has been 
placed on Chittaranjan Loco-
motive works. 

(iv) Power supply arrange-
ments with the Madras State 
Electricity Board have been 
finalised. 

Railway Sldln, Plots 

·588. Shri Vidya Cbaran Sbukla: 
Will the Minister of Railways be 
pleased to state: 

(a) whether a representation has 
been received rp.cently from the 
Mineral Industry Association against 
the increase in the occupation fees 
of Railway siding plots; and 

(b) if so, the action taken thereon? 

The Deputy Minister of RaIlways 
(SbrI S. V. Ramaswamy): (a) Yes, 
Sir, in respect of increases notified by 
the South Eastern Railway. 

(b) The matter is under examina-
tion. 

Telecrams Service 

*589. Sbri Assar: Will the Minister 
of Transport and CommUDIcaUons 
be pleased to state: 

(a) whether it is a fact that there 
was heavy rush of telegrams in 
many Telegraphs Offices like Kolha-
pur, Sal1Bli, Kared, Poona, Ratnagiri 
and Chiplum in the months of April, 
May and June, 1961; 

(b) whether it is also 
telegrams were delayed 
three days in some 
Offices; 

a fact that 
for two to 

Telegraph 

(c) whether it is also a fact that in 
some places notices were put to send 
express telegrams; 

(d) whether express telegrams 
were also delayed for two days; and 

(e) if so, the reasons thereof? 

The Minister of Transport uul 
CommUDIcatlODS (Dr. P. Subhara-
yan): <al Yes. 

(b) Yes, occasionally at Ratnagiri. 
(cl Yes. 
(d) Yes, occasionally at Ratnagiri_ 
(e) The rush of telegrams was due 

to marriages and examination 
results greetings telegrams. Delay in 
the transmission of the telegrams was-
due to heavy gales and cyclones in 
the South Konkan area which. 
caused widespread damage to tele-
graph wires and power failures and 
general disruption of alternative 
modes of communication including: 
wireles. 
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Pollution of lamuDa Waters in' 
Delhi 

r Sbri VaJpayee: 
°593. ~ I5hri Prakash Vir Shutr': 

l Sbri ASSlr: 

Will the Minister of Healtb be 
pleased to state:. 
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(al whether it is a fact that the 
Jamuna waters are polluted as Delhi's 
sullage carried by drains, flows into 
the river at several points from Met-
calfe House to Jamuna Bazar; 

(bl whether it is also a fact that 
as many as 35 bathing ghats are 
situated in the above area and more 
than ten thousand people bathe every 
day; 

(c) whether there is any proposal 
to divert these sullage drains 
towards Kilokiri; and 

(d) whether pending diversion of 
drains Government have examined 
th~ possibility of closing the sluice 
gates of the drains between 3 A.M. 
and 10 A.M. so as to ensure pure 
water for bathers in the morning? 

The Minister of Health (Sbri 
Karmarkar): (a) Yes, Sir. 

(b) There are a number of bathing 
ghats situated in the above area and 
a large number of people bathe in 
the river every day. The exact 
figures are not available with the 
Delhi Municipal Corporation. 

(c) Investigations are in progress 
to divert the sullage to the Nigam-
bodh Pumping Station. 

(d) Gates are provided on the 
Najafgarh nallah. During the dry 
season, the gates are lowered and 
the sullage pwnped. As a rule, due 
to low flow, no sullage is allowed to 
overflow from this nallah between 
3 A.M. and 9 A.M. 

Loan from I.D.A. 

r Shri Kalika Sinch: 
Shri Ajlt SlnCh Sarhadl: I Shri Assar: 
Shrimati MaIlda Ahmed: 

I Shrl Khashwaqt Rai: 
*5H. i Shri P. G. Deb: I Shrl Hem Barua: 

Dr. Ram. Sabhal' SIDl'h: 
Maharajkamar Vljaya 

l Ananda: 
Will the Minister of Transport and 

Communications be pleaSed to state: 
(a) the projects, State-wise, to be 

financed by the 60 million dollar 
credit advanced by the International 
Development Association under the 
agreement dated the 21st June, 1961 
signed in Washington; 

(bl the actual parties to the agree-
ment and method of repayment of 
loan; 

(c) who initiated the negotiations 
and how they terminated into the 
agreement; 

(d) the basis of fixing priorities 
for the various projects to be com-
pleted under the agreement; and 

(e) the rate of interest and other 
terms of the agreement? 

The MiDJstel" of state in the 
MInistry of Transport and Communi-
cations (Shrl Raj Bahadar): (:11 to 
(e). A statement is laid on the Table 
of the House. [See Appendix II, 
annexure No. 45]. 

Calcatta-Bhabaneswar Air Service 

·595. Sbri SareDdaraDath Dwlvedy: 
Will the Minister of Transport and 
Communications be pleased to st~te: 

(a) whether there is any proposal 
with I.A.C. to run a daily air-service 
from Calcutta to Bhubaneswar; and 

(bl whether it is a fact that the 
Government of Orissa have sought 
the permission of the Government of 
India to run a service of its own 
between Calcutta and Bhubaneswar? 

The Deputy MinIster of Civil 
Aviation (Shri MohluddlD): (a) and 
(b). No, Sir. 

Extra TraIns on N.F. Railway 

r Dr. Ram. Sabhq SlllI"h: 
·596 i Sbri P. G. Deb: 

. Mabarajkamar :Vljaya: 
AlIlUlda: 

Will the Minister of Railways be 
pleased to state: 

(a) how many extra trains have 
been put on the North-east Frontier 
Railway since 1st April, 1961; and 
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(b) whether this number is suffi-
cient tor the rail traffic? 

The Deputy MinIster of Railwa)'B 
(Sbri S. V. Ramaswamy): (a) Pre-
sumably, the reference is to the 
introduction of extra passenger 
trains. One train each way has been 
introduced between Dhubri and 
Fakiragram with effect from 1-7-61. 

(b) There is need for introducing 
a few extra passenger trains. 
However, at present it is not feasible 
to introduce any additional trains 
due to lack of line capacity, loco-
motives and coaches. 

P. &: T. FaelHties In Backward" 
Areal! 

_. {Sbri Achar: 
• Sbri K.. B. Malvia: 

Will the Minister of TraIIsport and 
Comm1lJl1eations be pleased to state: 

(a) whether Government have 
framed any new rules for determining 
the backward areas and for the pur-
pose of improving the POStal and 
telegraphic facilities in such areas 
during the Third Five Year Plan; 

(b) if so, the nature of relaxation 
made regarding the improvement in 
telegraphic and telephonic facilities in 
backward areas; and 

(c) whether any change has been 
made regarding the population re-
quirement for opening a new post 
office? 

The MiDlster of TraIIsport IIDd 
Communications (Dr. P. SabbaraYIID): 
(a) and (b). Certain guiding prin-
ciples were laid dOWn in 1953 for dec-
laring an area as 'very backward' for 
the purpose of extending postal faci-
lities only at a permissible limit of 
loss of Rs. 1,0001- per annum and not 
for telegraph and telephone facilities. 
During the 3rd Plan it has been decid-
ed to specially open another 200 post 
offices at a higher permissible limit of 
loss of Rs. 2500 per annum per post 
office in order to extend postal com-
munications in remote areas. 

(c) No. 

ParaIlipPort 

r Dr. Samantslnbar: 
-598. ~ Sbri Paugarkar: 

l Sbri ChUDi Lal: 

Will the Minister of Transport and 
Comm1lJl1eatloDS be pleased to refer 
to the reply given to Starred Ques-
tion No. 1713 on the 25th April, 1961 
and state: 

(a) whether Government have 
since considered the second proposal 
of help by a foreign private firm to 
develop the Paradip port; 

(b) to whiCh count!"y this firm be-
longs and in what way it proposes to 
help; 

(c) whether Government of Orissa 
have been consulted in the matter and 
if so, what is their opinion; 

(d) whether any final decision has 
been taken in the matter; 

(e) if so, what is the decision; and 

(f) if the reply given to part (d) 
aboVe be in the negative, when it 
would be decided? 

The MlDJster of State in the MiDIs-
try of TraIIsport and Communications 
(Sbri Raj Bahadar): (a) Yes Sir. 

(b) The International Development 
Financing Corporation of Panama 
offered technical and financial assis-
tance for the development of the port 
of Paradip and to assume responsibi-
lity for the entire transportation of 
the ore from the mines to the port. 

(c) The Government of Orissa re-
commended the acceptance of the 
scheme. 

(d) Yes. 
Ce) The Government of India have 

not found the proposal in their pre-
sent form practicable as the Company 
wished to assume responsibility for 
the entire transportation of the ore 
from the mines to the port and the 
proposals implied that the Company 
should be allowed to bulld the rail 
connection and the new port. This 
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could not be agreed to. The tenns of 
the offer were also not clear. The 
company was therefore asked on the 
6th May, 1961 to clarify the position. 
There has been no reply. 

(f) Does not arise. 

Weather Forecast 

-599. Shri Supakar: Will the Minis-
ter of Tra1lllJlOrt and CommUJlieatiODS 
be pleased to state: 

(a) whether there is any arrange-
ment of communicating weather fore-
cast Of upper catchment areas of dams 
to the project authorities of the 
Dams; 

(b) whether on account of the fre-
quent failure of telegraph lines, met&-
orological reports of importance are 
not communicated to dam project 
authorities in time; and 

(C) if so, the action taken in the 
matter? 

The Deputy Minister of ClvU AvIa-
tion (Shri MohiuddiD): Ca) Yes, Sir. 

(b) and (c). Such occasions are 
rare; when necessary, action is taken 
oy the Posts and Telegraphs Depart-
men t to restore the lines. 

Gram Sabhas 
-lOt. {Shrl Tancamani: 

Shri KUDhan: 
Will the Minister of CollUll.UDlty 

Development and Cooperation be 
pleased to state: 

(a) whether Gram Sabbas are func-
tioning under the Panchayati Raj in 
various States; 

(b) if so, names of the States and 
their experience; and 

(c) names of States which have not 
adopted Gram Sabhas and reasons for 
the same? 

The DeiJatr' MJnIster of Comma-
Dity Development BDd CooperatioD 
(Shrl B. 8. M1Il'hy): (a) to (c). Gram 
Sabha, as a legal entity, is statutorily 
recognised in the States of .Assam, 
Bihar, Maharashtra, Gujarat, JaDimu 

and Kashmir, Madhya Pradesh, 
Orissa, Punjab, Uttar Pradesh and 
West Bengal. In Mysore and 
Rajasthan a meeting of all adult 
residents of the village is provided in 
which the statement of accounts the 
report on the administration for the 
preceding year and the programme of 
work proposed for the year following 
are to be read out. Andhra Pradesh 
is proposing to make suitable provi-
sion for the constitution of Gram 
Sabhas in the integrated Andhra Pra-
desh Panchayat Bill 1961 which is be-
fore the Legislature. In Kerala and 
Madras the Gram Sabha has not so 
far been stautorily recognised. 

2. Although detailed information 
regarding the functioning of Gram 
Sabhas in individual States is not 
available, the general experience has 
been that the response and participa-
tion of villagers have been quite en-
couraging. 

3. The Annual Conference on Com-
munity Development and the Confe-
rence of State Ministers of Panchayati 
Raj held recently at Hyderabad reite-
rated the need for statutory recogni-
tion of the Gram sabha and outlined 
the functions to be assigned to it. For 
the purpose of holding meetings, 
where the size of the Gram Sabha 
is unwieldly, the Conferences sug-
gested that the Gram Sabha may be 
split up in1>o groups of convenient 
size and each group may meet sepa-
rately to discharge the various func-
tions. The recommendations have 
been communicated to the State Gov-
ernment for implementation. 

TrafIlc Cougestion in Cities 

-601. Shrl BalakrlsJman: Will the 
Minister of Transport and CommuDi-
catiODS be pleased to state: 

(a) whether any scheme is under 
the consideration of Government to 
meet the traffic congestion in the 
cities; and 

(b) if so, the details of the scheme. 

The MIDister of state in the MinIs-
tI7 of TI'aIIBPOrt and Commlllliclltl_ 
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(Shri Raj Bahadur): (a) and (b). A 
statement giving the information re-
quired is laid on the Table of the 
House. [See Appendix II, annexure 
No. 46]. 

Printing of Stationery for P. & T. 
Deptt. 

.&OZ. Shri Siddiah: Will ·the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) whether he is aware that the 
centralisation of printing the sta-
tionery, required for Posts and Tele-
graphs Department, at Delhi, has pre-
vented the opening of new P. & T. 
offices in the country as it has failed 
to meet the demand adequately and 
in time; 

(b) whether there is a proposal to 
decentralise it and permit the Post-
master Gi!nerals of the circles to get 
the stationery required for their cir-
cles printed in their places; 

(c) if so, when that will be given 
effect to; and 

(d) if not, what other measures 
are proposed to be taken to remove 
the bottleneck? 

The Minister of Transport and 
CCJIDJIlUDicaUeos (Dr. P. Subbarayan): 
(a) The reply is in the negative. The 
printing of P. & T. Forms is not cen-
tralised in Delhi nor has any report 
been received that the opening of 
P. & T. offices was prevented for want 
of forms. 

(b) The Heads of Circles are al-
ready empowered to print locally all 
non-essential fonns and also essential 
forms to meet emergent demands. 

(c) Does not arise. 

(d) Small Off-set Machines (Rota 
print type) are being supplied to Cir-
cles on a pool basis to make them 
more self-sufficient in the matter of 
prlntlna of forms. 

Goods Train Accident near Kalol 

*603. Shri M. B. Thakore: Will 
. the Minister of Railways be pleased 
to state: 

(a) whether it is a fact that a goods 
train met with a serious accident bet-
ween Sai Sertha Road and Khodiar 
Railway station near Kalol on the 
27th or 28th July; and 

(b) if so, the details thereof? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) and 
(b). On 28th July, 1961, at about 0'05 
hours while 641 Up Goods Train was 
running between Saij Sertha Road 
and Khodiar stations on Mehsana-
Ahmedabad section of Rajkot Di,,'-
sion, tender of the engine derailed 
and next 19 wagons capsized as a re-
sult of which three persons were in-
jured, including two grievously. 

The approximat" cost of damage to 
railway property has been assessed at 
Rs. 20,0001-. 

IDtemational Heart Foundation 

.604 f Shri Shree Narayan Das: 
. \. Shri Radha Raman: 

Will the Minister of Health be 
pleased to state: 

(a) whether an International Heart 
FoundatiOn to facilitate exchange of 
research findings and team work in 
specific subjects has been formed; 

(D) if so, whether India is asso-
ciated with that in any way; and 

(c) if so, the nature of such asso-
ciation or participation? 

The Minister of Health (Shri Kar-
markar): (a) The Government of 
India understand that it is proposed 
to form an Indian Heart Foundation. 

(b) and (c). This foundation when 
formed will work in collaboration 
with International organisations eft-
,qed in research. 
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Board for Narmada River 

{ 
Shri Ram Krishan' Gupta: 

*605. 8hri Chuni La!: 
Sardar Iqbal SiDgh: 

Will the Minister of Irrigation and 
Power be pleased to refer to the re-
ply given to Starred question No. 1781 
On the 28th April, 1961 and state: 

(a) whether Government have con-
sidered the proposal to set up a river 
board for the Narmada Basin; and 

(b) if so the result thereof? 
The Deputy Minister of Irription 

aDd Power (Shri HaW): (a) Yes, 
Sir. 

(b) The matter is under correspon-
dence with the State Governments 
concerned. 

Fake Tickets 
"606 J Shri Nek Ram Nep: 

'""\.. Shri Ram Krlshan Gupta: 
Will the Minister of Railways be 

pleased to refer to the reply given to 
Unstarred Question No. 1827 on the 
14th December, 1960 and <tate the 
present stage of the cases regarding 
the presses printing fake tickets un-
earthed at Moradabad and Calcutta? 

The Deputy Minister of RaUways 
(Shri S. V. Ramaswamy): (a) In re-
gard to Moradabad: 

The case are still pending in Court. 

(b) In regard to Calcutta: 

The accused were committed 110 Ses-
sions and the leader of the gang has 
been convicted to undergo 7 years 
R.I. and one of his associated. to 5 
yearS R.I. The third accused has, how-
ever, been found not guilty and 
acquitted. 

Telephone Systems in New Delhi 
and Old DelhI 

*687. Shri Yadav Narayan Jadhav: 
Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether it is a fact that tele-
phone system in New Delhi and Delhi 

has, been deteriorating every day and 
the number of complaints of wrong 
numbers have been on incr.~as8; 

(b) if so, what is the number of 
such complaints during 1960-61; and 

(e) what action Government pro-
pose to take to set right the telephone 
system? 

The Minister of Transport aDd Com-
DlIUl.ieatioDs (Dr. P. Subllarayan): (a)-
No. 

(b) Total number of written com-
plaints regarding wrong numbers was. 
72. 

(c) The Delhi Telephone system is 
over-loaded and is expanding rapidly. 
Efforts to decrease the overload and 
improve the system are being conti;...· 
nuously made. 

Development of Spices 

{ 
Shri D. C. Sharma: 

'608. Shri Panprkar: 
Shri Kodiyan: 

Will the Minister of Food and Acri· 
culture be pleased to refer to the' 
reply given to Starred Question No. 
1038 on the 22nd March, 1961 and 
state the progress made in the propo-
sal to set up a Commodity Committee 
for the development of spices? 

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) Government Re-
solution constituting the "Indian Cen-
tral Spices and Cashewnut Committee" 
is expected. to issue shortly. 

Fake Bales contaiDiDg Bricks iDstead 
of Cloth 

• ..- {Shrimati Ila Palchoudhuri: 
....... Shri CbllDi LaI: 

Will the Minister of Railways be· 
pleased to state: 

(a) whether it is a fact that a big 
racket involving loss of Rs. 23 lakhs 
to cloth dealers of Farrukhabad' 
(U.P.) has recently been unearthed 
as a result of arrest of a railway' 
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employee at Firozabad Railway Sta-
tion with two fake bales containing 
bricks instead of cloth; 

(b) if so, the details of the whole 
matter; and 

(c) the stage at which it stands 
now? 

The Deputy Minister of HaUways 
(Shri S. V. Ramaswamy): (a) and (b). 
No such racket involving loss of 23 
lakhs to cloth dealers has come to 
notice. However, a cook of the Rail-
way Guards Running Room Farrukha-
bad was arrested by the police at 
Firozbad Railway station On 18-4-61, 
while Carrying a spurious parcel with-
out any railway marks or address. The 
parcel when opened was found to 
contain 2 bricks, some old C'ltton and 
.gunny bags etc. 

(c) The matter is under police in-
vestigation. 

Employment of IncUan Seamen 

-S10 {Shri Rem Barua: 
. Shrl Tangamanl: 

Will the Minister of Transport and 
CommUDications be pleased to refer 
to the reply given to Starred ,"UI;S-

tion No. 67 on the 16th February, 
1961 and state the steps Government 
propose to take to find employment 
for these unemployed lndian Seamen? 

The Minister of State in the Ministry 
ilf Transport aDd CommnnicatioDS 
(Shrl HaJ Bahadur): Foreign ship-
owners employ 90% of lndian Sea-
men on their ships. In the recent 
past, about 110 foreign ships shifted 
their venue of recruitment from Bom-
bay and Calcutta to foreign ports re-
lulting in a loss of 8000 jobs approxi-
mately. Efforts have been made and 
continue to be made, to persuade the 
foreign shipowners to provide more 
employment opportunities to lndian 
Seamen. The Minister of Transport 
and Communications has addresaed 
personal letters to the shipowners in 
the U.K. to persuade them not to 
ahift the venue of recruitment and 
also to increase the number of jobs 

for seamen employed from lndian 
Ports. A number of meetings have 
also ·been held with the representa-
tives of foreign shipowners in lndia. 
However, it has to be clearly under-
8tood that we have no control over 
foreign shipowners and though we 
can certainly try to persuade them, 
we cannot compel them to continue to 
employ lndian Seamen. 

Additional Passenger Train between 
Madras and New Delhi 

{ 
Shri Kunhan: 

-S11. Shri T. B. Vittal BaG: 
Shrl Subbiah Ambalam: 

Will the Minister of BailwayS be 
pleased to state: 

(a) when an additional passenger 
train between Madras and New Delhi 
will be introduced; 

(b) What is the total amount spent 
on this section for increasi.'l I( the line 
capacity during the Second plan 
period; 

(c) whether there is any direct 
goods train between New Delhi and 
Madras; and 

(d) what is the average time taken 
by the goods train to traverse this 
distance? 

The Deputy Mlnister of HaUways 
(Shrl S. V. Ramaswamy): (a) There is 
no such proposal at present. 

(b) Approximately Rs. 16.04 CTores. 

(c) No, Sir. 

(d) Does not arise. 

SlIDken Dutch V_I in Rooghly 

-m. Shrl IDdrajit Gupta: Will the 
Minister of Transport aDd CommUDI-
cations be pleased to refer to the reply 
given to Starred Question No. 452 on 
the 1st March, 1961 and state; 

(a) Whether the Sunkn Dutch 
vessel in Hooghly has slnce been 181-
vaged; 
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(b) whether any of the ot.'1er sun-
ken vessels were carrying a cargo of 
gold bullion; and 

(C) if so, whether any further sal-
vaging operations will be conducted? 

The Minister of State in the Minis-
try of Transport and CommnnicatioDS 
(Shri Raj Bahadur): (a) Yes. The 

sunken Dutch vessel is being salvaged 
by a Dutch Salvaging finn. The work 
is expected to be complt!ted within 
three months. 

(b) There are as many as nineteen 
vessels which have sunk in the 
Hooghly since 1864. It is not known 
whether any of the sunken vessels 
was carrying gold bullion as cargo. 

(C) No. 
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Pllrchase of wheat 

IShri P. G. Deb: 
Qr. Ram Subhal' SiD&'h: 

-S15. Maharajkumar Vijaya 
I Allanda: 
L Shrl Dinesh SiI!P: 

Will the Minister of Food and A~ 
calture be pleased to state: 

• (a) whether it is a fact that India 
has to buy more foreign wheat; lind 

(b) if so, how much has been pur-
chased till July, 1961? 

The Deputy Minister 01 Food aDd 
Agriculture (Shrl A. M. Thomas): (a} 
Yes, Sir, as o~ internal production 1$ 
still short Of our requirements. 
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(b) During the period Januury to 
.July 1961 a total quantity of 18'7 
lakh metric tons of wheat was pur-
,chased :from foreign can tries. 

Murder in Pathankot Express 

rSb~ Rami Reddy: 
I Sbri P. G. Deb: 
JI Sbri S. M. BaIler;lee: 

-616'1 Sbri Aurobindo G~l: 
Sbri N. R. MUDiswamy: II Mabarajkumar Vijaya 

AnaDda: 

Will the Minister of Railways be 
:pleaaed to state: 

(~) whether a murder has been 
'committed on the 12th July, 1961 in 
the first class compartment of" the 
Pathankot Express bound for Bombay; 

(b) if so, who is the victim; 

(c) whether any investigation in 
.regard to the offence has been made; 

(d) if so, the result thereof; and 

(e) what action has been taken or 
is proposed to be taken in the matter? 

The Deputy Minister of Railway. 
(Sbri S. V. Ramaswamy): (a) and\b). 
Yes Sir. One Shri N. Raghuraman, 
B.E.(Hon.) , Lecturer in Govt. Poly-
technic Institute at Khandwa (M.P.) 
was found murdered in the train. 

(c) to (e). The Police have regis-
iered a case and investigation is still in 
progress. So far two persons have 
.been arrested and they have also 
confessed to their guilt. The accused 
persons are likely to be prosecuted 
.after the police investigation is con-
duded. 

TelevislClln Receiver Lieeues 

.611. {Sbri Subodb 1IaD8da: 
Sbrl S. C. Samanta: 

Will the Minister of Transport UIIl 
()OIDIDIIIlieatiOUl be pleased to state: 

<a) whether issue of television 
zeceiver licenses has been given effect 
:to; 

(b) if so, since when such licences 
are bein.g issued; 

(c) how many licenses have been 
issued so far; and 

(d) what is the rate of tces tor 
such licenses? 

The Minister of TraDspOrt aud Com-
munications (Dr. P. Subbarayau): (a) 
Yes. 

(b) Since 1959. 

(c) (i) 1959 11 

(ll) 1960 30 

(iii) 1961 • 
(d) The rate of fees for difterent 

types of such licences is as follows:-

(i) Domestic • Rs. 30/- per annum. 
(i.) Commercial. Rs. 120/- " 
(ii.) Demonstration Rs. 30/- " 
(i'll) School . Rs. 10/- " 

Soviet Botanical Experts 

-619 {Shri TaugamaDi: 
. Shri Kunhan: 

Will the Minister of Food aud Agri-
culture be pleased to state: 

(a) whether six Soviet Botanical 
experts visited centres like Coimba-
tore, Ooty, Poona, Bangalore during 
May, 1961; 

(b) if so, the nature at study under-
taken; 

(e) whether any report has been 
submitted to Government; and 

(d) whether chief Botanist of India 
was also associated with the study? 

The MinIster of Agrlcu1ture (Dr. 
P. S. Deshmukh): (a) to (d). The 
question will be answered by the Min-
ister for Scientific Research and Cul-
tural Affairs as it concerns his Minil-
try. 
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Cable fOr Telephone connections 

"820. 8hri 8iddiah: Will the Minister 
of Transport and Communications be 
pleased to state: 

(a) whether the cables available in 
the country at present are sufficient to 
satisfy the demand for telephone c:on-
nections in the country; 

(b) if not, whether Government pro-
pose to start a factory for the produc-
tion of cables; and 

(c) which is the convenient place 
for starting such a factory? 

The Minister of Transport and Com-
Blllllications (Dr. P. Subbarayan): (al 
No. 

(b) and (c). The matter is engag-
ing the attention of the Government 
in the Ministry of Commerce and 
Industry. 

Liquor Permits 

r Sbrl Ram Krishan Gupta: 
*621. ~ Shrl PUl'arkar: 

L Shrl Kalika Singh: 

Will the Minister of Transport and 
Communications be pleased to refer 
to the reply given to Starred . Ques-
tion No. 75 on the 16th February, 
1961 and state: 

(a) whether details regarding the 
proposal to introduce a system of 
liquor permits for foreign tourists 
throughout India have been worked 
-out in conSUltation with the State 
Governments concerned; and 

(b) if so, the details thereof? 

The Minister of State in the MiDis-
try of Transport and Commllllications 
(Sbri Raj Bahadur): (a) and (b). 
The details of the proposed liquor 
permit valid throughout India are be-
ing finalised in consultation with Min-
istries concerned. Broadly speaking, 
the proposal is that such Permits will 
be issued by the Indian Missions ab-
road to temporary vitors and by Re-

gional Tourist Officers, while State 
Governments will continue to issue 
Permits valid in their respective jur-
isdictions. 

Second-hand Viscounts 

*622 f ShrI D. C. Sharma: 'l Shrl Ram KrIshan Gupta: 

Will the Minister of Transport aII4 
CommllllicatioDS be pleased to refer to 
the reply given to Starred Question 
No. 169 on the 21st February, 1961 
and state the result of the negotia-
tions held for the purchase of two 
second-hand Viscounts? 

The Deputy M1DIster of Civil Avia-
tiOn (Shri Mohiuddln): The Indian 
Airlines CorporatiOn have since final-
ised the purchase of two second-hand 
Viscounts to which the hon'b1e mem-
ber refers. They are expected to be 
delivered at the end of August, 1961. 

Kathua-Jammu rail link 

r Sbri Nek Ram Negl: 
Sbrl Ram Krishan Gupta: 

I Shri Balraj Madhok: 
*623. -< Shrimati Benu Chakra-

, vartty: 
L Shri Amar Singh Damar: 

Will the M'illister of Railways be 
pleased to refer to the reply given to 
Starred Question No. 1880 on the 17th 
March, 1961 and state: 

(a) whether Government have since 
taken a final decision to provide rail 
link between Kathua and Jammu; and 

(b) if so, the nature of decision 
taken? 

TIle Deputy M1DIster of Bailways 
(Sml S. V. Ramaswamy): (a) No, Sir. 

(b) Does not arise. 

Coeperative Sugar Factories 

*GU. Shrimatl Da Palchoudhlll'l: 
Will the Minister of Commllllit,. Deve-
lopment and Cooperation be pleased 
to state: 
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(a) whether it is a fact that the 
production of the Co-operative Sugar 
Factories is very small as compared to 
others; 

(b) if so, what is the exact posi-
tion; 

(c) whether it is also a fact that a 
proposal to increase allocation of Gov-
ernment shares in the capital of Co-
operative Sugar Factories is under the 
consideration of the Government 01 
India; and 

(d) if so, the details thereof? 
The Deputy Minister of CommODity 

Development and Cooperation (Shri 
B S. Murthy): (a) and (b). No, Sir. 
In 1960-61, out of a total 174 sugar 
factories in production in the countrY, 
30 were cooperative sugar factories. 
They produced 4.35 lakhs tons of 
sugar out of the total national pro-
duction of 29.54 lakh tons. The co-
operatives thus accounted for nearly 
14.72 per cent of the total production. 

(cl No, Sir. The limit Of Govern-
ment contributilln to share capital of 
cooperative sugar factories has al-
ready been raised to Rs. 25 lakhs and 
there Is no proposal to increase it 
further. 

(d) Does not arise. 

Distribution of Waters of Eastern 
rivers between India and Pakistan 

-625. Shri Hem Baroa: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) at what stage is the negotiation 
over the question of the distribution 
of the waters of the Easern rivers 
between the two countries, India and 
Pakistan, at present; and 

(b) whether it is a fact that the 
Farraka Barrage project is being held 
up due to the fact that the question of 
the distribution of waters is yet to be 
resolved and if so, whether Govern-
ment contemplate any other steps? 

The Deputy MlnJster of IrriptloD 
IIDd Power (Shri HaW): (a) It is in-
tended to discuss these questions at a 
conference of Ministers of the two 

countries. But such a conference 
would only be fruitful after experts 
of both the countries have examined 
and exchanged data of mutual interest. 

The Water Resources experts of the 
Governments of India and Pakistan 
have already met on three occasions, 
the first meeting was at New Delhi 
from 28th June to the 3rd July, 1960; 
the second meeting was held at Dacca 
early in October 1960; the third meet-
ing was held in Calcutta from April 
28th to 30th, 1961. A good deal of 
technical data have been exchanged 
at these meetings and visits have also 
taken place to the sites of some of 
these projects. It is proposed to have 
the next meeting of experts at Dacca 
600n when the remaining data will, it 
is hoped, be exchanged. 

(b) No, Sir. The project for the 
preservation of the POt! of Calcutta 
(otherwise known as the Farraka 
Barrage Project) is of urgent import-
ance for India and some work in re-
gard to its planning and construction 
has been in progress, The Govern-
ment of India think that the Farraka 
Barrage will not adversely affect the 
reasonable interests of Pakistan and 
these are being kept in view, 

Muchkund Project 

-626. Shri Cblntamoni Pani&'r&hI: 
Will the Minister of irrigation and 
Power be pleased to state: 

(a) whether the two Chief Ministen 
of Orissa and Andhra Pradesh have 
agreed to increase the height of the 
Jalaput dam of the Muchkund project; 

(b) if so, to what height it will be 
raised; 

(c) the quantity of additional elec-
tric power estimated to be generated 
as a result of increasing the height; 
and 

(d) how this power will be shared 
between the two State Governments? 

The Deputy MlnJster of ~ 
IIDd Power (Shri HaW) (a) Yes; Sir. 

(b):-F.R.L. + 2750', 
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(c) Approximately, 20,000 KW. 

I d) This is yet to be settled by 
the two State Governments. 

CompeBSation for VICtims of 
Railwa7 Accidents 

{ 
Shri Ram Krishan Gupta: 

1259. Shri Chuni Lal: 
Shri Ram Garib: 

Will the Minister of Railways be 
pleased to refer to the reply given to 
Unstarred Question No. 3585 on the 
20th April, 1961 and state: 

(a) whether the new compensation 
scheme for paymf'nt to victims of 
Railway accidents has since been 
finalised; and 

(b) if so, the details thereof? 

The Deputy Minister of Railways 
(Sbri S. V. Ramaswamy): (a) and 
(b). The scheme is being finalised; it 
i3 expected to introduce the necessary 
bill in Parliament shortly. 

Benigunta Tiruptl Railway Line 

1281 f Shri Ram KrlshaD Gupta: . L Sbri Cbuni Lal: 

Will the Minister of Railways be 
pleased to refer to tbe reply given to 
Unstarred Question No.3586 on the 
20th April, 1961 and state at what stage 
is the proposal to convert the Reni-
gunta Tirupti metre goage Railway 
line into broad goage? 

The Deputy Minister of Railways 
'(Sbri S. V. Ramaswamy): There is 
:10 proposal at present for conversion 
of the metre gauge line from Reni-
gunta to Tirupti into broad gauge. 
The proposal for construction of a 
separate broad gauge Ene from Reni-
gunta to Tirupti is under consideration 
by the Railway Board. 

New Techniques of Cultivation 

UIL f Shrl Ram Krisban Gupta: 
L Sbri Chuni La1: 

Will the Minister of Food anA 
Agrieulture be pleased to refer to the 
87lHAi) LSD-3. 

reply given to Unstarred Question No. 
3601 on the 20th April, 1961 and state: 

(a) whether Government have con_ 
sidered in consultation with State 
Governments the question of giving 
subsidies to the cultivators as an in-
centive for trying newly evolved tech-
niques for cultivation in their field; 
and 

(b) if so, with what result? 
The Minister of Agriculture (Dr. 

p. S. Deshmukh): (a) and (b). The 
matter is under examination in consul-
tation with the State Governments. 
Replies from some of the States are 
still awaited. 

Bridges in Punjab 

1262 {flbri D. C. Sharma: 
. Sbri Daljit Singh: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) how many bridges in the Pun-
jab State have been sanctioned for 
construction by the Central Govern-
ment during the Third Plan period; 

(b) the various plaCl!s here these 
bridges will be const.ructe<t and. 

(c) what is the estimated expendi-
ture on each of these bridges? 

The Minister of State in the Minis-
try of Transport and Communica-
tions (Shri Raj Bahadur): (a) One 
bridge work has so far been sanctio-
ned. 

(b) The bridge is being constructed 
across the Gaunchi Drain on Delhi-
Mathura Road. 

(c) The estimated expenditure on 
the work is Rs. 451.200. 

Pay Commission's Report 

{ Sbri D. C. Sharma: 
1263. Sbrl Pangarkar: 

Will the Minister of Railways he 
pleased to state: 

.' (a) the further progress made In 
the implementation of the Pay Com· 
mission's Report; and 
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(b) when it is likely to be fully 
implemented? 

'1'he Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) and (b). 
1. The further progress made regard-
ing exercise of options by staff and 
payment in terms of revised seal'!! is 
as under rule: 

Percentage of staff who· have 

As on 
3<>6-1961 

opted for revised scale 97' 5 

percentage of staff who have 
betn peH current month's 
salary in the revised scale 96 

Percentage of staff who have 
been paid arrears from lSt 
July, 1959, onwards 94 

2. Orders have since been 
issued in respect of the recom-
mendations relating to the follow-
ing subjects :-

(I) Daily Allowance Rates. 
(2) Conveyance Allowance. 
(3) Grant of three National 

Holidays to staff who do 
not at present en; oy any 
public holidays. 

(4) Running allowance rates 
to Running Staff. 

(5) Benefit of at lean one 
increment in the existing 
scale on appointment to a 
higher grade post. 

(6) Calculation ofleave salary. 

(7) Grant of Study leave. 
3. Only a few recommendations of 

the Commission are outstanding and 
they are under the consideration of 
the Government. 

Facilities for Tourists 

1264. Shri D. C. Sharma: Will the 
Minister of Transport and CommUDi-
cations be pleased to state: 

(a) the various steps taken by 
Delhi Administration during 1960-61 
fOr providing facilities to touri~l.l!; 

and 

(b) the expenditure incurred lher~
on? 

The Minister of State in the Minis-
try of Transport and Communlcatiolls 
(Shri Raj Bahadur): (a) and (bl. 
Delhi State Tourist Advisory Commit-
tee has been constituted under the 
Chairmanship of the Mayor of Delhi 
for making recommendations tl1 lhe 
Delhi State Administration in reg!\rd 
to provision of facilities for touris!-. 
Permits for medium sized better main-
tained taxies without meter.; and 
dishnc!ive colour have bE.t:a ;5;ued. 23 
large cars were dfiltfifiuted among t~ 
private operators of lUXUry taxies tll.r 
purposes of replacement. The ex-
pE'nditure incurred by the Dei::i 
Administration during the year 19B\!-
61 was nil. 

The Government of India arc ru.,-
ning a regional Tourist Office in D~ih;, 
on which the expenditure during tn .. 
year 1960-61 was Rs. 1,36,582. As 
PAl! of the Second Five Year Plan 
for Tourism of the Centre, the follow-
ing works WE're in progress during 
that year:-

Expel/dilure "pto 3 lsI March 
1961 

Rs. 
Re,taurant ot Qu!a~, Car Park 

etc. 1,32,115'00 

Cofeted. anJ pavilkn; etc. at 
Sura;kund 82,978' 00 

Reconditioning of Cells at 
Tughlakabad . 12,616' 00 

The following tourist publici~y 
literature was brought out by ~he 
Department of Tourism and distribut-
ed in India and abroad:-

Name ( f literature Language, in which 
printeJ 

___ -=-___ ..... _____ 2 __ ._ 

(i) Delhi Guide Englhh, Spari;h, 
Italian & French. 

(ii) Dell i Folder Eng:isr, Sp, nis', 
Italian & Frene!'. 



2639 Written Answers SRAVANA 26, 1883 (SAKA) Written Answers 

(iii) relhi "Insen" English, 
Spanish. 

2 

Italian aiid 

(ill) Delhi City Guide Engli,h 
Map. 

(v) Peste!'s P,e.idcm'. Body-
Guard & Qutab Minar 

(d) PictUre postcards Pictures of 10 diffe-
rent buildings in 
Delhi. 

(Central Secretariat, 
India Gate, lantar-
Mantar, Qutab Minar 
Laxmi Narayan 
Temple, Parliament 
House, Pearl Mosque 
Purana Qila, Red 
Fort) 

Assistance in procuring essential 
imported equipment and' provisions 
was granted to approved hotels and 
restaurants in Delhi catering to 
foreign tourists, 

Fertilizers 
1265. Shrl D. C. Sharma: Will I.he 

Minister of FOOd and Agriculture b~ 
pkased to state: 

(a) the quantities of Ammonium 
Sulphate and other fertilizers which 
have been allotted to Punjab for 
1960-61 period from .... ~~ember, on-
ward; and 

(b) the total quantity of fertilizer; 
de'patched to Punjab in 1960 and 1961 
upto the 30th June, 1961? 

The Deputy Minister df Agr~u1ture 
(Shri M, V, Krishnappa): (a) A 
quantity of 5,000 tons of sulphate of 
ammonia was aUotted to Punja-b 
cjuring December, 1960 for the period 
January to March, 1961. 

(b) The foUowine quantities "f 
variou$ fertilizers were despatt-hed '0 
Punjab in 1960 and in January-June 
of 1961:-

(All figures in metTic Tons 

Year Kind of fertiliz... Quanti y 
____ _____ despatCh.d) 

2 

--1-' 60 --;('"i),.....Sc:u:;:lp:;~c-:a:-::t-:-e...,o"f·A·m--:-m:-o-- 17,420 
(Ja'1tlary- nia. 
December, (ii) Calcium Ammonium 18,140 

1960 NitIate 

2 

IS61 
January-

(i) fulphate of Ammo- 10,730 
nia. 

June, 
1961) 

(ii) Calcium Ammonium 24,430 
Nitrate 

Foodgrains for Maharashtra State 

1266, Shri Pangarkar: Will the 
Minister of Food and Agriculture b~ 
pleased to state: 

(a) the quantity of foodgrains, both 
ric" and wheat supplied to the Maha-
ra~htra State in April, May, JunE and 
July, 1961 separately; and 

tb) the price at which they we"e 
sold to the consumers? 

The Deputy Minister of Food and 
Arriculture (SIJri A. M, Thomas): (a) 
The quantities of rice and wheat sup-
plied to the Maharasbtra State {rom 
Central .stocks in April. May, June 
and July, 1961, are as foUows:-

~Wo'llh 

April,196lJ 
May, 1961 
June, 1961 
July, 1961 

(b) 

Grain 

Rice 

(In '000 Metric Tons, 

Rice 
13'3 
13'3 
la'S 
13'3 

Wlre.1I 
34'7 
37'4 
30'9 
33'4 

(Ret3il raU! per 50K. G,"arns 
I" Greater III other 

Bombay Dis/ric! 
Ce1lu"e.-

Ro. :;2'78 to R" '4'65 to 
R".41'S3 R" 43'41 
Depending on (Depenaing 

the quality the quality 
such as Com- !<ouch as Com-

""_on, fint"J moo, fine', 
superfine, etc.) superfine, etc. 

ImportoJ RO,20'IO R',20'64 
wheat 

Sugar Factories in Andhra Pradesh 
1267. Shri Panrarkar: Will the 

Minister of FOOd and Agriculture be 
pleased to state: 

(a) whether any applications have 
been received by the Government of 
India from Andhra Predesh for the 
establishment Of sugar factories in the 
State on co-operative basis during the 
year 1961-62; 
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(b) if so, the action taken thereon; 
and 

(c) the number of sugar factories 
in Andhra Predesh by the end of 1960 
both in individual and co-operative 
sectors? 

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): 
(a) and (b). Yes, Sir. One applica-
tion has been received during 1961-62. 
In view of surplus production of sugar 
in the country, it has been decided not 
to license any further capacity in the 
sugar industry for the present. This 
application will be taken up for coni-
sideration alongwith other pending 
applications, if and when it is decided 
to resume licensing of new capacity 

(c) During 1960-61, 11 5u..:ar facto-
ries worked in Andhra Pradesh. Of 
these, 9 were Joint Stock concerns and 
two Co-operative 

Cattle and Poultry Breeding Schemes 
in Mahara,htra State 

1268. Sliri Pangarkar: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) the nature of help given by 
the Central Government to Maharash-
tra State for the improved cattle and 
poultry brpeding schemes during the 
year 1960-61; 

(b)the nature of implementation 
of the scheme in the State with the 
Central help during that period; and 

(cl how much amount is being al-
loted h the Third Five Year Plan on 
the same schemes? 

The Deputy Minister of Acricul-
ture (Shri M. V. Krishnappa): (a) to 
(c). Information is being collected 
aDd will be placed on the Table of 
the Sabha shortly. 

Financial Aid to Agriculturist~ 

1269. Shri Pangarkar: 'Nill the 
Minister of Food and Agriculture be 
pleased to state the total amou;)t givpn 
by the Central Government to Maha-
rashtra and the then Bombay State 
during the entire Second Five Year 

Plan period for helping the cultivators 
fOr purchase of agricultural imple-
ments and machinery? 

The D~puty Minister of Agriculture 
(Shri M. V. Krishnappa): No finan-
cial assistance was sanctioned by the 
Central Government to the erstwhile 
Bombay State during the first two 
years of the Second Five-Year Han, 
viz. 1956-57 and 1957-58, for helping 
cultivators for the purchase of agri-
cultural implements and machinery. 
The procedure for rendering financial 
assistance to the State Goyernment:; 
was revised from the year. 11158-59. 
Under the. revised procedure, Ce~tral 
assistance admissible to various StatE's 
is sanctioned in bulk for a group of 
Schemes under the head "Agriculture" 
and not separately for indiVidual 
.cllCmes. As such it is not possible to 
indicate the amount of Central assis-
tance under the scheme. But under 
the scheme for grant of ta/(ai loans 
to cultivators and Cooperative bodies, 
the State Government have arlvanced 
loans for the purchase of tractoT~ and 
allied implements totalling Rs. 4.62 
lakhs during the Second Five Ye:J.r 
Plan period. 

Sugar Factories in Maharashlra 

1270. Shri Pangarkar: Will the 
Minister of Food and Agriculture be 
pleased to state the average recovery 
of sugar in the 1960-61 season 'n the 
sugar factories in Maharashtra? 

The Deputy Minister (If Food and 
Agriculture (Shri A. .M. Thomasl: 
The average recovery of ~ug;;r in 
1960-61 season in the sugar factories 
in Maharashtra was 11.65 per cent. 

Rural Electrification Programnle of 
Maharashtra during Second P'an 

1271. Shri Pangarkar: Will the 
Minis~er of Irrigation and Power 
be pleased to state: 

(a) whether it is a fact that the 
Maharashtra Government had ask.'lI 
for mOre money in the Seco!1d Five 
Year Plan for carrying out It;; run:1 
electrification programme; 
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(b) if so, how much money had 
been allotted to Maharashtra in the 
Second Plan period far this purpose; 
and 

(c) the number of new villages in-
cluded in the scheme of electrification 
in the district of Parbhani in Maha-
rashtra during the year 1961-62? 

The Deputy MiDi&ter of Irrigation 
aDd Power (,shri Bathi): (a) and 
(b). During the first three years of 
the Socond Plan, no programme fill' 
assistance specifica'ly 111 ri·spt.ct Lf 
rural electrification schemes wa, in 
fOTce. These shemes were financed by 
the State Governments mainly under 
the Programme of Expansion cf 
Power Facilities far Increasing Em-
ployment Opportunities. The albca-
tion under this programme for thr 
erst·,':'.:le Government of Bombay for 
the Second Plan was Rs. 241.60 lakhs, 
Against this, an amount of R~ 194.89 
lakhs only was sanctioned On the 
basis of the actual expenditure incur-
red by that Government. 

During the latter two years of the 
Second Plan, a scheme for financing 
rural electrification schemes wa;; in-
troduced, offering loans to Slale Gov-
ernments on the same terms and 
conditions as were admissible under 
the Employment Opportunities 
Scheme. This assistance was to be 
accommodated within the lolal Cen-
tral assistance promised to individual 
State Governments. All the Stat .. 
Governments were, therefore, request-
ed to forward the project reports con· 
taining details of their scheme.. and 
also to indicate how th~ proposed 
assistance was to be adjusted within 
the ceiling in respect of Central assis-
tance already fixed. The GO"~Tnm(!nt 
of Maharashtra requested for a loan 
of Rs. 87.0 lakhs for rural electrifica-
tion schemes during 1960-61. This 
was not sanctioned as the d..,tails of 
the schemes proposed to be ~aken up 
were not indicated by them. 

(c) A final decision has not yet been 
taken. During the Third PIan, how-
ever, about nine villages are proposed 
to be electrified in this District. 

Medlnm lrriratiOD Projects In 
Maharashtra 

1272. Shri Pangarkar: Will the 
Minister of Irrigation aDd Power be 
pleased to state: 

(a) the amount of financial assis-
tance asked for and proposed to be 
given towards the construction of me-
dium Irrigation- Projects in Maharash-
tra State during the year 1961-62; and 

(b) the names of the projects sanc-
tioned? 

The Deputy Minister 01 Irrigation 
and Power (Shri HaW): (a) The Gov-
ernment of India have not yet received 
any request fOr financial assistance to-
wards the construction of medium 
irrigation projects from the Govern-
ment of Maharashtra for the year 
1961-62. The medium irrigation 
schemes are financed through the loan 
for Miscellaneous Development 
Schemes. The amount of Miscellane-
ous Development Loan to be made 
available to the Government of Maha-
rashtra in 1961·62 has not yet been 
decided. 

(b) In addition to the First Plan 
medium irrigation projects continuing 
into the Third Plan, the following 
Second Plan medium Irrigation Pro-
jects have been approved by the Plan-
ning Commission:-

(1) Bar Project, 
(2) Nalganga. 
(3) Pindrabodi. 
(4) Manar Stage I. 
(5) Wan Project. 
(6) Gulhati. 
(7) Mekhri. 
(8) Khelna. 
(9) Upper Dudhna. 

(10) Sindh Phanna. 
(II) Kada. 
(12) Hami. 
(13) Jivarakha. 
(14) Sukhna ProJect. 
(15) Tima. 
(16) Chandni. 
(17) Mohesangvi. 
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(18) Gangapur Stage n. 
(19) Ekburji. 

No new scheme of the Third Plan 
has been received from the State Gov-
ernment far examination and appro-
val. 

The loan assistance for Miscellane-
OU5 Development Schemes is not ear-
marked for any particular scheme. 

Flood Control Schemes of Maharash-
tra for 1961-62 

1273. Shri Pangarkar: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) whether the Maharash:ra GO'l-
ernmcnt have submitted the details of 
the flood control schemes which they 
inlead to take up in 1961-n2; and 

( b) if so, the det.ails thereof? 

The Deputy Minister ,,! IM'ig3tion 
and Power (Shri Batl>i): (a) No. 

t b) Does not arise. 

Health Units in Eastern Railway 

1274. Shri Pangarkar: WJI the 
Mini"ter of Railways be piea""d to 
stale: 

(a) how many Health U"its have 
been opened On the Easter,., Railway 
during the Second Five Year Plan 
period as per directive of the Rail-
way Board, year-wise; and 

(b) the amount aJ10tted for the 
scheme? 

TIlt> Deputy Minister of 
(Shri S. V. Ramaswamy): 

61}-6 
1960-61-4. 

Railways 
(a) 1959-

(b) An amount of R •. 2.41,71.. was. 
allotted for three health units and 'he 
remaining seVefl were pro\'hl~d in the 
existing available accommodation. 

Perters at Aurangabad Station 

1%75 Shri 
Minister of 
Htate: 

Pangarkar: Will the 
Railways be pleased (0 

(a) the number of porters who have 
been granted licences at Aurangabad 

Railway Station on the Centrai Rail-
way; and 

(b) whether this number is S'JppOS-
ed to be sufficient to cope with the 
number of incoming and outgoing 
passengers at this station? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) 30. 

(b) Yes, at present. The Railways 
can increase the number as required. 

Train Derailment 

1276. Shri P. C. Borooah: Will the 
Minister of Railways be pleased t. 
state: 

(a) whether a goods train was de-
railed near Sabira Station about Ii 
miltS from Balasore on or about the 
19th May, 1961; 

Ib) if so. what was the cause of 
the accA.<ient; 

(c) what loss of life Or property 
was involved in the accident; 

(d) for how long the traffic on the 
line was closed after the accident; and 

(e) how many trains got late on 
this account? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) on 
18th May, 1961 (and not on 19th May, 
1961) Down Ore Special Good. train 
derailed at Sabira station. 

(b) Failure of Railway Staff. 

Ic) There was no casualty. Damage 
to Railway property has heen asses-
sed at Rs. 1,000[-. 

(d) Eight hours and 25 minutes. 

(e) FiVe passenger trains 8utrered 
detention. Some goods trains were 
stabled on the section on this account. 

Piece-rate Incentive Scheme for 
Calcutta Port 

1277. Shri Indrajit Gupta: Will the 
Minister of Transport and Cenununi-
cations be pleased to state: 

(a) whether any new scheme bas-
ed on piece-rate incentives ha5 .. een 
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prepared for Calcutta Port labour 
engaged in loading and unloading 
operations; 

(b) if so, when the scheme will be 
introduced; and 

(c) whether the scheme is expected 
to speed-up the turnabout 00: :mips? 

The MIllistel' of State in the MiDis-
u-y of TraDsport aDd Commllllications 
(Shri Raj Babadur): (a) Yes_ The 
Calcutta Port Commissioners :1ave 
prepared an Incentive Tonnage Scheme 
for their cargo handling labour. 

(b) The Scheme had originally beer. 
scheduled fOr introduction from tiJ~ 
15th June 1961. In view of c"rtair. 
representations from the Unions,' the 
introduction of the scheme was post-
poned. pending further discllssions. 
The Chief Labour Commissioner, re-
presentatives of the unions concerned 
and the Port Commissio:1ers have 
3ince discussed the outstanding point.. 
There has, however, been some diffe-
rence of opinion and the matter has 
been referred to Government for a 
dedsion. It is expected that this de-
cision will be taken shortly and there-
after the Scheme can be introduced 
by the Port Commissioners. 

(c) The main objects of ':he Scheme 
as framed by the Port Commis,iC'ners 
are 10 remove the defects in th~ ~xist
ing Piece-Rate Scheme and to provide 
additional incentive for better f'ulpul 
It is expected that, with the L'1.troduc-
lion of this Scheme, the outyut of 
workers will increase and :here Will 
be some improvement in the turn-
round of ships. 

t~" ... -i\' 1110 llo """. : 'lIT 
qfuIr~ ~ ~ Iff\" lI"~ ~'fR ~f ~ 
rn fifi: 

(ifi) IfIlT lI"tr" ~ fifi ~~ 
~ ~ if. ft;fli <m:.rn q;m ~ ~ 
f~~~f~~; m.: 

(!.if) lI"f~ ~, ~t 'flIT R<m ~ 
..,.~ iATT 1; ~ ~'f;f <m"fi 'lim 
ifi1:r~~t? 

~ (m ~ ~ " '{'IIAf 
~ (-n ~~) : (ifi) ~fr ~ I 

(!.if) ... 1~ I 

~"'cQ 

t ~"t· -n 1110 llo ~ : lflIT 

~ (m Wtm' If'll'f lI"r, ~ ~r 
~rnf.t;: 

(~) ~;;r, ~"~~~,!:T, ~ .. ~~~ 
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~ .,~'" (.n ~ 1IIf) : 
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Radio Reedville Sets 

1281. Smt ChUDi Lal: Will the MiR-
ister of Transport and CommUDiea-
tions be pleased to state: 

(a) to what type of radio receiving 
sets, has the concession of L:cence Fee 
been extended; 

(b) whether it has not been ex-
tended to second hand radio-sets; and 

(C) if so, the reasons thereof? 

The Minister of Trausport and Com-
munications (Dr. P. Subbarayan): (a) 
The concession of Licence Fee has 
been extended to new sets purchased 
from raido dealers licensed by '.he 
Go:vernment of India and whose ori-
gi...,a I price does not exceed Rs. 125 
(indusive of all taxes but exclusive of 
Local Sales Tax). 

(b) No. 

(c) Because, the original price of a 
secondhand set, even :f purchased for 
Rs. 125 or less, will be much more 
than that and thus it will not fall in 
the category of 'cheap sets'. 

C.H.S. Scheme 

1282. Shri ChUDi Lal: Will the Min-
ister of Health be pleased to state 

how much does one dispensary in 
the Contributory Health Service, serv-
ing ten thousand beneficiaries, cost 
per annum and out of that how much 
is contributed by the beneficiaries and 
how much by Government? 

The Minister of Health (Smi 
Karmarkar): (a) The accounts of the 
C.H.S. Scheme are maintained for the 
Scheme as a whole and not dispen-
sary-wise. It is therefore not possible 
to furnish the required infOl'mation. 
Moreover the number of beneficiaries 
attached to a dispensary varies from 
one area to another and it is not 
necessarily 10,000. However, the 
average expenditure on one dispensary 
catering to approximately 10,500 bene-
ficiaries will be about Rs. 1.60 lakhs 
which is exclusive of the cost. of hos-
p:talization in Government hospitals. 
The amount of contributions realised 
from the beneficiaries is approximately 
50 per cent of the expenditure. 

Uomoeopathic Medicines and Yogic 
Exercises 

1283, Shri Chnni Lal: Will the Min-
ister of Health be pleased to state: 

(a) whether Government have 
arrived at any conclusions w!th re-
gard to the efficacy of: 

(i) Homoeopathic medicines; 
(ii) Yogic Exercises; 

in ma:ntaining health and preventing 
and curing disease; and 

(b) if so, the details thereof? 

Thc Minister of Health (Shri 
Karmarkar): (a) No. 

(b) Does not arise. 

Water Coolers on Northem RallwaT_ 

1284, Shri D, C. Sharma: Will the 
Minister of Railways be pleased to 
state: 

(a)' the number of stations on Nor-
thern Railway where water . coolers 
haw, been installed dUring 1960~61; 
and 
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(b) the number of stations where 
water coolers will be installed during 
1961-62? 

The Deputy MiDlster of BaDways 
(Shri S. V. Ramaswamy): (a) Three. 

(b) One. 

Deihl Zoo 

1Z85. Shri Bire.dra Bahadar 
Sinchji: Will the Minister of Food 
aDd Agriculture be pleased to state: 

(a) what were the measures taken 
by the concerned authorities to pro-
vide relief to the inmates of the 
Delhi Zoo after the entire area, ia-
cluding enclosures meant for them, 
had been flooded due to heavy rains 
in early August; and 

(b) whE'ther there has been any 
casualty also due to aforesaid condi-
tions in the Zoo? 

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) The relief 
measures taken, were:-

0) All the animals in the inun-
dated enclosures were rf'-
moved to drier enclosures; 

(ii) Pumping sets were put intO 
operation for draining out 
water from the moats; and 

(iii) Adequate prophylactic mea-
sures were taken to prevent 
animals from catching cold. 

(b) No, Sir. 

Dopeway iD Mysore State 

1286 {Shri D. C. Sharma: 
. Shri P. C. Bor_h: 

Will the Minister of TraDSport aDd 
CommanicatioDS be pleased to state: 

(a) whether a Swiss rope-way ex-
pert has completed a survey on the 
possibilities of conveying iron ore 
from a height of about 3,000 feet 
down to the plains by rope-way m 
two places in Mysore State; 

(b) if so, the names of the places; 
and 

(c) the decision taken in excuting 
this scheme? 

The MiDister of State iD the Mia-
istry of TraDsport aDd Commanica-
tiou (Shri Raj Bahadur): (a) and 
(b). A Swiss rope-way expert has 
surveyed the alignment for installa-
tion of rope-ways for carrying iron 
ore from (1) Kotebare Mines in 
Hosanagar Taluk of Shimoga Dis-
trict; (2) Apsarakonda near Honna-
var in North Kanara District in 
Mysore. The report submitted by 
the expert is under the considera-
tion of the Government of Mysore. 

W~~T~~if."T~'lT 
>R~f.!; 

(if.") '!'Ill lI1'i " t !if; 'J:<f ~<1~ 
~ ~T~ <'I"m" n: ffir 
~~ ~ ~;ftq fl{ ~ mft ~ .. 
ij- il<'!. n 'ii, ~t'q "') ~if."'.r 
tflft tiT ; 

(~) ~ ~~'!:o!i 'fiT 'In"7Uf ;,";ff 

l!Ir; W 

(rr) wit ~ ;llflRr l'I't m 
~ ~l1;? 

~ ~ ('1i' ~o ,",0 ~
~) : (if.") .ijT~, ~ ~-x-\ ~ '!it 
~ f.!; n-x-q ~ I 

(iii) ~z;rr if."f l!iT(UI if@[ '1T f<i;. 
~ 'liT ~ ~ ~1Pi ~ <m:~ <Ft 
qn: if."'f.I" II>'t if."TfmT 'Iil: ~ '1T \jfif 

l1;if." rrr~ ~ ~ ~ ~ '"" ~ ~'l1T 



-2653 Written Answers AUGUST 17, 1961 Written Answers 2654 

~ ~ 'filler ~'if ~ 1fT I ~ ~ Charkhl-Dadri Telephone Exchance 

1<: ~ 'i?.'\~m ~1 ~T Ifln ~ I 1289. Shri Bam KrishaD. Gapta: 

"RaiD aad Silt Observation Stations 
iD Sikkim and Bhutan 

(Shri Sliree Narayan Das: 
1.%11.-< Shri Badha Raman: 

L Shri Subimaa Ghose: 

Will the Minister of Irrigation and 
Power be pleased 0 state: 

(a) whether it has been possible to 
arrive at workable agreement with 
regard to financial and administrative 
responsibility for running several rai<; 
and silt observation stations in Sikkim 
and Bhutan for which demand was 
-made from the West Bengal Govern-
ment and which the West Bengal 
Government had not agreed; 

(b) if so, the nature of agreement 
reached; and 

(c) what is the present position in 
"this regard? 

The Deputy Minister of Irription 
-nnd Power (Shri Bathi): (a) to (c). 
With the concurrence of the Govern-
ments of Nepal, Sikkim and Bhutan, 
"ertain hydro-logical and meteoro-
logical stations (including rain and 
5ilt observation stations) have been 
set up in those countries by the Go-
vernment of India for collecting data 
required for the planning of flood 
-control works in India. The data 
collected from these stations is es·· 
sentially useful to the State Govern-
ments concerned viz., West Bengal, 
Assam, Bihar and Uttar Pradesh, in 
planning flood control measures in 
the States. The Government of India 
who have borne expenditure on these 
stations from the year 1955-56 on-
wards. therefore, requested the State 
Governments concerned in 1960 to 
agree to bear the expenditure on 
-futher maintenance of these stations. 
The matter is under correspondencE 
",·ith the State Governments. 

Will the Minister of TrlUlSport and 
Communications be pleased to state: 

(a) whether it is a fact that tele-
phone exchange at Charkhi-Dadri is 
housed in & rented building; and 

(b) if so, the steps taken or pro-
posed to b~ taken for construction of 
departmental office building at 
Charkhi Dadri? 

The MiDister of Transpert and 
Comunications (Dr. P. Subbarayan): 

(a) Yes. 

(b) Ther= is no proposal at pre-
sent to construct a departmental 
buildin,. 

Building for G.P.O. Chaudigarh 

1290. J ShT~ Ram Krishaa Gapta: l Shn D. C. Sharma: 

Will the Minister of Transport and 
Communications be pleased to refer 
to the reply given to Unstarred Ques-
tion No. 58 on 16th February, 1961 and 
state the nature of progress since made 
in construction of a smaller building 
for the G.P.O./D.T.O. at Chandigarh? 

The MiniBter of Transport and Com-
municatiODS (Dr. P. Subbarayan): 
Negotiations are in progress with the 
State Government for the transfer of 
a site for the purpose. 

Extension of Rajasthan Canal to 
Kandla Port 

1291. Shri Ram Krishan Gupta: Will 
the Minister of Irrigation and Power 
be pleased to refer to the reply given 
to Unstarred Question No. 106 on the 
16th February, 1961 and state: 

(a) whether Government have since 
investigated the technical feasibility of 
the proposal to extend Rajasthan 
Canal to Kandla port; and 

(b) if so the result thereof? 

The Depaty Mbtister of Irrigation 
and Power (Shri Bathi): (a) No. 
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(b) Does not arise. 

I'wli-vaijoath-Latur Bail Link 

1292. { Shr~ Ram .u:ishan Gapta: 
Shn T. B. Vlttal Ran: 

Will the Minister of Railways be 
p leased to refer to the reply given to 
UnstalTed Question No. 107 on the 
16th February, 1961 and state: 

(a) whether any decision has since 
been taken regarding the linking of 
Purli-Vaijnath with Latur; and 

( b) if so, the nature of the decision 
tkaen? 

Tbe Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) No. 

(b). Does not arise. 

Cold Storaces 

1293. Shri Ram Krishaa Gupta: Will 
the Minister of Food aDd ~a1tare 
be pleased to refer to the reply given 
to Um!arred Question No. 109 on 16th 
February, 1961 and state the progress 
made so far in setting up cold storages 
in Delhi. Bangalore and Hyderabad? 

The Deputy Minister of FOOd aad 
Agricultare (Shri A. M. Thomas): The 
necessary investigations have been 
completed and steps are being taken 
for selection and acquisition of sites. 

Delhi Ring Railway 

S Shri Ram Krishaa Gapta: 
12M Shri Arjan Singh Bbadauria: 

. l Maharajkamar Vijaya 
L Ananda: 

Will the Minister of Railways be 
pleased to state: 

(a) whether any talks have been 
held with Defence Ministry regarding 
the shifting of its signal equipment 
from Cantonment area; 

(b) if so, the result ot talks; and 

(c) the final decision taken to con-
struct Delhi Ring Railway? 

Tile Deputy Minister of Railways 
(Silri S. V. RamaswalllJ): (a) to (c). 
After discussions between the Minis-

try of Defence and the Kinistry of 
Railways, necessarY adjustments have 
been made, and the alilPlment of the 
Goods Avoiding Lines in Delhi area 
to connect Delhi-Mathura line with 
Shakurbasti and Shakurbasti with 
Badli (Ring Railway) has been ap-
proved. 

FlOOd Control Schemes of Paajab 
for 1961 

1%95. {Shri Bam Krishaa Gupta: 
Shri D. C. Sharma: 

Will the Minister of Irrigatioa aad 
Power be pleased to refer to the reply 
given to Unstarred Question No. 3119 
on the 21st February 1961 and state: 

(a) whether the Punjab Government 
have since supplied the details of the 
flOOd control schemes which they in-
tend to take up in 1961; 

(b) if so, the details thereof; and 

(c) whether these schemes have been 
approved by now? 

The Deputy Minister of Irrigation 
aDd Power (Shri Bathi): (a) The reply 
is in the negative. 

(b) and (C). Do not arise. 

Under Bridge Near Charkhi Dadri 

1296. Shri Ram Krishan Gupta: Will 
the Minister of Railways be pleas-
ed to refer to the reply given to Un-
starred Question No. 299 on the 21st 
February, 1961 and state: 

(a) whether Government have re-
ceived reply from Municipal Com-
mittee, Charkhi Dadri regarding con-
struction of new underbridge near 
Charkhi Dadri; and 

(b) if so, the action taken thereon? 

The Depaty Minister of Railways 
(Shri S. V. Ramaswamy): (a) At a 
joint meeting held with the Municipa-
lity on 14-4-1961 it was agreed that a 
sub-way only for pedestrians across 
the yard would serve the purpose, the 
existing level crossing serving the 
needs of vehicular traffic. According 
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to the extant rules however the cost 
of this subway has to be borne fully 
by the Municipality as it is not in 
replacement of the level crossing. The 
Municipality have stated that they are 
not in a position to do so. 

(b) Does not arise in view of the 
reply to part (a). 

Bhakra Power to Delhi 

1297 J Shri Ram Krishan Gupta: . L Shri Rajeudra Sillgh: 

Will the Minister of Irrigation and 
power be pleased to refer to the reply 
given to Unstarred Question No. 3401 
On the 17th April, 1961 and state: 

(a) whether it is a fact that the ad-
ditional promised supply of 40,000 
kilowatt of Bhakra power to Delhi in 
May, 1961 has been delayed; 

(b) if so, the reasons therefor; and 

(C) when the additional power will 
be supplied to Delhi? 

The Deputy Minister of Irrigation 
aDd Power (Shri Hathi): (a) to (c). 
Out of the 40,000 KW of power ex-
pected to be received from the Bhakra 
system system in May, 1961, only 
6,000 KW wa~ r~c:!\'ed in Delhi during 
that month. Additional 9,000 KW has 
been received on the 13th August. The 
delay has been On account of the late 
commissioning of the third generating 
unit in the left bank Bhakra Power 
House. Further power is programmed 
to be received as under: 

(i) 5,00 KW in November, 1961. 

(ii) 20,000 KW in June, 1962. 

A«riculture College in Delhi 

1298. Shri Ram Krlshan Gupta: Will 
the Minister of FOOd and Agriculture 
be pleased to state: 

(a) whether the scheme to open an 
Agriculture College in rural arer. of 

. Union Territory of Delhi has beeri 
finalised; 

(b) if so, the details thereof; and 

(c) when and where it will be 
opened? 

The Mtni!J&er of Agriculture (Dr. 
p. S. Deshmukh): (a) There is ne 
proposal at present of openening any 
Government Agricultural College in 
Delhi. 

(b) and (c). Do not arise. 

Railway Minister's Welfare and Relief 
Fund 

1299 {Sh:i Ram Krishan Gupta: 
. Shri Aurobindo Ghosal: 

Will the Minister of Railways be 
pleased to state: 

(a) whether a new relief fund called 
the Railway Minister's Welfare and 
Relief Fund has been recently created; 

(b) if so, the object of the fund 
erea ted ,and 

(c) the total amount deposited in 
this fund SO far? 

The Deputy Minister of Railways 
(Shrl S. V. Ramaswamy): (a) Yes. 

(b) and (c). The Railway Minister's 
Welfare and Relief Fund is a non-
Government fund raised by donations 
with the object of affording relief to 
railwaymen and their families in dist-
ress to whom no assistance can be 
made available under the normal 
operation of the rules or regulations 
in force on railways. 

Loading of Wacons 

1300. { Shri Ram Krishan Gupta: 
Shri Rajendra Singh: 

Will the Minister of Railways be 
pleased to state: 

(a) whether any plan to step up 
loading of wagons by improving wagon 
turn-round has been prepared;and 

(b) if so, the details thereof? 

The Deputy MinIster of Railways 
(Shrl S. V. Ramaswamy): (a) and (b). 
Improving the wagOn turn-round is 
one of the measures for stepping up 
loading of wagons. Instructions have 
already been issued to the Railways 
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from time to time to improve the 
wagon turnround by 

0) reducing 
shalling 
stations 

detentions in mar-
yards and terminal 

(ii) Ensuring expeditions loading 
and unloading of wagons. 

(iii) Stepping up of loading in the 
direction of flow of empties. 

(iv) Formation of long distance 
blockrakes which can bye pass 
intennediate yards. 

Forest Department Andamans 

1301 { Shri Ram Krishan 'hupta: 
. Shri Nek Ram Neg!: 

Will the Minister of .'ood and Agri-
culture be pleased to state: 

(a) whether it is a fact that huge 
quantity of seasoned timber has ac-
cumulated at Timber seasoning plant 
instalJed in the Forest Department, 
Andamans; and 

(b) if so, the steps takes or proposed 
to be taken for its disposal and to 
popularise its use? 

The Miuister of Agriculture <Dr. 
P. S. Deshmukh): (a) No, Sir. The 
stock of seasoned timber as on 24-6-61 
was only 45 tons 43.80 Cft. which is 
:ess than even a month's capacity of 
the seasoning plant. 

(b). Efforts are being made to popu-
l,rise the use of seasoned timber both 
in the Islands and on the mainland. 
All departmental constructions are of 
seasoned timber. The Public Works 
Deparlment has begun taking seasoned 
timber for their constructions The 
local public has also started . taking 
small quantities of seasoned timber. 
On th" main'and, two buildings wHe 
put up entirely of seasoned and treated 
timbers, one at the World Agricultural 
Fair in New Delhi and the other at 
the Agricultural Fair Culcutta for 
purposes of publicity. ' , 

Study of Irrigation and Power 
Potential of River Zones 

13;)2. 
r Shri Ram Krishan Gupta: 
~ Shri Nek Ram Neg!: 
l Shri Bhakt Darshan: 

Will the Minister of Irrigation and 
Power be pleased to refer to the reply 
given to Unstarred Question No. 2233 
on the 22nd December, 1960 and slate 
the up-to-date progress made in the 
work of overall study of the irrigation 
and power potential of the River zones 
and sub-zones? 

The Deputy Minister of Irrigation 
and Power (Shri Batbi): Further to 
the information given in reply to Un-
starred Question No. 2233 on 22nd 
December, 1960, ·the following pro-
gress has been made in regard to the 
studies: 

Irrigation Potential: 

Brahmaputra River Basin. 

The compilation of the report is al-
most complete. 

Power Potential: 

The preliminary survey of power 
potentialities of the river basins in the 
country, based on studies of topo-
graphic maps and other data, readily 
available, has been completed. 

Construction of Canal in Nepal Area 
from Kosi Project 

1383 {Shri Ram Krishan Gupta: 
. Shri Nek Ram Negi: 

Will the Minister of Irrigation and 
Power be pleased to refer to the reply 
given to Unstarred Question No. 346 
on the 18th November, 1960 and state 
tbe nature of further progress since 
made in the construction of a 40 mile 
canal in Nepal area from Kosi Pro-
ject? 

The Deputy Minister of Irrigation 
aDd Power (Shri Bathi): Detailed 
survey and investigations of 35 miles 
of the canal have been completed. 
Survey and investigations of 4 distri-
butaries have been completed out of a 
total of 16. x..'<cavation of the canal 
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will be started on receipt of approval 
of His Majesty's Government of Nepal 
to the alignment of the canal. 

New Station between Narnaul and 
AteIi 

1384 f Shri Ram Krishan Gupta: 
. \.. Shri Nek Ram Negi: 

Will the Minister of Railways be 
pleaged to refer to reply given to Un-
starred Question No. 648 on the 23rd 
November, 1960 and state the nature 
of progress made SO far to open a new 
railway station between Narnaul and 
Ateli stations on Rewari-Phulera sec-
tion on Western Railway? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): A con-
tractor-operated Train Halt between 
Narnaul and Ateli stations has been 
opened for passenger traffic with 
effect from 15.7.1961. 

Conference on Dams in Rome 

J 8mi P. G. Deb: 
1385 Shri S. A. Me!tdi: '1 Maharajkumar Vijaya 

Ananda: 

Will the Minister of Irriptioo and 
power be pleased to state: 

(a) whether Government have sent 
any delegation to Conference on Dams 
in Rome; and 

(b) if so the part played by the 
Indian delegation? 

The Deputy Minister of Irrip.tion 
aDd Power (Shri Bathi): (a). Yes. 

(b) A delegation from India consist-
ing of the fonowing officers was de-
puted to attend the 7th Congress of 
the International Commission on 
Large Dams held in Rome in June-
July and participate in the StUdy tour 
following the Conference: 

(1) Dr. K. L. Rao, Member, 
C.W.&P.C., New Delhi. 

(2) Shri V. Ranganathan, Chief 
Engineer, Kerala State Elec-
trici ty Board. 

(3) Shri R. S. Gill, Chief Engineer, 
Beas Dam Project, Punjab. 

The meeting was attended by HOO 
delegates from 46 countries. At the 
Concrete Sub-committee meeting, the 
admixtures used in mass concrete for 
dams were discussed taking into ac-
count the proportions, mixing time, 
volume of air entrainment, strength 
and water tightness of resulting con-
crete etc. Indian representatives gave 
account of the admixtures used in 
India. 

The following four subjects were 
discussed in detail: 

(1) Se'ection and processing 0f 
aggregates for Concrete in 
dams. 

(2) Underground works. 

(3) Modern techniques in dam 
construction. 

(4) Bitumen and other linings. 

Views were exchanged and discu,-
sions took place on the experiences and 
developments that have taken place in 
different countries. India contributed 
four papers, three on the first subject 
and one on the third in whiCh the de-
velopments and data obtained in Ind;a 
were presented. Indian delegates took 
an effective part in the discussions. 

The conference was followed by a 
Study tour which covered visits!c 
some of the important dams in Italy. 
Indian delegation closely studied the 
techniques of construction of arch and 
dome shaped dams, extensive instru-
mentation adopted for observations of 
the behaviour of dams and large 
structural tests on models of dam 
conducted at the !smes Laboratory in 
Italy to make out adequate and eco-
nomic designs. 

Diploma Coarse in Rural Institutes 

1306. Shri D. C. Sharma: Will the 
Minister of Community Development 
and Cooperation be pleased to state: 

(a) whether it is proposed to start 
a diploma course in RUTaI Institutes 
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for the village level workers and 
scholarships will be granted to them; 
and 

(b) if so, the details of the scheme? 

Tbe Deputy Minister .f Commuaity 
Dnelopment and Cooperatioll (Sbri 
B. S. Marthy): (a) No Sir. The 
diploma course already exists in all the 
Rural Institutes. The Ministry is now 
implementing a pilot scheme for grant 
of scholarships to selected V.L.Ws to 
enable them to join the diploma 
courses run by Rural Institutes. 

(b). Details of the scheme are: 

(i) The Pilot scheme provides for 
the grant of 300 scholarships 
at the rate of 100 per year, 
with funds provided by the 
Ford Foundation to merito-
riouE; V.L.Ws, who are matri-
culates/Intermediates and 
have five years' field experi-
ence, for study both at the 
Rural Institutes and Agricul-
tural Colleges. 

(ii) Selection for admission to the 
Rural Institutes and Agricul-
tural Colleges is made by the 
Institutes/Colleges by con-
ducting a test or interview as 
decided in consultation with 
the State Governments. 

(iii) During 1960-61, eighty scholar-
ship, have been offered at 
Rural Institutes and 20 at U.P. 
Agricultural University. 

(iv) As the V.L.Ws have undergone 
training for 2 years in the in-
tegrated course at Gramsevak 
Training Centres and in view 
of their field experience of 5 
years, one year's concession is 
allowed to them i.e., matricu-
lates can in 2 years, complete 
t', .. :> years' diploma course of 
thf' Rural Institute and Inter-
mediates, can, in 2 years, com-
plete the 3 years' B.Sc. Agri. 
course of the U.P. Agricultural 
University. 

(v) The V.L.Ws while under study 
will be governed by the Leave 

Rules of the State concerned. 
Where necessary, the leave 
rules will also be relaxed for 
them. The Study leave salary 
will be paid by the State Gov-
ernments. 

(vi) The scholarships to be given 
to the selected V.1.. W. will be 
equal to the sum of his basic 
pay and allowances at the 
time of his joining the course, 
Jess the amount of study leave 
salary admissible, plus any 
allowance n9t exceeding 
Rs. 50 per month. 

(vii) A statement is showing the 
distribution of the scholarships 
to the various State Govern-
ments is laid on the Table of 
the House. [See Appendix II, 
Annexure No. 48]. 

Power Projects in Punjab 

1307 J Sbri D. C. Sharma: 
''\. Shri Ram Krishan Gupta: 

Will the Minister of Irricatioa and 
Power be pleased to state: 

(a) the number and names of power 
projects in Punjab included in the 
Third Five Year Plan; and 

(b) the steps taken by the Centre 
to overcome the power shortage in 
Punjab? 

The Deputy Minister of Jrrication 
and Power (Shri Bathil: (a) and (b). 
To meet the power shortage in 
Punjab, the following new generation 
schemes have been included in the 
Third Five Year Plan of that State: 

(l) Bhakra Right Bank Power' 
House (Punjab's share of 
4x70 MW.). 

(2) Beas Project (Punjab's share 
of 240 MW.). 

(3) Power Generation on Bari 
Doab Canal (22 MW.) and 
Western Yamuna Canal (12 
MW). 

(4) Uhl River Project-Stage II 
(40 MW.). 
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(5) Thermal generation (50/60 
MW.). 

(6) Diesel sets 00 MW.) and 
Micro hydels. 

(7) Thermal Station at Fridabad-
OS MW.>. 

'Staff in Lady Hardinge Hospital, 
New Delhi 

1308. Shri D. C. Sharma: Will the 
Minister of Health be pleased to state: 

(a) whether it is a fact that staff 
in the Lady Hardinge Hospital, New 
TIelhi, i, insufficient to cope with the 
number of patients being referred to 
'specialists from various dispensaries 
'connected with it; 

(b) whether patients so referred to 
have to wait for hours to get their 
turn in the Hospital; and 

(c) if so, whether Government pro-
:pose to take any steps in order to 
avoid the long waiting by die 
patient;? 

The Minister of Health (Shn 
"Karmarkar): (a) No. The patients 
Teferred from other dispensaries have 
"lIot to wait longer than other patients, 
unless they have been sent for any 
specific investigation, or to see any 

'particular specialist. 

(b) No. The patients attending the 
'Out-Patients Department have to take 
-their turn along with other patients. 

(c) Does not arise. 

Passenger Trame Congestion at Delhi 

1309. Shrl D_ C. Sharma: Will the 
Minister of Railways be pleased to 
estate: 

(a) whether there is a severe 
.Passenger Traffic congestion in the 
-trains coming to and going from Delhi 
:main to suburban area; 

(b) whether any slheme has been 
chalked out to solve this problem; and 

(c> if so, its broad features? 
The Deputy Minister of Railways 

(Shri S. V. Kamaswamy): (a) to (c>. 

On some occasions, by certain trains 
overcrowding has been noticed and 
steps to ease this position such as, in-
creasing the capacity On trains by in-
creasing loads, a more frequent ser-
vice etc. and developing requisite re-
sources therefor are under active 
examinatioll_ 

Co-operative Farming Project Units 
in PaDjab 

1310. Shri D. C. Sharma: Will the 
Minister of Community Development 
and Co-operation be pleased to state: 

<a> whether it is a fact that pilot 
project units for experimenting with 
co-operative farming have been aUot-
ted to Punjab for the Third Five Year 
Plan period; 

(b) if so, their number and the 
extent of financial assistance that will 
be made available to Punjab for set-
ting uP these pilot project units; and 

(c) the places where these units 
will be located? 

The Deputy Minister of Communit,. 
Development and Co-operation (Shri 
B. S. Murthy): (a) Yes, Sir. 

(b) It is proposed to organise 20 
pilot projects, each consisting of about 
10 societies in Punjab, in the Third 
Plan. For this, a financial prOVlSlon 
of Rs. 33'60 lakhs has been made. 

< c) During the current year, 4 pilot 
projects in the following Districts 
would be started: 

1. Kamal District; Nilokheri Block. 
2. Patiala District; Patiala Block. 
3. JuUundur District; Goraya 

Block. 
4. Amritsar District, Noshewara 

Punnuan Block. 

The phasing of the programme for 
the subsequent years and selection of 
districts therefor will be made by the 
State Government in the light of the 
experience gained. 
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Warehouses 

1311. Pandit D. N. Tiwari: Will the 
Minister of Food and Agriculture be 
pleased to state: 

raj the number of warehouses to be 
se' up by the Warehousing Corpora-
tion (Central) in 1961-62 including 
specialised storages; 

(b) whether the sites for these have 
been selected; and 

(c) if so, their names? 

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a) 
The Central Warehousing Corporation 
proposes to set up 10 more warehouses 
(in addition to 10 already set up in 
the first four months of 1961-62) and 
investigations for the same are in 
progress. 

Investigations for opening cold 
storages at five centres, viz., Delhi, 
Hyderabad, Bangalore, Madras and 
Calcutta have been completed and 
steps are being taken for selection of 
sites. 

(b) and (c). Do not arise. 

General Strike on Railways 

r Shri T. B. Vitta! Rao: 
1312. ~ Shri Pangarkar: 

L Shri p. L. Hampal: 

Will the Minister of Railways be 
pleased to state: 

(a) the number of Railway em-
ployees whose services were termi-
nated or suspended separately for 
participating in the General Strike in 
July, 1960 as on 31st July, 1961; 

(b) whether the cases of the above 
employees have again been reviewed 
by the respective administrations; and 

(e) how many of them appealed to 
the Railway Board? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) No ac-
tion was taken against any railway 
servant for mere participation in the 
July 1960 strike. Action was taken 
275(Ai) 'LS-4. 

where the employees were found 
guilty of misconduet in connection 
with the strike. The position on all 
the Railways as On 31-7-1961 is as 
under: 

(i) No. of employees whose services 
were terminated by: 

Dismissal-18 

Removal-56 

Discharge (other than Dismissal 
and Removal)-6. 

(ii) No. of employees under suspen-
sion On 31-7-1961.-10. 

(b) The cases of all employees pro-
ceeded against in connection with the 
last general strike were reviewed by 
the respective ra ilway administrations 
in persuance of the general policy of 
the Government and action confirmed 
only where it is justified. 

(c) No one has preferred appeal to 
the Railway Board. 

Ticketless Travel 

1313. Shri Hem Raj: Will the Minis-
ter of R!lilways be pleased to state: 

(a) whether it is a fact that most of 
the Ticket Examiners Staff have been 
overawed and received beating from 
the Ticketless travellers on the Cen-
tral and Eastern Railways; and 

(b) if so, the steps taken to protect 
them against such harassment and 
protection of their lives? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) No; 
However, stray cases have occurred 
where ticket checking staff have been 
harassed and assaulted by the Ticket-
less passengers. 

(b) Steps taken include detailing of 
Railway Protection Force Rakshaks, 
and Government Railway Police per-
sonnel, to render assistance in dealing 
with ticketless passengers; seeking 
help from District authorities and 
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State Governments whenever neces-
sary. 

Trial of Ticketless Travellers on 
Central Railway 

1314. Shri Hem Raj: Will the Minis-
ter of Railways be pleased to state: 

(a) whether it is a fact that no 
separate Railway magistrates have 
been appointed for the trial of ticket-
less travel offences on the Central 
Railway in Madhya Pradesh; 

(b) if so, whether it is a fact that 
this is a great handicap in the way 
of early and expeditious- trfal of the 
culprits; and 

(c) the action proposed to be taken 
in this regard? 

The Deputy Minioter of Railways 
(Shri S. V. Ramaswamy): (a) Yes. 

(b) Yes, to some extent. 

<c) The appointment of two Magist-
rates with headquarters at Bhopal 
and Gwalior is under consideration. 

Construction of New Guide Bank in 
Delhi 

1315. Shri P. C. Borooah: Will the 
Minister of Health be pleased to state: 

<a) whether a new guide-bank 
beyond the Wazirabad Barrage is pro-
posed to be constructed in Delhi dur-
ing the Third Five Year Plan period 
in order to safeguard the City's water 
supply; 

(b) if so, what is the cost of the 
scheme; and 

(c) what action has been taken in 
this regard so far? 

The Minister of Health (Shri 
Karmarkar): <a> Yes. 

(b) The work is estimated to cost 
Rs. 6,70,250. 

(c) The estimate is under scrutiny 
of the Water Supply and Sewage Dis-
posal Undertaking. 

Development of Communications in 
Dacoit Infested Areas 

1316. Shrimati Maimoona Snltan:. 
Will the Minister of Transport and. 
Communications be pleased. to ,tate: 

(a) whether a scheme has been for-· 
mulated by the Central Government 
in consultation with U.P. and Madhya 
Pradesh Governments fOr developing 
communications (roads and bridges} 
in the dacoit-infested regions in those-
States; 

(b) if so, the cost of the scheme; 
and 

Ce) the broad outlines of the 
scheme? 

The Minister of State ill the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) in this con-
nection only one scheme is under COn-
sideration, namely. the construction of" 
bridges over the Chambal and the 
Jamuna rivers on the Bhind-Etawab 
road but no decision has yet been 
taken. 

(b) The rough estimated cost of the-
Jamuna bridge is Rs. 35 lakhs and 
that of the Chambal bridge is Rs. 75-
lakhs. 

(e) See (a) above. 

Dental Clinics in District Hospitals-

1317. Shri Kodiyan: Will the-
Minister of Health be pleased to state:' 

(a) whether the scheme included ill 
the Second Plan for establishing 
Dental Clinics in District Hospitals in 
the States has been implemented fully;' 

<b) if not, the reasons therefor; and 

(c) the total expenditure incurred' 
by the Centre in this respect during: 
the Second Five Year Plan period? 

The Minister of Health (Shri 
Karmarkar): (a) Out of 153 Dental 
Clinics sanctioned for establishment 
during the Szcond Plan period, so-
Clinics were actually established. 

(b) The reasons for the shortfall 
are mainly the shortage of qualified 
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medical officers and inadequate res-
ponse from the State Governments. 

(c) A sum of Rs. 98,295 was paid to 
various States during 1956-57 to 1958-
59 as Central subsidy. Since 1958-59, 
the Central assistance for Centrally 
aided schemes is given in lumpsum 
and not for individual schemes. The 
States are free to utilise the amount 
On individual schemes approved by 
the Central Government. 
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Dacoities in Trains 

1319. Shri S. M. Banerjee: Will the 
Minister of Railways be pleased to 
state: 

(a) whether dacoities in trains have 
increased; 

(b) if so, the number of such inci-
dents during 1961 upto 15th June, 
1961; and 

(c) the steps taken by Government 
in this regard? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes, 
Sir. Cases registered by the police 
show an increase. 

(b) 7. 

(c) The responsibility for checking 
crime in passenger trains rests with 
the State Governments and they are 
taking all possible measures in co-
operation with the Railway Adminis-
trations and the Railway Protection 
ForCe to eradicate the evil. The 
Railway Administrations have, also 
taken the following steps to make rail 
travel as safe as possible: 

(i) safety devices have been pro-
vided in the carriages So that un-
desirable persons may not gain 
unauthorised entry into the compart-
ments; 

(ii) a new arrangement has recent-
ly been devised in which a push 
button is provided in ladies compart-
ments of a few important trains and 
this, if pressed, starts ringing a bell 
in the Guard's lobby as well as the 
adjacent general compartment and 
also lights up a red light outside the 
compartment, indicating at once 
where help is n ·oded; 

(iii) Con:luctor Guards and TTEs 
have instructions to pay special atten-
tion to lay passengers, particularly 
when travelling alone; 

(iv) ladies travelling in higher class 
are allowed to take an attendant with 
a third class ticket with them during 
night time; 

(v) announcements are made 
through loud speakers and through 
notices warning the passengers to be 
alert and beware of pick-pockets and 
other anti-social elements; 

(vi) punishment for pulling un-
authorisedly the alarm chain has been 
enhanced to Rs. 250; 

(vii) Instructions have been issued 
that all night trains at starting sta-
tions should be cheCKed by responsi-
ble officials with a view to examining 
that, the upper class compartments. 
particularly those reserved for ladies 
have nobodv hidden within. the lava-
tory or underneath the berths; 

(viii) the Intelligence Branch of the 
R.P.F. have instructions to keep close 
surveillance on the criminals operat-
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ing on Railways and to pass intelli-
gence collected to the Government 
Railway Police etc. 

(ix) Police and R.P.F. escorts 
trains in vulnerable sections. 

(xl Armed men from the R.P.F. 
have been provided for patrolling the 
crime infected yards and Railway 
tracks. 

Gangman run over by Train near 
Kanpur' 

1320. Shri S. M. Banerjee: Will the 
Minister of Railways be pleased to 
state: 

(al whether a Gangman was run 
over by the Rashtrapati Special on 
5th May, 1961 near about Jhinjhak 
Railway Station near Kanpur; 

(b) if so, whether any inquiry has 
been made; and 

(c) whether any ad hoc compensa-
tion has been paid? 

The Deputy Minister of Railways 
(Shri S. V. Ram-uwamy): (a) No. 

(b) Enquiry made into this acci-
dent revealed that a Gangman was 
run over at about 02'30 hrs on 
5-5-1961 by a Down train while the 
President's Special passed over the 
site of accident at about 04'00 hours. 

(c) Yes. 

Inter-State Movement of Khand .Jari, 
Sugar Candy, Bura etc. 

1321. Shri S. M. Banerjee: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether all restrictions on the 
inter-State movement of Khandsari, 
sugar candy, Bura etc. have been re-
moved; 

(b) if so, whether this has improved 
sugar suPPly position; ana 

(c) to what extent? 

The Deputy Minister of Food and 
Acriculture (Shri A. M. Thomas): (a) 
Yes, Sir. 

(b) and (c). This removal of res-
triction has resulted in fr~e move-
ment of the3e commodities from one 
State to another tel thl' extent of 
demand. 

Power Shortage in lJ.P. 

1322. Shri S. M. Banerjee: Will the 
Mini,ter of Irrigat!on and Power be 
pleased to state: 

(a) what positive help Centre has 
given to overcome the acute power 
shortage in Uttar Pradesh; 

(b) whether power shortage posi-
tion has improved; 

(c) if so, to what extent; and 

(d) the names of pown projects 
likelY' to be completed during the 
Third Five Year Plan period? 

The Deputy Minister of Irrigation 
and Power (Shri Bathi): (al to (c). 
The power position is indicated below: 

Beginning of Fir.'! Plan: 
Install ,j 
Capacity 

(MW) 
183' 8 

Firm 
Caraci:v 
(MW)' 
10 3'6 

End of First Piau: 
Instal!ed 
Capacity 

(MW) 
2~6 

Firm 
Caplcity 

(MW) 
163 

End of Seco"d Planr : 

Installed Firm 
Capaci'Y Ca..,ac"tv 
(MW) (MW)' 

378 220 

Demand 
(MW) 
10;' 5 

Dom'nd 
(MW) 
312 

A loan of Rs, 2,572 lakhs has been 
sanctioned to the Government of 
Uttar Pradesh since 1954-5 ;, for 
financing the Rihand Project, In 
addition. loans for miscellaneous deve-
lopment schemes were also advanced 
to the State Government. Foreign 
exchange, to the extent possible. was 
aiso arranged by the Centre. Apart 
from this. assistance was given for 
the procurement of scarce materials 
such as cement and steel. 

(d) The following power projects 
have been included In the Third Plan 
nf U.P,: 
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1. Rihand Dam 
MW). 

Project (250 

2. Kanpur Electric Supply Adm. 
Extension Project (15 MW). 

3. Yamuna Hydel Stage-I and 
Stage-II 320 MW). 

4. Mataila Hydro-Electric Project 
(30 MW). 

5. Harduaganj Extension Stage-I 
(60 MW l. 

6. Ganga Grid Transmission 
Stage-IV. 

7. Ram Ganga Hydel Project 
127'5 MW). 

8. Diesel Station at Ghaziabad 
(4 MWl. 

9. Singrauli Thermal Power Sta-
tion (250 MW). 

10. Harduaganj Extension Stage-
II (30 MW). 

11. Obra Hydel (48 MW ). 

12. Transmission and Distribution 
Schemes. 

13. Rural Electrification Schemes. 

14. Small Hydels. 

All these schemes except Yamuna 
Stage-II (S1. No.3) and Ram Ganga 
Project (S1. No.7), have been plan-
ned to be completed during the Third 
Plan period. 

Over-bridges in KaDpur 

1323. Shri S. M. Banerjee: Will the 
Minister of Railways be pleased to 
state: 

(a) whether some over-bridges are 
likely to be constructed in Kanpur 
City during the Third Five Year Plan 
period; 

(b) if so, the number of such over-
bridges; ann 

(c) the amount sanctioned for the 
samp? 

The Deputy Minister 01 Railways 
(ShTi S. V. Ramaswamy): (a) to (e). 
Sohemes for over/under-bridges are 

taken up by the Railways wherever 
the State Government or the concern-
ed Road Au,tbority agree to bear their 
share of tlte cOif: .• Iii KailPUr CitY, 
so far, only one proposal for a road 
over-bridge across Juhi Marshalling 
Yard has been finalised and neceilsary 
sanction for the Railwal"s portion of 
the work i.e. the cost of the bridge 
proper amounting to Rs. Il,55,058 has 
also been issued. Three other pro-
posals in Kanpur Cit~· viz: a sub-way 
in replacement of Murrey Level Cross-
ing, a road over-bridge ." in replace-
ment of G. T. Road Level Crossing 
and another road over-bridge for 
Hamirpur Road at Panki, have also 
been con;idered but these schemes 
could not be included So far in the 
Railway's Annual Works Programme 
due to the State GGv.:>rnment or the 
Local Authority having not intimated 
their ability to provide necessary 
funds in their own budget to meet 
their share of the costs of these works. 

New Station near Govindnagar 

1324. Shri S. M. Banerjee: Will the 
Minister of Railways be pleased to 
state: 

(a) whether the new Railway station 
Ileal Govindnagar, Kanpur has started 
functioning; 

(b) if not. the reason for the delay; 
and 

(c) the number of trains likely to 
be stopped at that station? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) and (b). 
The opening of the station is pending 
a decision on the name to be given to 
it. 

(c) It is proposed to stop three up 
and three down passenger trains. 

P ... T. Stair at Indore 

1325. Shri S. M. Banerjee: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) whether the staff in Posts and 
Telegraphs circle in Indore is inade-
quate; 
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(b) whether the circle have asked 
for more posts; and 

(c) if so, steps being taken by Gov-
crnment? 

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a) 
Staff is generally adequate and ap-
proved candidates have been allotted 
wherever shortages were noticpd. 

(b) The Heads of Circles are them-
selves competent to sanction posts for 
the subordinate units in the clerical 
and other subordinate cadres. 

(c) Does not arise in view of the 
reply to (b) above. 

Departments of Preventive and Social 
Medicine 

1326 { Shri S. C. Saman"ta: 
• Shri Subodh Hansda: 

Will the Mini.,ter of Health be 
pleased to state: 

(a) whehter the sum of Rs. 25 lakhs 
provided in the Second Five Year 
Plan for the establishment of Depart-
ments of Preventive and Social Medi-
cine in some Medical Colleges in India 
has been spent; 

(b) if so, how much and in which 
colleges; 

(c) how many W.H.O. Profes'I()rs 
were assigned for the scheme; and 

(d) what are the proposals for the 
Third Five Year Plan? 

The Minister of Health (Shri 
Karmarkar): (a) and (b). Financial 
assistance to the extent of Rs. 1,78,421 
was sanctioned during the years 1956-
57 and j 957-58 to thl' Stat2 Govern-
mC:1ts a:; f::>llows:-

19.:6 -57 
Government of Madras 

Modical College, Madras 

Government of Bombay 
(now Maharashtra) 

Medical College Nagpur 

TOTAL 

Rs. 

1,200 

1957-58 
GUlJemment of Ullar Pradesh 

K.G. Medical College, 
Lucknow 

Government of Madras 

Madrass Medical College, 
Madras 

Government of AnlhrJ Pradesh 

Andhra Medical College, 
Visakhapatnarn 

Got·.m .... n! of Madhya Pradesh 

G.R. Medical 
Gwalior 

College, 

Got'crnllltnt of Rajasthan 

S_M.S. Medical College, 
Jaipur . 

TOTAL 

During 1958-59, 1959-60 and 1960-61, 
under the new procedure, the Cen-
tral assistance was released to the 
State Govprnments on group-wise 
basis under the group, 'Medical Edu-
cation and Training'. which includes 
the scheme for the establishment of 
Departments of Preventive and Social 
Medicine in Medical College, in India 
as follows:-

1958-59 . 

1959-60 . 

1960-61 . 

TOTAL 

Rs. 198'127 lakhs 

Rs. 275"791 lakhs 

Rs. 327'421 lakhs 

. Rs. 80 I • 339 lakhs 

The State Governments are free to 
utilise the assistance on any scheme 
within this Group. 

(d) During the Third ~'ive Year 
I'.:o.c, r,criod the scheme for the 
establi;hment of Departments of Pre-
ventive and Social Medicine in Medi-
cal Colleges in India will form part 
of the scheme entitled "Improvement 
and Expamion of Existing Medical 
Colleges". 
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:so & K. Alternative National Highway 

r Shrlmati Maimoona Sultan: 
1327 J Shri Ram Krishan Gupta: ·1 Shri Raghunath Singh: 

Shri Ajit Singh Sarhadi: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether an alternative National 
Highway is proposed to be construct-
",d L<!tween Jammu and Srinagar 
a10ng the abandoned Moghul route 
across the Pir Panjal range; 

fb) if so, at what cost; and 

.( c) what action has been taken in 
thi, direction sO far? 

The Minister of State in the Minis-
try of Transport and Communicatioll!l 
(Sri Raj Bahadur): (a) No. 

,(b) and (c). Do not arise, 

Maharashtra's Plan for Anti-Sea-
Erosion Works 

1328. Shri Pangarkar: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) whether the Maharashtra State 
Government have submitted the over-
all long range plan for anti-sea-
erosion works to be undertaken: 

(b) if so, the details thereof; and 

(e) whether the Government of 
'India have accepted the proposal? 

The Ueputy Minister of Irriga'Uon 
and Power (Shri Hathl): (a) The 
>reply is in the negative. 

(b) and (c). Do not arise. 

National Filaria Control Programme 

1329, Shri Kodiyan: 
Minister of Health be 
state: 

Will the 
pleased to 

(a) whether the commitee appoint-
ed by the Indian Council of Medical 
Research to assess the working of 
the National Filaria Control Pro-
.'gramme ha., completed its work and 
·"ul),..,iHnd the report; an. 

(b) if so, the main details of the 
report? 

Tbe Minister of Health (Shri 
Karmarkar): (a) Yes. 

(b) A statement containing the 
main details of the report is laid on 
the Table. [See Appendix II, anne-
xure No. 49], 

Leimakhong Power Scheme 

1330. Shrl L. Achaw Singh: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) whether it is a fact that the 
Leimakhong Power Scheme could not 
be implemented due to non-imple-
mentation of the penstock pipe; and 

(b) whether any steps have been 
taken to procure the .said pipe? 

The Deputy Minister of IrriJtlltion 
and Power (Shri Hathi): (a) Though 
there has been some unavoidable 
delay in procurement of penstock 
pipes the works on the project have 
been in progress. 

(b) Yes. Tenders have been 
received by the DGS&D and action 
is now being taken by them to place 
the order for manufacture of pen-
stock pipes. 

Imphal-Tamenglong Road 

1331. Shri L. Achaw Singh: Will 
the Minister of Transport and Com-
munications be pleased to state: 

(a) whether it is a fact that jeeps 
even cannot pass through the recent-
ly opened Imphal-Tamenglong road 
and for about 10 miles the Chief Com-
missioner had to walk on foot in his 
recent tour of Tamenglong; 

(b) whether it is a fact that a jeep 
was dismantled and was carried to 
Tamenglong for the use of the Chief 
Commissioner; and 

(c) if so, why the construction of 
the road could not be completed SO 
long? 

The Minister of State In the Minis-
try of Transport and Communications 
(!ihri Raj Bahador): (a) No. 
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(b) and (c). The road which had 
been completed as a jeepable road, 
was opened to the public on the 19th 
April, 1961. A small length of about 
250 ft. however, was accidently block_ 
ed due to a big land slide which could 
not be cleared hefore the Chief Com-
missioner's visit. Two jeeps were 
taken acrOlS by the side of the slip 
in parts for the usc of the Chief Com-
missioner. There has been no delay 
in the construction of the road. 

Forest Department in Manipur 

1332. Shri L. Achaw Singh: Will the 
Minister of Food aDd Agriculture be 
pleased to state: 

(a) whether it is a fact thut a 
timber treating plant has been set tip 
oy the forest department in Manipur; 

(b) whether there is any trained 
specialist in timber treating in the 
forest department in Manipur; and 

(c) if so, the qualifications of the 
specialist? , 

The Minister •• f Agriculture (Dr. 
P. S. Oeshmukhl: (a) The plant is 
in the process of bemg established. 

(b) No, but training facilities are 
available at Forest H.esearch IMtitute, 
and will be availed oi. 

(c) B.Sc (Ch"mistry) trained at 
Forest Research Institute. 

Forests in Manipur 

1333. Shri L. Achaw Singh: Will the 
Min:ster of }'ood aDd Agriculture be 
pleased to state: 

(a) whether it is .. fact that the 
Tribal people are IIOt willing to co-
operate with the Fo~est Development 
of the Manipur Admmistration in the 
matter of Scientific management of 
forest.; in Manipur. 

(bi whcth~r the wJ'oteful system of 
Jhumming is still prevalent in the 
hill forests of Manipur; and 

(C) whether any s("heme has been 
adopted for the introduction (,f 
scientifk management of forests in 
Manip1~r? 

The Minister uf Agriculture (Dr. 
P. S. Oeshmukh): (a) The Tribal 
people look askance at the scientific 
management of forecl.>. The old out-
look that all land ~elongs to them 
still persists in the mind of most of 
the tribals. However, they are getting 
gradually forest mmcled. 

(ll) Yes. 

(~) Yes. The Manirur Administra-
tion have made some advance in the 
way of bringing the forest.s gradually 
to scientific management by inclusion 
of the Working Plah Schemes in the 
SecJnd and Third Five Year Plans. 

~IfiT~ 

tHlf. lilT ~~ f~e: 'lt1IWrzrr 
ro ~ ~;rT ll"1r ,FIT;-!" ;t't 'fo'1T ~.i:if 

fit;: 

('f.") f~,,"fr it f~t 'f.T ~) 'Of'!" 

~c 'f."T IJ:~ m f<n< r<T <FoT "'IT W 
1f?iT ~ ; * 

(~) f~<'fT <:oT'f !=~~:~ mot 
'fT1'iT f<TP f'VR'r ~ ~ orrt ;;mft ~ ? 

m ~-n:i"i\' (lilT tio -Co ~
~) : ('f.") ifl"f~ tP~;::_~I'I" ~ 
f<rfl1?f m~ ~r flrf~i l'itrTlrT -mrT 
~ 1 ~1 ~~. ~ !!!1m;:: ~oo 

"''I" 'F ~r 'f.T 1!.~ '( ~ ~1li t Oflf q-~ 
~ 9"if."<: '." m n ;pi .rn ~ i;ffl 
&1 

(rq) ~ ~'f.TiIl~ ~'l;::-

l1il'f ~ ~T i;[fifT ~ ;;;r·T <'f'T"l{'T ~ 0 lft<'f 
;r~nfu~Tr'T'R~1 

~~-~;:: ~ q;:: fi1it ..n- ~ 
n~v.. lilT ~~ M@: ~~ : 

'flIT ~ ~T ~ ~ "'T ~'fT ",~r, 
fit; 

( 'f." ) ~;:: ~ it 1fT"I"~;::Tlf ~ 
~ q;'rFtf7 ~ ifR if :i!"Y m{t r.:r<1' 
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.ri it ft;rq ~ ~ QIl(IT ~ ~'fiT 
1f:~~~~'flIT~; ~ 

( iii· ) ~T.tT '! ~rf f.r<!;n;r ~ 
f;ri; ~ 'IiC1t 'fiT 'flIT ~ ~ ? 

~ ,,~ (0Jaft "0 .0 "{'fq-

~i) : (~) 1l),T~fPl ~ip:'f~':r: 

it iR ~ ;;m"'f '" "it ~) ~ ",1 
~, '3'1f,'T l{< ;> ~ n'ril if "rip ~ ~ .. 0 

:;;~ ;:ro Qo srfu on 1if'f '!C i I Sl'I'it 
~ifoT ,,;"Ili 'fiT ~~ mf1:r.r ~ ~ I 

( l2. ) ;:I'~ ifi7 flr~T <r'fR if; ft:m; 
m tV'" l'l'orr{ ifi7~ 'fiT ~'fiT ~l ?t€T I 
$I'Ift;rn: 1<?" 'r'f'IT '3'1"1<'-: ~T !. I 

Withdrawal of Relricerated Vans 
from Railways 

1336. Shrimati I!a Palehoudhuri: 
Will the Minister or Railways he 
ple~sed to state: 

~ a) whether it is fact that a pro-
posal to withdraw completely refri-
gel':lted vans whie:, had been intro-
duced on Indian Railways for move-
ment of fruit and c" t>er perishable 
commodities is under the consideration 
of the Governm"nt c,~ India; 

(b) if so, the reasons therefor; and 

(c) what alternathe arrangements, 
if any, have been or are proposed to 
be made? 

Tile Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) No, Sir, 

(b) and (c). Do not arise. 

wnif~"';~ 

n ~". q, fif~CI' fil'q : 'FIT 

~ """ ~'iI'R: "Ii"!"T ~ 'f~. ;ir 
ii'!T ~<<i f.!; 
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it ~U 'tit ~ it ft:m; ~ ~'frr;T 
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~ 

(~) 'flIT 'l0f.TT if ~'l Ji~ '1<FT 
~T ~ ? 

~"'"~~ q 
m1f q~i (~ ~;r ~) : (lfi) 
"IT ;:rift I 'I'C'IT ~Ql: if f.;;r r' h 
~f7:q 'f'IT~ it f;;ro: ~ {Tlfi <if~ 'I'~ 
q;;);:r <'I"T ~ ~ I 

('?) ifoH ~7T ..-@ ~ I 

(i] ) lff ~ I f"~F1<f P!nif 
.. ;if.; if ~itjTr ~T '1""'" ..-@ 1frnT 't<iff", 
~ \Hl!;'f'f ~T"f ~ ~)~. ~ f~T 
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~ tift ~ it f~ ~ ~ it 
im~~~; 

(111") '3"fTfiT 4f1 omf 'flIT ~ ; 

(~) 'flIT ~ ~'f ~ flt; orgo ~ 
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,,"'IT 'f<':,{ <n: ~ f~lIT tTlIT ~ I [~~ 
~~,~~ y,o] 
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~if q<: ;ITqif ifi"Ti~T 
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(iv) mr~9f ;r;r ~j 
~T ~;; if;<: f ~ tTl!T ~ I 

~ff'!f'iITififi"~ m 
<fOr ~-aT+lr~~ I 

Stady Te'lm on Co-operatives 

1339. Shrimati Renuka Ray: WilI 
-the Minister of Community Develop-
ment and Cooperatiun be pleased to 
state: 

(a) what action Government pro-
pose to take on the ~ecommendations 
-of the Study Team on Co-operative 
Training and EducatJ{'n; and 

(b) whether any of the recommen-
rlations has been Im~:emented ag yet? 

The Deputy Minister of Community 
Development and Co-operation (Shri 
B. S. Murthy): (&) The Report of 
the Study Team (,1I Co-operative 
Training was sent to all the State 
Governments, State Co-operative 
Unions and other Co-operative Or-
ganisations for comments. Commt'!nts 
have been received from most of the 
State Governments Jnd the State Co-
operative Unions. These are under 
examination in this C\tinistry. Before 
decisions are taken, the recommen-
dations will be ji;cussed with State 
Minister" of Co-operation in a con-
ference scheduled fnr October. 196L 

(b) Does not arise. 

Prices of Rice and Paddy in Orissa 

1340. Shri ChintanlOni Panigrahi: 
Will the Minister of Io'ood and Agri-
cnlture be pleased to state: 

(a) whether Government are aware 
tha t the prices of H ICC and Paddy 
have gone down in Orissa recently; 

(b) if so, to what extent; 

(C) what was the price la.,t year 
and how does it compare with the 
prices this year; 

(d) what steps Government have 
taken to check the fall in prices; 

(e) whether the Central Govern-
ment have directly started purchasing 
rice from Ori~.sa t and 

(f) if so, the t0tal amount purchased 
so far? 

The Deputy Minb1er of Food and 
Agricul'ture (Shri A. M. Thomas): (a) 
Yes; Sir. 

(b) As compared to last year, the 
prices are lower this year by about 
Rs. 3 per maund on the average in 
the case of rice and Rs. 2 per mauud 
on the average in the case of paddy. 

(e) The State average price of 
common rice during July 1960 was 
Hs. 18.60 per maund as against 
Rs. 15.71 in July this year. For paddy 
the corre,ponding prices are Rs. 11.43 
and Rs. 9.26 per maund respectively. 
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(d) to (f). While the prices of rice 
this year are lower than the prices 
prevailing last year, they are not 
lower than the prices prevailing in 
1959. There were reports of rather 
low prices of raw rice in Koraput 
district. The Government of India 
·offered to purchase raw rice in tiJe 
districts of Kalahandi, Koraput and 
Ganjam at Government's procurement 
prices, but only a negligible quantity 
h8, so far been offered to Government 
for purchase. This further shows tiJat 
')pen market prices are not unduly 
low. 

Quarters for P. & T. Employees 

1341. Shri Assar: Will the Minister 
<Jf Transport and Communications he 
lJleased to state: 

(a) whether it is a fact that thooe 
employees of P. & T. Department 
especially R.M.S. Branch, Bombav who 
do not occupy residential quarters 
'Inotted to them, have to pay rent of 
1.hose quarters; 

(b) if so, the reasons thereof; 

(c) whether Government have 
Teceived any complaints about this; 
and 

(d) if so, the number of cases and 
the re8dons for delay in taking 
decision? 

The Minister of Transport and 
Communications (Dr. P. Subbarayan): 
(a) No. 

(b) to (d). Do not arise. 

Telegrams Service 

1342 {Shrimati lIa Palrhoudhuri: 
, Sh?i Indrajit Gupla: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether it is a fact that recent-
ly there have been heavy accumula-
tions of telegrams in the Telegraph 
Offices all over India particularly on 
the Calcutta-Delhi and Delhi-Calcutta 

iine, necessitating their transmission 
by air and a heavy daily carry over; 

(b) if so, full details of the situation; 

(c) the reasons for development 
thereof; 

(d) the steps taken to remedy it; 
and 

(el whether telegraph charges were 
refunded to those whose telegrams 
were sent by post? 

The Minister of Transpor't and 
Communications (Dr. P, Subbarayanl: 
(a) Yes, on Calcutta-Delhi and Delhi_ 
Calcutta circuits. It was generally 
normal for the season on ali other 
routes except those to and from Cal-
cutta. 

(b) During the months of April, 
May and June, 48980, 48164 and 39524 
telegrams respectively were transmit_ 
ted from Calcutta to Delhi as against 
200, 2166 and 8334 telegrams sent by 
po,t. Similarly, during the same 
period, 45107, 44466 and 34641 tele-
grams were transmitted frorn. Delhi 
to Calcutta as against nil, 2849 and 
5926 me.sages posted. Telegrams 
were sent by night airmail only when 
it was found difficult to clear the tele-
grams on hand by wire, to prevent 
carryover of telegrams to the follow_ 
ing day. 

(c) Delay in the transmission of 
telegrams was mainly due to the lines 
being affected by monsoon storms. 
Added to this was a certain percen-
tage of staff not giving fun outturn to 
the introduction of the rationalised 
incentive scheme with effect from 
28-5-1961. 

(d) On the features of the rationa-
liscd incentive .scheme being gradual-
Iv understood, the outturn of opera-
t~rs became normal. The restoration 
of lines affected by storm was ex-
pedited. 

(e) Refunds were made to clai-
mants. 
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Punishment for Neglect of Wives and 
Families by Employees 

1343. Shri Aurobindo Ghosal: Will 
the Minister of Railways be pleased 
to state: 

(a) whether any circular has been 
issued hy the Rai!ways providing 
punishm"n: to t"e employees for 
neglecting their wives and families; 
and 

(b) ""0 wi at are the contents of 
the circular and the purpose? 

The Deputy Minister of Railways 
(<;hri S. V. Ramaswamy): (a) and 
(b). Only the Eastern Railway have 
issued a circular be3.ring on the sub-
ject. A copy thereof is placed on the 
table of the House. [See Appendix 
II, annexure No. 51.] 

Inter-State Movement of Ghee 

1344 .I Shri Aurobindo Ghosal: 
. L Shrimati Ila Palchoudhuri. 

Will the Minister of Health be 
pleased to state: 

(a) whether Government proposes 
to ban inter-State movement of ghee 
unle;s the product carries HAg-mark" 
seal; and 

(b) if so, the reasons thereof? 

The Minister of Health (Shri 
Karmarkar): (a) and (b): With a 
view to preventin& the adulteration 
of ghee, it is proposed that-

(1) Ghee having less Reichert value 
and a different standard for Butyro-
refractometer reading at 400 C th'an 
that specified for the area in which 
it is imported for sale or storage shall 
not be sold or ~tored in that area ex-
cept under the 'Ag-mark' seal. 

Provided that such ghee may be 
(i) sold loose, after opening the 'Ag-
mark' sealed container, in quantities 
not exceeding 5 lbs. at a time and (ii) 
used in the preparation of confection-
ery (including sweetmeats). 

(2) A person selling-

(i) such ghee in the manner speci-
fied at (1) above and 

(ii) confectionery (including ,sweel_ 
m"at.) in the preparation of which 
such ghee is used, shall give a declara-
tion in the pre;cribed Form to the 
~'ood Inspector when a sample thereof 
is taken by him for analysis under 
,ection 10 of the Prevention of Food 
Adulteration Act. 1954 and also to a 
purchaser de. 'iring to have the sample 
analysed under section 12 of the said 
Act. 

(3) If cn analysis such sample is 
found to contain ghee conforming to 
the standards of quality prescribed for 
the area where it is alleged to have 
heen produced, the ghee shall not be 
deemed to be adulterated by ra.son 
only that jt does not conform to the 
standard of the quality prescribed for 
I.he area here it is sold. 
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Restaurants on Railways 

1347. Shri Yadav Narayan Jadhav: 
Will the Minister of Railways be 
pleased to state: 

(a) what is the system of charging 
rent of the restaurants, tea stalls, fru:t 
stalls, pan shops etc.. on the railway 
!itations; 

(b) whether there is any system of 
.auctioning the above every year; and 

(c) if so, what is the mode of ad-
vertising thpse concerns? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Rent 
"harged for catering!vending esta-
blishments is required to be equitable 
and not more that 9 per cent of the 

c3"itai cost of the build:ng and equip-
ment wherever provided by the Rail-
ways. 

(b) No. Contracts for catering and 
v,""ding are awarded by inviting ap-
plicafons. 

(c) Through press and'or notices ex-
hibited On station Notic~ Boards, de-
pc"ding on the importance of the con-
tracts. 

Jeejeebhoi Committee 

r Shri Yadav Narayan Jadhav, 
Slid S, M. Banerjee: 

1348~ Shri Kodiyan: 
Shri Muhammed Elias: 

l Shrj N. R. Muniswamy: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether the Jeejeebhoi Com-
mittee's report has been submitted to 
the Government; 

(b) if so, what is the reaction of the 
Government on the report; 

(c) whether it is a fact that the 
various unions of the Dock workers 
have g:vcn notices to go on strike; and 

td) what are the demands of the 
unions? 

The Minister of State in the Ministry 
of Transport & Communications (Shri 
Raj Bahadur): (a) Yes. 

( b) It has already been announced 
in Government Re;olufon No. 23-PLA 
(87) ,58 dated the 20th July, 1958 that 
the decisions of the Committee would 
be final and binding on the port autho-
rWe. as well as the labour. 

(c) and (d). It is presumed that 
the reference is to the not:ces of strike 
given by some of the Unions at the 
m;:jor Ports of Bombay, Calcutta and 
Madras in May 1961. The position in 
it, Is respect is explained in the Press 
notE' laid on the Table which was is-
<ucd on the 11th June, 1961 imme-
diately after a settlement was reached 
w·th the Unions. [See Appendix II, 
annexure Nc. 52.] 
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River Board for Krishna and Godavari 

1349. Shri Rami Reddy: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) whe"ther it is a fact that a F ;ver 
BGard has been set up for thE' river 
ba$ins of Krishna and Godavar~ revers; 

(b) if so, what are the new features 
of the Board; 

'c) whether the State Governments 
concerned with the rivers have been 
c:msulted and their consent or con-
cu~rence obtained; and 

C d) what are the terms of reference 
m~de to the Board? 

The Deputy Minister of Irrigation 
and Power (Shri Bathi): (a) No, Sir. 

(b) Does not arise. 

(c) The matter is under correspon-
,ience with the concerned State Gov-
c'mments, 

Cd) The River Board, when set up, 
will functon in accordance with the 
provisions of the River Boards Act, 
1956. 

Postal Delivery in Tripura 

1350 {S.,ri Bangshi Thakur: 
• Shri Dasaratha Deb: 

Will the Minister of Transport aDd 
Communications be pleased to state: 

(a) whether it :s a fact that inordi-
nate delay takes place in making 
postal deliveries to Khowai, Kamal-
pur, Kailashahr divisions of Tripura; 
and 

Cb) if so, the steps being taken to 
minimise such delays? 

The Minister of Transport and 
Communications (Dr, p, Subbarayan): 
(a) Not generally. There was, how-
ever, l'Cme delay during the second 
fortnight of May and first fortnight of 
June, 61 due to failure of the mail 
motor contractor to carry the mails 
riaily, 

(b) The oid contract was term:na-
ted and from 10-7-1961, mails are 
again being carried daily. In addition, 
the bi-weekly air service for these 
places :s being utilised from 19-6-1961 
for expediting mails. A travelling 
mail peon service has also been in-
troduced between Dalubari Gate and 
Kamalpur from 10-7-1961 to accelerate 
de,ivcry cf mails over the route. 

Hydro-EI ~etric Projects for Kerala in 
Third Plan 

1351. Shri A. K. Gopalan: Will the 
Minister of Irrigation and Power be 
pleased to siate the new Hydro-elec-
tric Projects proposed to be taken up 
during the Third F:ve-Year Plan ;n 
Kerala? 

The Deputy Minister of Irrigation 
and Power (Shri Bathi): The follow-
ing two new projects are proposed to 
be taken up during the Third Five 
Year Plan in Kerala: 

(i) Kuttiyadi Project, 
Oil Idikki Project, 

Allis Chalmer Tractors 

1352. Shri Vibhuti Mishra: Will the 
J,linist"" of Food and Agriculture be 
pleased to state: 

(a) whether it is a fact that the 
sr,are parts of Allis Chalmer tract"r; 
are not available; and 

C b) if 50, the reasons thereof? 

The Minister of Agriculture (Dr. 
p. S. Deshmukh): (a) and (b). Com-
plaints a bout the shortage of spore 
parts of tractors in general have been 
"f>oeived from time to time. No speci-
fic instance of the non-availability of 
?·pare parts of Allis Chalmer tractors 
has, however, came to notice, 

The established importers of trac-
10", are allowed to import every year 
,pare parts equal to 50 per cent of 
<.heir best year's imports. Over a'ld 
above this, ad hoc I!cences are also 
grante.:! to the established importers 
for the import of tractor spare parts 
'or augmenting their stock. Every 
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effort is, thus, being made to arrange 
for import of spare parts for the eco-
ll()mic lofe of tractors in the country. 
'fl1ere is, however, an attempt to ~un 
t.he tractors beyond their economic life 
in view of the current shortage of 
trActors and therefore some shoLtage 
of spare parts is felt. 

~jq;);r 1If'~ 
nx~. !!1ft 1IA!.;r m~ ~f'<lfl 

'ftIT ~ i'PfI ~ Jf;ft lfg ;rnr;f 'l>T 
'li'fT ~iT fiJ; : 

('I» ~"I"~ if,ifffl'fT ~ ~ 
m~~'f-'T'f ~'V (a;,o:~) 
if ~'Wl>rT'f ~ ; 
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~'f fif,;l- 'fit ~ ? 

~ i'PfI ~ ~ " 
~-~(""i mY ~1:) :(if,)"u I 

(;;r) 'Iii" ir TT'fT m~~'f-':r!f 

if~, ~"Y,t if.! ~ I 

(>r) .. I 

Development of Fisheries 

1354. SlIri A. K. Gopalan: Will the 
Minister of Food and Agriculture be 
pleased to sta te: 

(a) what is the allocation for fiEhl"r-
ie~ development in the Third Five 
Year Plan; 

(b) what is the share of Kerala S<ate 
:u the aUoca tion for fisheries deve-
lopment; and 

(C) what are the features of deve-
lopment envisaged during the Third 
Plan in Kerala? 

The Deputy Minister of Agriculture 
(Shri M. V. KrishnappaJ: (a) An allo-
cation of Rs. 28'64 crores has been 
prov:ded for the development of fi.h-
er:es under Central and State Sectors 
during the Third Five Year Plan. 

(b) The provision for the develop-
ment of fisheries in the Third Five 

Year Plan of Kerala State is Rs. 4'50 
"core,. This is the highest provision. 
Cor any State. 

(c) The important features of fisher-
ies development envisaged in the 
Third Five Year Plan. of Kerala a"e: 

(i) Mechanisation of fishing craft. 
Oi) Supply of fisheries requ:sites. 

(iii) Provision of cold storage faci-
lite,. 

(iv) Improvement of landing a'id 
berthing facilities. 

(v) Setting up of fish curing 
yards. 

(vi) Setting up of fish canning and 
fish freezing plants. 

(vii) Setting up of pilot and com-· 
mercial fishing and indus:nal 
units for the development of 
marine fisheries. 

(viii) Fish farming and develop-
ment and exploitati.m (>f re-
servoir and lake fisheries for 
the development of inland 
fisheries. 

(ix) Assistance to fisheries co-· 
operatives. 

(x) Fisheries schools. 

Supply of Wagons Floor Boards tit 
Railways 

1355. Shri Kunban: Will the 
Minister of Railways be pleased to 
refer to the reply given to Unstrred 
Question No. 303 on the 21st February. 
1961 regarding the supply of wagons 
Floor Boards to Railways from 
Kerala and state: 

(a) at what stage is the case 
against the firms and the Timber 
Industry Officer; and 

(b) the steps taken to expedite 
the case? 

The Deputy Minister of Railways 
(Shri S. V. Bamaswamy): Ca) and 
(b). The Special Judge, Poona, in 
whose Court the caSe is pending had 
framed the charges against the ac-
cused persons. The accused raised 
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some objections to the sections of 
Law under which charges were 
framed and filed an appeal in the 
High Court. This appeal was rejec-
ted by the High Court. An appeal 
before the Full Bench of the High 
Court was also rejected. Now they 
have preferred an appeal in the 
Supreme Court where it is expected 
·to come up for hearing shortly. 

Minor Irrigation Schemes 

1356 J Shri Sugandhi: . L Shri Apdi: 

Will the Minister of Food and Agri-
,culture be pleased to state: 

(a) what amounts were allotted to 
.Andhra, Mysore, Maharashtra and 
Kerala StatE'S for the minor irriga-
tion schemes and improvement of 
minor irrigation schemes for the 
years 1959-60 and 1960-61; and 

(b) the amounts utilised, and car-
ried over and lapsed by the respec-
tive States for the above period? 

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) and 
{b). Required information is being 

collected from the State Govern-
ments and will be furnished as soon 
as received. 

Minor Irrigation Works in Manipur 

1357. Shri L. Aehaw Singh: Will 
the Minister of Food and Agriculture 
be pleased to state: 

<a) whether it is a fact that the 
Accountant General of Assam has 
raised some objection to the manner 
in which money grants have been 
utilised for minor irri~ation works 
in Manipur; 

(b) the amount of money sanction-
ed during the last three yeHl'S for 
minor irrigation works in Manipur 
sub-division-wise; and 

(c) the amount utilised sub-divi-
sion-wise and the acreage of lands 
benefited? 

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): <a) No. 

(b) and (c). Minor Irrigation 
Schemes in Manipur were sanctioned 
for the first time during 1959-60 and 
the Works are still in progress. Fol-
lowing statement gives the required 
information :-

STATEMENT 

1959-f O 

Name of Sub-Divi- Amcurt Arneu", 
51. sion sanctioned utilised 
No. 

I. Thoubal Sub-divisi"n 
2. Imphal West " " 
3. Churachandpur" " 
4. Iml'hal East " " 

TOTAL 

Rs. Rs. 

I,97 .• ~CO 
19,~CO 
27,6co 

S,CCO 

71.873 
IJ,S40 
20,186 

1,170 

Amcunt 
sanctioned 

Rs. 

1,49,557 
31,625 
47,642 
21,]76 

1960-61 

Amcunt 
utilised 

Ros. 

60,3 11 
8,of6 

32 ,752 
681 

ACTf:s pn'pcgcd 
to be benefited 
on completion 

of schemes 

6,coo SCIes 
2.,CCO 
J,2oo 
4·CCO 
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Quota of 1st Class Berths in Lucknow-
Amritsar Fast Passenger 

1358. Shri S. M. Banerjee: Will the 
Minister of Railways be pleased to 
Irtate: 

(a) whether it is a fact that there 
is a fixed quota of 1st Class berths 
for Kanpur in Lucknow-Amritsar 
Fa": Passenger from Lucknow; 

(b) whether these compartments 
are kept under lock from Lucknow 
to Kanpur; 

(c) whether no 1st class passenger 
is allowed to travel from Lucknow 
to Kanpur in these compartments; 

(d) if so, under what rules; 

(e) whether General Manager has 
issued such instruction; 

(0 if so, the reason for this; and 

(g) whether any passenger has 
lodged a complaint? 

The Deputy MiDister of Railways 
(Shri S. V. Ramaswamy): (a) to (c) 
and (e). Yes. 

(d) and (f). This was done on 
account of passengers occupying the 
Kanpur Quota from Lucknow and 
st~tions enroute and refu3ing to 
'Vacate the same at Kanpur for pas-
sengers, whose reservations had al-
ready been confirmed by Station 
Master, Kanpur against" his quota. 

(g) Yes, two complaints have been 
~ecently received, including one from 
Hon'ble Member himself. 

Telephone Connections at Nanga! 
1359. Shri Daljit Singh: Will the 

Minister of Transport and Commanl-
eations be pleased to state: 

(a) the number of applications for 
telephon(' connections pending at Nan-
gal Dam of Punjab; 

(b) the steps being taken to accele-
rate the sanction of connections; and 

(c) the reason for not supplying 
the stores at every place according 
to demand? 

875 (Ai) LSD-5. 

The Minister of TransJlQri and 
Communications (Dr. P. SubbarayaJI): 
(a) 20. 

(b) Proposals for laying additional 
cable to feed Jahawar Market Area 
and providing another exchange on 
other side of the river Sutlej are 
under examination. 

(C) There is general shortage of 
materials. 

P. & T. Quarters at ~lanali 

1360. Shri Daljit Singh: Will the 
Minister of Transport and CommuDi-
cations be pleased to state: 

(a) whether staff quarters are 
provided for the employees of the 
Posts and 'felegraphs at Manali 
(Kulu); and 

(b) if not, whether any scheme for 
construction of the quarters is being 
undertaken in the near future? 

The Minister of Transport aIld 
Communications (Dr. P. Subbara-
Yall): (a) There are only five P&T 
employees at Manali. One of them, 
i.e., the Sub Postmaster is provided 
with quarters. 

(b) There is no definite scheme at 
present. 

Agricultural University in Nainital 
District 

1361. Shri Kalika Singh: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) how the Agricultural Univer-
sity a! Pant Nagar in district Nani-
tal of U.P. compare with Land Grant 
Co1!tges of America; 

(b) the different constituent units 
or colleges of the University with 
their capacities and scope for further 
expansion; 

(c) how the scheme "earn while 
you learn" works in the University; 
and 

(d) whether the Vice-Chancellor 
actually engages in field work along 
with students and if so, how? 
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The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) This University 
has adopted course system, Grading 
and Internal Examination system and 
other academic features followed by 
the Land Grant Colleges of America. 
Like the Land Grant Colleges In 
U.S.A., all the Colleges of this Uni-
versity have a common integrated 
system of teaching and administra-
tion. 

(b) The units of the University 
already established are:-

1. College of Agriculture 
l College of Veterinary Medicine 
3. School of Basic Sciences and 

Humanities. 

A College of Agricultural Engjner-
ing Technology with an annual ad-
mission capacity of 75 students is 
due to commence in July, 1962. It 
is further intended by the State Gov-
ernment to establish a College of 
Home Science towards the end of the 
Third Five Year Plan. The annual 
admission capaciW of the Colleges of 
Agriculture and Veterniary Medicine 
is 150 and 100 students per year res-
pectively. 

(c) The University runs a Compul-
sory work programme in which each 
student is expected to work for three 
to four hours a week. They are 
paid at local rates which are Rs. 1'50 
per working day of 8 hours. Besides, 
there is a Voluntary Work-Pro-
gramme in which some students are 
offered monthly employment at about 
Rs. 15 per mensom for doing certain 
specific tasks. Students also do 
voluntary work on the Farm, Hybrid 
Maize Research Centre and in the 
University on hourly wages fixed in 
accordance with the importance of 
the work. Students work in the Tele-
phone Exchange. laboratories and in 
offices. During vacations, a few stu-
dents are given employment in accor-
dance with their capacity in various 
schemes run by the University. 

(d) The Vice-Chancellor does not 
engage himself in field work along 
with students. At the start of the 
first year, the Vice-Chancellor did 
accompany one or two batches of 
students to inspect the Work Pro-
gramme and on those occasions 
joined students in their Work Pro-
gramme. The Work-Programme is 
supervised by an Assistant Dean of 
Studl;nts Welfare (Work-Programme). 

Ghee Grading and Marking Rules 

1362. Shri KaUka Singh: Will the 
Minister of FOOd and Agriculture be 
pleased to refer to 8.0. 1253 dated 
New Delhi, the 25th May. 1961 pub-
lished in the Gazette of India. June 
3, 1961 Part-II. Section 3, sub-sectlOn 
(ii) at page 1204 regarding draft of 
certain rules to amend the Ghee 
Grading and Marking Rules 1938 and 
state: 

(a) the specific objects of and rea-
sons for making the proposed rules; 

(b) whether Government propose 
to make it obligatory for the dealers 
and other categories of sellers to 
have 'AGMARK' marked on standard 
containers and prohibit sale of ghee 
without such containers; and 

(c) steps proposed to be taken to 
make Prevention of Food Adultera-
tion Rules, 1955 more effective than 
hithr;rto? 

The Minister of Agriculture (Dr. 
p. S. Deshmukh): (a) Agmark ghee 
is at present packed under 2 grades, 
viz. Special and General, based on 
quality factors. With the amend-
ment of the Prevention of Food 
Adulteration Rules proposed by he 
Mir.istry of Health, there would be 
restriction On the inter-State move-
ment of ghee with different chem;.cal 
values. It is proposed, under the 
abOVe notification, to introduce a 
third grade-known as 'Standa:d' 
grade which will cover ghee which 
is pure but has lower R.M. value than 
those prescribed under the existmg 
two grades. This new grade will. 
hOT/ever, conform to the standard 
pre.cribed under the PFA Rules. 



2703 Written Answers SRAVANA 26, 1883 (SAKA) Written Answers 270 4 
(I,) No, Sir. 

(c) With a view to making the 
provisions of Prevention of Food 
Auiteration Rules, 1955, relating to 
ghee more effective, it is proposed 
that the sale of ghee having less che-
mical value in areas other than the 
area of production of such ghee 
should be under controlled conditions. 

Brid&"es On National Highway No. 29 

1363 f Shri Kalika Sin&"h; 
''\. Shri Sinhasan Singh; 

Will the Minister of ~rt and 
Communications be pleased to state; 

(a) the progress of the scheme of 
bridging the National Highway No. 
29 between Varanasi and Gorakhpur; 

(b) at what stage is the construction 
of bridges on Rapti in Gorakhpur and 
Tons near Mau; 

(c) the time when construction of 
Dohright bridge on Ghagra and 
Mohanaghat bridge on Gomti will 
commence; and 

(d) the estimated cost of aforesaid 
projects? 

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur); (a) to (d). The 
progress of the scheme of bridging the 
National Highway No. 29 1t",1 the 
other information required are indi-
cated below:-

(i) BRIDGE ACROSS RIVER 
RAPTI AT GORAKHPUR. 

The Rapti Bridge at Gorakhpur 
whiCh will serve both the Gorakhpur-
Lucknow Road National Higl1wa~' No. 
28) and the Gorakhpur-Varanasi Road 
(National Highway No. 29) is under 
construction. The overall phy,ical 
progress till the end of AprIl 19111 
was 70 per cent. with an expenditure 
of Rs. 28:01 lakhs against the sanction-
ed cost of Rs. 41 :43 lakhs. The R. C. 
Superstructure of the bridge is being 
cast. However, the progress on the 
work has now received a setback on 
account of the collapse on the 14th 

July, 1961 of one unit consisting of 
one supported span with a small can-
tiliver span On either side. An en-
quiry Committee has been appointed 
by the Government of Uttar Pradesh 
to investigate the causes of the col-
lapse. 

(ii) BRIDGE ACROSS RIVER TONS 
AT MAU. 

The overall physical progress upto 
the end of May 1961 is 41 per cent. 
The work is likely to be completed by 
the end of the year 1962. The sanc-
tioned cost of this work is 
Rs. 12,48,800. 

(iii) BRIDGE ACROSS RIVER 
GOMTI AT MOHANAGHAT. 

An estimate amounting to Rs. 24'48 
lakhs for the project was sanctioned on 
the 6th June 1961. The work will 
be commenced after tenders for it are 
received and scrutinised and the work 
is awarded to a suitable rontracLar. 

(iv) BRIDGE ACROSS RIVER 
GHAGRA AT DOHRIGHAT. 

Owing to paucity of funds the pro-
ject of the all-weather crossing has 
been deleted from the 3rd five ·year 
plan. There is a ferry running at 
Dohrighat throughout the year. The 
work of providing a Pontoon bridge 
at the crossing is provided in the 3rd 
five-year plan and it wiII relieve 
much of the difficulty of the traffic fur 
this crossing. An estimate received 
from the State Government for 
Rs. 5'68 lakhs for the construction of 
a Pontoon bridge at the site is under 
examination. It is not possibl~ at the 
present stage to give any indication 
01 the time when the work c.f a 
permanent bridge will commence. 

Shahganj lunctlon 

1364. Shri KaJika Singh; Will the 
Minister of Railways be pleased to 
state: 

(a) the reaSOn why the scheme of 
expansion of transhipment facilities at 
Shahganj Junction On N. Railway has 
been abandoned after laying down 
seyeral rails and constructing ar~hcs; 
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(b) how much out of the estimated 
cost of the abandoned scheme had 
been spent; and 

(C) the prospects of revival of the 
abandoned scheme after the cemple-
tion of renewal of rail track between 
Shahganj and Mau which is being in-
p1emented at present at a cost of 
Rs. 50 lakhs? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Further 
work was stopped as the increase in 
traffic originally anticipat~d did not 
materialise to justify additional tran-
ehipment facilities at this station. 

(b) Out of the total estimated enst 
Of Rs. 8' 97 lakhs, a sum of Rs. 5'18 
lakhs had been spent. 

(c) There is no necessity of revival 
of the scheme even after the com-
pletion of renewal of rails between 
Shahganj and Mau In. 

Progress of Railways in Bastar 

r Shri Kistaiya: 
1365. ~ Shri SuL:;'h Hansda: 

l Shri S. C. Samanta: 

Will the Minister of Railwa)s be 
pleased to state: 

(a) the progress in railway f~um 

Kotavallassa to Bailadilla ~in 
Bastar) ; 

(b) whether it is a fact that certain 
area near Bailadilla has beEn allotted 
to outside contractors; anti 

(c) if so, what is the number of 
acres? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Final 
Location survey of the line has been 
complested and preliminary construc-
tion work on some portions of the 
alignmellt has just been started. 

(h) and (c). The ""pressioI" ''>ut-
side contractors' and number of acres 
are not very clear. Howevc!", contracts 
fer construotion of this line are gen-
erally being awarded aft.er inviting 
public tenders through newspapers. 

Water Scarcity On Kangr-a Valley 
Section 

1366. Shri Hem Raj: Will the Minis-
ter of Railways be pl&ased to state: 

(a) whether it is a fact [hat the 
water tank does not run daily on the 
K&ngra VaHey section for the supply 
of water to Stations; and 

(b) whether it is also a fact that 
thtre is great scarcity of water on the 
Stations of Kangra Valley Section "' 
well as on the train on that section, 
especially in hot weather? 

The Deputy Minister of RaU'I'.ays 
(Shri S. V. Ramaswamy): (a) No, 
Sir. 

(b) There is some scarcity at cer-
tain stations on Kangra Valley Section 
but adequate arrangements exist to 
cater the need. of the trJ.\'elling 
public during hot wheather. 

t~f,"- 'lt1 ~ ~ : 'iln 
~ lj'!ft 11'(,; ~ ,.;r ~ m f1f; : 

(1f;) ~ ~ ~'h: ;r:j(;rr.f 

~itf~~'lfTll'~m->:~ 

~~'lfTll'~~~~~~ 
<ni'r ~W 1f;T <rg~ ~ m->: 

(l1I') f~ ~'l1"''''T 1f;T f~ it 
~ m lTfi0T ~,.;r ~~ 

r~ l'!{ ~ ? 

~~ (-n~) : (1f;) 
Ji~ m l'l'i'fT.f 'l'Tm11'T it W"f T, 0 

~'ll1"'iT it ~ ~ Z ~'lfTll'T it ~T 
;;rrifo'f <ni'r 1f;1\'~ 1f;T ;q-B'~ ~ 

(~) c; I 

t~f,c;. 'Ii' 'fo ",,0 ~ : ~T 
mJi'J{T~~;f1f;T~mf1f; : 
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('Ii) ~ 'l'fq q!fT it ~.,,,- it 
~i!>l"mff~r~'Ii~~~ ; 

(Ill') "lIT ~ ~m it. f<'l7l 
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f'f.l!T ~lIT ~ ; 9;ffi 

(if) ~ l1i", ;:ft \3Wf;T ;ro ~ 
f~ ? 

~;a~(~T~o~o~) : 
('Ii) t,~~,t!(~ G'f (~~ 'fi1lf m;f 
iiffifr mf ) I 

('1") m-.:: (if) . .n- ~ I mf 
it 1fi<'l1f~ ~ ij;lf ~-m- ~ 9;ffi ~ 
qlff ~ if, '[.111 it <'!T!fT ~ ~T ~ 
~ ij;lf ffi'f i!>l" ~ ~ I ~~ ~ 
~mf'f>T~~mf~'r.~ 
9;ffi ;rn ~ if; ~ ~ ~Wr
~ 9;ffi ~ if~ it ma ~lfl< rn 
~ row, 'f>-.:: ~ ~ I 

~f~~ 

~~'4t . .n ~o ",",0 fP;ft: lfl!T 

~ ~ i'f'Il ~ lfft ~ 
~'lir'[o'ITrnf'li : 
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~l(q SIft"f rrr t ; 9;ffi 

(Ill') ~ ;f <RTI«l -u;;r i!>l" 
"'lq~1I'N11'11 i!>l" ~fCf if; ~;r;rr;f ~ 
~~~ ~it~rn~mlfl!T 
~i!>l"~? 

~qllif~ft'lT~;a~ 

(.n .0 ~o 'J.fif): ('Ii) '" 
f.r;rnr ~T I <RTI«l ~ if; 
mrflffif ~,.,;-~~ i!>l"..-m 
it ~, 11i1T ~ .... 1<: ~ ~ 
m~lf'Ii ~ 9;ffi ~ -srftJ ~t 
f",;"~tf<41 i!>l" ~r '11m 'f>T il'tlif 
~tl 

(Ill') (~) mre.-ar if; ~ '1ft 
~ ~ ft;ru; mNr ~ '1ft ;ftif 
f~ '3'iTlf ~ lf1l; ~ :--

(~) ~ ~ [Tu ~ 
t.f 'f>T <:rOO ~ ~ ~ 
t~~-~~'f>-.:: 
~ t.f 'f>T <:rOO WIRTlIT 

~? 

( ~) 'f>lf 'fi1lf '!; ~ it ~ 
Rl!T orro: I 

( :) ~ 'f'Tlf'lilf <mIT ~ 
a'm 'f>-.:: ft;m orro: I 

(){) m f.r;rnr ~ ,.,;- ~ 
;f0'f> it m-~ ~ 
'Ift~if;~ ~ 
"ITIif ~ sr<mT mfiIT ~ I 

( !() JTT$1IT ~T it .. , f'ilm 
<IllT ~ ~m:, 
f;;r;rit ~ ~ m 
~ ~T, ...-rlff'lffi f'f>l!T 
orro: I 

(~) ;:r;il:f ~ i!>l" ..... fjqiijIF«t> 

~~~~ 
~ '3'i~ 9;ffi f,;jm 

~'lir~~~mit 
~'f>W~1 

( \9) ~Rr i!>l" ""'"" '1ft 'fU 
rn ~ ft;ru; ~ ~ ~ 
Xo srmrn-~ lIT. ~ 
~ mlff'lRr rn ~ I 

(~)~~ ~r '1ft 
fuflffif rn ~ r.ru: ~ ~ 
~ if; SffiITlf ~ ~ fifiijT( f.t;1:rr 
\iIT~tl 
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Hospitals in Kllrnatak 

r Shri Agadi: 
1370 i ISbri Sugandhi: 

L Shri Wodeyar: 

Will the Minister of Health be 
pleased to state the total amount of 
aid/grant, towards annual recurring 
and non-recurring, given to the J.e. 
Co-operative Hospital Limited Ghata-
p:'abha (Hukkeri) and the Karnatak 
Health Institute, Ghuta!JTabha 
(Hukkeri District Belgaum. Mysore 
State since 1954-55 to date yea,.-wise? 

The Minister of Health (Sltri Kar-
markar): No aid/grant has been paid 
to the J.C. Co-operative hospital 
Limited, Ghataprabha (Hukkeri) as 
no appEcation for such a grant has 
been received through the State Gov-
ernment. 

The following grants have been pa7d 
to the Karnatak Health Institute, 
Ghataprabha (Hukkeri):-

Year Amount of grant Amount of grant 
paid out of the paid out of the 
Scheme of grants Training of Auxi-
to T.B. Leprory liary Nurse 
andothervolun- Midwives under 
tary Institutions the Community 
and Health Development 
Minister's Dis- Progranune. 
cretionary 
Grants 

Rs. 
(Non-recurring) 

Rs_ 

1954-5S 50,000 
19S5-S6 35,000 7,000 

(Non-recurring) 
2.4,000 

(Recurring) 
1956-57 
1957-58 

1958-59 
1959-60 
1960-61 

20,000 
50,000 

50,000 
,0,000 
35,000 

15,000 
(Recurring) 

32,320 
47,050 

Automatic Telephone Exchange 

1371. {Sh~ Agadi: 
Shn Wodeyar: 

Will the Minister of Transport anrl 
Communications be pleasel to state: 

(a) when the question of opening an 
Automatic Telephone, Exchange at 

Huvinabadagalli, District Bellary, 
Mysore State, was decided; 

(b) after this decision how many 
automatic telephone exchanges were 
opened in Mysore, Andhra and Haha-
rashtra States; and 

(c) the reasons for delaying this 
facility for Huvinabadagalli? 

The I\linister of Transport and Com-
munications (Dr. P. Subbarayan): (a) 
28th April, 1960. 

(b) Mysore-24. 
Andhra-20. 
Maharashtra-8. 

These include various schemes sanc-
tioned before 28th April, 1960. 

(c) A suitable building fl'r ac-
commodating the exchange has be-
come availRble only on 1st Aug1\st, 
1961. The .ctallation is likch to be 
completed in about two montils' time. 

Railway under or Over-bridge at 
Raichur 

r Shri Sugandhi: 
1372. i Shri Agadi: 

L Sltri \lodeyar: 

Will the Minister of Railways be 
pleased to state: 

(a) whether there is any demanc, 
from the public for the construction 
of an under-bridge or over-bridge on 
Railway level crossings at Raichur. 
and Hospet, in Bellary District, on 
the S. Railway; and 

(b) if so, what action '.s being taken 
thereon; and 

(c) the details of the decidion talren? 

The Deputy Minister 'If Railways 
(Shri S. V. Ramaswamy): (a) No each 
demand has been made In the Railway 
Administration by the puhlic for the 
construction of Road over .'undcr 
bridges in place of level crossings al 
Raichur and Hospet. However, the 
Government of Mysore hav~ jnclu~ed 
these two schemes in theil' Third Plan 
and have proposed their execution in 
1963-64 and 1965-66 respectiveiy. 
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(b) and (c). These work will be in-
cluded in the Southern and Central 
Railways' Works Programmes at the 
appropriate time in Consultation Witil 
the State Government. 

Imported Foodgl'ains 

1373. Shrl Jhulan Sinha· Will the 
Minister of Food and Agrj~ult'.lre be 
pi eased to state: 

(a) whether any examination has 
been undertaken to find out and make 
sure that the nutritional value of 
imported foodgrains is in tact and not 
adversely affected eith'~r by long 
s~orage in exporting countries or in 
transit; and 

(b) if so, the result thereof? 

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thom:l$): (,,) 
and (b). Yes, Sir. Such examinations 
have been undertaken, am! the results 
So far obtained do not indicate <leter-
noration in nutritional value. 

~1l"'Ir. 'lTT ~o ,,"0 fPit: 
~l<r ~ .m: ~ ~ ~ <RIR 
'I>"t ~qr rn fit; ~ ;;r.r CP-IT 

~ ~ ~, 'fIT if w <ri 
flt;;r-flt;;r ~ mm if ~ 
f.t;1n q1lT ? 

f~4ITf .m: ~ ~,,"T ('1l 
(I'fT ): ~ ;;r.r CP-IT ~ ~-
~H ~, 'fIT am w ~ m 
~ ~ 'R ~ f.t;1n q1lT 

<l f'l+i1f"'f<!ld ~:-

(~) ~ (itr.=it1f tri) ~ f~z 
1fI!;n q"< ~",;i !'" iii'! ~ 
~ ~~ mtvr 
~'f~if;~~ 
iI1<I ~ ~ 
~~~~ 
wi\1r 'tat f.!;q- tTlf I 

('f» i!'!qj"'''''j( if; f.rt;c 
~~~deif; 

~ ~ iI1<I~ 
~~~~ 
srril"<r ~ f.!;q- tTlf I 

(l1r) ~~'if'1f~ ~f.R;,~ 
~~m~~if; 

~~~~wi\1r 
"SI"'lfu ~ ~ I ~ 
'I>"t fu<;r ~ ~. ~o q;e 

~ ~ 'I>"t~f1Ilf ~ 
~ 'I>"t <J{I 

~"l:;~ 'f>f ''I.TT'1" , ~ ~ <rif 
'f>T't!ifi'f>rt ~a;;;rf 
~1Ij" ~ ~ CP-IT 

'f>m" ~ ~ oxar ~ 
tTlfl 

('Ir)~~ 

smmm ~ 'f>T ~ TIf 
fip:rr q1lT , ii ~ ~ am 
~~~'f>T(1Ij"opf~m 
it>;!~~ ~ I;!fT'1" 

it ~ ~ f.!;q- tTlf , 

(v.) ~T \jf\OI'-~ qrot\iAf 
(~) ~ _ t.r 

~~~~~~ 
~ 'f>T 'RTalvr ~ w 
f;Aif ~ €it; 'f>T ~~ 

m<: ~ ~ 'R rn--
;mff~~~ 
.q.1 
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(f,) ~ ~f 
fq.mr t ~;n:vr if ~ 
<it~~~~ 
~~~I 
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~I 
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~~I 
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f~;;rr~~ I 

{~IS} ~~-~ fn lIlT 
f~ 
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~I 
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~ ~I 
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(~O) f~~~~~ 
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(~) mtl'~~~~ii 
lI'~ ~iR"rcr Rlfr vrr f~ ~ ~oo 
rr.rr.r:a-~ 5If.~n ;;or ~ ij; 
qr~(f 'l'f'ti 'ti>:: ~) Uli~ ~ ~ ~_ 
'ITq~ ~'1<f. ~ if 'tilT ~i~ ~ 
<if ~.'f~crj ijl ffifiI; <'I1'f ~ <tt 
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Fainting of Railway Employee" 

1377. Shri Muhammed Elias: Will 
the Minister of Railways be pleased to 

.state: 

(a) whether it is a fact that due to 
the terrific heat and want of water 
two employees of Accounts Depart-
Jr.ent of South Eastern Railway GardeI' 
Reach fainted; and . . 

(b) whether there were 
arrangements of water in 
quarters of S. E. Railway 
Reach? 

cnoug!J. 
Head-

Garden 

The Deputy Minister of Railways 
·(Shri S. V. RllJJla¥Vamy): (a) ~o, Sir. 

(b) Yes. 

Milk Co-operatives 

r Shri P. G. Deb: 
:13'78. ~ l\laharajkumar Vijaya 

l Ananda: 

Will the Minister of Food and Alri-
-culture be pleased to state: 

(a) whether Government have de-
cided to have milk co-operatives in 
Punjab, Delhi and U.P.; and 

(b) if so, the details ~f the scheme? 

The Deputy Minister of Agriculture 
(Sbri M. V. Krisbnappa): (a) f,nd 
(b). In Delhi there is at prescent no 
scheme for the organisation of se-
parate milk co-operatives as all the 
villages of Delhi are covered by Mlllti-
purpose Societies and the majority of 
milk producers are members of thcse 

societies. Besides there are also Dair 
Societies in the Villages. In U.P .. mil~ 
co-operatives have been functioning 
for the last several years and the 
State Government propose to set up 
more milk CO-operatives undcr the 
Third Five Year Plan. Inf,)rmation in 
re~pect of the Punjab is being col-
lected and will be laid on the table 8f 
the Sabha as SOOn as it is available. 

Departmental Catering on N. Railway 

13'79. j' Sardar Iqbal Singb: 
L Shri A. M. Tariq: 

Will the Minister of R:lilways be 
pleased to state: 

(a) whether the Departmental 
Catering provided in some trains en 
the Northern Railway is running on 
profit or at a loss; and 

(b) the profit Or loss incurred by it 
pel' month since the introduction of 
thE departmental catering? 

The Deputy Minister of Raiiways 
(Shri S. V. Ramaswamy): (a) and 
(b). The Northern Railway are not 
d€partmentally working any catering 
establishments On trains. 

Training of Primary School 'l'eachers 

1:180 j' Sardar Iqbal Singh: 
. L Shrl A. M. Tariq: 

Will the Minister of Commullity 
De"elopment and Co-operation be 
pleased to refer to the reply gi ven to 
Unstarred Question No. 3827 on the 
25th April, 1961 and state the further 
progress made so far regarding con· 
version of peripatetic camps for train-
ing of Primary School teachers into 
their regular training course? 

The Deputy Minister of Coonmunity 
Development and Co-operation (SlIri 
B. S. MDrthy): The peripatetic teams 
of training were disbanded with effect 
from 1st August, 1960. The training 
is now imparted in 11 Social Educat-
ion Organisers' Training Centres. So 
far 406 members of the staff and 447 
Headmasters/Principals of the Pri-
mary School Teachers Training Col-
leges have been given orientation 
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training for 4 weeks and 3 days res-
pectively at these centres. 

Bhatinda Marshalling Yard 

1381. J Sa~ar Iqbal S~ngh: L Shn A. M. Tariq: 

Will the Minister of Railways he 
pleased to state: 

(a) whether the construction work 
of Bhatinda Marshalling Yard has 
been completed; and 

(b) if not, the approximate time by 
which it will bs completed? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) No 
marshalling yard is under coru;truction 
at Bhatinda. There is a ;.roposal to 
remodel the metre gauge yard at 
Bhatinda and under this scheme it is 
proposed to extend the le"gt~s of six 
lines. 

(b) The work is in the planning 
stage and it is too early to indicate 
which it will be completed? 

Chemical Manure 

1382.'( Sardar Iqbal Singh; 
\. Shri A. M. Tariq: 

Will the Minister of Food and Agri-
culture be pleased to .state: 

(a) what is the total requirement of 
chemical manure for the Indian Cet-
ton for 19111; 

(b) whether the full quantity is 
being made available to fhe crop; and 

(c) if not the reasons for the same? 

The Minister of Agriculture (Dr. P. 
S. Dloshmukh): (a) The State Govern-
ments send a consolidated demand for 
chemical fertilisers for the whole State 
and not crop-wise. Hence the total 
requirement of fertilisers for cotton 
crop during 1961 is not aV3ilable. 

(b) During 1961-62, it is expected 
that the supplies that would be made 
available would amount to about 60 
per cent. of the total demand. 

(c) It is not possible to meet t!le 
demand of the State Governments in 
full due to shortage of foreign E'X-
change. 

Mahatma Gandhi T.B. Sanatorium 
Dharwar District 

{ 
Shri Agadi.: 

1383. Shri Sugandhi: 
Shri Wodeyar: 

Will the Minister of Health be 
pica, 21 to state: 

(a) the amounts of aid end/or grant 
non-recurring and recurring given to 
the Mahatma Gandhi T.B. Sanatorium 
Malak Sumudra, Gadag, District Dhar-
war, Mysore State year-wise ~ince the 
inception of this institution; 

(b) whether it is a fact that the 
managing Committee of this institut-
ion has not received the State con-
tribution and as a result of this they 
are unable to run the institution; 

(c) if so, the details of State grants/ 
aids received year-wise; and 

(d) the number of patients lreated 
for T.B. month-wiSe since the incep-
tiOn of this new institution? 

The Minister of Health (Shri Kar-
markar): (a)· The following Grants 
have so far been paid by the Central 
Government to this Sanatorium:·-

Year 
1957-58 

1959-60 

1961-62 

Acount 
50,0001- (Non-
recurring). 
50,0001- (Noo-
recurring) . 
25,0001- (Non-
recurring) . 

(b) No. The State Government ere 
not aware of the reasons for the 
maoage,nlmt not being able to run the 
Institution. Since the authorities of 
the Sanatorium moved the Question of 
handing over the management of the 
institution to the State Government, 
that Government did not contemplate 
to sanction further grants to the in-
stitution. 

(e) The State Government has given 
a sum of Rs. 33,615 only to the in-
stitution as an ad hoc grant during 
1958. 
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(d) A statement containing the in-
formation is laid on the Table. [See 
Appendix II, annexure No. 53]. 

Manhandling of Station MastpT, 
Sealdah 

r Shri Agadi: 
1384. i Smi Sugandhi: 

l Shri Wodeyar: 

Will the Minister of Railways be 
pleased to state: 

(a) whether it is a fact that the 
Sealdah (Bengal) Station Ma&ter was 
manhandled by some passengers of 
the Titagarh Local train On Of ab~ut 

the 27th June, 1961 for stoppmg the 
train in the Station Yard; 

(b) if so, for what reasons the train 
was stopped; 

(c) the details of action taken; and 

(d) whether any arrests have been 
made in this connection? 

The Deputv Minister of 
(Shri S. v. Ramaswamy): 
Sir. 

Rail,Yays 
(a) Yes, 

(b) The train was stopped due to 
the obstruction caused by a wooden 
sleeper lying on the track. 

(C) and (d). The matter was report-
ed to the police who reach~d the spot, 
removed the obstruction and arrested 
six boys On suspicion. Investigation is 
still proceeding. 

Railway Hostel at Cuttack 

1385 J Shri Surendranath Dwivedy: . L Shri Chintamoni Panigrahi: 

Will the Minister of Railwa,s be 
pleased to state: 

(a) what is the total capacity for 
admissiOn in the Railway hostel at 
Cuttaek; and 

(b) whether the full capacity was 
admitted last year and what is the 
present strength of students in the 
nostel? 

'l'he Deputy MIDIster of Railways 
(Shri S. V. Ramaswamy): (a) 25. 

(b) Yes. At present there are 19 
.tudents in the hostel. 

Transport Corporation for Orissa 

1386. Shri Surendranath Dw:vcdy: 
Wia the Minister of Transport lind 
Communications be pleased to stdte: 

(a) whether Government of Orissa 
have agreed to constitute a Ti ansport 
Corporation for Orissa; and 

(b) when this scheme is likely to be 
executed and what is the amount that 
the Government of India has proposed 
to contribute towards this? 

The Minister of State in the Minis-
try of Transport aDd Communications 
(Shri Raj Rahadur): (a) Yes. 

(b) The Corporation is likely to he 
established shortly. The Central Gov-
ernment in the Ministry of Railways 
propose to contribute Rs. 80 lakhs to 
the Capital of the Corporation dUl ing 
the Third Plan period. This inc\ud~s 
a sum of Rs. 6 lakhs already invested 
in the Orissa Road Transport Com-
pany Ltd., the assets of which win be 
taken over by the prapo.;ed Cor-
poration. 

Paddy Production in Tripur.1 

138'7. Shri Banphi ThakUT: Will 
the Minister of Food and Agricuhure 
be pleased to state: 

(a) how much money has bEen 
sanctioned and given by the Govern-
ment of India to increase the paddy 
production in Tripura and how much 
money has been sp~nt by the Tripurr. 
Administration for the purpose SO far 
since the beginning of the Second 
Five Year Plan; 

(b) whether any progress has been 
made in this regard; and 

(c) if so, the details theTeof year-
wise from 1956? 

The Deputy Minister of Agriculture 
(Shri M. V. Krlsbnappa): (a) to (c). 
The information is being collected arid 
will be placed On the Table of the 
Sabha as soon as available. 



2723 Written Answers SRAVANA 26, 1883 (SAKA) Written Answers 

Cheating at Calcutta 

1388. Shri Ram Krishan Gupta: Will 
the Minister of Railways be pleased 
to state: 

(a) whether it is a fact that .0me 
merchants of Calcutta were ehc'lted 
by issuing bogus Railway receipts of 
the Puri and Bhubaneshwar staticn re-
cently; 

(b) if so, the total value of the 
railway receipts of Puri and Bhuban-
eshwar station; and 

(c) the actiOn taken in the matter? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes. 
A firm of Calcutta were cheated in 
respect of 7 Railway Receipts purport-
ed to have been issued from Phuban-
eshwar station and not from Puri. 

(b) Total value as mentioned by the 
party cheated is Rs. 1,23,000. 

(c) Immediate enquiries were made 
and it was found that the Railway 
Receipts were forged and spurious. 
All concerned have been warned to 
guard against delivery on bogus/forg-
ed Railway Receipts. 

The Chambers of Commerce and 
Merchant's Association have been 
alerted. 

The matter has been reporte:l to the 
Police fOr investigation and report. 

Pilgrims Route to Badrinath 

1389. Shri Raghunath Singh: Will 
the Minister of TraDsport and Com-
munications be pleased to state: 

(a) whether Central Government 
are considering the propos3-1 to nat-
ionr-Iise pilgrim routes to ~adrinalh 
Kadarnath, Gangotri and YamanOlri; 
and 

(b) if so. the decision taken in the 
matter? 

'l'he Minister of State in the lIlinis-
try of TrIIDsport and Communleatians 
(Shri Raj Bahadur): (a) and (b). As 
the executive authority in respect of 

road transport vests in the State Gov-
ernments, the matter really concerns 
the Gcvernment of U.P. Th2re is no 
such proposal under the consideration 
of tbe Government of India. 
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~cit I itihr ~~T ~ 
~~ ~ ~ lll1rIlT ifi'r ~~T &ITffiOr 'I'iW 
'iT I 

('01) ~ ~ ~ ~Rn I 

Chemical Fertilizers 
139J. Shri Remi Reddy: Will the 

Minister of Food llDd Agriculture he 
pleased to state: 

(a) whether any estimate of the 
requirements of Chemical Fertilisers 
for 1961-62 has been made; and 

(b) what are the arrangements made 
for the supply of the .ame? 

The Minister of AgricllltJIre (Dr. P. 
S. Deshmukh): (a) Y~s, Sir. 26'7 
lakh tons expressed in terms of 5ul-
phate of ammonia. 

(b) Apart from the fertilisers avail-
... ble from indigenous sources, imports 
are being made to the extent pos.i-
hIe. The total supply Juring 1961-62 
is expected to meet aboLit ,,~ per ccnt. 
of the requirements. 

Postal Orders 
1392. Shri C. K. Bhattacharya: Will 

the Minister of Transport and Com-
muDieations be pleased to state: 

(a) whether his attention has been 
drawn to the fact that postal orders 
have been issued by the West Bengal 
Circle without any seal of the issuing 
post office; 

(b) whether the postal orders have 
been issued with the seal of the issu-
ing post office affixed in the space 
provided for the seal of the paying 
office; 

(c) whether postal orders have 
been issued with the effigy of King 
George VI which have been demonetis-
ed; 

(d) whether paying offices have re-
fused payment on the ground of the 
above irregularities; and 

(E') if so, whether instructions have 
been issued that in such cases pa)ing 
offices should not refuse payment? 

The Minister of TraDsport and Com-
munications (Dr. P. Snbbarayan): (a) 
to (c). Yes, there have been somE' 
cases of the kind. 

(d) Yes, Sir. 

(e) As soon as the cases came ~() the 
notice of the Postmaster General,. 
West Bengal Circle, he took immediate 
action for their expeditious settle-
ment. Suitable instructi:>n~ haVe also 
been issued to the offices concerned. 

Floods in Tanjo"e 

1393. J Shr~ N. R. Muniswamy: 
L Shr. Tangamani: 

Will the Minister of FOOd and 
Agriculture be pleased 1.0) ~tat(': 

(a) whether as a result of flood 
havoc in South India the 'IenJ'lre 
package programme, ":"'i11 be serioLl3-
Iy affected; 

(b) if so, the nature of the produc-
tion; 

(c) whether the loss likelY to arise 
will upset the target fixed undc'r the 
programme; 

(d) if so, by how muca; and 

(e) what additional help is p!';)POS-
ed for this District? 

The Minister of Agricllltu\'e (Dr. P. 
S. Deshmukh): (a) and (b>. A~cord
ing to the informatiOn received fro'll 
the State Government, about 30,(100 
acres under Kuruvai Cl'l)P o! paddy 
have been affected by the recent floods 
in the district of Tanjore as a whole· 
and about 500 acres have been .and-
cast. 

30 per cent. of the 23 b 10~ks :n the 
dis~rict is covered by the Package 
Programme during 1961-62. Out of 
these 23 blocks 10 blocks have been 
affected by the floods. It is estimat~d 
that a total of 1,500 acres in Kuruvai 
paddy nurseries which woul1 pla"t 
about 15,000 acres of Kuruvai paddy 
crop· has been damaged. The loss of 
productiOn of paddy crop is estimated 
at about 8,000 tons. 

(c) and (d). In view of the abov .. , 
the target of produc'.ion under the 
Package Programme for 19tH -[.2 ;So 

not likely to be seriously affected. 
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(e) The question of any additional 
help is for the State Government. The 
package Programme has no provis!ol1 
hl' any such aS5istanc~. 

Telpphone Connections i!l Amritsar 

1394. Shri Daljit Singh: Will the 
Minister of Transport and Communi. 
cations be pleased to stat~: 

(a) the number of r,le.':'ons who 
havE' applied for telephone conn<!:t-
ions in Amritsar (Punjab) SO far since 
1st January, 1961 to 30th lune, 19111; 

(b) the number of appiications 
peI!ding previous to this period; 

(c) how many of the:n 'tav~ hetn 
provided with the telephone connetf-
ions; and 

(d) by what time the rcm3ining 
aprlicants will be provided with tele-
phone connection.? 

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a) 
259 .. 

(b) 1810. 

(c) 70. 

(d) 825 connections are likely to be 
provided by the end of March, 1962. 

Schemes have been ~ai1ctioned for 
fl!rther expension of ,the exchange on 
completion of which the entir~ wait-
ing list will be wiped out. 

P.C.O. at Bhuntar 

1395. Shri Daljit Singh: Will the 
Mir.ister of Transport and Conulluni-
cations be pleased to ~tatp.: 

(a) whether a representation has 
been received to open a Public Call 
Office at Bhuntar (Punjab) of Kulu 
Valley; and 

(b) if so, the action taken thereon 
and the time by which it will be 
opened? 

The Minister of Transport and 
Communications (Dr. p. Subbarayan): 
(a) Yes. 

(b) The proposal has been sanction-
ed and the work will be completed as 
SOOn as the req uired materials be-
come available. 

Appointment of S.C. on N. Railway 

1396. Shri Daljit Singh: Will the 
Minister of Railways be pleased to 
state: 

(a) whether Scheduled castes 
candidates to the proportion have not 
been appointed in the Northern Rail-
way during 1961-62 so far; and 

(b) if so, the steps being taken in 
this regard? 

The DePUty Minister 01 Railways 
(Shri S. V. Ramaswamy): (a) Re-
cruitment of Scheduled Castes during 
this period has not been below the 
percentage reserved for them. 

(b) Does not arise. 

Flag Station at Jkabmpur on N. 
Railway 

1397. Shri Daljit Singh: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that Rs. 500 
were deposited some years ago to open 
a fI~.g station at Brahmpur between 
Nangal Dam and Bhanupli on the 
Rupar Nangal Dam Section on the 
Northern Railway; and 

(b) if so, the reasons for the delay 
in not opening the flag station? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes. 
The amount was deposited as a security 
by the contractor selected for operat-
ing the proposed halt at Brahmpur. 

(b) The proposal to open the halt 
has not been proceeded with, as the 
State Government have not conveyed 
acceptance to their share of financial 
liability. 

Warehouses in Punjab 

1398. Shri Daljit Singh: Will the 
Minister of Food and Agriculture be' 
pleased to state: 

(a) the names of the places in' 
Punjab where Central Warehouses: 
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have been completed during 1961-62 
so far and their capacity in each case; 
.and 

(b) the names of places where these 
are set up? 

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a) 
and (b). In the first quarter of 1961-
62 Central warehouses have been set 
up in hired accommodation at Abohar 
(400 tons), Mansa (420 tons) and 
Karnal (800 tons), Amritsar (600 
tons), Sonepat (500 tons) in addition 
to the Central Warehouse at Moga 
(3,100 tons) started earlier. 

Schemes of construction of Central 
warehouses at Abohar, Karnal Sone-
pat and Amritsar are under c~nsider
ation. 

N.E.S. Blocks in Boshiarpur District 

1399.- Shri Daljit Singh: Will the 
Minister of Community Development 
and Co-operation be pleased to state: 

(a) the number of N.E.S. Blocks 
which have been opened in 1960 and 
1961 so far in the Hoshiarpur district 
-of Punjab; and 

(;.,) the names of the blocks and the 
.amount spent on each? 

The Deputy Minister of Community 
Development and Co-operation (Shri 
B. S. Murthy): (a) and (b). The 
Saroya Block was opened as a Pre-
Extension Block in April, 1960 and it 
was up-graded into a stage I Block 
from April, 1961. An expenditure of 
Rs. 5374'51 was incurred in this block 
in 1960-61. Upto June, 1961 the ex-
'penditure incurred is Rs. 2340'75. 

Orders fOr opening the Hoshiarpur-I 
'Block against the April, 1961 series of 
-allotment are being issued by the State 
-Government shortly. No expenditure 
has yet been incurred in this block. 

"Packale Scheme" in Kerala 

1400. Shri Maniyanladan: Will the 
Minister of FoOd and Agriculture be 
,illeased to state: 

(a) whether the decision for imple-
menting the "Package Scheme" in 
Kerala State has been taken; 

(b) which are the areas to be cover_ 
ed by the scheme; and 

(c) when will the scheme start 
functioning? 

The Minister of Agriculture (Dr. 
p. S. Deshmukh): (a) Yes. 

(b) Two districts of Alleppy and 
Palghat. 

(c) The Government of India's ap-
proval for implementing the scheme 
has already been conveyed and the 
State Government has started prepara-
tions for launching the scheme. Be-
fore the programme is implemented in 
the field the State Government will 
have to ~ndertake certain preparatory 
measures. It is only then that the 
scheme can be elfectively brought into 
operation. 

P. &I T. Employees Punjab Circle· 

1401. Shri Balraj Madhok: Will the 
Minister of Transport and Communi-
cations be pleased to refer to the reply 
given to Unstarred Question No. 4392 
On the 3rd May, 1961 and state: 

(a) the number of all General Ser-
vice Officials facing departmental dis-
ciplinary proceedings in Punjab Circle 
for the past one year; 

(b) the number of alJ General Ser-
vice Officials facing departzr.,·ntl dis-
ciplinary proceedings in Punjab Circle 
for over two years and how many 
have been suspended; and 

(c) the number of all General Ser-
vice Officials under suspension who 
have not been paid house rent allow-
ance admissible to them for the past 
two years with reasons therefor'! 

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a) 
Of the seventeen officials facing de-
partmental proceedings over one year, 
none belongs to any of the General 
Service Cadres. 

(b) None. 
(cl Does not arise. 
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CODversiOD of Bombay-Madras Tri-
Weekly Janata into Daily Janata 

1402. Shri Rami Keddy: Will the 
Minister of Railways be pleased to 
atRte: 

'(a) whether there is a proposal to 
ClODvert the Bombay-Madras Tri-
weekly Janata Express into a daily 
.Janata; and 

(b) if so, from what date it will be 
so converted? 

The Deputy Minister 01 Railways 
(Shri S. V. Ramaswamy): (a) and (b). 
There is no proposal at present to 
convert the Bombay-Madras Tri-
weekly J anata Express trains into a 
daily service. 

Supply of Cement 
1103. Sbri Maniyangadan: Will the 

Minister of Irrigation and Power be 
pleased to state: 

(a) whether Kerala Government has 
informed the Planning Commission 
that the Hydro-Electric schemes In the 
State under the Second Five Year 
Plan could not be completed In time 
due to the non-supply of adequate 
quantity of cement for :the project 
works; and 

(b) whether any arrangements have 
been made for supplying the necessary 
quantity of cement for carrying on 
the project works? 

The Deputy Minister of Irrigation 
_d Power (Shrl HaW): (a) The 
reply is in the affirmative. 

(b) Sustained efforts have always 
been made to meet the demand tor 
~ent to the maximum extent possi-
hIe. A statement showing the quan-
tity of cement demanded by the 
ltc'ala State Electricity Board and·. 
1I1e allotments made during the years· 
1959, 1960 and subsequent period is 
laid on the Table. [See Appendix II, 
aunexure No. 54]. 
)lew RaUway StatiOD near Eotta:ram 

ItM. 8hrI MaDl~dan: Will the 
Kinister of RaUwa,. be pleased to 
date: 
1/5 (Ai) LSD-6. 

(a) whether there is any propOsal 
to change the location of the proposed 
new railway station between Kotta-
yam and Ettumamer on the Quilon 
Ernakulam Railway line from the 
place where it was originally decided 
upon to another place; 

(b) whether any complaint bas been 
received against this change of loca-
tion; and 

(c) what are the reasons for the 
proposed change? 

The Deputy Minister of BaiIwa,. 
(Shri S. V. Ramaswamy): (a) No, Sir. 

(b) and (c). Do not arise. 

Russian Help for fighting SamaIlpos 
in India 

r Shri Arjun Singh Bhadaaria: 
1 .. 5. ~ Dr. Ram Sabhac Singh: 

l Shrl P. G. Deb: 

Will the Minister of Health be pleas-
ed to state: 

(a) whether Russia has indicated 
help to fight smallpox in India; and 

(b) if so, the details of the pro-
gramme chalked out in the matter? 

The Minister of Health (Shrl 
Karmarkar): (a) and (b). The Gov-
ernment of the U.S.S.R. have agreed 
to supply 250 million doses of freeze 
dried vaccine free of charge to India 
for the Smallpox Eradication Pro-
gramme. 

Tbe details of the Programme have 
not yet been chalked out. 

Productlo;a of Coconut and Arecanat 
in Orisaa 

IfG6. Shrl ChlDtamonl PanlpahI: 
Will the Minister of Food and Acri-
cuItare be pleased to state: 

(a) whether any target for increas-
ing coconut and arecanut production 
in Orissa has been fixed during the 
Third Five Year Plan period; and 

(b) if so, to what extent? 

The MInlster 01 Arrlcultare 
1'. S. DeshDuakIa): (a) and (b). 

(Dr. 
Y ... 
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The following targets of additional 
production have been fix~d: 

Coconut-8'8 million nuts. 
Arecanut-800 ma~ •.. 

Fertilizer Req:uirep:1euts 

140'7. Dr. SamantsiDJl.U: Will the 
Minister of .FOOd and Agrieulturll be 
p!easedto . state: 

(a) whether in view of imports of 
fertilize.rs the Government have asked 
the State Governments to submit their 
requir_~ments of fertilizers during the 
Tnird' Pla'n; and 

(b) what is the State-wise require-
ment and possible allotment to each 
State? 

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) With a view to 
plan imports of fertilizers during the 
different years of the Plan, the State 
Governments have· been requested to 
send by August of ea~h year their ,firm 
requirements of fertilisers for the sub-
sequent financial year. . .. 

(b) The State-wise demaad for 
1961-62 is given in the statement laid 
on the Table. [See Appendix II, 
annexure No. 55]. The allocation for 
1961-62 is expected to meet 60 per 
cent. of the ·requirements. 
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CODIIWDptioD 01 Sugar 

1m f Shri nasariatlia Deb: 
- l Shri Raghunath Singh: 

) 

Will the Minister of Food ~ Acrf-
culture be pleased to state:; 

(a) the consumption of sugar at 
present in es.<:h State Of India; 

(b) the.oonsumption thereof seven 
years ago;·and 

(c) th'e· requirements of each Slate 
at present? 

The Deputy Minister of FOOd anI! 
Acrieult.ure <.Stan . .&. M, ThOlllllS): (a) 
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10 (c). The required information is 
given in the Statement below: 

(a) Av. (b) Av. (c) 
monthly monthly Normal 

CO!lSump- off- monthly 
Ii aine of State • .' ti'lP- take 7, quota of 

during years ago 'each 
Novem- (1953-54) State 

Andhra Pradesh 
Assam 
Bihar 
Gujarat 

Kerala 
Madhya Pradesh 
Madras 
Maharashtra 
Mysore 
Orissa 
Punjab 
Rajasthan 
Uttar Pradesh 
'West Bengal 
Delhi 
Himachal Pradesh 

" her. ' 
1960 to, 
Jun, ( 
1961 

2 

(Tons) 

8,046 
5,455 

II,4II 

3 

(Tons) 

6.383 
3,061 
8.244 

15,803 (inc;Iuded 
In 

4 

T{)ns) 

8.500 
6,500 

15.000 
22,000 

Maharashtra) 

5.886 4,151 6,000 
II,137 9,062 12,500 
9,919 10.863 12,000 

29.810 34.972 33,000 
7,2II 7.528 8,000 
2,808 1.495 4,000 

II,309 12,098 14,000 
4,642 4.819 8,500 

17,669 21,197 2C~CCO 

18,970 18,498 22,800 
5,098 7,809 6,500 

236 65 500 
Jammu & Kashmir 958 241 2,COO 
Other Union 

Territories 502 19 600 

The figures under (b) above represent 
the average monthly' off-take 'from 
factories of indigenous sugar and ot 
imported sugar from ports. These. 
therefore. give the first despatches to 
various States. Since there was no 
ban on inter-state movement at sugar 
at that time some sugar might have 
moved from one State to another. At 
present there' is restriction on inter-
State movement 'of sugar' and the 
figures given under (Il) give the 
average monthly consumption. 

Quarters for P. " T. Employees 

1410. Shri ChiDtamoni Panigrahi: 
Will the Minister of Transport and 
Communications be pleased to state: 

(a) the number of postal employees 
(gradewise) housed so far in depart-
mental quarters in Puri and Bhuba~ 
neshwarDivisions in Orissa; 

(b) the" pe,iod by which all the 
employees are expected to be'-hOused 
in departmental quarter~; .: . 

(c) the provision made for construc_ 
tion of departmental quarters in these 
two divisions during 1960-61 and 1961~ 
62; and 

(d) the number of quarters com-
pleted so far or under construction a1 
present? 

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a) 
Both Puri and Bhubaneshwar are 
under the jurisdiction of the Puri 
P()Stal Division. The number of 
Postal Employees (gradewise) provid-
ed with departmental quarters in Puri 
and Bhubaneshwar is' as follows: 

N", of staff prDfJiled flJir" 
departmental quarters 

8 

18 

Nil 

In pay scale 
Rs. 

55-149 

251>-499 

. Abc>~e 499 

(b) It is not pradicable for the de-
partment to provide accommodation 
to all the stall but schemes have been 
taken up to provide 85 units of 
quarters during the 3rd Plan period. 

(c) 
1960-61 
196162 

(d) Nil. 

Rs. 1,21,491 
Rs. 15,000 

Rural Water Supply Schemes Ia 
Orissa 

1411. Shrl ChiDtamoDi Pamgralai: 
Will the Minister of Health be pleaa-
ed to state: 

(a) whether any scheme under the 
National Water Supply and Sanitaticm 
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Programme in selected units consist-
ing of 100 contiguous villages ha.~ 
been implemented in Orissa in the 
Second Plan; 

(b) if so, which area and at what 
cost: 

(c) whether any such area has been 
selected in Orissa under this scheme 
to be implemented in 1961-62; and 

(d) if so, which area! 

The Mbdster of Health (Shri 
Kanaarkar): (a) and (b). A state-
ment containine the required informa-
tion is laid on the Table. [See Ap-
pendix II, Il'Ilnexure No. 56]. 

(c) and (d). No progra:mme of new 
work is to be taken up during 1981-
62. 

Family PlaDDiDg in Kerala 

1412. Shri Kunhan: Will the Minis-
ter of Health be pleased to state: 

(a) the progress made in the open-
ing of family planning centres in 
Kerala State during the Second Five 
Year Plan period; 

(b) whether there is any opposition 
in the State from any quarters to the 
scheme of family planning; and 

(c) if so, from whom? 

The Minister of Health (Shri 
Karmarkar): (a) Seventy family 
planning centres were opened in 
Kcrala during the Second Five Year 
Plan period. 

(b) and (c). The Catholic Congress 
in Kerala ,passed a resolution protest-
ing against the family planning pro-
gramme. 

TraiD Derailment at Deorla Station 

1413. Shrlmatl Malmoona Sultan: 
WilJ the Minister of BaDwa)'ll be 
pleased to state: 

(a) whether a goods train was 
derailed at Deoria Station on the 
North Eastern Railway on' or about 
the 8th June, 1961; 

(b) if so, what was the cause of 
the accident; and 

(c) what loss of life or property 
was involved in the accident? 

The Deputy Minister of BailwaJS 
(Shrl S. V. Ramaswamy): (a) At 
about 04.20 hours on 8-6-1961 at 
Deoria Sadar Station two empty 
Molasses Tank wagons derailed during 
shunting operations. 

(b) Failure 'of Railway Staff. 

(c) There was no casualty. The 
cost of damage to Railway property 
has been assessed at Rs. 500. 
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India-Goa FlI«ht 

1416. Shri D. C. Sharma: Will the 
Minister of Transport and COlDDlnni-
cations be pleased to state: 

(a) whether it is a fact that a Ger-
man plane which was ftying from 
Calcutta to Goa was held up on the 
20th July, 1961 and made to land at 
Santa Cruz airport as ftights from 
india to Goa are prohibited; and 

(b) if so, the action taken in the 
matter? 

The Deputy Minister of Civil A via-
tion (Shri Mohiuddin): (a) The air-
craft was cleared for Karachi; while 
in flight, the Capitan sought permis-
sion to proceed to Goa via Bhavnagar. 
Thereupon he was asked to land at 
Bombay which he did. 

(b) Permission to overfly India into 
Goa was refused and the aircraft 
eventually left Bombay for Karachi 
on 21-7-196l. 

Derailment dne to Rain at Kamii, 
Dharewada and Umardeshi Stations 

1417. Shri M. B. Thakore: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that there 
was derailment due to heavy rain at 
Kamli, Dharewada and Umardeshi 
Stations on the Western Railway on 
the 17th July, 1961; and 

(b) if so, the details thereof? 

The Deputy Minister .f Railways 
(Shri S. V. Ramaswamy): (a) No. 

(b) Does not arise. 

Foot over-bridg-es on Railways 

HI8.~hri M. B. Thakore: Will the 
Minister of Railways be pleased to 
state: 

(a) what is the policy of Govern-
ment to construct foot-over-bridge, at 
Railway stations; and 

(b) whether it vades from State to 
State and Division to Division? 

The Deputy Minister of RailwayS 
(Shrl S. V. Ramaswamy): (a) and (b). 
The work of providing foot over-
bridges at stations falls in the category 
of railway users' amenity. Such 
works are provided in consultatIon 
with the Zonal Railway User&' 
Amenities Committees with which 
public opinion is associated. While 
selecting the works the need and 
urgency for the works at different 
stations and the availability of funds 
i. taken into consideration. 
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Foot-over-bridges at stations where 
these are necessary, are being pro-
vided on a programmed basis taking 
into consideration the layout of the 
yard and the volume of passenger 
traffic dealt with. 

The above procedure is followed by 
all Zonal Railways. 

Bhubaneswar Station 

1419. Shri ChiDtamom Panlgrah1: 
Will· the' Minister Of Railways be 
:pleased to state: . . 

(a) whether the Ministry has ap-
proved the schemes for converting the 
present Railway StatiOn at Bhubanes-
war in Orissa into a very modern and 
improved itailway Station; 

(b) whether the Orissa Government 
had subrilitte?· any schemes fox: the 
same; 

. . ' 

(c) ~ so, when; 

. (d) whether this propOsal ' has been 
accepted; and : . ". ' 

(e) the estimated expenditure ap-
proved for modernising the Bhuba-
neswar Railway Station? 

The Deputy MiDlster of Rllilways 
(Shri S. V. Ramaswamy): (a) Yes, 
Sir. 

(b) to (d). No. The State Gov-
ernment .de.sired that the design pr~ 
pared by the Railway Architect shouiii 
be shown to the State Architect in 
order to ·en:sure that the Building 
conforms':to the architecture -of, the .. 
surrounding environment. The de-
tailed plans have since been. prepared 
-toy the ~ailway Architect an-d, wUlbe 
.shown to t:le State Architect after 
they are approved by the Railway. 

(e) 'Approximately Rs. 7'50 lakhs. 

New Railway Lines durin&' ThiN. Plan 
111 Madras 

1UO. {Shrl TaDgllDlllDi: 
Shri KuDhan: 

Wilfthe Minister of Raflwaya - be 
pleased to state: 

(a) whether any repre~entation has 
b~' made regarding new railw~y 
lines for Madras State during the 
Third Five Year Plan; 

(b) whether it is a fact that many 
organisations have demanded doubl-
ing of railway lines between- Madras 
and Tuticorin; and 

(c) if so, what is the decision of 
Government regarding new lines in 
Madras State during Third Five Year 
Plan? 

The Deputy MlDlster of Railways 
(ShriS. V. ll.am8swamy): (a) Yes. 

(b) No. 

(c) The matter is under considera-
tion. 

IrwlnHoSpital, Delhi 

1421. Shri Kunhan: Will the Minis-
t~r of Health be pleased to state: 

(a) whether it is a fact that a large 
number of in-patients in the Irwin 
Hospital, Delhi prefer to get their 
feod from their homes; 

(b) if so, the reasons for the same; 
and 

(c) whether Government propose to 
make a survey to find out the per-
centage of patients who do not take 
hospital food? 

The ,Minister of Health (Shri 
Karmarkar): (a) No. 

(b) and (c). Do not arise. 

Maternity Ward of Irw1ll Hospital, 
Delhi 

lU2. Shri Kunban: Will the Minis-
ter of Health be pleased to state: 

(a) the number of cases admitted in 
1960 in the maternity Ward of Irwin 
Hospital, Delhi; 

(b) the number of new born babies 
who died in. the Irwin Hospital in 
each month from January to Decem-
ber, 1960; and 
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(c) the number of nurses on night 

duty in the Maternity -Ward of the 
Hospital? 

The Minister of Health (Shrl 
Karmarkar): (a) 3326. 

(b) January, 1960 1 
February, 19j10 _ _ 1 
March, 1960 1 
April, 1960 
May, 1960 .1 
June, 1960 
July, 1960 ~., 
August, 1960. 1 
September, 1960 
October, 1960 1 
November, 1960 1 
December, 1960, 1 

Total .. 10 

(c) Two. 

All india Institute of Medical Sciences 

-1423 { Shri Warior: 
. Shri Kodiyan: 

Will the Minister of Health be 
pleased to refer to the reply given to 
Unstarred Question No.: 3839 on the 
25th April, 1961 and sta.te: 

-. (a) the details of the case and 
reasons fOr the Institute's refusal. to 
forward the application of one Doctor 
who resigned; and 

(b) whether new appoinfinents 
have been made in place of those 
twenty-three who resigned?_ 

The MInister of Health (Shrl 
Karmarkar): (a) The doctor concern-
ed was in the ~rvice of the All 
India Insti tu te of Medical Sciences 
from 15-3-1958. In May and Decem-
ber, 1958 and February and November, 
1959 he applied for posts outside. 
The first three applications were not 
forwarded in the interests of the Ins-
titute. In keeping with the Govern-
ing Body's decision taken in April, 
1959 that applications of permanent 
employees should not be forwarded, 
his last application also was not for-
warded" 

(b) Nineteen Of the -23 vacaxtcles 
have been filled. -

Issue of Handwritten TIckets OD 
E. Railway -. 

14M. Shri Suhlsqan -Gh_: Will 
the Minister of Railways be pleased 
to state: 

(a) whether it is a fact that in some 
of .the stations on Eastern Railway 
between Howrah and Burdwan on the 
main lines or on the new Chord lines. 
printed tickets are not supplied to .the 
passengers with particular reference 
to Masagram stlltion; 

(b) if so, the reasons therefor; and 

(c) how,are accounts of the hand-
written ticllets maintained? 

The Deputy Minister of RailwaYli 
(Shri S. V. Ramaswamy): (a) No. As 
regards Masagram. station, a letter, 
however, appeared in the Ananda 
Bazar' Patrika on 26-7-1961 alleging 
shortage of printed tickets for 
Howrah, which was looked into and 
found to b!! no.t correct. 

(b) Does not arise. 

(cl Blank Paper Tickets, which-are 
machine-numbered and have got re-
cord foils, are accounted· f01' in the 
Daily Trains Cash Book and its 
Summary as also in the Passenger 
Classifications of the station of issue. 

Air Boo!dnP 

1426 { Shri·Warior: 
. Shri -Kodiyan: 

Will the Minister of Transport and 
COquDuuieations be pleased to state 
the number of passengers booked by 
Air.- India International and Indian 
Airlines COrPoration during the year 
1960? '., 

The Deputy Minister of Civil A'ria-
tiou (Sbri MobiuddiD): During the 
financial year 1960-61, the number of 
passengers carried by tne two Air 
Corporations is as followS: .• - -" 

(i) Indian Airlines Corporation.-
7,87,187. 
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(ti) Air-India International Cor-
poration.-1,24,951. 

Noa-Delivery of IDsared Cover 

1m {Shri Warior: 
. Shri Kodi,aa: 

Will the Minister of Traasport and 
Comm1lDieatious be pleased to state: 

(a) whether his attention has been 
drawn to a letter appearing in the 
Statesman, Delhi on the 15t August, 
1961 rellarding non-delivery of an 
Insured Cover No. A-673 of the 
Calcutta G.P.O. on 30th May, 1960; 

(b) if so, steps taken to investi-
gate during the last one year; 

I c) the steps proposed to be taken 
now in the matter; and 

. (d) how long will it take to decide 
the matter? 

The MiDister of Transport and 
CommUDicatious (Dr. P. Sabbarayaa): 
(a) Yes, Sir. 

(b) Departmental investigation was 
taken up in June, 1960 immediately 
on receipt of complaint about the 
non"deilvery of the article. It was 
suspected that Shri Kirodimal, post-
man, Sambhar Lake had misappro-
priated the article after forging the 
signature of the addressee on the 
delivery receipt. The case was there-
fore reported, in the first instance, to 
the local police and later on, to the 
Special Police Establishment, Jaipur. 
The case has since been challened in 
the Court of the Special Judge, Jaipur 
and· .il now subjudice. The Superin-
tendent, S.P.E. Jaipur, who was not in 
favour of settlement of the' claim in 
respect of the insured letter till the 
case was decided by the Court, has 
since been persuaded to give his con-
currence. Departmental proceedings 
have also been initiated against the 
postman. 

(c) The Post Master-General 
Calcutta has issued sanction for the 
settlement of the claim. 

(d) Does not arise. 

Comm1lDicatioDS in Border Areas of 
Madhya Pradesh aad Uttar Pralle.dl 

1428. Shri Bireadra Bahad .. 
SiDghji: Will the Minister of T~ 
port and COIDIDDDicatloDs be pleesecl 
to state: 

(a) whether it is a fact that the 
Government of Madhya PradeSh have 
demanded financial assistance from 
the Union Government for the deve-
lopment of communications in the 
border areas of Madhya Pradesh anti 
Uttar Pradesh; 

(b) if so, what is the amouat 
demanded; and 

\c) details of assistance given? 

The Minister of state in the MiD. 
try of Transport aDd CommuDieati_ 
(Shri Raj Bahadar): (a) to (c). Yes-
Financial assistance equal to one-third 
of the cost of constructing a bridge 
over the Chambal river and one-half 
of the cost of a bridge over the 
Yamuna river On the Bhind-Ctawah 
road, estimated to cost Rs. 75 laklhs 
and Rs. 35 lakhs, respectively, luis 
been sought. The proposal is bei ... 
examined in consultation with the 
Governments of Uttar Pradesh aail 
Madhya Pradesh. 

Ceatral Leprasy TeaehiDc' aDd Re-
search Institute, ChIn&"lepat. 

Madras 

{ ISbri Taa&"amaDi: 
1428. Shri Kuabaa: 

Will the Minister of Realtla be 
pleased to state: 

<a) whether the Central Leprosy 
Teaching and Research Institute; 
Chingleput, Madras is given addi-
tional aid this year; 

< b) if so, nature of the assistance; 
and 
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(c) the nature of research and the 
number of patients treated in the said 
Institute? 

The: Minister of Health (Shri 
Karmarkar): (a) and (b). As against 
a provision of Rs. 5 lakhs during 1960-
61, a provision of Rs. 8 lakhs has been 
made for the year 1961-62. 

(c) The Institute is at present en-
gaged on (l) therapaeutic research on 
"orne newer remedies fOr leprosy and 
on some indigenous drugs, (2) Inves-
tigation on the prophylatic' value of 
sulphones in healthy contacts of 
leprosy patients and (3) long term 
investigation of the evolution of the 
disease in children. 

The number of inpatients treated 
in the attached hospitals annually Is 
approximately 1400 and the average 
number of outpatients given treatment 
anuually is 5,000 approximately. 

Introduction of Rail Coaches OR Ex-
S.U. SectloD . 

lUG J Shri TangalllUli: . L ShTi KaDhan: 

Will the Minister of Bailwa:rs be 
pleased to state: 

(a) whether there is a proposal to 
introduce more rail coaches in the 
Ex-S.l.R. Section of Southern Rail-
way; 

(b) how many of such Rail coaches 
are running in this sector at present; 

(c) .whether it is a fact that the 2 
Rail coaches between Nidamangalam 
Junction, and Mannargudi are old 
and ricketty; and 

Cd) if so, the steps taken for re-
placing them? 

The Deputy MinJster 01 
(Shri S. V. BamaswaDl:r): 
Sir. 

(b) Fourteen. 

Railwa,.. 
(a) Yes, 

(c) and (d). They are old but not 
ricketty. It is proposed to replace 

these coaches during the Third Plan 
period. 

T··lr('ommunieat;o::l Training Centre. 
at Meaambakkam 

1431 f Shri Tangamani: . L Shri Kunhan: 

Will the Minister of Transport and: 
Communications be pleased to state: 

(a) whether there is a hostel at-
tached to the Telecommunication, 
Training Centre at Menambakkam;. 
Madras; 

(b) if not the reasons for the same; 
and 

(c) whether there is a proposal t,o. 
build a hostel in the same way as in 
Jabbalpur? 

The MlnJster of Transport mil 
Communications (Dr. P. Sabbara:ran):-
(a) .and (b). No hostel facilities are 
provided at this Training Centre 
owing to lack of necessary accom-
modation. 

C c) This is under consideration . 

Raw late 

1432. Shri Prabhat Kar: Will the· 
Minister of FOod. and AcrlCaltare be' 
pleased to state: 

Ca) whether any assessment has 
heeD made regarding the availability 
01 raw jute this year; 

Cb) whether Government have dc-
. cided to fix any minimum price f!'lr. 
the raw jnte; and 

C c) if so, what is the price?' 

The Depat;r Minister of AgriC1lltare 
(Shri M. V. IUislmappa): Ca) It is 
too early to make any reljable asae.tS-
men! about the availabili\y of raw 
jute in this season. 

(b) No Sir. Necessary power.' 
under the Essential Commodities Act 
have, however, been assumed by the· 
Government. 
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(c) Does not arise. 

Postal FaelUties during Third PIan 

1433. Shri Hem Raj: Will the Minis-
tel of Transport and ColDIDIIDicatioDS 
be pleased to state: 

(a) whether any phased program-
me has been framed to raise the 
Branch Offices to Extra Departmental 
Sub-Offices or Departmental Sub-
Offices during the Third Five Year 
Plan period; 

(b) if so, the number to be raised 
circle-wIse; 

(c) what amount of loss will be 
ignored for this purpose; and 

(d) what amount will be fixed for 
those areas which have been declar-
ed backward or very backward? 

The Minister of Transport and Com-
mnnieatioDS (Dr. P. Subbarayan): (D) 
a-"d (b). A statement is laid on the 
Table of the Sabha. [See Appendix 
II, annexure No. 57]. 

(c) Rs. 500 per annum per POlt 
office, excluding the C03t of posts 
transferred along with the work from 
the parent and other affected offices. 

(d) There is no special relaxation 
of this amount for baekward or very 
backward areas. 

Telephones at Railway Statious 

1434. Shri Hem Raj: Will the 
Minister of RaIlways be pleased to 
state: 

(a) whether the telephone connec-
"tions to all the Railway stations 
(which are without phones at present) 
have been sanctioned; and 

(b) if not, the time by whic'h they 
..... ill be installed? 

The Deput,- Mbdster of RaUways 
(Shri S. V. Ramaswamy): (a) Yes, 
telephone connections to all the rail-
way stations, located in dose pro-
ximity to towns provided with tele-

phone exchanges, which are without 
phones at present, have been sanction-
ed by the Railways. 

(b) It is expected that the P & T. 
Department would instal them by 
March, 1962, except at some stations 
where exchange capacity is not avail-
able or heavy work is involved in 
erecting new pole line or laying cable. 

Welfare Inspeetors on S. RaIlway 

1435. Shri Siddiah: - Will the Minis-
ter of RaIlways be pleased to state: 

(a) whether it is a fact that the 
number of Welfare Inspectors on the 
Southern Railway is the lowest when 
compared to the other railways; and 

(b) if so, What efforts have been 
madE' to increase the number? 

The Deputy Minister of RailwaJII 
'(Shri S. V. Ramaswamy): (a) No. 

(b) Does not arise. 

Chief Personnel Ofllaers on Railways 

1436. Shrl Siddiah: Will the Minis-
ter ot Railways be pleased to state: 

(a) whether there is a proposal to 
upg!'ade the post of Chief Personnel 
Officers on the rail ways; and 

(b) if so, what action has been taken 
so far in that behalf? 

The Deputy Minister of RaIlways 
(Shri S. V. Ramaswamy): - (a) and 
(b). The proposal is under consid~l'a-
tion. - . 

Incentive Scheme III RaUway Work-
shop, Mysol:!. 

1437. Shri Siddiah: Will the Minis-
ter of RaUways be pleased to state: 

..... ,. 
(a) whether the incentive scheme 

will be introduced in the Railway 
Workshop, Mysore; 

(b) if so, from whicIi date; and 
.~ I'·' 

(c) whether it will result in the 
reduction of the number of emplo-
yees in the workshop? 
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The DeJlUty MIDIster of BalIwaYB 
(Shri . S. v. BBmaswIUll)'): (a) Yes 
sir. 

(b) Preparatory work is in hand. 
It is expected that sufficient data 
will be available to make a start with 
the introduction of the scheme during 
the first quarter of 1962. 

(c) No sir. 

TaldDg over or RaUway Line 

1438. Shri Siddlah: Will the Minis-
ter of BalIways be pleased to state: 

(a) Whether the railway line bet-
ween Nanjangud and Chamarajanagllr 
in Souther.n Railway' has been taken 
over by the Central Government; 

(b) if not, the reasons therefor; and 

(c) if the answer to part (a) above 
be in the affirmative, the compensa-
tion paid towards that? 

The Deputy Minister of BalIways 
(Sbri S. V. Ramaswamy): (a) No, 
Sir. 

(b) The Nanjangud-Chamaraja-
nagar-a M.G. line-is owned jointly 
by the District 'Boards of Mysore & 
MandYa and is worked by tne 
Southern Railway under an agree-
ment dated 4th December, 1931 cx-
ecuted between t'he erst-while Mysore 
State Government and the District 
Boards. The agreement does not 
provide for the purchase of the line 
by Government except on special 
occasions, i.e., when the Government 
consider to convert the line into a 
line of through communication, or 
to alter" its' gauge or to extend it but 
the District &ards are unwillin:g to 
do so. None of these conditions has 
arisen at present. 

The Mysore Government have, llow-
ever, made very recently a proposal 
to the Central Government (Ministry 
of Railways) to purchase the line 
outside the terms of the agreement. 
This is under consideration. 

{c) Does not arile at present. 

Renewal of BalIway Traek 

1439. Shri Siddlah: Will the Minis-
ter of BalIways be pleased to state: 

(a) whether the railway track bet-
ween Mysore and Chamarajanagar in 
Southern Railway has been renewed; 

(b) if not, the reasons therefor; 

(c) when it will be taken up for 
renewal; and -

(d) what is the estimated cost of 
t'he same? 

The Deputy MiDJster of BaUwaYB 
(Shrl S. V. Ramaswamy): (a) to (b). 
Between Mysore and Chamrajanagar, 
the length from Mysore to Nanjangud 
Town is laid with 60 lbs. rails and 
the section between Nanjangud Town 
and Chamarajanagar, which is a 
worked line owned by the Mysore Dis-
trict Board, is at present laid with 
411 lbs. rails. Through renewal of 
fleepers has been taken up on this 
section from mile 321 to 324 at a cost 
of Rs. 39.500 debitable to the District 
Board. The track is also beinl: main-
tained by random renewal of rails 
and sleepers. 

Relaying of the entire Section bet-
ween Nanjangud Town and Chama-
rajanagar at a cost of approx. 
Rs. 36,00,000 is proposed during the 
Fourth PIan, as the present density 
of traffic does not warrant immediate 
renewal or strengthening. The "ost 
has to be borne by the Mysore Dis-
trict Board. 

P. & T. Ofllces in Mysore Circle 

1440. Shri Siddlah: Will the Minis-
ter of Transport and CommunlcatloDIJ 
be pleased to state: 

(a) how many new Post Offices, 
Branch Post Offices Sub-Post Offices 
are proposed to be' opened in the 
year 1961-62 in Mysore circle; and 

(b) what are the minimum condi. 
tions to be satisfied before t'hose 
offices are sanctioned for rural areas? 

The MiDister 01 Traasport ad Caa-
munlcaUDDS (Dr. P. Subbal'ayan): (a) 
350. 



2753 Written Answers AUGUST 17, 1961 Motion fo!' Adjournment 2754 

(b) A statement is laid on the T:lole 
of the Sabha. [See Appendix II, an-
nexure No. 58J. 

P. & T. Training Centre for Mysore 

1441. Shri Siddiah: Will the Minis-
ter of Transport and Commnnications 
be pleased to state: 

(a) whether there is a proposal to 
start a centre for training candidates 
a; telephone operators, clerks and 
postmen in Mysore city; 

(h) if so, when the centre will start 
wo~king; and 

(c) whether such a centre will be 
started in any other place in MYsore 
cirde? 

The Minister of Transport IUld 
Communications (Dr. P. Subbarayan): 
(a) to (c). The question of establish-
ing a P. & T. Training Centre to cater 
to the needs of the Circles in Southern 
India is under examination. Some 
plaeer in Mysore Circle, other than 
Mysore City, are also among those 
bemg considered for locating the 
Centre. The matter is, however, only 
in the exploratory stage. 

P. &. T. Divisions in Mysere Circle 

1«2. Shri Siddlah: Will the Minis-
ter ('f Transport and CommUulcatlOIlli 
b~ pleased to state: 

(a) whether there is a proposal to 
reorganise the P. & T. divisions in 
Myrore circle in view of the increas-
ed work; and 

(b) if so, the details of the same? 

The MinIster of Transport aDd 
Communications (Dr. P. Subbara~l.: 
(a) and (b). Postal and RMS: 

(l) To give relief to the Bclgaum 
Division a new Division with head-
quarters at Bij .. pur was treated with 
effect from 15-2-1961. 

(2) The Shimoga Postal Division 
wa;; constituted on 20-7-1961 by re-
organising the Bellary and Mysore 
DivLoioru;; 

Telegraph Egineering: 

A proposal to split the Bangalore 
Telegraph Engineering Division and 
to create a new Division with head-
quarters at Mangalore is under exa-
mination. 

12 hrs. 

MOTION FOR ADJOURNMENT 

FIRING AT SoNEPORE 

Mr. Speaker: There is an adjourn-
ment motion tabled by Shri Rajendra 
Singh. Now, Shri Rajendra Singh. 

Slui Frank Anthony (Nominated-
Anglo-Indians): Mr. Speaker, Sir, I 
would like to makE" a submission 

Mr. Speaker: The hon. Member can 
make that point when Wp come to 
the Legislative Business, not now. 

Now, Shri Rajendra Singh. 
Shri Rajendra Singh (Chapra): 

On the 15th August, at Sonepore in 
Bihar State, the police openE"d fire, 
and several people had been injured. 
Thill morning, I have learnt that one 
of them has died in the hospital. All 
these things have happened in the 
railway colony. 

The genesis of the trouble, as 
know, is that some of the students 
who had been going to celebrate 
Independence Day were illegally and 
unc~."titutionally arrested by the 
railway magistrate, and when some 
of the public men intervenE"d and 
pleaded with the railway magistrate 
that these people should be (>fllarged 
on bail, the magistrate refused. 
Thereafter, the people felt agitated. 
naturally, uner such circumstances. 
'£hey collected on the road, and of 
course, they raised certain slO&'ans. 
Those slogans were resented at by the' 
administration there, and the requests" 
of the people were replied to with-
bullets, tor no reason whatsoever. 1 
feel that tIris has been a grave' . 
injustice to the people, and I trust 
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that the Railway Minister will sec to 
it-because the Minis.ry in Bihar is 
of his making-that there is a judicial 
enquiry. In the past when such 
things happened, the demand has 
always been for a judicial enquiry. 

Mr. Speaker: Did the firing take 
place within the railway premises? 

Sbri Bajendra SlDgh: Yes, within 
the railway premises. 

Mr. Speaker: Did the railway police 
fire? 

Sbri. Rajendra SlDgh: Yes. 

Sbri Braj Raj Singh (Firozabad) : 
The railway police did not fire, but 
the premises were railway premises. 

Shri Hem Barua (Gauhati): The 
State police have fired. 

Shri BajeBdra Singh: The State 
police fired in the railway premises. 

Mr. Speaker: Did anybody die? 

Shri Rajendra Singh: Yes, this 
morning I have learnt from Patna 
that one of them has died in hospital 
Now, my only request is this. I am 
not saying anything this side or that 
side; this side may be correct or that 
side maybe correct, or both of them 
may be incorrect. 

What I am suggesting is ihis. My 
only req ues t to the Prime Minister 
.is that when such things happen, 
there should be immediately a judicial 
enquiry to find out the facts, and it. 
should be immediate so that therp 
mus~ not be any attempt on the part 
of the administration to efface out the 
evidence. 

The MinIster of RailwQ'a (Shrl 
J"1ICJvan Ram): .1 would not like to 
express any opuuan as the hclII. 
Member. hal done or indulge in mis· 
statements and incorrect statements 
BI he had done in the notice which he 
gave yesterday. 1 shall mention 
briefly the facts as 1 em in possession 
01.. 

As a result of a spot-check con-
ducted by the railway magistrate, 
Sonepore, at Sonepore station with 13 
travelling ticket-examiners one sub-
inspector and 10 constables, com-
mencing from 8 P.M. on thE 14th 
August, 1961, 23 ticketless travellers 
were apprehended from trains reach-
ing Sonepore on the nigh~ of the 14th 
August. 1961. They were charge-
sheeted by the checking st&if under 
section 12 of the Indian Railways Act, 
and pending trial were detained in 
the mew office which was being used 
as the temporary lock-up. At 
l' 30 A.M. on the 15th August, 1961, 
when 38 Down train arrived Sonepo1"e, 
and as the first ticketless passenger by 
this train was apprehended, a mob of 
nearly 200 students who had come by 
the same train attempted to release 
the ticketless passengers. In the 
melee that ensued, all the apprehend-
ed ticketless travellers escaped, but 
the police arrested seven of the mob 
who had come to rescue then.. TIle 
mob of 200 swelled to 500 by 3-30 A.M. 
an the 15th August, 1961. 'Il>is mob 
insisted an the release of the sevpn 
persons and began to indulge in 
hOOliganism, breaking glass panes of 
offices etc. Of the four armed con-
stables inside the court room on 
guard, one was injured' on his head 
as a result. The mob made an 
attempt to snatch rifles of the armed 
constables and pelted stones at them. 

The District Magistrate, Chapra. 
was phoned at 4.15 A.M. the Superin-
tendent of Police, Chapra at 4.50 A.M •. 
and the SOO, Chapra at 5 A.M.; the 
Delputy Superintendent of Railway 
Police was also informed at Chapra 
at 5.02 A.M. One magistrate from 
Chapra arrived. Sonepore by road at 
11.55 A.M. and the SOO and the DSP 
arrived at 12-30 P,M. and ther 
attempted to control the mob. 

After their arrival, the seven 
arrested persons were sent to the GRP 
lock-up, and from there Utey wa:e 
sent by road to Chapra jail at 11 A.JoL 
on the 15th August, 1961, after ~he 
arrival of extra armed force from 
Chapra. 
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On coming to know of this namely 
that the seven arrested persons had 
been sent to Chapra, the me>b moved 
towards the.. railvray magiqtrate's 
residence at' Sonepore 'ind also h~ld 
up the movements of all traim, 
indulging in violent activities like 
breaking electric bulbs, glass panes 
and station clocks etc., with the result 
that no train could ml)ve fJr . tit'! 
whole day. from Sonepore. 

All the persuasions of the c;,,!! 
authoritie$, baving failed, unfortunate-
ly, at· about 4'25 p.m., firing had to 
be resorted·. to. by the civil police 
under the order&. of the SDO, Cha!JTa. 
The firing was ·no~ by the railway 
protection force;. it was by thE- civil 
authorities. The firing took place 
near the Railway· Magistrate's resid-
ence which is a . railway quo,ncr 
situated close to the. railway station. 

Again, here, I may make it clear 
for the information of the House that 
the railway magistrate does Dot 
belong to the railways but belongs to 
the Stat~ Government, and is, for all 
disciplinary purposes, under the con-
trol of tbe State Government. 

Reports received indicate that there 
was nO death or serious injury, 
though 8 persons were tre ... ted in the 
railway hospital at Sonepore for 
minor IDJuries. After tht' giving of 
first aid by the railway doctor, the 
injured were removed to the civil 
hospital at Hajipur. 

The position gradually imprllved 
towards the evening, though consider-
able disruptions of train services had 
occurred. During the day, up to 
8 P.M. only two trains could be started 
from Sonepore and all other trains 
had to be controlled short of Sor.e-
pore. As the position improved 
towards the evening, train services 
started with the departure from Scne-
Pore of 'trains 81 Up and 35 Up com-
bined at 9 P.M. and, thereafter, normal 
train running was resumed. 

It was reported on the 161h Aur.ust. 
1961 morning that train running W8ll 
normal except for heavy alann-ch3in 
pulling on trains leaviTlg Sonepore. 

Shri Rajendra Singh: I have to say 
a few words. I also assure you that 
I will not indulge in any mis-state-
ments or distortions .. I would 
equally uphold the dignity of truth. 

It h evident from the stat~ment of 
the Minister that on the ni~ht of tlie 
14th, 23 persons were arrested at Sone-
pur Station. It is ihe longe.t rallway 
station in this country and even. dur-
ing the night many of us go there to 
receive Our friends or to send olf our 
friends. There is no arrangement for 
;ssue of platform tickets there. There 
is a conspiracy between the Central 
Government and the State Govern-
ment to give deterrent punishment to 
my conscituents simply because they 
have voted for me (Interruptions). 

Mr. Speaker: Order, order. Let 
him resume his seat. 1 am not going 
to allow this. 

Shri Rajendra Sing!l: On the night 
of the 14th, 200 students .. 

Mr. Speaker: The hon. Member is 
doing the same thing. When once 
I am in possession of the House, hon. 
Members must be in their seats. 

I have heard sufficienUy about this 
matter. It is unfortunate that in his 
constituency this thing should have 
occurred. It is equally his re~ponai
bility to see that people in his cons-
tituency behave beUer. There is no 
good merely justifying the act of 
members of his constituency. 

Shri Rajendra Singh: The Govern-
ment should behave better. 

Mr. Speaker: There is no meaning 
in trying to justify every act of ticket-
less travel. He tabled this adjourn-
ment motion yesterday. I told him 
that if I was satisfied that prima facie 
there was a case, I would bring it up 
here. 
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He cam', to me and said that there was 
a case ot death and serious mJuries 
also. Therefore, I wanted to know it 
such things could be avoided in the 
premises of the railways particularly 
on the 15th August when persons were 
going there. I wanted to know what 
exactly the situation was. In his own 
adjournment motion he says: 

"For sometime past the Railway 
Magistrate at Sonepur and the 
ticket checking staff have started 
illegally arresting the peopie and 
imp05ing on them unwarranted 
penalties". 

Therefore, ticketless travelling has 
been indulged in by a number of 
people and there has been a special 
check. A Magistrate was post"d there 
and ticket collectors were checking. 
Then some people were arrested. 
According to the han. Member him-
self, a number of persons were arrest-
ed. He wants to say that this is a 
conspiracy to arrest a II the members 
of _his constituency. Unless we are pre-
pared to accept this-all the 500 odd 
Members here--we cannot do anything 
about it. He has not been very 
obs:ructive--though, occasionally he 
has ,been. Therefore, I do 'lot find 
any necessity for the entire Govern-
ment-not only this Government but 
also the State Government-to join 
togeher to see that the members of 
his constituency are oppressed like 
this. I hope and trust that he would 
himself go to his constituency and ask 
those people to refrain from travelling 
without tickets. 

An HOD. Member: He will not be 
coming here again. 

Mr. Speaker: It is unfortunate thltt 
when people are indulging in ticket-
less travelling and when steps are 
taken, the matter is raised in this way 
here. Every day some question is 
a,sked_ as to why ticketless travelling 
is perBisting and what steps are being 
taken. When steps are being taken, 
when some people are arrested when 
there is hoolganism, 'and they stop the 
trains and so on, it is objected to. 

Attention to Matter 
of Urgent-Public 

Importance 
I would therefore say that it is 

equally the responsibility ot every 
Member of this House himself to 
chastise those people who resort to 
such things and bring them to order. 
In grave cases, I will certainly allow 
a discussion. But so far as this matter 
is concerned, I am exceedingly sorry 
that I cannot help the hon. Member.-
On the other hand, he should have 
advised people in his constituency 
not to do any such thing hereafter and 
to see that there is not a single case 
of ticketless travel there and there is 
no cause tor any such disturbance 
hereafter. 

Let us now proceed. 
Sbri Hem Barua: May I seek some-

information? 
Mr. Speaker: No. The hon. 

Member comes from Assam (Inter-
ruption). 

In view of what I have said, I with-
hold my consent to this adjournment 
motion. 

12~4 hIS. 
CALLING ATTENTION TO MATTER 

OF URGENT PUBLIC 
IMPORTANCE 

FREQUENT BREAKDOWN OF POWER SUPPLY 
IN DELHI 

Shri Harish Chandra Mathnr (Pall): 
Under Rule 197, I beg to call the-
atten tion Of the Minister of Irrigation 
and Power to the following matter 
of urgent public importance and ;r 
request that he may make a statement 
thereon:-

''The frequent breakdown of 
power SuPply in Delhi and the 
steps being taken to remedy the 
situation". 
The Minliter of irrigation IUUI 

Power (Hafiz Mohammed Ibrahim): 
The total installed capacity of the 
Delhi Electric Supply Undertaking is 
77,500 KW and the derated capacity 
of the plant is about 72,000 KW. 
After !providing for stand-by capa-
city and making allowance for periodi-
cal overhauls, etc., the available firm' 
supply capacity of the plant is 57,900, 
KW. In addition, till the 13th instant-
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·the Undertaking was receiving 26,000 
.KW of power from the Bhakra-Nagal 
System of :the Punjab Government. 

'Thus, the total available power on the 
system was 83,900 KW. Against this, 
the average daily load demand varied 
-from 85,000 KW to 90,000 KW. The 
rapid expansion in the construction of 
ofIlce and residential buildings in 
Delhi/New Delhi and the unauthoris-
ed extensions made by some consu-
mers in their installations has been 
.adding to the overloading of the 
system. As a result, the Undertaking 
was obliged to resort to shedding of 
loads during peak hours. This was, 
however, done in rotation for a dura-
tion of 20 to 30 minutes each day in 
-different areas so as to cause mini-
·mum possible inconvenience to the 
consumers. Action is also .being taken 
by the Delhi Electric Supply Under-
taking to disconnect unauthorised 
loads or excess loads connected by 
consumers. 

2. There have been, however, acci-
dental break-downs as well as plan-
ned shut-downs required for execu-
tion of new works and maintenance 
and repair of the existing system. 
Such closure of supply in a vast net-
work of distribution system as in 
Delhi is unavoidable, particularly 
when some of the existing plants are 
fairly old. On the 13th instant the 
bulk supply from the Bhakra Nagai 
system increased to 35,000 KW. As a 
result of the receipt of this additional 
9,000 KW the power supply position 
·would improve. 

3. The following measures are being 
1aken to augment the capacity of the 
.nelhi Electric Supply Undertaking:-

(i) 30,000 KW steam generating 
Power House is under con-
struction which is scheduled 
to be completed by Septem-
ber /October, 1963. 

'(il) A 15 MW set is proposed to 
be installed by September I 
October, 11163. Tenders for 
the plant have been invited. 

(iii) 5,000 KW of additional power 
from the Bhakra-Nangal 
system is expected· to be re-
ceived by November, 1961. 

(iv) 20,000 KW of power from the 
Bhakra Nangal is expected to 
be received in June, 1962. 

(v) 2 X 60 MW sets are planned 
to be installed and commis.· 
sionedby the end of 1965-66. 

4. 1 propose to appoint a Committee 
very shorLly with a view to investi-
gating into the causes of power 
failures, adequacy of the arrange-
ments made by the Delhi Electric 
Supply Undertaking, New Delhi 
Municipal Committee and other 
licensees in Delhi to meet the risIng 
power demand in the Union Territory. 
This Committee would also suggest 
the measures that should be adopted 
to ensure an .. d"''luatc and reliable 
supply of energy to the consumers in 
the Capital. 

Shri Barish Chandra Mathur: The 
hon. Minister has made a very elabo-
rate statement and 1 am satisfied with 
it. But 1 just want to know one 
thing. He has given the causes for 
the breakdown. 1 do not know how 
it is that there have been these break-
downs only during the last 6--8 
months. Has his attention been invit-
ed to the fact that a very low grade 
type of coal has been supplied for 
power generatiOn in Delhi which hu 
resulted in the generatiOn going down 
by 10,000 kw? This is the report 
which has appeared in many papers, 
that a very unsatisfactory type of 
coal-unsuitable coal-was Bupplied, 
which was responsible for the gene-
ration going down 'by about 10,000 kw . 
I do not know how far it is correct. 
If it is correct, who is responsible for 
it and how is it that only in the last 
&-8 months these breakdowns have 
occurred? 

JIaIIz Mohammad Ibl'llhlm: Although 
it has not come to my knowledge, as 
my hon. friend has stated it here, I 
think that is a question that can be 
gone into by the Committee. 
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12. 19 hrs. 

PAPERS LAID ON THE TABLE 

DELHI DEVELOPMENT (MANAGEMENT OF 
PROPERTIES) REGULATIONS 

TIle Minister of Health (Shri Kar-
marltar): I beg to lay on the Table a 
copy of the Delhi Development 
(Management of Properties) Regula-
tions, 1961, published in Notification 
No. S.O. 1338 dated the 10th June, 
1961, under section 58 of the Delhi 
Development Act, 1957. [Placed i7i 
LibraTl/, See No. LT-3102/61]. 

MERCHANT SHIPPmG (CARRIAGE OF 
MEDICAL OFFICERS) RULES 

The Minister of State in the Minis-
try of Transport and CommllDications 
(Shri Raj Bahadur): I beg to lay on 
the Table a COpy of the Merchant 
Shipping (Carriage of Medical Offi-
cers) Rules, 1961, published in Noti-
fication No. G.S.R. 987 dated the 29th 
July 1961, under sub-section (3) of 
section 458 of the Merchant Shipping 
Act, 1958. [Placed in LibraTl/, See No. 
LT-3183/61] . 

12.1&t hrs. 

MESSAGE FROM RAJYA SABHA 

Seeretary: Sir, I have to report the 
following message received from the 
Secretary of Rajya Sabha:-

"In accordance with the provi-
sions of rule 125 of the Rules of 
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am 
directed to infonn the Lok Sabha 
that the Rajya Sabha, at its sitting 
held on the 16th August, pRSsed, 
in accordance with the provUdons 
of article 368 of the Constitution 
of India, without any amendment, 
the Constitution (Tenth Amend-
ment) Bill, 1961, which was pas-
sed by the Lok Babha at its sitting 
held on the 14th August, 1961". 

37~(Ai) LSD-7. 

12.20 hrs. 

BUSINESS OF THE HOUSE 

Shri Frank Anthony rose-

Mr. Speaker: The hon. Member 
will kindly wait. The item is there 
on the Order Paper. When it comes 
up, let him make a representation. 
What is the hurry? 

Shri Frank Anthony (Nominated-
Anglo-Indians): I wanted to make the 
request now, when the Leader of the 
House is here, because the matter may 
come up only tomorrow or the day 
after at the latest. 

Mr. Speaker: I am not prepared to 
allow. I will give him an opportu-
nity. All that the hon. Member wants 
is that if a particular item on the 
agenda that may not come up today 
does come up, it should be postponed 
to some other time-that is, the 
Income-tax Bill. Let the hon. Mem-
ber wait. When I take it up, he can 
make a motion. If the House agrees 
with him, Or if the Government agrees 
with him, he can have it put off, but 
merely ·because somebody wants some-
thing, am I to interrupt the nonnal 
business of the House? There is no 
gOOd any hon. Member getting up at 
every stage and trying to speak on 
something which is not before the 
House. 

The OTder Paper contains a refer-
ence to this Bill. This Bill will come 
up for consideration. Let him wait 
till the BiIl comes up here, not try to 
go away nOW and interruPt the busi-
ness of the House. When it comes up, 
if the Minister and the Government 
agree, and the House agrees, I have no 
objection. 

Shri Frank Anthony: But may I 
seek your indulgence for 30 seconds? 
It will be too late. 

Mr. Speaker: We can always adjo-
urn. Even when I take it up, if the 
House agrees, it can be put off. 
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from Taxati01I) Bill 
Shri Frank Anthony: I wanted to 

make the request when the Leader of 
the House is here. 

Mr. Speaker: I am not going to 
allow out of turn requests to be made 
interrupting the proceedings of the 
Howe. There is an item on the. Order 
Paper. When it is taken up, the hon. 
Member can make his request, and if 
the House is not willing to accede to 
his request, all his eft'orts will be 
fruitless. 

Sbri Frank Anthony: You can allow 
it. 

Mr. Speaker: I cannot do anything. 
Let me see then. There is no good 
interrupting the proceedings. If he 
wants to go a·way somewhere, I can-
not accommodate him. 

Sbri Frank Anthony: If the Leader 
of the House accepts my request? 

Mr. Speaker: I will not allow him. 
Shri Frank Anthony: Though the 

matter may not. be before the House 
now according to the Order Paper, I 
feel the rest of the House woUld be 
with me and allow me to make any 
submission. 

Mr. Speaker: Certainly would 
insist upon every hon. Member keep-
ing to the items on the agenda. Only 
adjournment motions I allow some-
times; I do not allow others. What-
ever agenda is there ought not to be 
interrupted in any manner. The hon. 
Member will have the opportunity 
when the item comes up. There is no 
hurry. We are not going to do any-
thing in a hurry. 

12.Z3 hrs. 
VOLUNTARY SURRENDER OF 

SALARIES (EXEMPTION FROM 
TAXATION) BILL· 

The Minister of Finance (Shri 
Morarji Desai): I beg to move for 
leave to introduce a Bill to provide 
for exempting from taxes on income 
a portion of the salary or allowances 

payable to any person who has in the 
public interest volunteered to forego it. 

Mr. Speaker: The question is: 

"That leave be granted to intro-
duce a Bill to provide for exempt-
ing from taxes on income a portion 
of 'the salary or allowances pay-
able to any person who has in the 
public interest volunteered to 
forego it." 

The motion was adopted. 

Shri Morarji Desai: I introduce the 
Bill. 

lU4 hrs. 

MOTION RE: INTERNATIONAL 
SITUATION-contd. 

Mr. Speaker: The House will now 
proceed with further consideration of 
the following motion moved by the 
hon. Prime Minister on the 16th 
August, namely: 

"That the present international 
situation and the policy of the 
Government of India in relation 
thereto be taken into considera-
tion." 

The amendments tabled are also be-
fore the House. 

The hon. Prime Minister. 

Raja Mahendra Pratap (Mathura): 
He has spoken yesterday also. I may 
be given an opportunity. 

Mr. Speaker: He is the person who 
moved the motion. He has Rot the 
right of reply. 

The Prime Minister and Minister of 
External Aftairs (Shri Jawaharlal 
Nehru): Sir, my task in replying to 
this debate has been considerably 
lightened by the many speeches deli-
vered by hon. Members yesterday who, 
even though differirw in some emphasis 

---------------- ._-------
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or in some m,inor matter, demoJlll: 
trated a very large agree.ment wiUt. 
the basic policies that We have Qe!1Il! 
pursuing. There was only one .excep- , 
tion to this of a lo,ne MeJIlber belol}g.~·, 
ing' to a )'"ather lone party. whillb ,~., . 
agrees. with everything. that we . QQ." 
domestic or foreign. Jj'or,th~oro.4lnt 
I do not suppose it is necessary 1pr ~ , 
to, meet the points he rai,sed in tb;is 
HouSe which .were one pf disaPP)'"ovlll· 
of what we do. But, if I may say so 
with respect, I found a c.ertain 1IJtP.TJ!,-
ciatL n in the speeches deliyereq h~Je .. 
of the fact that we have to consider 
these, IJl8t,ter,. nllt iI! an isolate4_ ~IW~,' 
ne,r, but in the larger context of:woJ;ld. 
aff~rs today. Foreign aff¢rs, after all", 
deal with, world affairs. Sollie. of.. t.tAe~., 
may' be o.f greater importance to us than 
to the rest of the world, but an1~!i, 
that is important for the world must 
necessarily. be important to us. A 
subject like war and. peace, for 
instance, is obviously of the greatest 
importance to every country -anef, t'o : 
us, It is well to remember that 
becaUS,e it is in that context that we 
have to consider our own prob1e;niS 
and to adopt our policy. I should. 
only, therefore, refer to .two pr ,pi~'i 
matters in regard to which, perhaps, 
1 can give some infonnation to the 
House. 

Hon. Member Shri Vajpayee sai'il 
that our relations with the newly 
independent countries of Amca:' were" 
not good, and that we ~o~id develop 
them. I do not think he is correct in 
making that assumption. OIiT relati6ns 
with these various countries in Mrica 
are good, they were good, but it is· 
obvious that you cannot treat, one' 
should not try to treat, these indepen-
dent countries of Africa as; if 1· may 
say so, just countries which take the' 
lead from this country or that coun-
try whether it is a great Power or 
whether it is India or any othe~ coun- ' 
try. They are full &f a feeling of 
awakening, of growth, of strength, of 
trying to make themselves heard ana 
to do something. Africa is full of a 

n~w Ffe, wAich,. Sjl~etime9, . ~y lead 
to~ s'oine' ~Ilctiiln'. ~b;i~h rh~Y .. not 'be 
approvM' by .0Uiers, by Meiripers of 
this House" or by me, but tile main 
thing is that Africa is a continent 
vdiil::h' ;jilVftilt: ibVlfitatify . .and v.ig'our 
todll:r~ 'lbat;il ·.the mam tbiJIII: we. muSt 
wetcoltle,. ·not. SOJlle'~r thing ~.thllt. 
they>imayc'40',:w!d1Ihc _ mar~ not.,liIte. 
It<. is quite Wl'Ol1jf" 1b imBgine.· Ulat 
fi'iabdllhill"witt\J dth8l" ;cauirttltea: IDeIim; 
di~@ltti~s:-Whidi>'W4 4IItt;y giI\tIe·;UII!dH.r,' 
pretldm!i:· ..... giw~tIIt!lil.;Wl!cpre!lUmecto 
g1v.'-;'1l0~~ ,le any!XlO\uitry in 
tIlat. Senile. ';l'llIIere: ill .cettainly:frieItdly. 
censUltation;',B ·l,.anetimea·" ,friendly 
adrice it;<i~ jg:fleedBd, aild;ian 'IIImmpt 
tb .cQ;.;opmate . without aQ'ytMng.bind-
ingJ.ws:J".i ri)j:::{ .·'!i.)2,_,··r 1,) ~-_I. 

-.I. ... ! .. 

,In "regard. tp s~fic:'Afriean coun-
trlel, .it .is; ,true that. our(jrepresen~
tion t~e.has. been very limited in the 
past. 'llhere ,were, Ye~y few. 'indepen-
dent~ countr,i,es, 1. 11m. . flot ·talklng 
aboJItthe.·VnitM Ara,b RE:Pu~lic: .and 
N ox:th Afri,clI. which might be called 
Arlj.~ Africa, where we have had 'IHIme 
r§l!~es'll/o.~tilm. faim),:.pod; I"~resen
tJltten,eo~g. tp ·'h'L relit· of. Africa, 
we.lulYe bali I"epresentation.in Ghana 
aad NUffiria.. Now .. we prOpm;e, and 
we are .taking steps, t&-·have an 
.wnbas~dotip· .. SeI!:egel,. 4l).d his 
domain ,af activity· will',el'tend to t!>e 
coungil1ll.oi lv-ory COII$t;. .upper Voita 
and. ;tliger. Our,. Ambassado/:, in 1h.e 
Congo.:w:i1l presently l'eprEillelltlls.· in' 
Chad, Centr:al Mriean·R.eII\l~, ,.and, 
G;loon ... 'Ou.r ,Hjgh. Commi$IUOner in 
Ghana will; ,in f.uture .. ~~re~t ~!J$"at 
Sierra Leone, Mall, Guinea:an4~~ 
cia.' '. Our High aomm~oner· in 
Nigeria will :represent ·us in the.(:alru!-
roons, Togoland, and J,)ahoinflYi and 
our "representative in M/luritius will 
represent ,us' itr Somalia, Thus, in a 
sense, we sh-all cover· ne/!,l"ly 1\11 the 
new States of Afripa. ,We llre .. quite 
alive to tbe veryo great ·importaRCc. of 
Africa, and these·"new.c.ountries, and 
so ~r .as .we are conc~ed, we shall 
develop 'clOse C'Ontacts· with.·:them. we 
shall''tty to. Wher.e nece,sary,. ,where 
desired; and so fat as we liFe ,capable. 
we shal! give them help. We are even 
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asked for help, chiefly technical help. 
We are, in fact, even now giving it to 
a number of these countries. 

Then again, I think Shri Nath Pai 
said something about a vacuum deve-
loping in Southeast Asia. It has 
become rather customary to talk of 
such vacuums. I confess I do not 
understand the use of this word but 
great powers sometimes talk of vac-
uum of course because they have 
been pushed out and therefore there 
is vacuum and they speak of filling 
a vacuum because they are not there 
and they think that somebody else 
may fill it up. I do not understand 
the business of vacuum. Each co~try 
functions and it may get into diffi-
culties or not but there is no vacuum. 
There may be trouble if you like and 
there may be conflict in the country 
but there is no question of a vacuum 
to be filled by another country. It is 
a wrong approach. Anyhow, we are 
not out to fill any vacuums in other 
countries. Naturally, we want to have 
the closest friendly reIatioDB and 
therefore, our relations in Southeast 
Asia are good and friendly. Some-
times, in some matters we may not 
agree. Burma was specially mention-
ed by the hon. Member. I think in 
regard to Burma our relations have 
been extra-ordinarily good throughout 
these many years and they are good. 
Nothing has happened. I think the 
inference drawn is that they cannot 
be very goOd because Burma has con-
cluded some kind of a frontier treaty 
with China and therefore its relation 
must be bad with us. That is not a 
justifiable impression. If Burma, tak-
ing everything into conSideration, 
comes to a treaty with China: about 
her borders, it is upto Burma to do it. 
We cannot go and tell Burma that 
because we are in conflict in regard 
to our borders with China, they must 
not have a treaty. That would not be 
a proper attitude for us nor is it justi-
fiable. The meaning is that in a 
developing situation there are all kinds 
of new problems arising and it is not 

right for us to expect that every 
country o.r many countries will keep 
In step Wlth us or fall in line with us 
in regard to every problem that arises. 
'!here have been some petty things 
In regard to Burma, money being sent 
from India to Burma or from Burma 
to India-5ome minor matters which 
have arisen purely through misunder-
standing. But, there is no major 
issue between Burma and us. 

About the US aid to Pakistan and 
to us, President Ayub Khan has made 
some statements :which were not, I 
think, correct. FIrst of all, he made 
some statements about our getting 
military aid from the United States. 
He ment~oned hundreds of tanks and 
missiles and what not. I was really 
surprised and I was wholly unaware 
of this fact. So, I enquired into it 
and I found t.hat in the course of the 
last ten years, sometime in 1952 or 1953, 
we purchased something from the 
United States. I think we purchased 
some tanks in 1954-55, as we purchase 
such equipment from other countries· 
we purchase them from where we ca~ 
get them at the best prfce. There has 
been of course no element of aid In 
the military equipment that we have 
got from other countries at any time 
and in fact in recent years we have 
purchased less from the United States 
the major reason being that thei; 
prices are much more than those in 
other countries and naturally we pre-
fer a market where we get things 
somewhat cheaper. 

Then there is a statement made by 
President Ayub Khan and it has 
often been repeated on behalf of 
Pakistan: you do not get military aid 
but you get aid for civil purposes 
thereby releasing your resources for 
military purposes. That too is a verY 
wrong argument because what aid 
that we get from any country abroad, 
normally speaking, is for particular 
purpose and if not one purpose, a 
group of purposes according to our 
planning; it is all tied up. Now, if 
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we get some money, let Us say, from 
the United States or from UK or 
USSR, wherever it may be, we get it 
mostly for the foreign exchange ele-
ment or for the capital goods that 
come in. In fact that aid does not 
release any of our domestic resources 
and in fact we have to spend domestic 
resources to make good that aid for a 
project. I think I have made it clear. 
If we do not get that foreign aid, we 
may not have that project; that is a 
different matter and unfortunately 
for us we will have to go without that 
project. But foreign aid does not lead 
to any release of our domestic resour-
ces for military or like purposes 
becauSe any project that we undertake 
means expenditure of domestic money 
and foreign exchange. Therefore, 
every project that we take up ia a 
drain on our domestic resources; it 
does not release the domestic resoUr-
ces. In case that foreign aid did not 
corne, it may De that we ma!, hay. to 
give up one or two or three or five 
projects. That is a di1ferent matter. 
But by its coming we do not get 
release for military purposes. The 
military purposes remain naturally a 
burden on us which we have to 
shoulder completely with such capa-
city as we have. 

In this connection, may I draw the 
attention at the House to a news 
item? In this morning's newspaper 
there is a statement reported to have 
been made by Mr. Chester, Bowles, 
Under Secretary of State, who was 
recently in India. He is reported to 
have said that the United States was 
committed to the defence of both India 
and Pakistan if attacked by the other. 
He was asked about his statement 
during his Indian tour thafthe United 
States would help India if India was 
attacked by Pakistan. He said, the 
report goes on, he had only repeated 
"the offer made by Shri Eisenhower 
in 1954 then PreSident, made in a letter 
to Mr. Nehru in 1954. Of course we 
do the same for Pakistan; we are com-
mitted bothways .... ". Now, what-
ever commitments the US Government 
has with Pakistan is a different matter. 

Situation 
The alliances and treaties, the SEATO 
and the CENTO, etc. have separate 
agreements with Pakistan. There is 
no reference to the word 'committed'. 
They may be committed in their own 
minds. But there is no question of 
any commitment by any country to 
us in regard to aid of this type 
because, as the House will know, im-
mediately we were committed in this 
way or anybody else was committed, 
'it means our becoming not wholly 
unaligned. We ·begin to be aligned in 
one way; it must have that effect. As 
a matter of fact, this matter was not 
discussed at all-what Mr. Chester 
Bowles has said. They may feel pro-
bably some kind of a moral issue, 
because they are helping Pakistan and 
because possibly they feel that doing 
this has ,not been wholly right on the 
moral plane or on the practical plane 
and therefore, for themselves, they 
want to balance that by saYing that 
'we are committed to India if India is 
attacked by Pakistan.' There has 
been no mention, no' talk and no com-
mitment so far as we are concerned ... 

Shri Hem Barua (Gauhati): He said 
that US was committed to help India 
and to balance it he has said in 
Washington that US would help both 
India and Pakistan, 

Shri Jawaharlal Nehru: I have not 
quite understood what the hon. Mem-
ber is saying but it does not matter. 
I wanted, both in the interest of the 
United States as well as of India to 
make this matter perfectly clear. But, 
as a matter of fact, he refers to what 
President Eisenhower had said in 
1954. President Eisenhower had not 
quite said this. What he had said was 
this; when we protested to him abou! 
the military aid being given to Pakis-
tan, his reply to me was, then, that he 
would offer military aid to India. He 
said, "we are prepared 'to do the same 
to you," to which I had ventured to 
point out that it the military aid to 
Pakistan was or might be injurious to 
India,-about which we had protest-
ed-offering something to Us would 
not be very much in keeping with Our 
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dignity or theirs, our accepting it or 
their offering it. I had pointed out 
this to him.

Shri Tyagi (Dehra Dun): Have they 
not assured you that the equipment 
supplied to Pakistan shall not be used 
against India?

Shri Jawaharlal Nehru: Yes; of
course they have always said it; they 
have said it again. That is a different 
matter. That is a matter between 
Pakistan and the United States, under 
what condition they give it. That is 
true. But what I am at present 
interested in saying is— lest there be 
a misapprehension of what Mr. Chester 
Bowles has said, no doubt meaning 
quite w ell to India, but not perhaps 
realising that it might be interpreted 
in a w ay which is not basically true—  
there is no question of any commit-
ment to us about that. A s for some 
countries in South-East Asia, the 
House may remember that they were 
at no time referred to as under the 
protection of SEATO. SEATO is not 
only protecting its own countries but 
is spreading its umbrella to some 
other countries which are not mem-
bers of the SEATO. We are not under 
anybody’s protection or anybody’s 
clients in this respect. That should be 
made perfectly clear.

In this connection, I might also 
refer to another piece of news that 
occurs in this morning’s newspapers 
and that is, that the Government of 
Portugal has sent a note to the G ov-
ernment of India protesting against 
the B ill recently passed in respect of 
Dadra and Nagar Haveli. I have not 
read their protest note which has just 
come in. But I need not at present 
read it. Anyhow, they express in this 
note, as I understand, their inten-
tion to exercise their right to 
passage through Indian Union 
territory to Dadra and Nagar Haveli. 
We shall of course deal with that note 
in the normal course. But I want to 
make it perfectly clear that no one is 
going to be allowed to pass through 
Indian territory sent by the Portu-
guese Government or any other Gov-
ernment. That should be made per-

fectly clear. I f  anybody seeks to do 
that, that person or group will be 
ejected with great speed from the 
Indian territory.

I had made this clear previously but 
I should like to do so again. Shri 
Braj Raj Singh again asked, “Why 
does not the Government agree- to 
our nationals going to Goa to liberate 
it?” Well, how do our nationals go 
there? Either they go there in a 
Satyagraha fashion, unarmed, and 
offer themselves to be shot or impri-
soned, or they go with some kind of 
arms such as they may possess. It is 
clear that if  they go in an unarmed 
way, as we have seen, they will be 
shot down ruthlessly by the Portu-
guese, because however feeble their 
army, may be it is easy enough to 
shot down an unarmed people. And 
then that creates a certain situation 
for this House to consider, for the 
Government of India and our army 
to consider. We should be pre-
pared for the consequences of 
that. A re we then prepared to send 
immediately the army,— those people 
are to be followed by the army— and 
if so, w hy not send the army previ-
ously, and w hy allow  the people to be 
shot down and then go there? Or 
else, the other thing is that people 
should go there, either in small groups 
or individuals, with arms, to do petty 
acts of violence or violent struggle 
there. I am not going into the moral 
plane. A  person or a group may be 
justified in doing that, but again, I do 
not think that is a practical proposi-
tion for odd individuals or small 
groups to do that. It w ill entangle us 
without producing results otherwise. 
We have to be clear on this. The 
Question of Goa, as far as I can see, 
can only be dealt with either on a 
completely peaceful basis or on a full 
armed basis. A  time may come when 
you decide to deal w ith it on the 
armed basis. W e w ill do so then. But 
this kind of petty violence by groups 
and imagining that the people going 
there without arms, the citizens going 
there to liberate it, is not a practical 
proposition if you like it, apart from 
anything else that is involved in it.
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But, as I said yesterday, I think it 
was in the other House, if I am asked 
at the present moment to give any 
k.nd of assurance that we shall not use 
armed forces in regard to Goa, I am 
not in a position to give it. I do not 
know what we may do at any time, 
but we cannot at present in regard to 
the development of events everywhere, 
rule ou t the question of u!ring armed 
forces in regard to Goa. 

I am sorry I am rather going from 
subject to subject. As the House 
knows, in Tunisia, there has recently 
been a very deplora·ble and distressing 
mcident, the bombing and other 
action taken by the French Govern-
ment at Bizerta. Peculiarly painful 
this has been, and this shows how 
sometimes even Governments which 
h~\·e broadly acted in a way to get rid 
of their colonies, how they hold on to 
that mentality. That brutal mentality 
comes back, the mentality of treating 
other countries as if they are a subject 
race, to be set upon, to be shot down 
and bombed. Here is the French base 
in Tunisia. Obviously, frolill any point 
of view, even from the military point 
of view, a base in a foreign country 
can only be useful with the goodwill 
of the people of that country. It can-
not be otherwise. For a little while it 
may be used against them, but broadly 
speaking, no baSe is of any use if the 
people of that country want to create 
trouble against that base. To imagine 
that by shooting and bombing Tuni-
sians they can preserve the base at 
Bizerta seems to me really quite an 
extradordina,ry way of considering 
such problems. As a matter of fact, 
even the French have recognised that 
the base of Bizerta will have to go. 
So, it was only a question really of 
facing it,-whatever it may be-going 
quickly or a little slowly and in 
spreading it out. Anyhow, it was a 
matter for decisiOn with the Tunisian 
Government, and as everyone knows 
the Tunisian Government, the head of 
that Government, has gone out of his 
way to be friendly with the western 
countrie •. In spite of that. he was 

Situation 
given this treatment presumably to 
to teach him a lesson. And yet, these 
countries do not realise that the les-
son is certainly understood parti-
cularly ·in a way they did not eX"Dect. 

ThE'n we see the Secretary-General 
of thf, United Nations comes to Tuni-
sia and wants to go to France to dis-
cuss this matter with the French 
Government and President DE' Gaulle. 
and he is told that nobody is going to 
see him, if he goes there! It is a very 
extraordinary treatment given to the 
representative of the United Nations. 
It is OnE! thing to agree or not agree to 
thepropostion. But it is a discour-
teou~ treatment given to the repre-
sentative of aftter alI the onlv· one 
world organisation of this kind which 
we have got. It does seem very extra-
ordinary, almost a deliberate attempt 
to break up that organisation, to 
weaken it and to make it count for 
nothing. Therefore, this Bizerta inci-
dent has become a very serious mat-
fer; It is obvious that SO far as we 
are concerned, anyhow we would b. 
supporting the complete freedom of 
Tunisia and the removal of foreign 
basis. That has been our policy 
throughout. It continues to be that, 
but in the particular event as it has 
occurred, we feel it even. more· strongly 
that these bases should go. 

Talking about the United Nations, 
may refer to the South African 

Government, which has prevented a 
Commission of the United Nations 
from entering South West Africa. This 
kind of not merely discourteous trea-
tment, but aggressively hostile treat-
mert to .the United Nations Commis-
sion-they were carrying out a resolu-
tion passed, I forget, by the Security 
Council, I think, is regrettable. And, 
Still more regretable has been the 
fact that in this refusal of the South 
African Government to alow it to pass, 
the Government of the United King-
dom have passively acquiesced, almost 
actively I would say. It is very extra-
ordinary-the way great powers are 
beginning to treat the United Nations. 
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Several hon. Members said that in 
connection with Pakistan, we should 
not continue appeasing Pakistan; we 
should not go in for appeasement, as 
we did in the Canal Waters Treaty or 
in regard to Berubari. I do not under-
stand what appeasement means; in 
this context the word is thrown about. 
If we entered into the Canal Waters 
Treaty, it was because it was to our 
advantage. We were not throwing 
away anything; it was to Our advan-
tage. I would like hon. Members who 
want to study this matter regarding 
the Canal Waters Treaty to take some 
trouble to go into it and see whether 
it was to our advantage or not. We 
are not distributing largesse to other 
countries. 

Shri RajeDdra Singh (Chapra): On 
a previous occasion, you said you made 
a generous gesture in that regard. 
How is it to be reconciled with this? 

Shri Sawaharlal Nehru: I know 
surely; a generous gesture might also 
be to our advanstage. 

Shri Hem Barna: It was 
out that it was for the 
Pakistan also. 

pointed 
benefit of 

8hri Sawaharlal Nehrn: Of course; 
when two parties have a deal, there 
must be an element of benefit to both 
unless it is an enforced or compulso~ 
deal. Take Berubari. I think we have 
done few things which are more 
advantageous to India than the Beru-
bari matter. (Interruptions). It is no 
good looking at Berubari by itself. 
Even looking at it by itself, there was 
a chance of our losing the whole of 
Berubari, instead of certainly hav-
ing half. But it is not a question of 
looking at it by itself. This was the 
part of a large deal, with territories 
being exchanged both in East Bengal, 
East Pakistan, West Bengal and on 
the western side here and We gained 
much more. 

Suppose even if Berubari was not 
justified by itself, as it was I think, 
one must consider the large territories 

that we got in other places. One 
must balance it and look at the whole 
picture. Any body who looks at it 
realises that. Of course, it is easy 
enough to start an agitation 
saying We are giving up this without 
exactly knowing what our rights were 
and what possibilities were there for 
our claiming it. But if one considers 
how far this was balanced by other 
things that we gained, I have nO doubt 
that it is definitely an advantageous 
settlement. So, I do not mow what 
exactly appeasement means. 

8hri RajeDdra Singh: Appeasement 
can be big, can be small or can be 
anything. 

Shri Sawaharlal Nehru: I do not 
quite know whether it is small or big, 
but when one uses the word 'appease-
ment', it presumaQly means some 
action taken by fear or whatever it 
may be. But, of course, any action 
taken under some coercion or fear is 
bad, whatever it is. But if you want 
to have peace instead of trouble and 
settle something, that is normally a gOod 
thing beneficial to a country. If you 
do it under pressure, under the co-
ercion of another State or fear, well, 
of course, it is a bad thin~. Un-
doubtedly it is bad. 

But this kind of mentality that we 
must always take up a rigid attitude 
and try not to compromise, not to come 
to terms about these matters is, I sub-
mit, an exceedingly wrong attitude, 
which no country, however big it may 
be, ought to take at any time. It i. an 
attitUde really of a small country 
afraid of others and showing its 
strength by the strong language one 
uses. It is not the attitude of 
strength, but it is the attitude of weak-
ness, which weakness is translated 
into strong language and strong ges-
tures. Strong language and strong 
gestures mayor may not have any effect 
On the internal situation, but exter-
nally they haVe nO effect, because 
externally the other party adopts the 
same brave gestures and uses the 
same strong language as We see, let 
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us say, in these big issues today like 
the Gennan issue or the Berlin issue-
the kind of language that is gradually 
being used the language of cold war, 
etc. It does not depict that they are 
strong nations. Nevertheless, that 
language is used not because of 
strength, ,but the fear Of the other. We 
must be strong and we must not give 
in on any wrong issue; that is a difte-
rent matter. 

Some hon. Members still object to 
the Secretary General of the External 
Affairs Ministry stopping at Peking 
and meeting-I do not think he met 
the President-the Prime Minister and 
the Foreign Minister there. It passes 
my comprehension how that can be 
objected to unless behind that is 
some intention of giving up some-
thing that is vital to us or subordi-
nating our inerests through fear or 
otherwise. That is a different matter. 
But it is the normal thing and the 
proper thing, in fact, something that 
was necessary and that has justified 
itself. It was on the way and he had to 
go to PekIing. There was no way. 
He could, of course come back via 
Moscow by a long distance. 

Shri Nath Pai (Rajapur): Just be-
caUSe Karachi is on the way to Lon-
don, you do not stop there. We are 
not convinced about this shoriness; 
you have more powerful reasons for 
it. 

Shri Jawaharlal Nehru: The hon. 
Member is not correct. One does not 
have to stop at Karachi on his way to 
London. 

Shrl Nath Pai: Geographically it is 
nearer. 

Shri Jawaharlal Nehru: But coming 
back from Mongolia to India, one 
has to stop at Peking. There is no 
way unless you take a private char-
tered plane. Even then, you haVe to 
stop at Peking and you will have to 
spend at least a minimum of a day or 
two days to catch the next plane. 

Shri Hem Barna: On a previous 
occasion, the hon. Prime Minister was 
pleased to say that there can be 110 
friendly relations unless the trritory 
is vacated. Still, why should there 
be gestures like our Secretary 
General stopping at Peking? 

Shri JawaharJal Nehru: That is 
perfectly correct statement, which I 
repeat now. (Interru.ptions). So Jong 
as two countries have any kind of 
diplomatic relations, so long as they 
are not either at war, when they have 
no relations except fighting each 
other or on the verge of war when 
they break off relations, let us say 
like South Africa and US- we have 
no relations, although We are not at 
war; We have no friendly relations; 
we have no reJations-so Jong as a 
country has diplomatic relations, it 
is carrying On relations. It .has to' 
talk, it has to send notes, etc. All 
these are relations. They may '!tot be 
of a very friendly character. They 
are relations and diplomatically 
speaking, they have to be courteous 
relations. At Jeast that is the whDle 
training in democracy, but in these 
days of cold war, it is forgotten. 

Shri Vajpayee (Balrampur): We 
have our ambassador in Peking. May 
I know why his services were not 
utilised and why our Secretary 
General was specialIy sent to Peking? 

Shri Jawaharlal Nehru: It is not 
because 'Our ambassador's services 
are not utilised. Our ambas;!lldor's 
services are utilised. It is not a 
question of sending strong notes or 
sending a copy of Shri Vajpayee's 
speech here for them to read. The 
Ambassador can do that. 

13 hrs. 

Shri Vajpayee: Sir. I seek your 
protection. I do not want that my 
speeches should be sent, it is the 
Prime Minister's speeches whiCh are 
sent. 
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Mr. Speaker: Order, order Let 
there be no more interruptions. 

Shri Jawaharlal Nehru: What 
mean is this. I want this matter to 
be carefully considered. It is one 
thing to have an OpinIOn, a strong 
opinion, to hold it and even if neces-
sary fight for it, it is completely 
another thing to cut of talking with 
anothrc country. We have to talk, 
always talk, til! we give up talking 
and fight; there is no middle course 
left in it. 

8bri Hem Baroa: Sir, I would like 
-to haVe some enlightenment. 

Mr. Speaker: Order, order. Suftlci-
. ent enlightenment has already been 
made. 

Sbri Jawabarlal Nehru: I think it 
1s becaUSe these are not developed, 
mature countries, fUnctionlng and 
developed In a mature way. It is one 
thing to hold to a policy, to hold on 
to something, 'but to shut aU doors of 
talks means that )'Du can never deal 
with the problem execept on the 
field of war. It is obvious, if you 
ruie out every other possible ap-
proach. There are, of course, in the 
ordinary course, pressures exercised 
in various ways. The Chinese at-
titude did exercise pressures on US 
because they sit on our territory. 
Our attitude in response to that, if I 
may say so, has exercised a very 
great deal of pressure on the Chinese 
because it has affected their prestige 
all over Asia, in Africa and every 
where. It is not a small pressure 
that We have exercised in this way. 

So.we have to take all these things 
into consideration. As I found that 
our Secretary-General had to go via 
Peking and had to spend necessarily 
a day at least there, deliberately-it 
was not by chance-I told him to go 
there. He has been the previous am-
bassador there. He knows these 
)eople. In the ordinary courSe he had 
to calion them, just a formal cour-
\esy call. If he goes for a formal 
courtesy caJl, it depends upon how 

his talk with them proceeded. He 
could talk about other matters. When 
he was going he asked me whether he 
co.uld ,~alk about other matters. I 
;ald: It depends on circumstances. 
f they talk, of course, you can talk." 

::: cannot say, no, We won't talk. 
d, he had to talk, and obviously 

th.e talk was more of exploration of 
ml.nes and things like that than any-
thmg else. That type of exploration 
a}ways goes on between representa-
tives of States or heads of States and 
others. 

Raja Mahendra Pratap: Sir, I rise 
to a point of order. 

It is a small matter . 

Sbri RaghuDatb 8111gh: No inter-
ference. 

~ Mahendra Pratap: Our han. 
Prime Minister said something about 
a lone man, a lone party. J hope he 
did not mean me. 

Sbri lawaharlal Nehru: I shall be 
perfectly ,frank. I referred to the 
representative of the Swatantra 
Party. I think Mr. Imam spoke at 
some length yesterday. I am not 
going to deal with all that he said. It 
seems to me not necessary to deal 
with anything so outside the range of 
logic or current politics. 

Raja Mahendra Pratap: My visit 
to Formosa is not mentioned. 

Shri lawabarlal Nehru: Then again 
Shri Braj Raj Singh asked the reason 
why Mongolia should be seated in the 
U.N. 

Shri Braj Raj SiD&'h (Firozabad): 
did not say that. 

Shri Jawaharlal Nehru: That does 
not matter. That is what I under-
stood. He asked for reasons why 
Mongolia should be seated in the U.N 

Shri Braj Raj Slach: It is far from 
what I said. 
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The fact is that, as I as pOinting 
out yesterday, there is next to unani-
mity in getting Mongolia in. We 
want every country to be in. There 
are 99 nations in the United Nations. 
There are, I believe, just a very few 
left out. It see no reason why Mon-
golia should be left out, and we have 
tried for that. We can oniy try by 
talking about it, there is no other way. 
Now, at the present moment every 
count?' I think with one e~ception, 
wants Mongolia there. The one excep-
tion is the 'Formosa Government the 
Komintang Government in Fo~osa. 
It is quite astonishing. Even the 
Uni~ States agreed and wanted to 
bring in Mongolia, wlientheFor-
mosian Government wanted to use 
its veto. I was trying to point out 
an extra-ordinary situation that was 
created. 

Again, I think Shri Mahanty said 
that We should have no piecemeal 
treaty with Pakistan like canal waters 
a?d Berubari. We are always to have 
pIecemeal treaty, not with Pakistan 
but with any country. We cannot 
wait for the settlement of every pos-
sible dispute. If a settlement in one 
matter is usefUl to us, We have it. '!'Ie settled, let us say, our border 
Issues with Pakistan. It is good. The 
border is not completely settled yet· 
so~e trouble occurs. But it is not ihai 
~Ilv there is trouble which neces-
SItated our reference to it almost 
every. day in this House. Broadly 
speakmg, the IndO-Pakistan border is 
a peaceful border now. That is an 
advantage to us and to them. Beru-

bari is also part of the border; so also 
canal waters. That can SEttle every-
thing. As I said yesterday, now they 
are raising and making much of the 
eastern rivers in East Pakt;tan and 
West Bengal. 

Sbri Hem Barua: The Farraka 
Barrage also. 

Shri Jawaharlal Nehru: Yes, that 
is part of that. Suppose a matter 
can be easily settled, we will settle it. 
We would not wait here till every 
trace of conflict or bitterness between 
India and Pakistan is over and then 
settle the whole thing tagether. That 
is not really dealing with the facts of 
life. 

One thing more, Sir. 8hri Dange 
laid stress on his desire that we 
should recognise the East German 
Government. Now, I admit ;that 
there is a gOOd deal of logic in that 
argument. 'The 'fact Of the matter is, 
as I said on the previous day, that we 
have been continuing to recognise the 
West German Government even be-
fore it became the West German 
Government: It is a war-time con-
tinuation. So it has continued. Of 
course, otherwise too We might have 
to recognise it, but it is a continUing 
thing. Now, since the East German 
Government came in there lias been 
talk of con1lict, talk of two Germanies 
uniting or something else happening, 
and we have felt, therefore, that' 'if 
We took that step it may rather come 
in the way of this developing situa-
tion rather than help it. We have 
trade relations with East German 
Government. Defacto We recognise 
it. They haVe got a Trade Represen-
tative here and we are dealing with 
them in many ways; it is not that we 
boycott them. 

Shri Dange also criticised our role 
in the Congo and said that it was not 
consistent. He referred to our army 
people looking On when Mr. Lumum-
ba was murdered. WII, that is not 
quite correct., They were not looking 
on. They were no! there when he 
was murdered, 
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Shri Tanpmani (Madurai): They 
were there when he was arrested. 
He was arrested under the very nose 
of Shri Rajaeshwar Dayal. 

Shri Jawaharlal Nehru: Yes. How 
can our anny start petty actions of its 
OWn when things happen which they 
do not like? It is a disciplined 
army. They functon as they are told 
to function. The whole policy of the 
U.N. Anny in the CongO had been 
fixed in another way. It is a differ-
ent matter, but it had to function 
under the orders, under the board 
diTections of the United Nations 
authorities. I may make it clear pre-
viously that many things were done, 
specially in the early days, on behalf 
of the United Nations in the Congo 
which I think were wrong and which 
led to a worseninll of the situation. 
It may even be said that that step, 
by step, not directly but indirectly, 
to this unfortunate killing of Mr. 
Lumumba. One may say that. But 
to accUSe us of being inconsistent in 
our policy there is not correct. So 
long as we are there, we must func-
tion as a discipined group under the 
United Nations. If we do not approve 
of that, we would withdraw our 
troops. We cannot function as an in-
dependent eroup there. Fortunately, 
after all this trouble in the Congo, 
there is some hope now of a measure 
of unity, solidarity and some kind of 
democratic progress there. 

Shri Nath Pai said something, with 
which I agree, and that is our right 
to buy arms in any country. We pay 
for them and get them from where-
ever we can, if that suits us and if the 
prices are favourable. If they are 
suitable, we will buy there. Of 
course, there is no inhibition about 
that in our minds. 

I do not wish to take any more time 
of the House. I am gratefUl to the 
hon. Members for their approach to 
this question, and I auld beg of them 
again to look at this picture of inter-
national affairs in the broadest lIense. 
We cannot get lost in our petty likes 

Nagar Haveli Bill 

and. dislikes when these big things 
are happening which may make a vast 
difterence to the whole world. 

There are some amendments. I do 
not accept all the amendments. The 
one 'Which I accept is by Shri Nal-
durgkar which, I need hardly say, is 
one of approval of the policy of the 
Governmp'lt (>f India. 

Mr. Speaker: I shall now put the 
substitute motion to the vote of the 
House. 

Raja Mahendra Pratap: I object to 
it. I admire the hon. Prime Minister, 
but he has not said a word ...•.• 

Mr. Speaker: Order, order. He 
cannot say anything more now. The 
question is: 

"That for the original motio!!. 
the following be substituted. 
namely:-

"This HoUBe, having considered 
the present international situation 
and the policy of the Government 
of India in relation thereto, 
approves of the policy of the 
Government of India." 

The motion was adopted. 

13.1Z hrs. 

THE DADRA AND NAGAR HAVEL! 
BILL 

Mr. Speaker: The House will now 
take up the consideration of the Dadra 
and Nagar Haveli Bill. The hon. 
Prime Minister. 

Shri Tangamanl: (Madurai) On a 
point of order. The Constitution 
(Tenth Amendment) Bill has been 
passend by us and We were told this 
morning that a message has been re-
ceived from Rajya Sabha that it has 
also passed this Bill without any 
amendments. We have not been able 
to understand hether the Bill has re-
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ceived the assent of the President 
under article 111. It is only when the 
President has given his assent .... 

Mr. Speaker: I have got a copy of 
the assent of the President. I was 
about to read it. I will now do so. 
It reads: 

"The undersigned is directed 
to forward herewith a copy of 
the- Constitution (Tenth Amend-
ment) Bill, 1961, which received 
the assent of the President on 
the 16th August, 1961. The Act 
is being published in a Gazette of 
India Extra-ordinary, Part n-
Section 1 dated the 17th August, 
1961." 

So, now there is no impediment. 

The Prime Minister and Minister 01 
External Affairs (Sbri Jawabarlal 
Nehru): I beg to move: 

"That the Bill to make provi-
sion for the representation of the 
UniOn territory of Dadra and 
Nagar Haveli in Parliament and 
for the administration of that 
Union territory and for matters 
connected therewith be taken into 
consideration." , 

This Sir follOWS from the Constitu-
tion' (T~th Amendment) Bill which 
we passed the other day. Until that 
had been done, this matter could not 
be taken up. Now that Constitution 
(Tenth Amendment) Bill has been 
passed by the requisite majorities in 
both Houses and has become the law 
of the land, I present this simple Bill 
which provides for the actual practi-
cal e1lect of incorporation and what 
should be done there. 

Most of the provisions in this Bill 
are temporary provisions. It is perhaps 
not desirable at this stage to n;lake any 
pennanent changes. Of course, they 
may last till We care to make any 
changes. Hon. Members win notice 
that we have given them a seat in the 
Lok Sabha and, for the moment, it is 
by nomination. I may mention that 

Bill 
the Varishta Panchayat is an elected 
body, because there is some reference 
to it. I find that some of the amend-
ments that haVe been given notice of 
relate to nomination by the President. 
At the present moment, we cannot go 
into the election part, without con-
sulting the Election Commission 
carefully about the electoral rolls and 
all that. Of course, We want to give 
effect to this as soon as possible. 
Later this matter may be dealt with 
in other ways, proper electoral rolls 
made and actiOn taken thereon. Then 
it will be easy for that change to. be 
made without any fresh legisiation. 
for clause 10 reads: 

"The Central Government may, 
by notification in the Official 
Gazette, extend with such restri-
ctions or modifications as it thinks 
fit, to Dadra and Nagar Haveli 
any enactment which is in force 
in a State at the date of the 
notification." 

An amendment seeks to termiJl.ate 
the Varishta Panchayat after a teiiGc!.l'< 
of six months and the constitution of';"" 
bodies on the basis of universal adu~. 
franchise. The present Varishta Pan& 
chayat is chosen by the people ot 
Dadra and Nagar Haveli and there is 
no element in it which is nominated. 
So, no amendment is needed on that 
score for the present. 

Lastly, there are some amE'lldmenlll 
about the High Court. In the present 
Bill it is suggested that the Higt> 
Court should be the High Court 0: 
Bombay. This does not in any sense 
decide that Nagar HaveIi in future 
will be attached to the Bombay or 
Maharashtra. Bombay has been men-
tioned here simply because it is con-
venient to reach Bombay. There is 
no other reason. And I should like to 
make it dear that it in no way pre-
judices ion future what the association 
of Na,ar Haveli mil(ht be to either 
Gujerat or Maharashtra, as the elise 
may be. 
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[Shri Jawaharlal Nehru]. 
There are some financial provision~ 

which are necessary. Really, it is 
not a matter for controversy. There-
fore, I submit that the House might 
approve of it. 

Mr. Speair.er: Motion moved: 

''That the Bill t~unak& provision 
for the representation of Ule 
Union. territory of Dadra and 
Nagar Haveli in Parliament and 
for the administration ot that 
U'rlion territory and for mat~rs 
connected therewith, be taken 
into consideration". 

Raja Mahell4ra Piatap (Mathura): 
Mr. Speaker. Sir, I strongly support 
this Bill and congratulate our Gov-
emment on b;inging forward this 
Bill. But I must also say that it 
has to be considered as to where we 
stand. We have not been able to 
settle the question of Indians in 
Ceylon and in South Africa. We are 
still having some kind of a quarrel 
with Pakistan and the question with 
China also has not yet been settled. 
Now suppose some kind of a war 
betw~ Portugal and· us starts. 
Then, we have to consider what 
Pakistan is going to do, because 
Pakistan has entered into some kind 
of a treaty with Portugal. That has 
to be considered. I suggest that we 
should deal with all these questions 
in a way that this action of ours will 
have no great opposition around our 
country. I suggested to our hon. 
Prime Minister, as I have been to 
Formosa and have met Marshal Chiang 
Kai Shek, that we make a front from 
Rangoon to Japan along with For-
mosa. It is very easy. With this 
front we can force---of course, we are 
not going to make wars-but we can 
bring about pressure on Peking to 
accept our point of view as regards 
this border question. In this way 
this question may be settled for aU 
times. 

A... regards Pakistan, ..... . 

Mr. Speaker: All that is irrele-
vant. 

Raja Mahendra Pratap: No, Sir. 
We want to settle all the questions 
so that there may be no trouble on 
account of the Portuguese taking 
some foolish action in this case. That 
is my point. 

As regards Pakistan, I have always 
been saying that it is quite possible 
to settle the question of Pakistan for 
all times by having common defence. 
Now that Marshal Ayub Khan &gref)S 
to it, I do not see any reason why 
we should delay this. If we have 
common defence, the question, of 
Kashmir will be settled for all i~s 
and we will have no enemy from that 
ade. 

Mr. Speaker: Order, order. I am 
not going to allow the hon. Member 
to continue. 

Raja Mahell4ra Pratap: I say that 
we can settle all the questions. 

Mr. Speaker:Order, Order. 
Raja Mahendra Pratap: But 

support this Bill and congratulate the 
Government. 

Shri Naldurgkar (Osmanabad): 
Mr. Speaker, Sir, I really congratulate 
the Government on the introduction 
of this Bill. The important featuT(, 
of this Bill is that the prestige and 
the dignity of the members of the 
Varishta Panchayat have been main-
tained and a chance has been given 
to them to participate in the general 
administration of that area. But as 
far as their future constitution is con-
cerned, I am not in a position to 
know because some of the words have 
not been printed in my copy. There 
is no stipulation in clause 14 about 
filling up casual vacancies, till a 
firm policy is adopted by the Govern-
ment, if some member resigns or a 
vacancy is caused. 

As far as administration is con-
cerned, rightly the Central Govern-
ment has taken upon itself all the 
liabilities so far as the present trans-
actions are concerned. But r have 
got a doubt about clause 12 as it 
reads. ClaUSe 12 says: 
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"For the purpose of facilitating 
the application of any law in 
Dadra and Nagar Haveli, ar.y 
court or other authority may 
construe any such law with such 
alterations not affecting the 
substance, as may be necessary 
or proper to adapt it to the matter 
before the court or other autho-
rity." 

With great respect I can sa;; : hat no 
law can be imposed upon any court 
exercising judicial jurisdiction any_ 
where else. It is left . to the discre-
tion of the court to interpret the law 
according to the phraseology or the 
words that are used in a particular 
enactment. Therefore, I am afraid 
that we cannot advise the court that 
they should interpret the law with 
some alterations or in some particular 
way. I request the hon. Minister to 
consider how far clause 12 will be 
valid. 

Again, suppose a certain interpre-
tation has ben given to a certain law 
by the administrative authority or 
by a judicial court. Then, what is the 
remedy for the person aggrieved? Has 
he to prefer an appeal or revision 
against that decision or interpretation? 
This clause is silent about that. There 
is no mention of that here. We do not 
know whether the original Act gives 
the right of appeal or revision be-
cause those laws are not here for our 
consideration. Therefore, I am of 
the opinion that this clause requires 
consideration. I think, as far as the 
duty that is imposed upon the court 
to interpret is concerned, these words 
should be deleted from this clause. 

It is very gOod that the court there 
has been brought under the jurisdic-
tion of the Bombay High Court as 
at the present time it is not possible 
and is not in the interest of that ter-
ritory to divide it and make a pro-
vision for qifferent High Courts hav-
ing jurisdiction there. Therefore as 
far as the jurisdiction of the Bombay 
High Court is concerned, caluse 11 is 
a very goOd clause. 

I Bm 
Under clause 4, sub-clause (2) the 

functions of the Varishta Panchayat 
will be advisory only but due regard 
shall be given to such advice by the 
Administrator in reaching decisions on 
the matter in relation to which the 
advice is given. I have got a doubt 
here. I have some fear that if there 
is difference of opinion betwee~ the 
Panchayat and the Administrator, 
there will probably be some conflict 
between them and it will lead to some 
sort of an undesirable administration 
there. I thing the Government should 
think out or devise some means so 
that there will not be any conflict 
between the members Of the Varishta 
Panchayat and the Administrator in 
running the general administration. 

On the whole we must be proud 
that the persons who had been fight-
ing fOr their independence and for 
integrat;ion of I~ ten1torY in the 
Indian Union have achieved their 
object. Perhaps in the future they 
will be part and parcel of our coun-
try. We must be proud of their en-
deavour and the patriotism that they 
have shown in liberating themselves. 
With these words I extend my com-
pliments to the Government and thank 
it again for introducing this Bill. 

Shri D. C, Sharma (Gurdaspur): Mr. 
Speaker, Sir, by passing the Constitu-
tion (Tenth Amendment) Bill we add_ 
ed a splendid page to the history of 
free India. By passing this Bill to-
day we will be giving implementation 
(0 the noble intentions that we have 
towards this new Union territory 
of Dadra and Nagar Haveli. I feel 
that it is a very happy day in the life 
of bur country when we are able t, 
welcome a new member in the family 
of the Union territories of India. 

I hope that that family will increase 
in number and that we will have more 
aDd more such members, especially 
from the so-called "possessions" of 
the Portuguese in India. 

I am afraid that we haVe treated 
this territory, the Union territory of 
Dadra and Nagar Haveli, as a kind of 
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[Shri D. C. Sharma1. 
a munic:·'pality. It may be a kind of 
municipality, but I bei·ieve that when 
we have conferred Upon it the status 
-of a Union territory We should have 
given the administrator some other 
name, the name of Commissioner some_ 
thing like that. It is true that the name 
does not matter. But it is also true that 
... e ahould ,ive it that name which is 
commensurate with the dignity af the 
territory to which we are referring. I 
feel that the word Administrator 
smells too much of a small town muni-
cipality or a medium-sized municipa-
lity. I would, therefore, have been 
very happy if the name Administra-
tor had been taken away and we would 
have called this gentleman who is go-
ing to administer this Union territory 
by the name of Commissioner. 

Again, would have been very 
happy if we had done something to 
give the Varishta Panchayat a little 
higher status than we have given it. 
When I look at the civic map of India 
I find that our municipalities are do-
ing very well in some ways, but I 
cannot help saying that this Varishta 
Panchayat has given an excellent ac-
count of itself so far as local self-
government is concerned. In the case 
of the municipalities Of India I find 
that they are running deficit budgets 
·and that they are not able to cope with 
the mounting problems of the cities 
they are in charge of. But" in the 
·ease of these Varishta Panchayats 
they have been doing admirable work 
for the development of the area over 
which they have had their sway and 
they have also been able to save 
money; they haVe been able to have 
some kind of a surplus budget. So I 
would say that this Varishta Pancha-
yat which has given such a good ac-
count of itself in every sense of the 
word and which, I think, can be a 
kind. of model for the panchayats and 
municipalities of our country, should 
have been given a higher status than 
it has been given. It should not have 
been merely advisory in character. 
Perhaps conventions would be estab-
lished between the Administrator and 

the Varishta Panchayat by means of 
which this Varishta Panchayat will 
have a more effective say in the mat-
ters of general policy and other things 
than is given to it by clause 4 of the 
Bill. Perhaps it may happen-()r per-
haps .it may not h4ppen-but I would 
like to have a better statUs for this 
Varishta Panchayat. 

I am very glad that these Varishta 
Panchayats will be called upon to for-
mulate schemes of development for 
this area. I think that they are al-
ready having a five year plan; at least 
I learn this from the note that I got 
from the Research and Reference 
Branch of this Parliament, which is 
very usefUl to us, Members, that they 
are having a five year plan of about 
Rs. 85 lakhs or somethmg like that. 
I would have feIt that in this matter 
of the development of this Union ter-
ritory we should be very very gene-
rous, because I know that this is go-
ing to set the tone Of other develop-
ments in the so-caJled "Portuguese 
areas." It is by watching the deve-
lopments in this area that other en-
claves which are still under the Por-
tuguese rule will take heart and take 
their cue. Therefore, I think that this 
Varishta Panchayat should have been 
given a higher status and a more 
generous aid for doing this work. 

I am very happy that the existing 
laws are going to be continued.. A. 
the Prime Minister said, it is a pro-
visional Bill and all taxes, duties, 
cesses and fees are to continue as be-
fore. I think that we would like to 
have a little more information as to 
what kind of taxes, duties, cesses and 
fees are there. Because, nobody ha.~ 
ever complained against them, people 
have paid them very willingly, and 
even after doing so they have been 
able to get more than whal U1ey hav" 
paid. We would have liked to have 
all this information, and I think a 
note should be circulated on the su b-
ject to the Members of Parliament 
and for the benefit of the people of 
India in general, so that we can un-
derstand how this Varishta Pancha-
yat has been functioning in such an 
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admirable way without levying too 
many taxes, duties, cesses and fees 
and how, in spite of all that, it has 
been able to have a surplus budget. 
We would like to have all this infor-
mation so that we can learn from this 
Varishta Panchayat. 

I have nothing to say so far as the 
jurisdiction of the Bombay High·Court 
is concerned. For instance, in the case 
of Himachal Pradesh we have the 
jurisdiction of Punjab. But it does 
not mean that Himachal Pradesh is 
goinl( to be a part of Punjab or that 
it is a part of Punjab. It is a matter 
of geographical convenience and I 
think it is very useful thing. But I 
cannot understand how We can skip 
over the different judicial ladders and 
come on to the High Court. I would 
have liked to know what the judicial 
set-up in Dadra and Nagar Haveli is. 
I have no doubt that there is a very 
good judicial set-up, because we have 
been hearing good things about this. 
But I would like to know how they 
can go to the High Court without going 
through the intermediate process of 
judicial administration. . .. 

In claUSe 13 we have made a very 
blanket provision: 

"If any difftculty arises in giving 
effect to the provisions of this Act 
or in connection with the adminis-
tration of Dadra and Nagar 
Haveli the Central Government 
may, by order, make such further 
provision as appears to it to be 
necessary or expedient for remov-
ing the difficulty. 

Of course this kind of prOVision is 
necessary,' because we are having an 
interim constitution. But I hope that 
whenever anything is done to remove 
any kind of judicial or administra-
tiVe or constitutional difficulty in that 
area, the HOUSe would be informed. 

One of the most gratifying things so 
far as this Bill is concerned is the fact 
that we are going to have a Member 
of Parliament from this Union terri-
tory very soon in our midst Of 
course. for the time being he will be a 
nominated Member. But I think as 
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time passes he will be a duly· elected 
Member of this £Ok Sabha. We wel-
come him and I would request the 
Government, through you, Mr. 
Speaker, that the nomination of this 
Member should be made as early as 
possible, so that all of us may have 
the privilege of sitting. with. this 
Member. After all, this aouse is on 
the way to dissolution, and I ho~ too 
much time will not be taken before 
this Member is nominated. I say this 
because I feel that there will be somP.-
thing in sitting along with this Mem-
ber who belongs to a territory which 
has been freed. not with the help of 
guns or .with the help of any army or 
with .the help of any armed forces but 
which has got its. freedom by its own 
strength, by it own effort. I think 
Dadra and Nagar Ha~ .. eli .have com-
pleted, in sorne way, the process of 
liberation which Mahatma Gandhi 
started so far as India L~ concerned. 
That process of liberation is not yet 
complete. We have to think of other 
territories also which are under Por-
tuguese rule. But. there is no doubt 
about it that Dadra and Nagar Haveli 
represents a very fine link in .the chain 
of liberated territories witli which we 
have been dealing. With these words. 
I welcome this Bill and I hope that 
everything will be done to integrate 
this area with the Union territories as 
fully and as satisfactorily as possible. 

Shri P. R. Patel (Mehsana): Mr. 
Speaker, I congratulate thP. Govern-· 
ment for introducing this Bill ant! I 
wholeheartedly support it. Before 
we passed the Constitution Amend-
ment in Dadra and Nagar Haveli, the 
Vari;hta Panchayat was a supreme 
body. Now, it becomes an .Advisory 
body. Under clause 4. the advice of 
the Varishta Panchayat will be taken 
On matters of administration involving 
general policy and schemes of deve-
lopment and also on any other matter 
referred to it by the Administrator. 
Administration of justice is a part of 
the administration and I think it would 
have beeilvery proper to seek the 
opinion of the Varishta panchayat. 
That body was supreme and that body 
could hand over the territory to tile 
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[Shri P. R. Patel]. 
Indian Union. I do not understand 
why that body is not consulted as re-
gards the selection of the High Court 
If it is a matter of convenience, it is 
for them to decide what will be con-
venient to them. If they think that 
the Bombay High Court would be 
convenient to them, they have the 
choice to select the Bombay High 
Court. If they feel that Ahmedabad 
will be convenient to them, 1 think 
the choice must be with them. 1 sub-
mit that there are certain amendments. 
I know, putting their judicial adminis-
tration under the Bombay High Court 
is not going to prejudiCe or decide the 
question hither or thither. What I am 
feeling is this. When everything is 
left on the advice of the Varishta 
Panchayat and the Varishta Panchayat 
was supreme in all affairs in these ter· 
ritories why is the opinion of the Vris-
hta Panchayat not taken in deciding 
the iurisdiction of the High Court? 
My -submission is that it would have 
been very proper and just if the Gov-
ernment would be pleased to seek the 
opinion of the Varishta Panchayat. 1 
would like that for the time being, in 
clause 11, the High Court may not be 
named. Let the Government deci Ie 
which High Court would be convenient 
to the people of these territories after 
consulting or getting the opinion of the 

. Varishta Panchayat of the place. 

Under clause 12, as it stands, 1 beg 
to submit, the courts will not only in-
terpret the law, but add certain more 
things to the present law. That is not 
proper. After all, the function of 
the court is to interpret the law as it 
stands. 

In the end, I would like to submit 
one thing. The Government should 
have given us details of the taxes 
there and also some literature of the 
laws prevalent there. Because, with-
out that, we cannot see what is the 
state of dairs there. We feel that 
the people of the place are happy and 
they must be under good government. 

By putting the Administration u.nder 
us, I hope the administration will be 
better and the people wotild be very 
happy there. In future, we have to 
think of Goa, Diu and Daman. Our 
Prime Minister has made a statement 
and I do not want to add anything 
more. But, I feel that so long as Goa, 
Diu and Daman are under Portuguese 
rule, it is a shame to a big country 
like lmiia. 

Shri NathwBDi (Sorath): Mr. 
Speaker, I rise to welcome this Bill. 
Because of the functions of the Ad-
visory Committee, I feel th~t some 
higher status should have been ac-
corded to that body. Just now, my 
hon. friend Shri D. C. Sharma referrlld 
to th's aspect. I also know that this is 
a temporary measure and I share his 
hope that some convention would be 
set up whereby their advice would be 
generally followed. In the meanwhile,. 
I wonder whether the phraseology of 
clause 4 could not have been improv-
ed upon. Clause 4, sub-clause (2) 
says that due regard should be given 
to such advice by the Administrator. 
I think, if provision had been made t('l 
the effect that such advice would be 
taken into account, perhaps, it would 
be giving a higher status to that body. 
But, I again see that this measure i, 
a temporary measure . 

Something was said about clause 12. 
do not see any difficulty about th" 

construction or scope of clause 12. It 
is a necessary formality. The existing 
laws are to be continued and before 
applying them, some adaptations are 
to be made necessarily. That is what 
clause 12 seeks to do. 

Something was said as regards j uris-
dictioll of the High Court of Bombay. 
I come from the High Court of Bom-
bay and I have got the highest regard 
for that High Court. I have love, re-
gard, respect, everything. I have not 
the slightest doubt that the adminis-
tration of justice would be cheap and 
quick there. But, some friends includ-
ing myself have given notice of an 
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amendment to the effect that the juris-
diction which has to be extended may 
be either that of the High Court of 
Bombay Or that of the High Court of 
Gujarat, and the High Court should 
be recommended by the Varishta Pan-
chayat. Our idea was not and is not 
to start any controversy as regards its 
merger, whether it should go to this 
part or that part. 

Shri Braj Raj Singh (Firozabad): 
What is it then? 

Shri Nathwani: The hon. Member 
wilI kindly listen and then he will 
understand. 

S;ui Braj Raj Singh: I have under-
stood. 

Shri Nathwani: He has not under-
stood. 

Mr. Speaker: The hon. Member does 
not come from either Ahmedabad or 
Bombay. 

Shri Nathwani: The hon. Pr:me 
Minister has made the position very 
clear. He said that it is a matter of 
convenience. When I gave one of the 
amendments, my only object was to 
secure convenience and the conveni-
ence lies this way that the proceed-
ings in the trial court whether it is a 
civil court or a criminal court are all 
held in the Gujarati language. There-
fore, I thought and I still think that 
it would facilitate administration of 
justice if ultimately the choice is given 
to the Varishta Panchayat. Therefore, 
the question is left to them to decide. 
They may decide. There is no diffi-
culty. They may decide for the High 
Court of Bombay also. I am quite 
coutent with that. That was my only 
object, and not to start any contro-
versy. Nobody would think at this 
stage of raising a controversy like that, 
when all of Us are happy over the 
merger of this part in the Indian 
Union. 

With these words, I support the 
Bill. 

Dr. M. S, Aney (Nagpur): There 
is nothing in this Bill which can make 

Bill 
anybody think of any matter for con-
troversy in it. It is, in fact, a Bill 
which seeks to make better arrange-
ments for the administration of these 
territories, which are necessary as a 
consequential arrangement; after hav-
ing passed the Bill for the merger :If 
Dadra and Nagar Haveli into the 
Indian Union, some arrangements haVe 
to be made as regards their adminis-
tration, and the present Bill is intend-
ed to fulfil that purpose. 

Unfortunately, the amendments 
which have been given notice of; of 
course, with good intentions, by my 
hon. friends Shri Nathwani and Shri 
p. R. Patel have created some suspi-
cions. Yesterday, it has been stated 
very clearly by the Prime Minister in 
his opening speech as well as in his 
concluding speech that in creating this 
administrative unit, they mainly tool{ 
into consideration the wishes of the 
people there and their convenience. 
That point has been made very clear 
by him. I think that even in fixing 
this High Court of Bombay for them. 
probably Government have had some 
indications, from whatever talks they 
may have had with the people there. 
or from whatever source they hay:. 
been able to gather the wishes of the 
people there, that, for the present, at 
any rate, the arrangement should be 
like that; there is nothing to preven t 
us from making any change later on, 
if it is necessary. 

I belieVe that while passing this 
Bill today, we must keep out of our 
minds the idea as to what the share 
of Maharashtra in this territory would 
be or what the share of Gujarat ill 
this territory would be in this arrange-
ment. We have had enough of that 
quarrel when the last bilingual State 
Bill was passed by us. So, let us not 
introduce that element today and 
create some sort of a linguistic con-
sideration to rule thc minds of the 
people. 

Shri P. R. Patel: But that is the 
case. What we say is that the opinion 
of the Varishta Panchayat should be 
taken Let them decide. 
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Dr. M. S. Aney: Let Us not give 
a new turn by Our discussion here 
and create a kind of an opportunity 
to make the people think in these 
linguistic terms or in these racial 
terms. That was all that I wanted to 
say. 

I wish that since the arrangements 
that have been suggested here are of 
a temporary nature, everyone should 
be content with that, for the time be-
ing. If, later on, experience indicates 
that some changes are required, then 
it is for this House to decide. Since 
these areas would become a Union 
Territory, it will be for this House to 
consider those matters, and we shall 
look at the question not from the point 
of view of Maharashtra or from the 
point of view of Gujarat but from the 
point of view of the interests of India 
and then decide what their future 
should be. 

13.53 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 

With these words, I support the Bill. 

Shri Tya~i (Dehra Dun): In the 
first place, I would submit once again 
that the Statement of Objects and 
Reasons repeats: 

"At the request of the Varishta 
Panchayat and the people of Free 
Dadra and Nagar Haveli, it is 
proposed to integrate the areas 
with the Union of India with effect 
from the 11th August, 1961.". 

My feeling is that this is too apologp-
tic. To whom are we addressing this? 
Whv should we emphasise every time 
thai the integration has taken place 
becaUSe of the desire expressed by the 
people of these areas? I do not un-
derstand the logic behind it. Why is 
their desire nceded? After all, they 
are citizens of India. We have, all 
along, and for years together, claimed 
that these areas are Indian territory, 
although they are in foreign posses-
sion. Therefore, their willingness or 
their desire to integrate with India 

was not at all necessary. If they did 
not desire to come into India, they 
would be committing an act of trea-
son, because they are Indian citi-
zens, as good Indian citizens as 
we are. This repetition e.very 
time that they have been integrated 
into this country on account of their 
expressed desire means that they may 
also desire to go out some time. No 
citizen of India enjoyS that freedom. 
The people living in Goa, Diu, Daman, 
and Dadra and Nagar Haveli are as 
gOOd Indian citizens as we are. The 
only unfortunate thing is that we have 
not yet been able to see that that part 
of our territory is freed from foreign 
rule. That is the first remark that I 
would like to make on this Bill, but 
that is rather casual. 

Coming to the provisions of the Bill, 
would submit that there is some-

thing lacking. I must express my 
regret that I am not quite acquaint-
ed with the law which prevails there 
or which is in force there in Dadra 
and Nagar Haveli. Therefore, I shall 
be going into a blind alley if I were 
to say that whatever law is there will 
continue. There ought to have been 
some provision to the effect that unless 
it contravenes the regular or basic 
laws of India, a law in force there 
will continue. For instance, I do not 
know whether the Indian Penal Code 
is in force there or not, and whether 
the law in farce there is incon-
sistent with the prOVISIOns of the 
Indian Penal Code or not. So, all 
those laws which are basic laws 
should be provided for, and we mU3t 
say that the present laws will remain 
in force, unless they are in conflict 
with the Indian Penal Code or other 
basic laws of OUr country. I could 
well understand that probably Gov-
ernment were in a hurry, just like 
us, to integrate these areas, and, they 
will have to study what laws are 
operating in these areas, and that is 
why probably they are not hurrying 
up with any proposals in this behalf. 

But, in one of the clauses in the 
Bill, they say that Parliament, or Gov-
ernment with the consent of Parlia-
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ment, might extend any law to these 
areas. I submit that as regards those 
laws which are already in force in 
India, Parliament does not come in 
the way of their extension to these 
areas at all, because those laws could 
be extended to these areas by simple 
notification. To say that Parliament 
will have to enact every little law is 
something which I cannot understand. 
I hope the hon. Law Minister will see 
the difficulty that would arise in that 
case. It must be possible to extend 
these laws by notificat:on, as is done 
in other cases, in the case of extend-
ing jurisdiction and so on. LikewiSe, 
it should be within the competence 
of the Central Government to extend 
these laws by simple notification. 

Clause 8 of the Bill reads thus: 

"Save as otherw:se provided in 
this Act all laws in force in Free 
Dadra and Nagar Haveli immedi-
ately before the appointed day' 
shall continue to be in force until 
repealed or amended by Parlia-
m'i!nt or other competent autho- . 
rity:'. 

This means that every time, Govern~ 
ment will have to come before Parlia:-
ment to amend every law. I think 
that that will be too much of a func-
tion for Parliament to perform. There-
fore, I suggest that instead of coming 
to Parliament, Government should be 
able to do it by notification, so long 
as it is consistent with the laws which 
are in force in the rest of the terri-
tories of India. 

Then, clause 9 provides that: 

"All taxes, duties, cesses or fees 
which, immediately before the ap-
pointed day, were being lawfully 
levied in Free Dadra and Nagar 
Haveli or any part thereof shall 
continue to be levied and to be 
applied to the same purposes, until 
other provision is made by Parlia-
ment or other competent autho-
rity .... 

Again, I do not know what the taxes 
are, but anyway, we are enacting this 

Bill 

provlslon. But I hope that Govern-
ment would again have. some reserve 
powers to vary those taxes etc. if. they 
are very .much in conflict with the 
taxation system in the rest of India. 
For instance, if there is no income-
tax .in. those areas, Government must 
have the right to extend the Income-
tax ~Iaw to these areas. 

I do not know also what the law 
operating there regarding customs 
duties is. For, after all, they were till 
recently a foreign territory. I am not 
quite sure whether they were realis-
in·g customs duties or not. If there 
were any customs duties, then, surely 
they will be inconsistent now, because, 
once they are integrated, they become 
part of our territory, and, therefore, 
there can· be no customs duties. So, 
if there is any customs law operating 
there, that should be automatically 
deemed to have been amended. 

Therefore, my proposal would be 
that the Law Minister should see his 
way to have some provision giving 
reserve powers to Government to make 
by simple notification such changes as 
will bring their laws in conformity 
with the laws in the rest of India. 
And I suggest that it should not he 
necessary to go through the parlia-
mentary procedure, because the pro-
cedure of Parliament is too cumber-
some for these small matters. 

14 hrs. 

Here I would like to read cIa use 10 
which says: 

''The Central ~vernment may, 
by notification In the Official 
Gazette, extend with such restric-
tions Or modifications as it thinks 
fit, to Dadra and Nagar Haveli 
any enactment which is in forCe in 
Ii State at the date of the notifica-
tion". 

This refers to some local laws of a 
State. Perhaps that is the meaning; 
it is not the genera] basic law that 
prevails in India:: 

This is all I have to say. 



280 5 The Dadra AUGUST 17, 1961 and Nagar Havell BIlL 2~06 

~ ~ 1lI~: ~q~~, 
~ fiR <r.T ~ roiffi ~ t I ~ >;i"it'l 
if J1 'i'nfr-r omf ~ ;mID t I 

~ Offif <it If tTro ~ 'fiT ~ 
\if;m1\-~~~ l~ifiW 
lJ'!fI ~ fifi ~ 'l'~, f~ ~ 
~~fumgmg~ 
orR m-n '>it<: 0f1R i\q"ll fu'if ron ~ I 
~~~~fifi~~"r~ 
~m if ~ <it ~ flrorr ~ 
~f'fi~~~;;fj;f;~'f;-~~ 
~~<it~'fi':~~,~ 
;p;: "t m-n *" om: ~ <r.T -.m '1'"l1T 
it ~ stfdf.,fiili<I 'IiW, ~ ~ 
~ ~ ;f.W, ~ ~ ~ 
~~ 17"!"'~;tT ~<r.T 

~m '11ft~~-~~ 
~~ I ~~,i'\ft~it'l'@' 

mm ~ fifi m-n $ 0f1R ~ it m 
>iT il:>fr fm qf~ g foR it 
'f.l7VT ~ ~ >Ft ~ "r ;;fj;f; '1'"l1T 
it~~~~'fiT 
'tIlil.lf'fii'j1 ~ ~ I mwmr <r.T ;r[7l 

~ ~ ~ <r.T ~ ~ 'l' fifi 'fIT'l" 
~lItlqf~~it~<iT~ 

'¥f'f ~ ~ I il:>fr ~ ij '¥"'" if; [TTf 

<r,IT it ~ >Ft 'I' Wrr If ~ ~ 
~~itf~~I<r,IT 

'f;<im ~~Sl1Tfu 'fi':~ ~ """ f'li"': 
qlUi'fiT~~~$~~ 
f'fi ~ mm'l'fl1 >Ft ~ ~ 
~ ifiW, If 'I{lfi«fT ~ ~ ~ ~ 
$ >f7'im ~ G~ >Ft s<rij it llCT 
~ I 

~ Offif ~T ;;rr ~ ~ t !!!Tl:r 

"!'fI'f s.:R ~ ~ f'fi lF1I'ffl: ~ 'l' 
mmm~it'Ii~~~~~ 
~ I 1IlP: If ~ ~ fifi If'i[ ~ ifiTl'IT 
~~ t ~w.rr~~~o;m 

~ ifilf qOTcnw ~ fifi ~ 'fiTIf >Ft 'Z'f. 
~if;~~fit;<n;;rr~~ I 

Xo-to ~'fiT~;tT~~$. 
~ ij i't ~ ij" "'(x-~o ~ ~ 
1fflmrT ~lit~ t ~ ~ T:1;iIi ~ it 
;r.{r.{T ~ ~ &-ft ~ I ~ 
~ ~ ifi1W ~ ~, ~ ~ it 
~ ifi1W 1ffir i $. ~ ifR" ij ~ 
~ mm;fT ~ tAl{ ;;rr ~ ~ I If 
~ ~ fill ~ ~ ~ m.:: el{'A" 

~~~~;tT~~~ 
~ :;ft fifO mor 'fit qf~ ij 
~i'jf'f;qlill';"f ~ ;;rr 'I'f; I 

~~1rt'U't'f;~it~~ 
~~ l;hrr~~~~ij"ifi~ifiT 
TJ qmi'j" ~ ilW 'fit qf~ q''il'Tlf'<f 

~'IiT I ~:;ftmwr~~~, 
~ ~ l1;'f, ((isf'if'1~e:( >Ft ~ 'fOT 

l1;'f, f's'!ffi: il"I'T ~ it'Ii ~ &IT I 
~~~~ ~ fiIl:;ft qfu;oq''il'Tlf'<f 

'fiT<:m~,~~~~q 
~'f$1: ~ 'fit 'fi'tfW ~ I 

~~f~~~~,~~ 
f~~~~fifO~<:mifi't 
\('Sf'lf'1~e:( l!T'I' ~ <f I ~ ~ fill ~ 
if; ~ ,",.,d'lill .. "t ~ 'fit ~~ 
~ 'fi': "<t~, ~ if<'m &IT fill ~ "(fIl 
>Ft ~ if; \('iSf'lf'1~e:( 'I' ;rA' I o;rtf( 
~<:m>Ft~~~~;ft~ 
~ 'tfT i!:m ~ for; ~ (fIf> ;;it 
~ ~ ~ ~~ sIt<;;it ~ 'fi'W 
~ ~, ~ ij ~<rn ~ if; ~ lF1I'ffl: 
~~'fOT~~~~~~ 
~ I o;rtf(~if;<imi!:m~~<it~ 
~ 'fit ~ <iT Offif 'fO(i'jT ~ fu"t:!: 
~~&IT I *'OIT>Im~for;~ 
~ if;...r.r if; iIR :;ft "(TilIT tf, ~ 
~ >Ft "!"if ~ ~ ij f'ir.fzrr aT ~ 
<iT ~w ~;tT ~ 'fit ~ O!ft:;ftfit; 
'f{~ ~ ~ ifflt tff ~ m ~ 



~ t l ~ ~ ~ Ar '; ~ ~ ;
' t ~ ~ ~ j;, ~ ~ ~ -, ~ ~ i 1 ~,'~ t 'Ii' t .; 'Ii' ! ~ ~ ~ 

'~~ Ii! 
~ 

~ 
,jr ~ i 1i r !; ~ '~ ~:;, ~ ! ~ 

~ 
~,' f!:t,~,~ ~ 1 ~ ~ ~,~! ar ! f~ 

rJ 
t 1i i ~ 

~ 
~ ~ !:Il" ~ '~ i 

Ill", 'Ii <t\r S':; 'S':1l" ! -: 
1

1
l"! ~ t, ~ ! i ~ t ar ~r~ f l i ; ,~ 1 ! _ t 'If: ~ t 

8. E! i 
jg If: 'IE : ~ Ir ,~~ ~ 1iC; .I!!:l!: Ig

 19.~ 
'Ii ill" J!: til" ,~i _ ~~ 'Ii 1f: ~ 

~ ~ i: ~,~ 
f 

<lid or: ! ~ 
~ Q

l 
~ ~ 

~ 
'I>' ~ 

'If <ji: t 
'ii 'ii ~ Itt"' ~ 

Ar 'Ii' ~ 'Ii ~ ,Il" g ~ ~ Ar 
j; f t 

Ill" ~ 'l;i: 'ti 
I~ f 

It' ~ ~ ~ 
] 

~ ~ f ~ ~ ~ ~ ~ ~ ,Ii ~ ~ ~ ~ ~ ~ i t ~ Ar ~ ~ $ "'~ ~ ~ f~ 
t ~ ~ ~ t! 'Ii' 

!" '.: %
 

~ 
~ iii£' <t ~t f<'~ f ~;~ ~ ~~, ~ t '~~ S· ill",~ t ~ i ~ ~ ! i 

If; ~ ! ~ i ~ ~'~ ~ 1 ~ ~ ~ 
\:' 

~. 
'~ ,~Ar 

"" ~ Ill" ~ ~ i' f 
f~ 

~ 
~ ~ i ~ 'Ii' .: ~ 

~ ! 
f 

til> ~ l 
~ 

< 
ill" t I <Iii 

~ 
d 

d 
u~h{ithll' 

h"" ... d"""hid<:fhht 
h 

\ir 
~
 

~-~ 
,"1iY J!: :Ii t .~ ,g ~'~ti 'If: '~ l 

f,", i' 
:c 

~f~i If; I:'~ 1:'~~<hC'~~ 
~ 

i
~
 

~~,llkli=S'arfl; 
til 

~ ~ ~ t "'"' ~ ~ ~ i 'S' ~ ,g I~ ~ -:. 
·tJ11l" 

'IiYt 
~~~~~~...., 

i 
l!illl!il;~lt~! 

~ 
'~~i~!I:f~lil!IE 
~
 

to t;: 
-
~
 ~ 

If-
tIr '16' J!: 'Ii 

1i=1iC' 
'lif'1i' 

it: , 
If;tIr!1;' 

i iili~I~!!1 !~1~ 
M

 

,I:' Sf .; 'Ii ~';'~ 'r ~
 'Ii 'Ii' ~

 ~ r;' ,t: ! '-1 i t 
~. ~ 1i ~ ~. 

,Il" ~ Ie Ar ,~ Ie f ~ _ ~ I:' ~ !, ~ w
 ~ ~ 

ar It i 
/.t 

It 
'li1f:~i';~tIr-l'1ii!9iftll>: 

~Illi-i 
i i ; ~ I ; t ~ ~ t t '; ~ ~;;~ ~ ! ~ 'If: ~ Ar ~' ~ I:' 
~ til> 

~ ~ ,~ ~ 'tf ! ~ t ~ 
~ J! ~ 'Ii 

'ho< j'~ ~ ~. ~ 
1:!I~;{i:i!I!~lttl~II!·t;: 
~111!~II·~I.~~;I!~I~I!I~: 
tjt*I~~I~JliJ9i~I*~ __ ~~~ 



The Dadra AUGUST 17, 1961 and Nagar l1a"eli Bill 2810 

[o.4T .~~ ~J 
<mJ<i~ it ~ ~ fit;_~ ~ m ~~ 
~~H fit;~~fit;~~ 

it; ~ 00 !fir lffiP1T'IT~' ~ 
~m~mr~$_~ 
11" ~ lJT1I' lfinI' ~ I ~ ~ 
~_~~~f.I;~_~it;~ 
lilt 1Ir-r rom ~ ~ ~ if ~ 
~W{it;~~~ifmit 
~<:!l:rmr~I1l~pr 
~ ~ ftr.rr;:a ~ it ~ ~ 1-1l 
~T ~ fit; or fu'!i ~ .m: ~ 
~if:~~~~~ 
It "lfr ~t a<!l ~ ~ 'liT ~ t, 
~ ~ lIit 'R'fifr 'mIIIT It rorr ;;n;n 
~ l~r~~~AT.l 
CI1.T ·if· 'OIl f.!miT ~, ~ 1fffl.-
~r~~~m~'Ii't 
~ it ~ ~;:r@ ~r.rr ~ 
~@~~~lt~lIT~ 
~ 'lilt It ~ I ~- q;:: ~ film: 
~ rn 'lIT ~-~;:r@ ~ 

~ I -ctW 'liT ifiTlr ~ ~ 1t 
~ ;;n~ lIT -1R:Tit It, ~ ~ 
ctW 'liT ~ 'liT Wf ~f.tilIT;;n;n ~ I 
~ 'liT ~ swq .m: rlITI< ~ 
~ ~ iI"'filT 'l1T1!fT 1t ~/ ~ 
~ <mr .m: 'flIT ~ ~ ~ 1--

"<~:~a<!l~~ 
It @ 'IT I 

"R(1;r~: ~m ~ 
~ trllT ~ I 

~~~~ll ~~ 
'liT ~ 'l'W ~.m: 'mIT l!mIT 
~ f.r. ~ ~ llif ~ ~ '3'f q;:: fcRm: 
f<t,<rr~~~~~ 
~ ~ ~itm<mr~~R;m 
srf<tf"'l:uql~) ~ ~ ~ I 

Shri Nath Pai (Rajapur): This is 
a very welcome measure that the 

Prime Minister has today introduced 
in this House. I trust that he intro-
duced the Bill in his capacity a< 
Prime Minister and Leader of the 
HOuse and not as the Minister of Ex-
temal·-Aftain as that would be very 
Wl'OIIi •.. ~e other day it was appro-
priate that he dealt with this matter 
as Minister of External Mairs, but 
after the House had adopted the Con-
stitution (Tenth Amendment) Bill, 
this caution must be taken that he 
introduced the Bm as Prime Minis!ei". 

The acceptance and passing of this 
Bill will complete the process of libe-
ration and integration Ilf these terri-
tories. We will be having SOOI'l the 
privilege of having a representative 
of these people sitting in this House, 
and with his presence in this House. 
the number of Indians who will be 
denied this right will be diminished 
very considerably-barring those re-
maining in Goa, Diu and Daman and, 
of course, in the area in the occupa-
tion of I:'akistall. 

I should _ like to make certain re-
marks, in view of the fact that though 
normally there shOUld be unanimity 
with regard to a Bill of this kind, a 
jarring element has been introduced, 
unfortunately, by certain Members. 
It will not be a very edifying specta-
cle if after 400 years of foreign occu-
pation, when a territory is being 
merged with India, we introduce such 
considerations about provincial 
borders. I think it very appropriate_ 
and correct that the Government of 
India have recommended that the 
High Court for this area should be 
the High Court of Bombay. I am glad 
that Shri Nathwani said that he did 
not want to introduce any controversy. 
I reciprocate his sentiments. He of 
course has great respect for the High 
Court of Bombay. Only a little doubt 
lingered in some minds. What is the 
objection to the High Court of Bom-
bay being the appropriate High Court 
for these areas? The reasons are 
very clear. EverybOdy knows that 
that is the most convenient High 
Court, apart from being a High Court 
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which perhaps has the highest prestige 
and reputation in the country. 

There is this thing, none-the-leslI 
which I would say to my hoD. 
friend, Shri P. R. Patel, who is look-
ing very amtious. Let us remember 
what the Prime Minister has said, 
that this is a provisional, temporary 
lirrangement. We hope it is and that 
this will not be perpetuated. Just as 
they had the right to belong to the 
Union, I hope that sooner or later they 
will be given the right to decide 
which part of the Union they want 
to belong to. If he has that in mind, 
I fully endorse that the people in this 
area should ultimately have the free-
dom, which the Bengalis, Marathis 
and others had, of deciding the State 
to which they should belong. But 
that will have to wait for some time, 
and we should not be presenting a 
spectacle of quarrelling about the part 
of India to which a liberated territory 
should belong. That will be provid-
ing a handle to Portuguese propa-
ganda, particularly in Goa. I have 
very strong views about where Goa 
belongs, and the Ministry of Exter-
nal Affairs, which knows so little 
about it-nobody has been near the 
border-will not tell me where it 
should· belong, but we would not like 
to be dragged into that controversy 
right now. All attention should now 
be concentrated on liberation. 

Having said this, I will make one 
or two points about the substance of 
the Bill. Shri Tyagi, who normally 
speaks with accuracy on constitu-
tional matters, was making a slight 
lapse which needs to be corrected. 
He talked about the freedom of these 
people. Under our Constitution there 
is freedom to join the Union, but no 
freedom to leave it. This matter 
needs to be reiterated again and 
again. We want to make it clear that 
it is not India that is taking any ter-
ritory, and this is in reply to Portu-
guese propaganda. These people, by 
the exercise of their sovereign choice, 
lire coming to India. That freedom 
is there to anybody who attracted by 

.b'I// 
our traditions, wants to become a 
part and parcel of our country, but 
there is no freedom to leave thill 
country. 

You, Sir, are a student of law and 
an eminent judge, and you will con-
cede that there is a little ambiguity: 
in the Bill which the Law Minister 
should remove. Some of the existing 
Potuguese laws are highly regressive, 
for instance in regard to inheritance, 
civil Uberty etc. Whenever there is 
any conflict beween these and our 
laws, I hope the law that will prevail 
will be the law of India under the 
Constitution of India. Perhaps it is 
very obvious to you, but it needs to 
be clarified. We do not get any kind 
of information on that. 

Mr. Deputy-Speaker: It only pro< 
vides for the continuance of the 
present laws, and then they are to be 
examined. 

The Minister of Law (Shri A. K. 
Sen): Apart from it, they have already 
been examined in the last seven years, 
ever since these areas were liberated 
and only those laws of the olden days 
are continued which are not requg-
nant to our basic ideas. 

Shri Nath Pal: I very much wel-
come this clarification of the Law 
Minister. That is all that was 
needed. 

Shri Braj Raj Singh has ably dealt 
with the question of bringing in the 
represel).tative of these people into 
this agugust House. If the arrange-
ment of nomination is of a temporary 
nature, I sholl not quarrel with it 
though I am not very much satisfied, 
in view of the fact that there is a very 
short time that now remains for the 
general election, but if this method is 
to be perpetuated, I think it is a very 
dangerous thing. There is no reason 
why these people should not have the 
right which the rest of India has. 
They have been Indians, they should 
not be made second-rate Indians. 
They should be full Indians, hning 
the full freedom of sending their re-
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IShri Nath Pail 
presentative to this sovereign House. 
If, however, this arrangement is only 
()f a temporary nature, though it is 
not very satisfactory, we shall accept 
this, but I hOPe that a categorical 
assurance will be given. In the 
meantime, when the nomination is 
is made I hope full consideration 
will be given to the representative 
eharacter of the individual, and 
lesser consideration to his party affi-
liation etc., by those who advise the 
President. 

With these very brief remarks, I 
·extend my very hearty support to 
this Bill. 

Shri Frabhat Kar (Hooghly): While 
welcoming this Bill, I would like to 
have certain clarifications. 

Clause 3 (2) of the Bill reads: 

"In the Representation of the 
People Act 1950,-

(a) in section 4, in sub-section 
(I) after the words 'to the Lacca-

.dive, Minicoy and Amindlvi Is-
lands', the words, 'to Dadra and 
Nagar Haveli' shall be inserted." 

.As mentioned by Shri Braj Raj Singh 
and Shri Nath Pai, if this arrangement 
is of a temporary nature as there is 
no time for preparation of electoral 
rolls ctc., for the coming ~lections, it is 
all right but the very suggestion that 
the Represen tation of the People Act 
should be amended creates the appre-
hension that this is going to be con-
tinued; that is, not only in 1962 but 
at the time of every election the re-
presentative of Dadra and Nagar 
Haveli will be nominated by the Presi-
dent and not elected by the people. 

-SinCe the Centrally administered areas 
like Delhi and Tripura are electing 
their rep1'eHJltativea to this Hous'c 
there is no reason why the people of 
Dadra and Nagar Haveli should not 
have that opportunity. This requires 
clarification. If it is DOt going to be 
temporary, tbis type of amendment 
.should not be made. 

Then I come to Clause 4. No doubt 
in the Centrally administered areas 
we have the Administrator aOd the 
Advisory Council, but we should not 
forget the history ot the struggle of 
the people of Dadra and Nagar Haveli 
and how ably they administered their 
affairs all these seven years. If, with-
out appreciating this, we put them on 
a par with the general run of the ad-
ministration, BIld reduce them to the 
status of having an Adminis-
trator and an Advisory Council, 
I think it will be doing them a great 
inj ustice and the fine tradi-
tion and administrative capacity mani-
fested by their Panchayat. 

ClaUSe 4(2) states: 

"The functions of the Varishta 
Panchayat referred to in this sec-
tion will be advisory only but due 
regard shall be given to such ad-
vice by the Administrator .... " 

As the final decision will be taken by 
the Administrator, theSe words have 
no meaning. The Administrator is not 
bOUnd to act according to the advice 
Of the Varishta Panchayat. Though 
the Governors are the heads of States, 
they have to act under advice of the 
Council of Ministers, but here the Ad-
ministrator maYOr may not accept the 
advice of the Panchayat. This Pancha-
yat has a beautiful background of 
seven years in which it has adminis-
tered in such a way as to realise a 
surplus out Of revenue. I therefore 
feel that a specific direction should be 
imported into this Bill so that the 
Administrator may not just listen to 
them, and do everything in his own 
way. 

Clause 8 states: 

"Save as otherwise provided in 
this Act all laws in force in Free 
Dadra and Nagar Haveli imme-
diately before the appointed day 
shall cmltinue to be in force until 
repealed or amended by Parlia-
ment Or other competent autho-
rity." 
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Already, the hon. Minister has stated 
that the existing laws have been ex-
amined, and they are not repugnant 
to our Constitution. Under our Cons-
titution, there are fundamental rights 
and other things. Therefore, the laws 
to be continued there must not be re-
pugnant to the Constitution. 

Lastly, Sir, I wish to say this. Dadra 
and Nagar Haveli had been governed 
by the Varishta Panchayat. They 
had their own ways of functioning. 
;-;-0".. it will be part and parcel of a 
ilUg(' ~dministration of the Govern-
!l1C:;~ (of India. The only thing that I 
wou:cl like to say, without casting any 
~sp~;,ion, is that they should not lQ§e 
their identity and they should not be 
put into difficulties which is generally 
the re.ult of such a huge administra-
tion and the red tapism that is the 
order c.f the Government here. They 
:Ire the persons who have been ad-
ministering themselves and let them 
not feel no better under the control 
Oi ;he Central Government. With 
theSe words, Sir, I welcome this Bill. 

Shri Kalika Singh (Azamgarh): 
Sir, this Bill is a consequential legis-
lation following the passing of the 
Constitution (Amendment) Bill which 
We adopted here on the eVe of the In-
dependence Day. This Bill makes a 
provision for the representation of the 
Union Territory of Dadra and Nagar 
Haveli in Parliament and for the ad-
ministration of that territory and for 
matt€rs conccted therewith. The Bill 
was introdUCed here by the Minister 
of External Affairs and is now being 
dealt with by that Ministry. When 
Kashmir was integrated with the In-
dian Union, that territory also was be-
ing administered for a long ·time by 
this Ministry but later on the Gov-
ernment thought that if Kashmir was 
a State just like the other States which 
were being administered by the Home 
Ministry, then the administration of 
Kashmir should also be taken over 
by the Home Ministry, and therefore, 
the territory of Kashmir passed over to 
the Home Ministry from this Minis-
try. Some time back the same ques-
tion arose about the Napland. Naga-

land Was part of Assam State. In re-
ply to a question by me, the Prime 
Minister gave some information. I 
asked for how long will Nagaland re-
main IUlder the administration of the 
External Mairs Ministry? He replied 
that it would be so as long as the 
people of Nagaland wished to remain 
under that Ministry. He said that 
there was a specific agreement bet-
ween the party consisting of fifteen 
persons who had come from Nagaland 
and the Prime Minister that it should 
be administered by the Prime Minis-
ter as the Minister Of External Affairs. 
This is the development that is going 
on and the Government should now 
r~sider the whOle matter, We 
!hould not allow any territory of India 
to be administered by the External 
Mairs Ministry, if it is a part and par_ 
cel of the Indian Union. So, after' 
the passing of the Constitution 
(Amendment) Bill Dadra and Nagar 
Haveli haVe become an intergral part 
of India and there remains no 
doubt about it. My hon. colleague Shri 
Tyagi went to the extent of saying 
that the people there were already 
citizens of India, and, there was no 
question Of their expressing any wish 
or their being integrated into India, and 
that we had only declared that the~ 
people would now be administered 
hereafter by the Home Ministry of 
the Indian Government. Dadra and 
Nagar Haveli as also Goa, Daman and 
Diu are part of India, and time will 
come, as our Prime Minister has 
said,-when it is a fact-that if any 
part of the territory which has not so 
far been in the Indian Union eX-
pressed a wish to be integrated in the 
Indian Union, the Government of India 
will consider about itegrating that ter-
ritory. The same thing may follow 
about Goa very soon. There appears 
now to be a major shift in the Gov-
ernment of India's policy. 

Lately, the Prime Minister said that 
Goa involves a very complicated ques-
tion because the moment we deal with 
Goa, NATO comes in. Long back, the 
USA had said that the NATO powers 
had nothing to do with any tenitary 
which was outside Europe. WIlen a 
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[Shri Kalika Singh] 
letter went from the Government of 
India to U.K., the U.K. Government 
was not very clear about that bu. 
U.S.A. was very much clear about the 
scope of NATO. 

Therefore, there is no complication 
about Goa, Diu and Daman or about 
Dadra and Nagar Haveli. The Prime 
Minister referred to a note of protest 
of the Portuguese Government to-
day . . . (Interruptions). 

Dr. II. S. Aney: They say that these 
are the provinces of Portugal. 

Mr. Deputy-Speaker: In the Cons-
ihution (Amendment) Bill, all these 
thin&s were very relevant. This Bill 
is only in relation to integration of 
what has already become a part of 
India. 

Shri Kalika Singh: Dadra and 
Nagar Haveli are a part of India and 
Goa also will become a part of India 
very soon if we just decide about the 
matter. If any territory which is in 
India and expresses its wish through 
its varishta panchayat or through any 
other method to come to the Indian 
Union, we should incorporate that 
territory. If th" Goans expressed 
such a wish, the Government of India 
will not hesitate to admit that terri-
tory also in~o the Indian Union. I 
Was referring to all these matters be-
cauSe India before the 15th of August 
1947 was a police State. Dadra and 
Nagar Haveli also, I presume, till the 
11th August 1947 was a police State 
because it was governed by an im-
perial power like Port·lga!. It is said 
to be the ·b~gest imperialist power in 
the world. today though it is a very 
tiny country; it has got a very big em_ 
pire spreading over the whole world 
in Africa, in Asia and in the new world 
also. So, these areas were police 
State. We in India have passed 
from a poice State to a we1-
fare State and therefore, we have 
to see that in the administration of 
Dadra and Nagar Haveli, we should 
introduce all the measures and laws 
that are necessary for the adminis-

tratfon of a welfare State and the 
people there should get the impression 
that there is a change and the wind 
of freedom is blowing from the whole 
Of India to their territory. That will 
affect the Goan people also and they 
will say that they want to be admitted 
to India. The population of Dadra and 
Nagar Haveli is about 50,000. The 
other day I was reading in the News-
week, an American magazine, that in 
Angola the Portuguese people have 
killed outright 56,000 persons; they 
have massacred them. Therefore it 
call very easily be imagined that if 
we do not admit Goa, Daman Diu and 
Dadra and Nagar Haveli, then these 
Portuguese people in alliance with 
some of the other States may massacre 
people in a large number or, so to say, 
the whole people of Dadra and Nagar 
Haveli could. be killed by the Portu-
guese people. Now that the Gov-
ernment of India is wedded to the 
Constitution of India and to the funda-
mental principles On which our free-
dom has been won from such a mighty 
empire as that of the British, we 
should now give the benefit of our ad-
vice and the benefit of our adminis-
tration to Dadra and Nagar HaveIi in 
such a way that these people would 
feel a real change in their administra-
tion. 

Against this background, I would 
just refer to clauses 8 and 9 of the 
Bill. Clause 8 says as follows: 

"Save as otherwise provided in 
this Act all laws in force in free 
Dadra and Nagar Haveli imme-
diately before the appointed day 
shall continue to be in force until 
repealed or amended by Parlia-
ment or other competent autho-
rity." 

I think that all laws which were pre-
valent in the poliCe State will con-
tinUe to remain. Therefore, I request 
the hon. Minister of Law to see that 
an amending Bill is brought here very 
soon, to introduce the Indian laws 
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there. Or, he should make a provision 
in this Bill to the effect that any law 
which is repugnant to the Consitution 
of India and which is prevalent in that 
territory shall be void. 

Then I come to clause 9 which says 
as follows: 

"All taxes, duties, cesses or fees 
which, immediately before the ap-
pointed day, were being lawfully 
levied in Free Dadra and Nagar 
Haveli or any part thereof shall 
continue to be levied II..nd to be 
applied to the same purposes, un-
til other provision is made by 
Parliament or other competent 
authority." 

The "other provisions" referred to 
will have to be made very soon, in a 
month or two, because, later on, these 
people may begin to complain that the 
same taxes, the same levies and the 
same duties continue to exist and ask 
what has been the change. Therefore. 
they might think later that they had 
made a wrong decision to integrate 
their territory with the Indian Union. 
So. our Government should see t.hat 
all the changes which are contemplat-
ed in respect of these territories are 
brought into effect at once. That is, 
the relevent laws and other fiscal 
measures should be introdUced in Par-
liament here at once so as to be applied 
to these territories. 

With these words, I welcome this 
Bill and I congratulate the Prime 
Minister on his bringing forward such 
a measure. 

~ ~o r .. o m (OTWim-"Ue:«f-
~ ~ ;;nfu<rr) : ~ 
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Shri Achar (Mangalore): Mr. 
Deputy-Speaker, Sir, I only wish to 
make a few observations. The first 
thing that I would like to point out 
i'o in regard to clause 3. I am not in 
thc least grudging one seat in Parlia-
ment for these brave people, but we 
have to remember that their popula-
tion is only 50,000. In this connec-
tion, I would like to point out that 
Coorg was not willing to merge in 
thc Karnataka State. They were 
about two and a half lakhs in point 
of population and so they also claim-
ed a seat i:t Parliament, at least one 
seat. I am not at all grudging a seat 
so far as the people of Nagar Haveli 
and Dadra are concerned. but there 
is this aspect of the question to be 
considered. When a territory merges 
into the Union of India, whether there 
should be any special case for any 
part of the country which has only 
a population of 50,000 to be represent_ 
ed in Parliament, has to be consider-
ed. As it is, there is one seat for 
every eight lakhs of population. The 
Prime Minister has said that it is a 
temporary measure. I have nothing 
t9 say against it. But We have to 

consider whether for 50,000 'people 
there should be one seat here. 

Shri NathwaDi: There is nO other 
representative body there. 

Shri Achar: I have made it clear. 
We here are having one seat for 
every eight lakhs. When the people 
of a territory merge into the Union 
and become emotionally and 
nationally integrated into India. whe-
ther 50,000 people by themselves 
should have a separate seat is a point 
to be considered. Not that I am 
saying that it should be changed 
immediately. The only point is, the 
people of Coorg who number about 
two lakhs, whose culture is different, 
whose way of life is different and 
who have a speciality of their Clwn, 
claimed a seat, but they were not 
given a seat. This aspect of the ques-
tion has to be considered. 

Then I come to clause 4. Very 
deserving and hieh tributes have been 
paid to these brave people of Dadra 
and Nagar Haveli. After doing that, 
is it proper to provide for that small 
territory only an advisory body? 
They are very careful people. I am 
told there has been no deficit financ-
ing or anything of that kind there. 
They have saved Rs. 30 lakhs. It was 
practically an independent unit. They 
have administered the territory very 
beautifully, for the last seven years. 
Of course, we have delayed their 
integration into the Indian uRion on 
account of the case in the Hague 
court. There has been delay because 
of it. All the same, the have 
managed things very wcll. So, why 
should the Varishta Panchayat-
Varishta means superior-be only an 
advisory body? There is agitation 
among the people of Himachal Pra-
desh, the hill States of Assam. 
Tripura, etc., for a democratic system 
of Government; they are all claiming 
a system of democratic government 
for them. Of course, this is only a 
temporary measure, and I have not 
sent any amendments. I fully support 
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this Bill, but this aspect of the que'S-
tion sbould also be considered. 

Then I come to clause 8. have 
not studied the laws there and I do 
not know what exactly the statute 
law of that territory is-whether 
there are any statute laws or whether 
there are only customary laws. There 
may be some customary laws, such as 
marriage la\\7s, which may be 
repugnant to the Constitution of India, 
and we ~hould consider whether it is 
proper to say that everything there 
would be legal, even if it is l'ept:g-
nant to our Constitution. So far as 
this question of continuance of exist-
ing laws is .concerned, I think some 
consideration should be paid to it. Ii!; 
I pointed out, the Prime Minister has 
himself said that this is only a 
temporary measure. and we have not 
put in any amendments. 

It looks as if some linguistic contro-
versy has crept in 'here between my 
friends from Maharashtra and Guja-
,·at. 

Shri Nathwani: It is not our inten-
tion. We say that the only criterion 
should be of convenience. 

Shri Achar: All right there is abso-
lutely no trouble between Maharash-
tra and Gujarat. He need not get 
angry with me on that account. 

The Prime Minister was pleased to 
say that it is not Naagar Haveli, but 
Nagar Haveli and the word 'Nagar' is 
Hindi. In all humility, I would like 
to point out that it is not Hindi; it is 
Sanskrit. The root word is 'Nagra' 
(;r~). 

Mr. Deputy-Speaker: Whatever it is 
it is Nagar. 

Shri Aehar: Yes; it is Nagar. I am 
pointing this out because le.t not the 
Hindi people claim that also saying 
that th" nome is in Hindi. That is 
my purpose. 

lift '(To "0 fillmi (~) : 
~~,~~.n-~~ 
~ ~ ~ ~"f-~ it 

~ it ~ f.r.r W ~IIT t, ~ ~ ~ 
ffiIRr ~ ~, ~~ ~ lI![ ~ 
qi;f !Jffl ~ if!f * ~ ~-~ if 
mf1r.f gm ~, ~ it ~ it fu;r 
troff ~ ;r 'ffif f.t;qr ~ I ~ ~ 
~ it r.rq lIfuf.1N * fcN!f if 
~ rnr ifl1I'R1ft ~ oft ~ 
~ 1ft t, ~ ~ $ t\q; t, ~ 
~ ~ ~ ~ tllf '1ft fl:r;rr ~ 
t $ m-futif it ~ it ~ I 

~wti~'iIiT~t, 
~ \Vi ~ JIlq-'IfI1iT ~, ~ mqr ~. 
\Vi iIiT ~ ~, ~ '1ft $ \Vi '1ft 
m-<m~'Ift~if~·~. 
~ ifl't it ~ f<'f!IT ~ I 

~~liT~~""~-.rr 
~ qi;f m if!{ * ~ llrof-'llllf if' 
~gm~,~it;;i't1i'f*~i1; 
r.rq,~i1;~~ (~T-~).. 

~ ~ ~ i1; fri f;rn-;J)- liT 
Wmtllf~~, ~\Vi'lft~~ I 

Shr; N. R. Muniswamy (VelIore): 
Mr. Deputy-Speaker, Sir, I welcome 
this BilL Many Of the features of 
tl:is BiIJ have been highlighted by 
my (riends and I may be permitted 
to ret>~at One or twO points. With 
regard n clause 4(2), whcih deals 
with the functions of the Varishta 
Panchayat, some of my friends have 
been saying that the functions should 
be not of an advisory character, but 
of a mandatory character. I am also 
of the same view. We must give them 
some sort of autonomy and whatever 
advice is given by the Varishta 
Panchayat must be adopted by the 
administrator. Otherwise, if it is only 
of an advisory character, it looks as 
if the administrator need not give any 
serious consideration and act accord-
ing to it. If it is made mandatory, it 
will be an impetus for other pockets 
also to come into the Indian Union. 
We must give them freedom and make 
them understand that they are the· 
rulers Of the country. 
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[Shri N. R. Muniswamy] 
I feel that the status of the admi-

nistrator should be that of an exeeu-
·tive officer and he must carry out 
faithfully, sincerely and honestly the 
decisions arrived at by the Varishta 
Panchayat. There should be no depar-
ture from the -advice given by them. 

Then, there has been a good deal 
of discussion about the jurisdiction of 
the High Court. We do not have the 
High Court of Bombay now. It has 
been renamed as the High Court of 
Maharashtra at Bombay. I find that 
clause 11 says: 

...... the jurisdiction of the High 
Court at Bombay shall extend to 
Dadra and Nagar Haveli." 

I request the hon. Minister to see that 
it is changed and put as "the jurisdic-
tion of the High Court of Maha-
rashtra at Bombay" instead of ''High 
Court at Bombay", because the High 
Court at Bombay has been renamed as 
the High Court of Maharashtra at 
Bombay. 

About the representation in the 
House of the people, one representa-
tion has been given to Dadra and 
Nagar Haveli. My friend, Shri Achar, 
has been saying that the population 
is only 50,000 and there is no need to 
give one representation, because even 
lakhs of people are not given 
represen tation. I do not agree with 
him. Unless we give them representa-
tion in Parliament, they may not feel 
that they are one with us. Therefore, 
even if their number is only 50,000, 
a representation has to be given, and 
it has been rightly given by the 
Government of India, for a repre-
sentative of those people to come and 
sit in this august House. It is not as 
if representation should be based on 
any numerical strength, saying it 
must be 7 or 8 lakhs. At a time when 
we want many of the pockets to be 
integrated with India, unless We show 
them how they integrate with us by 
giving them representation, we may 
not have this Bill as a fore-runner of 
many more such Bills. Therefore. I 

only wish that there should be no such 
observation that representation should 
not be given. 

With regard to the Acts and laws 
which will be implemented in that 
part of the country, one hon. Member 
said that unless we apply the laws of 
the Indian Union to them, we may 
not be able to create the impression 
on them that they have been integrat-
ed with us. With great respect, I dis-
agree with that view. The people 
there are mainly tribals and they 
have their own tradition, heritage and 
habi[s and manners. Unless we give 
them an assurance that there will bt> 
no inroads into those things by any 
imposition of our laws, it would look 
as though we are encroaching 
very much into their autonomy. 
Therefore I only wish that we must 
respect their traditions and habits. 
So far as social customs are concern-
ed, whatever system is obtaining they 
must be retained without our making 
any inroads. We have got an armoury 
.of laws and' in our anxiety to see 
that they come on a par with us, if 
we transpose bodily all those laws 
into that part of the country, there 
will be some repulsion from them. 
Therefore, we should not interfere 
with their traditions and habits. The 
enthusiasm expressed by some Mem-
bers to see that they are also brought 
on a par with us should not be heed-
ed, because we would be doing them 
a harm if we impose our laws on 
them. 

Shri Tyagi referred to the fact that 
they requested the Government of 
India that they should be taken into 
the Indian Union. Whether it is a 
request or not, so far as the facts are 
concerned, it is a fact. It is not a 
misstatement of facts. This request 
has been pending for a long time and 
we have 'been hesitating to take them 
in for various reuons. The reasons 
have been mentioned by the Prime 
Minister and those reasons have to be 
given proper weight. Certain for-
malities have to be gone through 
before the integration can take place 
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and that is why it has taken such a 
long time. There is nothing wron, 
in their request being made to the 
Government of Indita to take them. 
This Bill has come at the right time 
and we must invite them and give 
them all. facilities; 

As rega~d~ the development aspect, 
we must see that we spend more 
money out Of the Consolidated Fund 
of India in . ~veloping that area, 
becauSfl by their administration, they 
have already saved Rs. 30 lakhs. 

With these words, 
Bill. 

support this 

Shri JhuDjhunwala (BhagaJ.pur): 
Sir, this Bill is very welcome in all 
respects. It is said in clause 4(2) 
that: 

"The functions of the Varishta 
Panchayat referred to in this sec-
lion will be advisory only but 
due regard shall be given to such 
advice by the Adminislvator in 
reaching decisions on thf, matter 
in relation to which the advice is 
given." 

ln this connection, I hav" to say that 
such a thing occurs in many parts of 
India. Many bodies have been made 
simply advisory and ',herefore the 
people feel that something is being 
imposed on them from above. 
Here, Sir, these people have volun-
tarily joined us. So the Administra-
tor should not act in a way as though 
he is doing something whereby some-
thing is being imposed on them. Just 
as my previous speaker has said, many 
other States might. be willing to join 
us if they feel that the States which 
have already joined us are function-
ing very well, they are very happy 
and they do not feel that something 
is being ismposed On them. Things 
may be good from our point of view, 
but they may not feel well with those 
things. Therefore my suggestion only 
is that the Administrator should see 
that his action is such as will not 
create an impression on the mind of 
the Panchayat that things are being 
imposed on them. 

875 (Ai) LSD-9. 

As regards the question of High 
COllrts, Sir, it should be left to them 
to decide where they want to go. We 
should not impose upon them whether 
they should go to the Bombay High 
Court Or to the Ahmedabad High 
Court Or to any other High Court. 

About the question of taking one 
Member for Lok Sabha, it is necessary 
in the beginning that impetus should 
be given to them and one l'4ember 
should be taken from Dadra and 
Nagar Haveli to the House of the 
People. 

Shri A. K. Sen: Mr. Deputy-
Speaker, Sir, it was only to be ex-
pected that this measure will receive 
the unanimous approval of the House. 
It is also natural that this House has 
welcomed this measure wholeheartedly 
though it follows only naturally from 
what we did previously in incorporat-
ing by a formal amendment of the 
Constitution the territory of Dadra 
and Nagar Haveli within our own 
territory. I, therefore, propose imme-
diately to deal with some of the mis-
apprehensions which have been ex-
pressed in the course of the debete. 
Il say 'misapprehensions' because I 
conceive that though they are genuine 
apprehensions they are not properly 
founded. 

May I straightway deal first of all 
with the point raised by Shri Tyagi? I 
do so because he laid emphasis on the 
same point when he spoke in the 
course of the debate in this House on 
the Constitution Amendment Bill. He 
takes objection to the Statement of 
Objects and Reasons in which it is 
mentioned that at the request of the 
people of Dadra and Nagar Haveli 
this Bill has been brought forward as 
the previous Constitution Amendment 
Bill. He takes exception on the 
ground that it expresses rather a weak 
frame of mind to say that we shall 
accept within our territory only those 
who want to corne in and leave out 
those who naturally belong to it but 
do not express themselves so openly. 
I. Sir, with due respect to him, fail 
to appreciate the logic of this objec-
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[Shri A. K. Sen] 
tion. This country in its march to 
freedom and, after freedom, in its 
march to progress has never taken 
recourse to the methods of compul-
sion. We believe in government by 
consent, and We believe that that gives 
us greater strength than compulsion 
and the might of this country con-
sists not in what is dictated from 
above but in what is done collec-
tively by the people voluntarily and 
with a sense of PUrp'Ose and dedica-
tion. I hope, Sir that in our future 
affairs and in our future course of 
administration we shall never take 
resort to the methods of compulsion. 

Now, Sir, with regard to the ob-
jections raised by various Members-
n'Ot objections really ibut apprehen-
sions-with regard to clause 4 pres-
cribing the function of the varishta 
Panchavat in relation to the Admi-
nistrator, if I have understood the 
hon. Members properly, they have 
felt that the word 'advisory' limits 
the functions of this body only to 
what is literally known as 'advi!tory' 
and th'e Administrator will be more 
or less free to act as he likes dis-
regarding the advice which may be 
given by the varishta panchayat. May 
I remind the House, Sir, that while 
We give such functions under the 
name of 'advisory functions' to such 
bodies, to such responsible bodies in 
relation to their functions vis-a-vis 
either a high office like that 'Of a 
Governor or an Administrator or a 
CommiSSioner, in the field of consti-
tutional law especially in a democra-
tic State, the expression advisory 
function' has a particular meaning 
and only one meaning. 

Let us examine Article 74 of our 
Constitution. Even the Prime Minis-
ter and the Council of Ministers in 
the Centre under the Constitution 
only give advice to the President. 
Legally we are all advisers. Article 
74 says: 

"There shall be a CounCil of 
Ministers with the Prime Minis-
ter at the head to aid and ad-

vise the President in the eXll!r-
else of his functions." 

I, therefore, fail to appreciate, Sir, 
how by describing the function of the 
panchayat as advisory we have not 
conferred a sufficiently high statU3 to 
this body. I can understand the ob-
jection that the advice may be low, 
but I cannot understand the objec-
tion, with due respect to those who 
haVe made it, that the description of 
advisory function used in connection 
with the varishta panchayat gives 
them an inferior status. If the Cabi-
net at the Centre is only adviS'ory ... 

Shri Aehar: The only point is this. 
The constitutional point would have 
been all right. But let us read the 
earlier portion. Clause 4 (I) says: 

"Until other provisiOn is made 
by law, as from the commence-
ment of this Act the Varishta 
Panchayat shal! have the right to 
discuss and make recommenda-
tions to the Administrat'Or ... " 

It specifically says: "discuss and 
make recommendations". I do not 
think the constitutional provision will 
help us. 

Mr. Deputy-Speaker: That is the 
third stage. First discussion is to 
take place and then only advice is 
to be given. What does the hon. 
Member want? 

Shri A. K. Sen: I shall explain that 
point. Because it is contemplated 
that this body would not merely aid 
in an advisory capacity the adminis-
tration of this te'ITitory but it is con-
templated that some legislative func-
tion may also be given to it, it has 
been put like that. At the present 
moment it is exercising some legis-
latiVe functions. With the incorpora-
tion of this territory with the Indian 
Union all legislative functi'Ons will 
now vest in Parliament and in the 
President. Even the function of 
making regulations 1!or the peace, 
gOOd order and government of this 
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territory will now vest, under article 
240, in the President. Therefore, this 
means, until other provisions are 
made giving legislative powers to 
subsidiary bodies which may be in-
dicated-in this case no subsidiary 
body is necessary because the varish-
ta panchayat is already there-they 
will function in an advisory capacity, 
meaning thereby that this will func-
tion in the executive acts ot the gov-
ernment of this territory as opposed 
to legislative functions, and that 
other functions which we may call 
legislative functions may be given in 
th~ future. That is what is indica-
ted. Shri Achar is a lawyer of 
repute. I am sorry that it has not 
struck him why we are emphasising 
"other functions" in contrast with the 
functions appertaining to the admi-
nistrator and the Varishta Pari shad 
at the present moment functioning 
only in an advisory capacity in rela-
tion to the administration. Because, 
as from today rather as from the 
11th August, they are divorced from 
all legislative affairs concerning that 
territory until that competence is 
given to them. Therefore, I am say-
ing and answering the objections that 
advisory function does not indicate 
any status interior or superior; it in-
dicates a particular constitutional set-
uP. l;ke the Cabinet in the Centre or 
the Cabinets in the States. They 
function in an advisory capacity. And 
in my submission, when they are 
given such functions, it is indicated 
very clearly what their function is, 
and it is also indicated naturally 
that the Administrator is normally 
bound to accept the advice, as the 
President in the Centre and the 
G1>vernor in the States. Therefore, 
the point as to whether there is a 
possibility in the future of the Gover-
nor or the Administrator acting arbi-
tra,.ily ignoring the advice, in the 
day to day administration of the terri-
tory, given by the Varishta Par'shad 
is also answered by the same argu-
ment. Well, legally spea'king, the 
C'ompetence of the administrator to 
act by himself is there, as he is the 
head of the union. But the advisory 
function is meant to be folIowed, and 

not to be ignored. And the consti-
tutional function in a democratic coun-
try is, as it has been in this counlry, 
and will always be, that that advice 
is by convention made binding, 

15 hrs. 

The next objection that has been 
more or less indicated though not 
specially taken, is about a provision 
relating to making the High Court 
of Bombay the High Court for this 
territory. May I only indicate the 
subordinate objection which I just 
now heard from Shri Muniswamy? 
He referred to the name "High Court 
of Bombay" and said that it should 
be called "H;gh Court of Maharash-
tra in Bombay". 

Shri N. R. Maniswamy: I said the 
M:aharashtra High Court at Bombay. 

Shri A. K. Sen: Well, it is more or 
less the same-the High Court of 
Maharashtra in Bombay or the Maha-
rashtra High COurt in Bombay. Then 
you miCht as well say the Uttar 
Pradesh High Court at Allahabad, the 
Bengal High Court at Calcutta and SO 

and so forth. 

Shri N, R. Muniswamy: It is stated 
in the Bifurcation of Bombay Act. . 

Shri A. K. Sen: Let us leave ~he 

question of the actual words to the 
draftsman's language and not deprive 
him completely of the duty as to in 
which language he should express it. 
I for one would uphold, if I have to 
adopt a language, one which is not 
shorn of all its beauty and elegance 
simply to appeal to the tasles of some 
p'arochial minds. 

Mr. Deputy-Speaker: What he 
means is the bare description given 
in an earlier enactment. 

Shri A. K. Sen: 
where. 

do not know 

Mr. Deputy-Speaker: In the Act 
itself. 
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Shri N. R. Muniswamy: do not 
have any parochial view at all. I 
have specific-ally referred to the earlier 
enactment. The thunder and lightn-
ing of the Bombay High Court is 
there. 

Sbri A. K. Sen: I personally think 
that this is a much more elegant des-
cription-the High Court in Bombay 
_s it· is much more elegant to des-
cribe the U.P. High Court as the 
High Court in Allahabad without say-
ing the Uttar Pradesh High Court in 
Allahabad. 

sa.o N. R. MlIDiswamy! I only say 
that· you conform to the previous 
Act. 

Shri A. K. Sen: If any Act has used 
inelegant language, let Us remove that 
inelegant language rather than 
making this also inelegant. This is 
understood very well. This is also, 
in my submission, much more ele-
gant than the other descript'on. 

Mr. Deputy-Speaker: There is no 
doubt that this is more elegant. I 
disagree with the hon. l'4ember therE'. 
But if there is a description of that 
High Court in a particulM- way in 
any Act passed by this Parliament 
then we must follow that desCription. 
That is the objection. 

Sbri A. K. Sen: As I said, the better 
thing would be to change that des-
cription rather than follow it here 
also. 

Mr. Deputy-Speaker: 
change that, we have to 
here as well. 

Unless we 
follow it 

Sbri A. K. SeD: do not know for 
what purpose that expression was 
used. 

Mr. Deputy-Speaker: Anyhow, he 
might consider it. 

Sbri A. K. Sen: Any way, the ex-
pression "High Court of Bomba~" is 
fairly well understood. In which Act 
is the other expression used? 

Shri N. R. Muniswamy: In the Bifur-
cation of Bombay Act they have 
specifically used this expression. 

Shri A. K. Sen: We will see that. 
Nevertheless, I think this is fairly 
well understood and the description is 
also, as you rightly pointed out, mare 
elegant. 

The substance of the objection is 
in prescribing the High Court of 
Bombay fOr this purp'OSe, instead of 
leaving it to the Varishta Parishad. 
As has been indicated already this 
Bill as also the Constitution (Tenth 
Amendment) Bill were drafted in 
clOSe consultation with the represen-
tatives of the people of Dadra and 
Nagar Haveli. They have been 
apprais~d of the provisions of this 
Bill very well and they have not taken 
this objection, and administratively 
and from the point of view of con-
tiguity .... 

Sbri N. R. Muniswamy: I have only 
referred to the name of the High 
Court. 

Mr. Deputy-Speaker: That point 
has already been dealt with. 

Shri A. K. Sen: If I may saY' so, 
am now dealing with the substance 
of the objection, and not the name. 
I said that the people there have 
not taken any objection to it. We 
are trying to leaVe an option which 
they have n'ot wanted. And from all 
points of view this provision has been 
welcomed, as the appellate court 
nearest in distance, approachable much 
better and from every point of view .. 
To us every High Court is the same 
in India. They· uphold the same 
system of law with the same fear-
lessness and the same impartiality. 
It matters little to which High Court 
a particular appeal goes or not. 
Every High C'ourt is the same and we 
pay the same respect to the decrees 
and judgments of every High Court. 
And it is our honour and our privi-
lege too that we have a system of 
High Courts in this country which 
have set a standard not only for our-
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selves but also for the whole WOrld. 
Therefore, it does not matter, as I 
said, to which High Court it goes. We 
have done this only for the ptn"J)ose 
of making the approach to a particu-
lar High Court which is the most 
convenient from the practical point 
of view, not from any other point of 
view, and it has not been expressed 
by the representatives of the people 
at any stage that any other High 
Court would be more convenient. 
Therefore, it is better to leave it as 
it is. 

The next point is aboui the questi'on 
of nomination. of a member to the Lok 
Sabha from this area, I wish it was 
not suggested at all that these people 
having only a population of 50,000 
should not h'ave a representative in 
Parliaftlent becaUSe in the rest of the 
country 'We 'only have one member 
for four lakhs of people. Well, the 
popul.tion. bas been divided into 
units 'lI! fOUr lakhs for convenience, 
For the purpose of representing the 
people the essential requirement is 
the element of representation of a 
particular area, and fOr the purpose 
of making that representation effective 
and possible the country has been 
divided ,into these units, roughly con-
taining a population of four lakhs 
each. 

Shri MaDiyangadan (Kottayam): It 
is seven laths, 

Shri A, It, Sen: It is not seven 
lakhs; it is four lakhs. Seven lakhs 
is for double-member constituencies. 
For single-member constituencies it is 
between four lakhs to five lakhs. 

Shri. Maiyangadan: That is voters. 

Shri A. It. Sen: I was only refer-
ring to voters, because it is they who 
are to be represented. Therefore, the 
element that has to be taken into 
consideration and which we must 
never lose sight cf is the essential 
purpose of representation that an 
area Or particular set up has to be 
represented. This area not only needs 
representation far making its voice 

felt when functioning by this parti-
cular set up, it deserves to be repre-
sented by every test that we may 
lay down. They have valiantly 
fought, freed themselves, ruled them-
selves properly and now they are 
going to be ruled by the laws of this 
Parliament. There is no reasoo to 
suppose that this is against any test 
which we may think 'of to give repre-
sentation to these people. I am glad 
that it has not only not been grudged 
but has been welcomed by every 
section of this House. 

The question of nomination is cer-
tainly important, but I must say that 
it is acknowledged freely by every-
one in this House that in the begin-
ning there mUst be nomination. We 
cannot have all the paraphernalia of 
elections. the voters' lists and every-
thing, straightaway. But I have no 
doubt that like the rest of the coun-
try these ~le will ·be able to elect 
fl'OJil theMselves their own repre5en-
tative. 

As I said, there was a faint sugges-
tion, unfortunately from Shri Nath 
Pai that the Government here might 
perpetuate this gyBtem of nomination 
and more or less bring representa-
tives belonging 10 a particular patty. 
Practically speaking, one mote addi-
tion to th1! Government party W'Ould 
not mean either an acquisition of 
strength or really a loss of strength 
for the other side. But in any event. 
I think it is a rather unfair sugge~
tion to make because we have nevcr 
believed in having a rump Parlia-
ment. No government wiII function 
properly and command respect from 
the people if there is only a rump 
Parliament at its command. This 
Parliament has behaved as it ought to 
as the guardian of the interest, of 
the entire people fearlessly and al-
ways critical of the Government. I 
am very glad to say that the Putv 
from which the Government h1l. been 
drawn has been most critical of thp 
Government than pcssibly in ether 
countries. 

Shri Tanpmani: Rump Parliament? 
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Shri A. K. Sen: Yes, rump Parlia-
me:J.t. I may be wrong in my ex-
positi'on, but I cannot conceive of a 
ParJi'ament which consists of people 
or representatives at the command of 
the Government. I think it is an 
appellation of Professor Mukerjee. 
Possibly that description was given to 
one of the Parliaments during the 
reign of Charles the First. 

Shri Tyagi: I might clarify that it 
is not that the Members of Parlia-
ment of this Party oppose the Gov-
ernment. It is only when the Oppo-
sition fails altogether in its duty that 
we have to take up the cause of the 
peopJe. 

Shri Braj Raj Sinch: Why should 
you take over their function? 

Mr. Deputy-Speaker: That oppor-
tunity is not given at this m'oment. 

Shri A. K. Sen: I must also, in 
fairness to the Opposition, say th'at 
theoy have been alive to their duties 
as Opposition. I have heard it from 
very good authority. It is not really 
for me to philosophise on this, but 
people from outside who have come 
have given tributes not only to the 
Government Party but to the cons-
tructive way also in which the Oppo-
sition has behaved in this Parlia-
ment. 

Some Hon. Members: Thank you. 

Sbri A. K. Sen: I remember Dr. 
Hugh Ga'tskell told me when he was 
here that he was amazed to find the 
hon. 'Members from the Opposition 
being S'O respectful to the members af 
the Government. He said that in 
England it was quite the other way 
about. 

Shri Indrajlt Gupta (Calcutta-
South West): Are we supposed to 
take the hint? 

Shrl A. K. Sen: Not at all. I am 
only stating facts. As I said. there 
is hardly any danger of getting this 
House packed with nominees. Even 

for other areas where we have the 
system of nomination the Govern-
ment h'as taken good care fo find out 
who really commands the ,,~~fidence 

of the people whom he seeks to re-
present as the nominee of the Presi-
dent in the Parliament. I have no 
doubt that these people who have 
proved their ability equally if net 
more than others in the rest of th .. 
country, will enjoy the same right of 
electing their own representatives to 
Parliament as the rest of the country. 

This really disposes of all the objec-
tions excepting the technical ones 
raised by Shri Tyagi and a few others 
regarding the continuance of the 
existing laws. It is not possible. while 
incorporating or integrating areas, to 
forget the legal past of the territories 
concerned. It has happened not only 
with regard to foreign territories in 
the sense of territories which were 
governed by foreign powers, like the 
French possessions and this parti-
cular Portuguese possession, but also 
in the matter of integrating territories 
which were governed bv Indian rul-
ers in the olden days having their dIS-
tinct forms of administration of law 
and also other laws different from 
ours. Those laws cannot be effaced 
straightaway, like, t~e property laws 
and laws of succession. For instance, 
in Pondicherry and in Chandranagore 
even noW We have the old French 
laws continuing. Chandranagore has 
integrated completely for over a de-
cade now. I have gooe to Chandra-
nagore myself and have argued 
French law because still the French 
laws have not either been repealed or 
amended. They still hold the field. 

I remember that under the French 
law there is no system called relief 
against forfeiture of a leasehold tor 
non-payment of rent. Those who are 
lawyers will particularly appreciate 
it. r am mentioning it because this 
case is reported as a decision of the 
Calcutta High Court. The point speci-
fically taken was whether after inte-
gration the French laws which did not 
recognise any relief against forfeiture 
would hold against the Transfer of 
Property Act which specifically en-
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joined upon the court to give relief. 
The District Court held against mI:. 
They held that the Transfer of Pro-
perty Act would apply 'as the princi-
ples of it and the rigours of the 
French law would be modified to that 
extent. But the Calcutta High ('(>urt 
decided to the contrary. 

This only exemplifies that partI-
cular territories being run and social 
and legal relationships being guided 
by different systems of laws cannol 
be changed overnight, like the penal 
law in Pondicherry and various other 
laws. That is why the best course in 
such cases has bep.ll, as we have done 
in the past, to continue the existing 
laws and then to introduce laws from 
India as and when it is necessary. For 
that power has been taken unner 
clause 10. Also, power of adaptation 
has been taken under clause 12 which 
is very wide as also rule-making 
powers under clause 14. The appre-
hension that some laws of a colonial 
country in conflict with or hostile to 
our basic laws, namely, the funda-
mental rights and other provisions of 
the Constitution, would be continued 
is again not a very genuine appre-
hension because no law can be con·· 
tinued, even if we say so. contrary to 
the Constitution. The moment this 
terri tory becomes part of India, all 
laws continued Or not continued, 
which are repugnant to the Constitu-
tion would, to that extent, be void. It 
is not necessary to reiterate. It will, 
in fact, be bad to reiterate that all 
laws contrary to the Constitution will 
be void. They are void. 

Shri Tyagi: Why not mention that". 

Shri A. K. Sen: It is not necess-
ary. We never mention that, because 
when laws are continued the para-
mount condition subject to which 
they are continued is that they are 
continued subject to the prescriptions 
of the ConstitutIon. In any event, let 
us not also forget that these terri-
tories had been administering them-
selves with their own laws but modi-
fied to the extent that they were 
necessary in order to adjust the old 

laws to the new set-up. Therefore no 
laws were allowed to continue during 
these seven years which were in con-
flict not only with our Constitution 
but also with the basic laws of the 
country, like the Penal Code or other 
things. Therefore what is continued 
by clause 8 in fact are laws which 
were not the old laws but laws which 
were modified during the last seven 
years and which guided the affairs of 
this territory in the course of their 
free government until integration. 

With these words I again recom-
mend this motion fOr acceptance. 

Shri Nath Pai: Everybody has 
spoken about the representative from 
this area coming to this House as a 
Member. We have not been able to 
follow whether the arrangement of 
nomination is limited till the general 
elections or it holds good for all time. 

Mr. Deputy-Speaker: He has ans-
wered that. Perhaps the.hon. Mem-
ber was not here. 

Shri Nath Pai: I did try to get a re-
port as the custom on that side is. The 
argument raised is that there are 
50,000 people ..... . 

Shri A. K. Sen: All that I said was 
that it is agreed that it must be dur-
ing the temporary period of transi-
tion by nomination. But I said that 
there is no reason to suppose that 
these valiant people would not enjoy 
the same right of electing their re-
presentatives to Lok Sabha as the 
rest of the country. 

Shri Braj Raj Singh: In 1962? 

Sbri A. K. Sen: I dispelled the in-
sinuation, rather a faint insinuation, 
of Shri Nath Pai, which was unfor-
tunate, that the Government of the 
day would continue this or perpetuate 
this system of nomination. 

Shrl Braj Raj Singh: That is root 
the point. Is it clear that in 1962 the 
people of these areas shall be sending 
their representative by election? 
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Mr. Deputy-Speaker: It is very 
clear, but not as the hon. Member 
thinks it should be! 

The recollection of Shri N. R. Muni-
swamy was wrong. The des':riptioll 
of the High Court is: "hereinafter 
referred to as the High Court at 
Bombay". 

Shri N. R. Muniswamy: That is 
what I wanted to apologize about. 
Here I find ''the High Court cf 
Gujerat". 

Mr. Deputy-Speaker: Y'~s, I have 
got it and I have seen it. 

Shri A. It. Sen: I was myself sur-
prised when I was told about it~uch 
an inelegant description. 

Shri Hath Pai: There are fifty thou-
sand people all around in that area 
and we· are getting one representative 
in thlsHouse. Under the cOnstitution 
it must be to the tune of three-
quarter million. Does it mean that 
this is a sigrtiflcant appointment for 
the whole ot what is today a Portu-
guese colony or that for every fifty 
thousand people we will be getting 
one representative? 

Mr. Depnty-Speaker: That too he 
has answered. The hon. Member was 
not attentive perhaps. 

Now I put the motion to the vot" 
of the House. 

The question is: 

"That the Bill to make provision 
for the representation of the 
Union territory of Dadra and 
Nagar Haveli in Parliament and 
for the administration of that 
Union territory and for matters 
connected therewith, be taken into 
consideration." 

The motion was adopted 

Mr. Deputy-Speaker: We will now 
take the Bill clause by clause. 

The question is: 

"That claUSe 2 stand part of the 
Bill." 

The m<ltion was adopted. 

Clause 2 was added to the Bill. 

Mr. Deputy-Speaker: Is any amen.i-
ment being moved to clause 31 I find 
there is non.., 

The question is: 

"That clause 3 stand part of the 
Bill." 

The motion was adopted. 

Clause 3 was added to the Bill. 

Clauses 4 to 7 were added to the 
Bill. 

Clause 8 was added to ·the BtU. 

Clauses 9 to 10 were added to the 
Bill. 

Clausr 11- (E:rtension of the juris-
diction of Bombav Hillh Court ta 
Dadra and Nagar Haveli) 

Shri p. R. Patel: Sir, I have given 
notice of two amendments, Nos. 6 and 
10, to clause 11. They are as follows: 

(i) Page 3, line 18,-

for "As from such date as" substi-
tute-

"In accordance with the opinion 
of the Varishta Panchayat". (6) 

(ii) Page 3, line 20,-
after "Bombay" inseTt~ 

"or at Ahmedabad". (0) 

I am very grateful to the Law Mm-
ister and the Prime Minister for 
making it clear that giving jurisdic-
tion to the Bombay High Court means 
that it is only for the convenience of 
the people. We must look t.o the con-
venience of the .people. May I paint 
out here that Dadra is surrounded on 



TIle Dadra SRAVANA 26, 1883 (SAKA) andNallarHaveli 
HilL 

all sides by Pardi taluk. If it is con-
venient to the people of the Pardi 
taluk, I would like to know how it is 
inconvenient to the people of Dadra. 
And Nagar Haveli is surrounded on 
three sides practically on four sides, 
by Dharampur taluk and Umargaon 
taluk. If it is convenient to the people 
of these taluks, how is it inconvenient 
tv the people of Nagar Haveli! The 
nearest station is Vapi. Whether it is 
convenient or inconvenient, that 
should be the wish of the people of 
Dadra and Nagar Haveli. If the option 
is given to the people of this territory 
and if they have expressed the desire 
that the High Court should be at 
Bombay, I have nothing to say. I 
would like to know from the Govern-
ment whether the people were given 
the option, whether they were asked 
what is convenient to them-the High 
Court at Bombay or at Ahmedabad. 
And if the people had been asked 
then I would like :to know what their 
reply is. There is a Varillhta Pan-
chayat, and if the Varis'hta PanChayat 
was consulted I wanttoknO'w what 
its o~initln is, whether they have said 
that Bombay will be convenient or 
whether·they have expressed anything 
against Ahmedabad. The question of 
convenience of the people is the only 
thing 'there and so I would like to 
know the position from the G~ern
ment I~ 

Then I would like to know from 
the Government the language in 
which ·the 'proceedings of the Varishta 
Panchayats had been conducted up 
till now. And if it is Gujarati, then 
naturally their convenience would be 
there if they are put under the 
Ahmedabad High Court. 

But I do not want to press this point 
at this time, because this Bill is such 
a Bill that there should not be any 
two opinions; and in order to get the 
Bill passed without any opposition, 
without any amendment, I would, 
with your permission, like to withdraw 
my amendment.. I am not pressing 
them. 

Shri Braj Raj SillCh: Sir, has he 
moved those amendment:'? 

Mr. Deputy-Speaker: No, he has nnt 
moved them. 

The questi'lll is: 

"That clause, 11 to 14 stand part 
of the Bill". 

The motion was adopted. 

Clauses 11 to 14 were added to the 
BilL. 

Clause I was added to the Bill, 

The Enacting Fonnula and the Tible 
were added to the Bill. 

Shri lawaharlal Nehru: Sir, I beg 
to move: 

"That the Bill be passed". 

In proposing that the Bill be pass-
ed, may I say one word in view of 
some apprehension about the etection 
or the selection of the Melllbet- of 
Parliament from that area? It is 
obvious that the person who emnes 
from there should be elected. 'There 
is no doubt about it. But at the pre-
sent juncture, to cast that 'duty tm 
them will be t:> create difficulties for 
them, for the Election CommissiOin and 
others. Therefore, We have said this. 

I am not sure, I ra ther doubt if at 
the time of the General Elections the 
Election Commission and others ·would 
be ready to have a proper eleCtion 
there. I imagine that at the next 
General Elections he will be selected, 
But I can assure the House that as 
SOOn as possible after that the process 
of formal election will come in. 

Mr. Deputy-Speaker: The question 
is: 

''That the Bill be passed". 

TIl e motion was adopted. 
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EXTRADITION BILL 

The Minister of Law 
Sen): Sir, on behalf of 
Minister I beg to move: 

(Shri A. K. 
the Prime 

"That the Bill to consolidate 
and amend the. law relating to the 
extrad;,'on of fugitive criminals, 
be taken into consideration." 

This is realh' a non-controversial 
measure. The whole question of ex-
tradition before Independence was 
covered by three Acts which held the 
field. The first one was an Act of 
the British Parliament, and :,' ot dealt 
with the extradition of fugit vc cri-
minals from and io other co IlItries 
outside the British Dominions, as was 
specified by the British Government. 
Then, extradition of fugitive of'fende •• 
inter se Commonwealth countries was 
governed by the Fugitive Offenders 
Act. Then, there was an Indian Act., 
the Indian Extradition Act, which dealt 
with the residue of the matter. 

~h~ operation of these Acts has al-
ways' proved cumbersome. I remem-
ber, .even before Independence, when· 
ever such matters cropped up, there 
used to be a good deal of research 
and racking up of all laws and pro-
cedures in order to find out really 
which law held the field After Inde-
pendence, as a result of the decision 
of the Supreme Court, it was found 
that the Fugitive Offenders Act, which 
governed the question of extradition 
hetween Commonwealth countries wa. 
not in operation any more. That was 
the decision. Therefore, over a vast. 
area with which we were really phy-
sie.ally connected, our people going to 
and people from those Commonwealth 
countries coming in, especially from 
England, in which really the question 
of extradition was of some importance, 
it became very difficult. It was felt 
II.bsolutely necessary that we must 
amend the law relating to extradition 
at least to enable our Government to 
get the criminals who have gone over 
to Commonwealth countries, especial-

Iy Pakistan and neighbouring coun-
t des, and also those countries to gct 
fugitive criminals coming from their 
territories to India. Therefore, a com-
prphensive Bi'l was drafted and has 
now been introduced before this 
House. 

There are no controversial provi-
sions. The international law relating 
to extradition of criminals has beE'n 
recognised and applied, namely, that 
our law will not enable persons to be 
extradited on political grounds and 
even if extradition is wanted by other 
countrips on grounds which are not 
ostensibly political, but will turn out 
to be primarily political or really polL 
tical, our courts may decline to allo9\' 
extradition. We have divided the 
territories over which this law will 
operate. broadly, into three categor-
ies: firSt of all, foreign countries with 
which we have extradition agreements; 
secondly, Commonwealth countries 
with which we have extradition ar-
rangements; thirdly, Commonwealth 
countries with which we have no ex-
tradition arrangements. The operation 
of the law so far as Commonwealth 
countries with which we haVe extradi-
tion arrangements we shal! have 
extradition arrangements is, by some 
process, their own warrants, brought 
to this country and transmitted by 
their diplomatic representatives and 
properly endorsed by the Government, 
would be executed as if it was a war-
rant of our own courts. Apart from that, 
it has prescribed procedures for exe-
cution of requests for extradition. 

Shri Tangamani (Madurai): May I 
know the names of the countries with 
whiCh we have extradition arrange-
ments; nowherp it is indicated. 

Shri A. K. Sen: It is in the Sche-
dule. The Schedule gives the names 
of the Commonwealth countries with 
which we have extradition arrange-
ments: the First Schedule. 

Shri Tanl"amani: The Schedule 
only gives the Commonwealth coun-
tries. I would like to know the coun-
tries other than the Commonwealth 
with whom we have at present extra-
dition arran&!ements. 
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Shri A. K. Sen: We have a list. 
If the hon Member so desires, w" 
shall be abie to circulate the list. We 
have not done so because it is im-
material which is the country. The 
principle is what is more important. 
The countries with which we have ex-
tradition agreements which are reci-
procal, would be governed by the 
procedure prescribed in Chapter II. 

It is really a necessary provision. A 
part of the law having become Parlia-
mentary law, it is very doubtful whe-
ther it still continues in operation. The 
Fugitive Offenders Act has been de~
lared to be not in operation. The 
whole matter has to be covered ane\· ... 
I think we have adopted very well 
known liberal principles in drafting 
our provisions. 

Mr. Deputy-Speaker: Motion mov-
ed: 

"That the Bill to consolidate 
and' amend the law relating to 
the extradition of fugitive crimi-
nals, be taken into consideration." 

Shri H. N. Mukerjee (Calcutta-
Central) : Mr. Deputy-Speaker, it is 
a good thing that We are now having 
an Extraditilln Act which would co']-
solidate and amend the law existing 
today in regard to extradition of fugi-
tive criminals. J feel, however, hat 
there has been a certain amount of 
haste on the part of the Government 
in bringing forward this Bill in the 
present shape. I want an extradition 
Act to be put on our Statute-book as 
soon as possible. But, I do wish that 

,our consolidated Act is something 
which is fully in conformity with the 
spirit of Our Constitution and the 
desires of our people. 

I say that there has been some haste 
in the Government coming forward ir. 
'regard to this Bill also because I 
would have liked the Government to 
have suggested a reference of this 

. matter either for eliciting opinion from 
·circles which ere in the know about 
.this kind of thing or for reference 10 

a Select Committee. I did not myself 
giVe notice of an amendment of that 
sort, because, I could guess from the 
go of things that it was merely a cry 
in the wilderness. I am suggesting it 
now to the Government that pe.rhaps it 
would be wiser, perhaps it would be 
more advisable for the Government 
to wait a little longer. Perhaps the 
Ministers are in consultation. 

Mr. Deputy-Speaker: Yes. 

Shri H. N. Mukerjee: Perhaps, it 
would be more advisable for the Gov-
ernment-I want at least the Law 
Minister's undivided attention. 

Shri A. K. Sen: I was actually 
discussing that. 

Mr. Deputy-Speaker: Exactly, when 
the hon. Member says that it is advi-
sable, the Minister has to see whether 
it is really so. 

Shri A. K. Sen: I can assure the 
hon. Member that I was informing the 
Prime Minister of the suggestion he 
has thrown. 

Shri H. N. Mukerjee: I feel that 
in regard to this matter, more care 
should have been taken. Particulady 
because, the Law Commission itsc'f 
had suggested that this kind of a 
statute might profitably have be;,n 
referred to the Law Commission. I 
am quoting from the Fifth report of 
the Law Commission wh:ch was con-
cerned with British statutes applica-
ble to India. There, we find an Ap-
pendix, where a certain number <:.f 
statutes are mentioned. The idea of 
the Law Commission was that consi-
deration of these statutes should be 
postponed till the Government pro-
ceeded to legislate upon them and the 
opinion ot the Commission was sought. 
I do not quite know if the opinion of 
the Commission had been sought in 
this matter. If it had been, I have 
no grouse at all. 

At that point of time when the Law 
Commission submitted its Fifth report 
to the Government of India, tllt'c .. 
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was also a note by Dr. N. C. Sell 
Gupta who was a Member of the Com-
mission, which suggested that the 
Extradition Act should be taken up as 
quickly as possible. He had rE'f~tTed 
to certain difficulties which ought to 
be sought to be overcome when legis-
lation was brought before Parliament. 
I find that the suggestions mad.:! in 
Dr. N. S. Sen Gupta's note to the 
Fifth report of the Law Commis.;ion 
of India have not been properly ob-
served. I find, for instance, in the Bill, 
there is naturally and necessarily re-
fereJIce to extradition treaties and on 
page 2, clause 2, sub-clause. (d), it is 
said .what an extradition treaty means. 
Dr. N. C. Sen Gupta in this minute had 
pointed ·out-l am quoting from pages 
89 and 90 of the Fifth report of the 
Law Commission of India-

''The question as to the exis-
tence of Extradition treaty -of 
India with other cour.tries ia not 
free from di1llculty. The answer 
to the enquiry by the ColllD1illli.on 
to the Government of India does 
not clear up the matter. The con-
tinuance of the rights and obliga-
tions under the International 
agreements is governed by the 
International Agreements Order 
made by the Governor-Geteral 
under section 9 of the Indian In-
dependence Act. International 
conventions and membership of 
international organisations are 
governed by paragraphs 2 and 3 
of the Schedule to that Order. 
Paragraph 4 lays down a more 
general rule in the following 
words:-

"Subject to Articles 2 and 3 of 
this agreement, rights and obli-
gations under aU international 
agreements to which India is a 
party immediately before the ap-
pointed day will devolve both 
upon the Dominion of India and 
upon the Dominion of Pakistan, 
and will, if necessary, be appor-
tioned between the two Domi-
nions.". 

And Dr. Sen Gupta goes on to say: 

"This makes it clear thal India 
becomes a party to all conven-
tions and International organisa-
tions of which India, heforl' tne 
Partition, was a member, for in-
stance, the United Nations, the 
Berne Convention on Copyright 
8Ttd various !2bol..l~ :lnd. cth:!::" con-
ventions under the League of 
Nations, now United Nations. But 
with regard to treaties, the pro-
vision in paragraph 4 of the Sche-
dule to the Order does not make 
the position clear at all .... 

Then, he adds: 

"But with regard to other 
foreign countries, India had the 
advantage of Extraditi-on tnsaties 
by the British Government with 
those countries. The question whe-
ther these treaties continue 01.' not 
is not at aU free from ambiguity. 
Questions arise whether Iadia is 
a party to such treaties within the 
meaning of paragraph 4 where 
the treaties were concluded nut 
with India specifically but with 
Britain on behalf of the ell tire 
British Empire. Secondly, if the 
treaty exists, whether the advan-
tage of it or the obligations under 
it have passed to India or to 
Pakistan also remains obscure .... 

I have made this rather lenglhen-
ed quotation, because I discovered that 
India under the British dispensation 
had entered into or had agreed to cer-
tain international conventions which 
have a bearing upon the law or ex-
tradition and particularly in regard to 
the definition of political offence. I 
am sure the hon. Law Minister will 
agree with me that the definition of 
political offence is a very important 
matter in regard to extradition, be 
cause fugitive criminals are extradited 
from one country to the other, but if 
it is a political offence under which 
a fugitive person is charged, then, 
naturally, no question of extradition 
ought to arise, particularly, in a 
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country like ours. should reft!r to 
this matter in some detail a little 
later. But I find-I am quoting from 
Oppenheim's Intemationa! Law (LalL-
terpacht's Sixth Edition of 1947-·that 
at page 649 of this book, it is found 
that: 

"At Geneva in November, 1937, 
there was a convent:on which WitS 
signed by 23 States who had un-
dertaken to treat as criminal off-
ences acts of terrorism including 
conspiracy, incitement· and parti-
cipation in such acts, and in somp. 
cases to grant extradition for sucll 
oflences. ... 

Now, political terrorism was sou«ld 
by this convention to be brought under 
the definition of ordinary crimes so 
that anybody against whom ostensibly 
a case of political terrorism could be 
set out would be extraditable. Apart 
from India, and this is what Oppen-
heim's book says, no member of the 
British Commonwealth of natioru ~ign
ed this convention, but India ,signed 
it becaUSe India in those days was 
a country which as a member of thE' 
British Empire wanted to pose before 
the world a certain definition of 
political offence, that is to say, poli-
tical telTorism or whatever can come 
under the wide definition of political 
terrorism would not have the immu-
nity which political offences are given 
as far as the extradition law is con-
cerned. 

We all know about the famous case 
of Savarkar and We know how bravely 
he had jumped off the ship at Marseil-
les and he had swum across to the soil 
of France; we know also - how the 
French police possibly acting in conni-
vance with the British authorities on 
board the ship caught hold of Savarkar, 
and he was surrendered to the British 
authorities on board the P&O ship in 
which he was travelling. We know 
aU that. That was a complete viola-
tion of international law. It was such 
a violation of international law that 
France actuallv had to submit a peti-
tion that this - should not have been 
done and that SavlH"kar should be 

returned to France, but then the 
Hague Court of those days held that 
he could not be returned, and an 
error had been made, there was no 
doubt about it that he was a politi-
cal offender, and, therefore, be should 
not have been extradited; but once 
an elTor had been committed, it 
could not be rectified. That is a very 
famous decision on the Savarkar case 
which is generally mentioned in every 
standard book on international law, 
and we are very well aware of it. 
But in our extradition law there is a 
special provision that we can offer 
asylum ·to those who are suftering 
under polijical obloquy or under some 
kind of political charge, and that is 
why it is very necessary that we have 
a. d~finite understanding that this 
kind of convention to which India had 
made herself a party in the pre-
Independence days is no longer 
valid at all. 

I referred to this matter only 
because Dr. Sen Gupta himself has 
pointE!d out in his note appended to 
the report of the Law Commission 
that these are matters which have got 
to be v~ry carefully gone into, and, 
therefore, it i~ something to which 
Government ought to give its very 
careful attention. 

Shri Tyagi (Debra 
political murders also 
this? 

Dun): Are 
covered by 

Shri H. N. Makerjee: I can only 
say this that all attempts, fro~ the 
point of view of international law to 
define a political offence have not yet 
succeeded; that is to say, there are 
three schools of thought; one which 
says that a political motive or· a poli-
tical purpose would exonerate, and, 
therefore, that something done, whe-
ther violent or non-violent, even a 
murder "';hich is committed for a 
political objective ought to be exone-
rated, anoth".. view is t."-at it ought 
not to be exonera ted; and a third 
view tries to go in between and it 
suggests that the merits of the matter 
have got to be examined. But every 
attempt so' far made to define a' poli-
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tical offence for purposes of extra-
dition which would be unanimously 
acceptable has failed, and inter-
national conventions in that regard 
have not yet been possible because of 
this differr,nce, in so far as inter-
national jurists are concerned. 

Therefore, 1 feel that as far as we 
are concerned, we have got to take 
very greai care that we do not do 
anything which suggests that we do 
not offer political asylum. England, 
for instance, has a very good record 
in spite of her having an empire 
and all that, as far as offering poli-
tical asylum iD concerned, it has 
a very fine record. And in a book 
like this, namely Oppenheim's book, 
for instance, 1 find that the Russian 
Socialist Federal Soviet Republic had 
an article in their constitution; it is a 
quotation in French, which says that 

"All foreigners persecuted for 
political activity or for religious 
("onviction would have the right 
of asylum.". 

Now, every reputable country agrees 
on the right ot asylum to be given to 
political offenders, and I wish that 
our Government does not take any 
step which can even remotely be 
interpreted to mean that we are not 
treating political offenders with the 
very greatest care, as far as extradi-
tion if, concerned. 

Then, again, in clause 4 of the Bill, 
it has been said, ot course, that fugi-
tive criminals shall ~ot be surrender-
ed or returned to a foreign State or 
Commonwealth country, if the offence 
in respect of which the surrender is 
sought is of a political character, and 
then it goes M to explain it. But I 
find some difficulty, because there is 
a chapter called chapter 01 which 
relates to the Commonwealth coun-
tries, and there is a very distinct 
difference between this chapter and 
the rest of the Bill. 

There is, in the First Sched.ule, a 
list of the Commonwealth eountries 

with which we have our extradition 
a~rallgements, and in the. Third Sche-
dule, the extradition oll'ences in re-
latic>n to Commonwealth cc>untries to 
which Chapter Ill! applies are enu-
merated.. 

Now, I do not know why in this 
enumeration of extraditable offences 
in relation to Cc>mmonwealth coun-
trie:; 1 lhld treason being mentioned. 
Piracy is first, and then it is treason. 
Every definition ot a political offence 
in so far as a definition has been 
attempted, says. that treason, sedi-
tion and that sort ot thing should 
certainly come under the definition 
of a political offence. 

IU9 bra. 

[SHRI JAGANATHA RAo in the Chair]. 

1 was looking up the Encyclopaedia 
of the Social Sciences Where it is said 
that there is no generally aCl:epted 
definition of a political offence, but 
obviously it includes more than 
treason, sedition and the like, since 
these offences are not included in 
the treaty lists ot extraditable crimes. 
Now ir. the list of extraditable crImes 
in so far as the Commonwealth coun-
tries are concerned, we include 
'treason'. I do not understand why. 
Commonwealth countries include, for 
instance, Pakistan, Malaya, Singapore 
and so on. It may very well be that 
somebody in Pakistan is hauled up 
for heason and he runs away to this 
country. Now, are we going to inter-
pret the provisions in this Bill in 
such a way that because Pakistan is 
a Commonwealth country and because 
treason is an extraditable offence, as 
we have put down in the Third Sche-
dule, therefore, the fugitiVe from 
Pakistan who has been accused ot 
treason ought to be given over to 
Pakistan or to Malaya or to some other 
country? This is a provision which 
is a very dangerous one. That is 
why I feel that We have to give a 
great d"al more atlention to this kind 
of measure than we have done su 
tar. This kind of thing is supposed 
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to be too te<:hnical, to difficult, for 
the likes of us to deal with and we 
therefore leave the matter to the dis-
cretion of Government and the omnis-
cience which Government has. 
Naturally we have confidence that 
Government in this kind of matter 
will move with proper circumspec-
tion and look into these things. I 
find that there are certain t'hings in 
this Bill which require verv much 
more careful consideration than we 
have been able to give so far. 

Then again I have noticed from 
Oppenheim's book on International 
Law in the section on Extradition-
my hon. friend the Law Minister, 
knows a great deal about this kind 
of thing-that there are certain coun-
tries especially On the Continent of 
~, which have a provision in 
their extradition law to the effect that 
as far as their own nationals are 
concerned, they do not extradite 
them; they do not send them over 
to the other country if they !lave 
committed some c~me elsewhere. 
They are punished in the country of 
their origin. They do not surrender 
their own nationals. England sur-
renders her own nationals. The Unit-
ed States surrenders her own 
nationals. Now, they have a certain 
tradition and a certaiIlJ way of looking 
at things. We may have a great deal of 
affinity with them as far as British 
jurisprudence IS concerned. It may 
b" following the British practice, 
therefore, that we are thinking of 
surrendering our own nationals. But 
the Continent of Europe, the majority 
of countries Gn the Continenf of 
Europe, have a provision in their 
extradition law saying that they do 
not surrender their own nationals, but 
they try to do their duty by punish-
ing t'he nationals concerned for what-
ever crime they may have committed. 
For that pUrpGSe, they get the evi-
dence from the other side. They have 
that kind of reciprooal arrangement. 

We have to think very hard about 
this kind of thing. In the present 
PGSture of affairs, is it very necessary 

for us to follow the British practice 
in sO far as the extradition of our 
our nationals is concerned? 

Then again, I find that as far as the 
fGrm; regarding requests for extradi-
tion are concerned, generally inter-
national law insists that the forms 
should be rather carefully worded 
and rigid formalities should. be pro-
perly observed. Now, we have .also 
laid down that the request has to 
come through the Embassy or ot'her 
representation of the country con-
cerned. But there is a saving clause, 
that there may be 'other arrange-
ments', apart frol!1 the request to be 
formally and properly conveyed 
through the Embassies or similar 01'-
ganL~ations. There is a provision in 
our Bill here which says tha t other 
arrangements might also be arrived 
at with other countries and those 
arrangements might be the methods 
of securing the extradition of our own 
nationals. Reciprocally, we might 
haVe the same advantage. But are 
we really getting any advantage out 
of this business? Should we not be 
rather more careful than we are at 
the moment? 

The!e are the things which have 
gOt to be very carefully gone into. I 
cannot understand why Government 
had to bring forward this Bill to be 
passed this very Session. If we have 
waited sO long. We might as well wait 
till the next Session. 

Then I find a particular differentia-
tion between Commonwealth coun-
tries ond other countries. After ail, 
there is no very spe<:ial reason why 
our extraditioIII prooedure and ~ven 
the principles of our extradition law 
should be rather different in the 
case of Commonwealth countries 
whereas they are more rigid as far 
as other countries are concerned. If 
we really consider certain principles 
to be correct, let us apply those prin-
ciples to all countries without any 
discrimination. whichever country 
comes and wishes to have reciprocal 
relationship with us-of cours". that 
go .. s without saying. 
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[Sl1ri H. N. Mukerjee] 
Therefore, I feel that all these mat-

ters have to be taken. very carefully 
ie' ,0 'cJnslderation. To recapitulate, I 
would insist that Government pays 
more atte.ntion to Dr. Sen Gupta's 
Note, to tbe Fifth Report of the Law 
Commission of India. I say that the 
rxpre.ss.ion 'extrlldition treaty' should 
be "dined a great deal more careful-
ly than it, has been. I wish a very 
clear. enllllcjation of what the posi-
tion is in regard to those conventions 
and, ~r understandings whiell India 
hail, ~rrjved at with other countries 
befQJ"f' we were indepenclent, and I 
say that in regard to the definition 
politil'.aJ offences we have got to be 
a great deal more careful, specially 
in regard to the inclusion of 'treason.' 
in the Third Schedule-which means 
that if Commonwealth countries want 
people accused of treason-may be 
wrongly-we have to surrendel' them, 
we have to give over our own 
nationals to t'heir custody. 

Tnerl' are certain other thinl(s also 
which have got to be gone into. This 
is a technical matter which, I feel, 
has to be examined with some cir-
cumspection. But somehow Gflvern-
ment seems to be in a hurry. I do 
wish Government bolds its hands 
a" d t~ere is a reference of this mat-
ter to some kind of consultative pro·· 
ces.. I do not suggest that a Select 
Committee of this House is the best 
thing. May be for elicitation of 
opilliQn, Government can circulate it. 
E\lt ~t least I suggest that Govern-
m"nt sbould not proceed in a hurry. 
'There are. certain misgivings in my 
miJld ""hich are by no means clari-
fieq, wilen I find the Bill as it is and 
'when 'I heard what the LBw Minister 
sai", ""hen moving the Motion for 
con.i~ration of this Bill. 

Shri A. K. Sen: Government will 
not be averse to having a Select Com-
mittee. if that is the feeling of the 
'HOllse. 

Some BOD. lIIembe!l'll: Yes. 

Sluj Tyagi: I want a little clarifi-
cation. This is a new subject for me. 
But I could not understand the logic 
of having a list of offences, mentioned 
in the S~nd, Scbedule, that is, extra_ 
dition offences in relation to foreign 
States other than treaty Stale!; or Com-
monwealth countries to whiell Ghap-
ter III does not apply, whiell i~ much 
longer than the ijst of offences in re-
latio,! to Commonwealth countries. 
What is the meaning of this? Have 
we to surrender for a larger number 
of olfenees to these countries with 
whom we have no treaty relations 
than to the Commonwealth countries, 
treaty countries? In the case of the 
treaty countries, the list of offences 
is much smaller. What is the logic 
behind this dilferentiation? 

8hri A. K. Sen: May I be excused 
if I ask the hon. Member to repeat 
his point, because 1 was informing the 
Prime Minister about the statement 
1 have just made regarding a Select 
Committee? 1 am very sorry I did not 
follow everything that the hon. Mem-
ber said.. 

8hri Tyagi: If the intention is to 
postpone, then of course, the question 
does not arise; I need not go into de-
tails. 

8hri A. K .. Sen: We shall go on 
wit\!. the discussion. Instead of pas-
sing the MDtion for consideration, we 
shall pass a Motion for referenCe to a 
Select Committee. 

Shri Tyagi: I wanted the hon. 
Minister to throw light on this point. 
Why is the list of offences mentioned 
in the Second Schedule much longer 
than the list ~ offences enumerated in 
the Third Schedule? The longer list 
is in relation to those countries with 
wh.Qm we have no treaty and the 
smaller list is in relation to those 
countries with whom we have treaties 
or which are in the Commonwealth. 
J want to ~ow why we are accQnlmO-
dating non-treaty countries to a larger 
extent than the treat,. countries in 
respect of whom the list is compara-
tively small. 
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Shri A. K. Sen: His point is. why 
more offences are listed in the Second 
Schedule. It was mentioned alreadv 
by the previous speaker. • 

Shri Tyagl: Yes, with regard to 
Commonwealth countries or treaty 
countries, the number of offences un-
der whiCh extradition will have to 
take place in much smaller than the 
nurr. "er of offences, a list of which is 
enumerated in relation to those coun-
tries with whom we no treaty arrange-
ments, or which are not included in 
the Commonwealth. 

Shri A. K. Sen: That is not the 
exact thing. To understand the two 
Schedules, one will have to look :' 
clause 2, sub-clause (c), items (ii) and 
(iii). 

Clause 2(c) (ii) says: 

"in relation to a foreign State 
<Jther than a treaty State or in 
relation to a commonwealth 
country to which Chapter III does 
not apply, an offence which is spe-
cified in, Or which may be speci-
fied by notification under, the 
Second Schedule;" 

That means, you have given a whole 
gamut of offences in respect of which 
a notification may be made. You have 
given that wide range, and ihe noti-
tication will specify extradition 
offences out of the list. 

16 brs. 

Shri Tyagi: The heading of the 
Second Schedule reads: 

"Extradition offences in rela-
tion to Foreign States other than 
treaty States or commonwealth 
countries to which Chapter II does 
not apply." 

This has got a bigger list. 

Sbri A. K. Sen: If you look at 
clause 2(c) (iii), it says: 

'(c) 'extradition offence' means--

875(ai) LSD-lO. 

••• . .. 
(iii) in relation \0 a common-

wealth country to which Chapter 
HI applies, an offence which is 
sp'!Cified In, or which may be spe-
cified by notification under, the 
Third Schedule;" 

That is with regard to the Third Sche-
dule. 

So far as t..':le Second Schedule is 
concerned, clause 2(c) (ii) applIes, 
which states: 

"in relation to a foreign State 
other than a treaty State or in re-
lation to a commonwealth coun-
try to which Chapter III does nol 
apply, an offence which is specifi-
ed in, or which may be specified 
by notification under, the Second 
Schedule;" 

That means, out of this list of offences, 
the notificatiOn will select certain 
offences. That is why the list has 
been given. 

Shri D. C. Sharma (Gurdaspur): 
This is a very technical Bill, as has 
been mentioned by Shri H. N. 
Mukerjee and also the hon. Minister. 
So, we all want to be educated so far 
as t.his Bill is concerned. 

Firstly, what is the urgency for 
trying to consolidate and amend this 
Bill now? After all, India has been 
free for more than ten years, and till 
now we did not think it necessary. 
Further, the existing situation, I feel, 
so far as India is concerned, is all 
right. 

Shri A. K. Sen: Will he, first of 
all, split up the elmct matters on whiCh 
clarification is sought? Then the hon. 
Member may speak. 

Shri D. C. Sharma: Secondly, 
want to know from the hon. Minister 
.....,he should circulate a note-the 
countries with which we have extra-
dition treaty now. Myself and some 
other Members have been putting 
questions on the tloor of the House 
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[Shri D. C. Sharma] 
with regard to some countries, and we 
have not made any headway. So far 
as the Commonwealth countries go, 
Pakistan is mentioned. I do not think 
we have any extradition treaty with 
Pakistan. If there had been one, I 
think Bhupat who went away 
from this country after doing 
many mentionable and unmention-
able things would have been 
extradited. No such thing hap-
pened. Now, you are going to have 
this treaty with the Commonwealth 
countries including Pakistan, but they 
have not tried to enter into such a 
treaty with us. So, I think most of 
this is going to be a. kind of pious 
wish. It will merely remain on our 
statute-book. 

I wonder how many countries of 
the Commonwealth will have this 
reciprocal arrangement with us, not 
many countries I think. For instance, 
take the United Kingdom. Phizo is 
said to have a double nationality. He 
is a national of the Commonwealth 
and a national of the Indian Union. 
He is in the United Kingdom carry-
ing on anti-Indian propaganda, doing 
all kinds of things. I do not know if 
he is doing anything which can be 
described as a political offence, but he 
is there and we have been putting 
questions on the floor of the House to 
know why he is not being extradited 
from the United Kingd'om. So, I do 
not understand why we are having 
this First Schedule whe" at least these 
two countries, Pald.tan Our neighbour, 
and the United K;ngdom, from which 
We have perhaps derived the inspira_ 
t;on for this legislation, are not do-
ing anything of the kind. So far as 
the other countries of the Common-
wealth like Australia, New Zealand 
etc., are concerned, I do not think the 
problem arises. 

Shri A. K. Sen: What is the point 
On which he wants clarification? 

Mr. Chairman: I take it he wants 
to make a speech. 

Shri D. C. Sharma: I am only ask-
ing fOr clarifications from the hon. 
Minister. 

~~ ... ;; .. . _.~'-:"_._ .. -: .. -"'I--.~:~,~"'.r----- ~ ~ .. . 

Mr. Chairman: On what points? 
He wants to know the exact points. 

Shri D. C. Sharma: Firstiy, what IS 
the urgency for bringing forward this 
Bill? Secondly, what are the Com-
monwealth countries with whiCh we 
have extradition treaties now, or what 
are the countries which are clamour-
ing for such a treaty with us? 

Thirdly, in the Second Schedule, a 
list is given of the extradition offences 
in relation to foreign States other than 
treaty States or commonwealth coun-
tries to which Chapter III does not 
apply. Obviously, we are having 
three types of extradition treaties. 
Why can we not have one omnibus 
kind of treaty? What purpose is go-
ing to be served by having one type of 
treaty with one country, and another 
with another? After all, offences are 
offences, and if one offence deserves 
extradition with reference to one coun_ 
try, it should deserve extradition with 
reference to other countries also. 
Why are you going to pick and choose? 

For instance in the Second Sche-
dule, though ~ertain things are good 
and should be there, there are also 
offences like cheating. 

Shri Tyagi: Cheating can be under-
stood but what about mischief? Even 
in P~rliament, there are a number of 
mischievous Members. What is the 
definition of misch;ef? 

Shri D. C. Sharma: I can under-
stand attempt to murder, culpable 
homicide etc. 

Mr. Chairman: They are offences 
under the Indian Penal Code. 

Shri D. C. Sharma: Then, why not 
say all the offences under the Indian 
Penal Code are to be included in the 
Second Schedule? Why do you pick 
and choose? 

For instance, there is assault on 
a boarded vessel. Why not on a 
boarded aircraft? After all, so many 
things are being done on aircraft also. 
We mav haVe other means of conve-
yance also. 
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Shri N. R. Mumswamy (Vellore): 
You wanted some clarification. 

Shti D. C. Sharma: I am asking 
for clarifications, what else? I want 
the han. Minister to explain it to us. 
If he had not said that the Bill was 
a very technical one, I would not have 
asked him. 

The highly technical quality of the 
Bill was further augmented by the 
speech of the han. Member, Shri 
Mukerjee. He also brought so many 
legal tomes to explain to m that the 
thing is very difficult. 

My other point is this. The Law 
Minister should make it clear what 
constitutes a political offence. Shri 
Mukerjee said that it could not be ex-
plained. If it cannot be explained, 
then why are you putting it here? 
After all, some explanation must have 
been put On political offence in the 
annals of the law courts of our coun~ 
try or other countries. Some clue 
should be given as to what constitutes 
a political offence SO far as this extra_ 
ditiOn treaty is concerned. It is very 
necessary that some specific instances 
should be given. I am saying all this 
because, as has been pointed out by 
my hon. friend Shri 'ryagi, who is a 
respected Member of this House, it is 
a· very complicated thing and we want 
to be enlightened on the subject be-
fore we are asked to pass it. I hope 
the hon. Law Minister who knows all 
these things will be able to explain it 
to us because we are non-technical 
men. 

Shri N. R. Muniswamy: I want one 
clarification. As it is. there are three 
types of offences for extradition pur-
poses. One is with regard to the 
Commonwealth countries the ('th"r is 
with regard to the foreign States and 
the third is non-treaty States. I want 
to have a list of the treaty Stales so 
that we can have clear conceptions. 

Shti Ral Raj Madhok (New Delhi): 
Mr Chairman. as Shri Mukerjee said 
just now, this is a technical Bill. I 
endorse the suggestion made by my 
han. fripnns that there should have 
been a Select Committee for going in-

to it. Apart from that, there are cer-
tain things which come to my mind 
wheh we look into the Bill. A distinc-
tion has been made between the Com-
monwealth and the other countries, as 
if the Commonwealth countries are 
more friendly to Us .than the other 
countries. Actually, it is not the case. 
Commonwealth countries are inde-
pendent in all respects. Some of 
the Commonwealth countrie" are 
more remote and unfriendly to 
us than perhaps many other 
countries with which we have no such 
relation. So far as this law goes, it 
will concern mainly our relations with 
the countries which are our immediate 
neighbours, particularly Pakistan and 
China . (Interruptions.) In re.;-
peel of Pakistan, We may be !laving 
some law but our actual experience in 
the last few years has been that Pakis-
tan has not been co-operating with 
us at all in the matter of extradition 
of criminals. Many people left India 
for Pakistan after embezzling Govern-
ment money and committing other 
kinds of crimes and not one of them 
had been extradited from Pakistan so 
far. So many people in Pakistan may 
be dubbed as traitors but they may 
not be so according to our law and 
if somebody takes asylum here for 
political reasons we must give him 
asylum but when he is demanded by 
Pakistan for having committed treason 
according to Pakist~ni law, he has to 
be handed over. There are no political 
liberties in Pakistan at this time. The 
same is true of communist coun-
tries. Anybody who speaks against 
the Government may be dubbed a~ 
traitor. But it may not be treason 
in our country. Further more, when-
ever a law is passed we try to follow 
it very faithfully while the other 
party does not do ,so. The result is 
that we will be working against our 
own people and also against people 
who come and take asylum in 
our country. It is, therefore, neces-
sary that all the aspects are 
looked into very carefully as to what 
we mean by treason and political 
offence. There ha~ been a demand in-
side and outside the House that we 
should make a law defining treason in 
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this country. So many people who 
have committed treason against this 
country are going scotfree. When we 
do not have a law in OUr own coun-
try, we may have to extradite a per-
SOn to a neighbouring country if he 
has. committed treason in that country 
whIle a person who is in a similar 
POSition in another country will not 
be extradited here. That is not a 
correct thing. This distinction bet-
ween the Commonwealth and other 
countries must be done away with 
and we should examine this law 
in relation to the countries with 
which we ha", immediate connection~, 
which are our immediate neighbours. 
We must apply this law with an 
eye on the political s~'stems 
under which the people are living. 
The laws in two democratic countries 
can be more or less the same but 
will not be the same if one is a demo-
cracy and the other is a totalitarian 
country. The laws are different· the 
concept of Iiberitills is different.' We 
must take into account all these points 
before we make a law and therefore, 
I submit that it would be better if this 
law were placed b.,fore a Select Com-
mittee. 

Shri Naushir Bharucha (East Khan-
deshJ: I would invite the attention 
of the House to clause 4 of this Bill 
whic, provides for restrictions on sur-
render of fugitive criminals. It says 
that a fugitiVe criminal shall not be 
surrendered or returned to a foreign 
State or commonwealth country it 
the offence in respect of which his 
surrender is sought is of a 'political 
character'. I, for one, have not been 
able to make out any distinction as to 
what is treason and what is an offenCe 
of a political character. Thus, if we 
say that we are going to surrender a 
person for treason or if it is to be 
made an extraditable offence under 
certain circumstances, how do we dis-
tinguish treason from offences of a 
po);t;c"11 character? My OWn opinion 
is that in any case a person charged 
with treason must not be surrendered 
because invariably the so-called trea-
~()n is nothing but difference of poli-
tical opinion. Take for instance trea-
SOn in a communist country, Or trea-
SOn in a country, where the nor-
mal democratic laws do not pre-
vail. whp'f"P thp.I'Oo ;Ii! Q"+"""'~""P rr~_ .. 

--=-- .. , .. _--"-

even the expression of political opinion 
different from the political creed held 
by the dictator would be deemed as 
treason. In such cases there should 
not be any extradition for, after all, 
what is extradition if it is not based 
upon the promotion of international 
justice? The idea is that the fugitive 
must not be allowed to escape if he 
has committed an offence simply be-
cause he runs away into another 
country where the political boundaries 
intervene. But at the same time, if 
We look to the essence of the thing, 
my submission is that in no ra3~ 

where the offence charged is treason 
the man should be surrendered be-
cause it is a political offence invari-
ably and treason is nothing but hold-
ing a political opinion different from 
what the State wants the people to 
hold. I, therefore, submit that if that 
point is kept in view in a large num-
ber of cases it will be found that it is 
a political offence. 

If you look at clause 4(b) you will 
see that a fugitive criminal shall not 
be surrendered if the prosecution for 
the offence in respect of which his 
surrender is sought is according to 
the law of that State or country bar-
red by time. I am not aware of any 
law of a country placing a time limit 
such as, that no murderer shall be 
prosecuted after two or three years. 
I can understand a time-limit being 
applied to civil litigation. In only one 
case or clause of criminal offences ;s 
there a time-limit. When municipal 
offences are committed I can under-
stand a time-limit. The time_limit for 
prosecutiOn is three months or so. But 
I do not understand the need for the 
time-limit here. I do not understand 
what exactly the significance of this 
thing wilIbe. 

Shrl N. R. l\IuDiswamJ: It is the 
law of the State. 

Shri Naushir Bhameha: Yes; but 
let us take the case of theft, for exam-
ple. Supposing in a country the mle 
is that the man who commits theft is 
not to be prosecuted after one year. 
If you are going to condone the offence 
after an year, you may as well 
condone it now. What is the charm 
in saying that you must surrender him 
for justice as if it makes a big diffe-
T<On,.o'? 
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Thirdly, take the second schedule. 
The offences are so widely wo.d.?d 
there; of course, of necessity it may 
be so. Take, for example, theft, extor_ 
tion, robbery, dacoity, etc. A thpft 
may be a very petty act. Do you 
want to make it an extraditahle 
offence? I submit that for p~tty thefts 
people should not be extradited. Ex-
tradition must be there only in cases 
where the moral conscience is shocked 
and not for each and every petty 
offence. 

Take cheating. Petty cheating cases 
may be there and these small crimi_ 
nal cases might give a country the 
handle to get back a political prisoner. 
Take, for example, a case where the 
political prisoner escapes. He mIght 
have committed the offence of forging 
a passport or some such thing which 
might come within the definition of 
cheating. They will say, "We are not 
asking him for a political offence, but 
We are calling for him because he has 
cheated the Government by giving a 
false name and has escaped." It may 
be that he has committed some petty 
theft or something. But the real pur-
pose for which he is wanted is much 
bigger, namely, a political offence. 
Therefore, I am not in favour of in-
cluding in extraditable offellces all 
and sundry types of offences. 

Then again, take item 18 of the 
second schedule. What is an extra-
ditable offence? The item says: 

"Any offence against any other 
section of the Indian Penal Code 
or against any other law which 
may, from time to time, be speci-
fied by the Centrai Government 
by notification in the Official 
Gazette either generally for all 
States Or specially for one or more 
States." 

There again, I am not prepared to give 
authority to the Government to spe_ 
cify the offences, because my own 
submissiOn is that when we· agree to 
an extradition treaty, we surrender 
a part of our sovereignty for a parti-
cular purpose, and that &"Urrender 

should therefore be as Ii ttle as p.)ssi-
ble. As I read this, the list af offences 
is SO big that I am of the opinion 
that nothing more should be included 
and no further liberty or latitude 
should be left to the Government to 
incorporate any additional extraditable 
offence. 

Take next the third schedule. There, 
you find at the end, "any offence 
against any other section . . ." etc. 
There also the Government is giv~n 
latitude to specify any offence of 
whatever character as an extraditable 
offence. 

I also fully share the view expres-
sed by some previous speakers, Shri 
Bal Raj Madhok and others, in res-
pect of one point. What is the log,cal 
basis for making a distinction in the 
matter of categorising extraditable 
offences between Commonwealth coun_ 
tries, the States with whom we ha\"e 
treaties, and other foreign countries? 
I could understand if it is a question 
of customs duty preference, or impe-
rial preference or something lIke that. 
But what is there to make a distinc_ 
tiOn between two sets of Slates? If 
an oft'ence is so heinous as to be an 
extraditable offence so that we should 
surrender a criminal to a C.)mmon-
wealth country, we should a. wen, on 
moral and humanitarian grounds, sur-
render him to any foreign country. If, 
for example, it i.s a murderer or crimi-
nal like Bhupat, why make a distinc-
tion between a Commonwealth coun-
try and a foreign country? How is 
Bhupat less dangerous to a foreign 
country than to a Commonwealth 
country? I submit that the distinction 
should not be based on that aspect of 
the matter. Originally, in the pre-
vious Il'gislation which we had on 
this subject, namely, the Uniled King_ 
dom Extradition Act and the Fugitive 
Offenders Act, all these had historical 
basis and historical reasons for mak-
ing a differentiation between Com-
monwealth countries and other c.)un-
tries. But there is no such logic or 
rationale behind this classification of 
extraditable offences fOr Common-
we-olth countries and other counl.ril'l. 
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I therefore submit, and I am glad, that 
the hon. Minister in charge of this 
Bill is aecepting the suggestion that 
this aspect should be referred to 
the Select Committee. The basis (\f 
the entire Bill and the basis of extra-
dition itself will have to De allered 
and that will be done, I hope, m the 
Select Committee. 

Shri Tangamani: Mr. Chairman, Sir, 
I am really glad that Shri H. N. 
Mukerjee has mentioned about the 
various provisions of the Bill. I am 
glad to note that Government are wil-
:!ng to refer this to the Select Com-
mittee or, in the alternative, to cir-
culate it for eliciting public opinion. 
Personally I would like the Bill to be 
circulated for eliciting public opinion 
because in that case many students of 
international law and also political 
parties will be in a position to come 
forward with very concrete sugges-
tions. 

As the House is aware, the classical 
definition of extradition is the delivery 
of an accused person or a convicted 
individual to the State in whose terri-
tory he is alleged to have committed 
or to have been convicted of the crime 
by the State in whose territory the 
alleged criminal happens for the time 
being to be. All along, when we go 
through any book on international law, 
we find that most of the States wanted 
to give refuge not only to the politi-
cal offenders but also to the other 
kinds of offenders ·so as to establish 
that they are supreme in ~eir o",:"n 
territory. This has been gomg on till 
the 18th century when different States 
having treaty relations allowed only 
exchange of political prisoners. It is 
only after the 18th century that cert-
ain offences were listed and the t.reaty 
countries wanted to exchange prisoner~ 
..... ho had committed very grave offen-
ces. 

I shOUld like to mention in this con-
nection how far-reaching is the scope 
of this Bill. If only we go through the 
second schedule, we will find listed in 
it about 18 offences. Quite a large 

number of them are minor offences, 
what are generally know as non-
cognizable offences. I would mention 
item 8, cheating (sections 415 to 420); 
then mischief, (sections 425 to 440) . 
Then take ordinary theft. Though it is 
a congnizable offence, it is a very 
minor offence. Then there is kidnap-
ping. There are as many as 18 offen-
ces most of '."hich are offences which 
really escape notice if they are com-
mitted in a particular country. Take a 
very minor offence committed by X iI: 
a country and we are very particular 
that this man should be handed over 
to that country. This attempt at 
becoming much wiser than the wise 
man is something which I am not able 
to understand. 

Take the third schedule. Already 
many hon. Members have addressed 
themselvc-.. -, this particular point. We 
have listed nearly 18 offences regard-
ing those States with whom we are 
having extradition treaties. Six more 
are added on in the case of Common-
wealth countries. In the case of the 
commonwealth countries, the inclusion 
of Pakistan is at present at least very 
pregnant with explosive possibilities. 
I. can well imagine a large number or 
at least a few people who do not agree 
with the form of Government in Pak-
istan and who seek refuge in thi~ 
country According to this, because 
they ha;'e committed an offence against 
the law of that country, treason, sedi-
tion or whatever it is, it is incum-
bent on us to send back those parti-
cular persons immediately. 

I believe it was in the nineteenth 
century when the question of extra-
dition came UP. The countries were 
anxious only to exchange persons who 
have committed serious offences a~d 
the distinction was made about politi-
cal refugees in different parts of the 
that we find a large number of politi-
cal refugees in different parts of the 
world. Many instances are given In 
this particular book on international 
law._ Even Karl Marx was more In the 
nature of a political refugee. Maybe 
he was not exiled from a particular 
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country, but wherever he stayed-
Germany, France or Belgium-there 
was always ~ome kind of prosecution 
after him. Any writing of his was 
always looked upon with suspicion. So, 
he. could get a proper atmosphere in 9 
country like U.K. 

Mazzini, Mussolini, Lenin and ma"y 
other revolutionaries who wanted to 
have a certain kind of ideology could 
get some kind of shelter in those coun-
tries. One of the respected Members 
of this House, Raja Mahendra Pratap 
is one such. When we were all stud-
ents, when a number of students were 
enlisting themselves in the Int~r

national Brigade for saving the legally 
formed Government of Spain, one 
name always stOod out-the name of 
Madam La Passionaria. Today that 
brave lady is in a particular country 
where she has been given this asylum. 
Everybody knew about this great lady. 
In the same way, there are ever so 
many names which have illumined the 
history of the past and probably there 
will be such names in future also. 

So it is necessary that this kind of 
exch~nge of political prisoners which 
is contemplated under the third 
schedule should not be there. Enough 
has been already said about this. I 
can mention the names of the col-
leagues of Vir Savarkar like Dr. 
Rajan and V. V. S. Ayyar. These 
people were able to get shelter after 
reaching this country. There was a 
warrant of arrest for V. V. S. Ayyar 
as soon as he got into P&O Fort. He 
managed somehow to land at Bom-
bay. In India he knew that he would 
be detected by the British police. So, 
he sought sheltEll' in Pondicherry . 
Mahakavi Bharathi, who esoaped 
from a warrant issued by the Gov-
ernment of India, got political refuge 
in Pondicherry. Today the Tamil peo-
ple are proud of him. M~t of his 
best works, which have imbibed 
national feelings in Tamil Nad people 
were written when he was in Pon-
dicherry. 

We all know the great Aurobindo. 
He did most of his work in Pondi-

cherry. These are all instances to 
show that those who were hounded 
out by a particular form of Govern-
ment were always able to find shel-
ter in another country and their con-
tribution has always been great, So, 
that should be borne in mind if we 
are true to our tradition and true to 
our past. That is why I feel that 
there must be deletion of 'treason' . 
Our definition of political offences 
must be such that complete discre-
tio,", must be vested in the hands of 
the Government to decide whether it 
is a political offence or not. As Prof. 
Mukerjee has a,lready pointed out, 
on many occasions--there was an 
occasion as early as 1902 when the 
Extradition Treaty by the Pan Ame-
rican Conference was signed by the 
12 States and they could not agree 
even when the question of political 
offences carne up. It is because 
in a new state which has been 
formed many political refugees will 
be corning in and there status 
and other things have to be look-
ed into. That is one point on 
which I would like to add to what 
many hon. Members have already 
stated I really feel that the principle 
adoPt~d by States such as France and 
Germany of nevEll' extraditing one of 
their own subjects to a foreign State 
should be followed here also. That 
will be a salutary practice. Let us 
not allow a criminal to escape, but let 
us not easily hand over our national 
to any other country because he com-
mitted an offence of cheating. Because 
one of our nationals has committed 
an offence of cheating in a foreign 
country with whom we have extra-
dition treaties or in any other com-
monwealth country, let Us not take 
it into our head that we must imme-
diately surrender that man to that 
particular territory. I feel that the 
continental practice, the practice 
which has been adopted in France 
and Germany may be followed. 

Shrl D. C. Sharma: East Germany 
or West Germany? 

Shrl TanpmllDi: Both East Ger-
many and West Germany. Only the 
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other day the Prime Minister was 
telling us that in spite of what we 
get in the papers there are people 
moving from East Germany to West 
Germany and from West Germany to 
East Germany. Although one type of 
exodus is only mentioned in some of 
the papers here, the Prime Minister 
made it perfectly clear that so far as 
the Germans are concerned there is 
absolutely no distinction between the 
East Germans and the West Germans. 

Dr. M. S. Aney (Nagpur): What is 
the motion before the House? Is it ftlr 
consideration, is it for referring the 
Bill to a Seiect Committee or is it for 
circulation? What is the motion before 
the House which We are discussing? 

Shri A. K. Sen: The motion was for 
consideration. Then, as I have 
announced, we shall be moving to-
morrow a formal motion for reference 
of the Bill to a Joint Committee con-
sisting of 21 Members, 14 from this 
House and 7 from the other House. 

Shri Tanpmani: If such a motion is 
gOing to be moved, my submission 
will be that enough time must be given 
-for consideration of the Bill by the 
Joint Committee. There are Bills like 
the one on Election Law, the Banaras 
Hindu University Bill and others 
which are going' to Select Committees, 
but the House had directed in those 
cases that the Select Committees must 
submit their reports before the end of 
this session. 

Shri A. K. Sen: No, no; not in this. 

Shrl Tanpmani: In the case of this 
Bill Sir the directive should be of 
such a dature that enough time should 
be given to members of the Joint Com-
mittee and also the larger public to 
say something in this matter. 

.8hrl A. K. Sen: This won't come 
back in this session. For the simple 
reason that the Prime Minister will be 
away on the 31st August, this will 
have to be taken up only in the next 
session. 

IIJIrl TaDp ..... : If such an assur" 
ance is given by the han. Minister, 

then I 'do not want to say anything 
more. If it is a question of moving 
amendments and all that, I have seve-
ral things to say about the various 
clauses. Now that the Bill is going to 
be referred to a Joint Committee, I am 
sure the members of ~,he Joint Com-
mittee will go carefully into the dif-
ferent clauses. 

Mr. Chairman: The han. Member can 
as well speak on the clauses. 

Shri Morarka (Jhunjhunu): Give the 
benefit of your views to the Joint 
Committee for their guidance. 

Shri Tangamani: My first submission 
will be on claUse 2(d). The definition 
that has been given about the extra-
dition treaty requires some revision. 
because it is a blanket definition. It 
says: that all the treaties which were 
entered into even before the 15th 
August 1947 Will also be taken as ex-
tradition treaties. The danger of 
accepting such a definition has already 
been pointed out by Professor Muker-
jee. 

On clause 4 I fel that "political 
offence" must be framed in such a 
way that if in the opinion of the 
Government an offence is of a poli-
tical nature then the provisions .f 
this Act will not apply. In that way, it 
must be as broad as possible. 

Chapter II deals with procedure_ 
I have not applied my mind as te> 
which would be the best procedure. 
Chapter III, which deals with Com-
monwealth countries shOUld not be 
there. The distinction between Com-
monwealth countries and non-Com-
monwealth countries should go. In 
other words Chapters II and III deal 
with procedure of more or less a 
similar nature . 

Coming to miscellaneous things, cer-
tain suggestions which have been 
given by standard text books on inter-
national law may also be considered. 
Then the offences which have been 
mentioned in the second and third 
schedules may be clubbed into one 
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schedule. Instead of having 14 plus 6 
offences in the schedule, we need 
mention only more heinous crimes 
like murder, robbery, daooity or 
piracy. If necessary, we can have a 
provision for enlarging the schedule. 
Instead of having 20 offences in Sche-
dule II and Schedule III, we could 
have some major offences, which are 
of a heinous character, with the provi-
sion that the list may be enlarged. 

I hope that my suggestions will be 
favourably considered by the Select 
Committee. 

Shri L. Achaw Singh (Inner Mani-
pur): Mr. Chairman, I rise to wel-
cOme this Bill. I am very glad that the 
Minister incharge of ihis Bill has as-
sured the House that the Bill wOLlld 
be referred to a Select Commit·e~. 
because I feel there are claus"" in this 
Bill whiCh are controversial anti the 
prOVISIOns have not been compre-
hensive enough. 

This Bill seeks to consolidate and 
amend the law of extradition on 
fugitive criminals from and to foreign 
States and Commonwealth countries. 
Up till now We have been following 
the United Kingdom Extradition Act 
and most of the provisions were madE' 
applicable to the whole of India. As 
las been made clear, the Act of 1911~ 

does not apply to the erswhi1e Part B 
States, and that is one of the defects 
of the existing law. Then again, the 
Fugitive Offenders Act of 1891 has 
been declared by the Supreme Court 
as not applicable to India after 
India became a Republic. So. it is 
high time that We have such a Bill. 

I will nOw make some observations 
regarding some features of the Bill. 
Under clause 31 the Central Govern-
ment would decide to which State and 
country a fugitive criminal has to 
be surrendered after taking into con-
sideration all the circumstances of the 
case when simultaneous requisitions 
are made by more than one country. 

This is a very good provision. Then 
claUse 20 is another feature which 
provides the channel for requisitions 
for the surrender of a person accused 
or convicted of an extradition offence· 
committed in India and who is sus-
pected to be in a foreign country or 
a Commonwealth country. 

I feel that this enactment has been 
10:1g overdue. We have had certain 
particular difficulties, particularly 
with Pakistan and Burma. Some of 
our nationals, specialiy Naga hostiles, 
have gone into Burma and when we 
raised the question about the position 
of these people on the 13th March 
last, We were given a verv unsatis-
factory reply by the hon. Deputy Min-
ister of External Affairs. There were 
three Nags hostiles there. They called 
themselves the emissaries of the 
Federal Government of Nagaland. 
They have been there since 1957. For 
the last three years they have been 
detained by the Burmese Government 
for the alleged offence of trespassina 

into their territory. Some of the ho; 
Members here asked the Government 
as to why we have not made any re-
quest for their deportation to this 
country. 

Then again there is the case of Mr. 
Phizo who fled to Pakistan and who 
was residing in Dacca for a pretty 
long time. In spite of the knowledge 
of our intelligence people and of th .. 
Government of India we could do 
nothing with it because we had no 
such treaty. Unless We had a general 
law governing the extradition provi-
sions, we could not do anything. Wp 
could not proceed with a treaty with 
Pakistan. 

Extradition is a reciprocal business. 
We have to enter into agreement with 
other countries. The principle of the 
law is there. The criminal should not 
go unpunished. Different countries 
help each other in bringing those 
persons who are accused of some 
offence to justice. So now that we 
are going to have a law when the 
Bill is passed, We have to enter into 
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agreements with different countrIes 
on a reciprocal basis for the extradi-
tion of fugitive criminals from one 
country to another. 

It has been made quite clear t.hat 
this law would apply to us and to the 
·countries with whom we enter into 
agreements and treaty arrangements. 
Any treaty with any of the." 
countries, I am sure, will conform to 
the basis of this law. 

I have to make some observations 
regarding claUSe 3 which provides 
that in regard to a Treaty State the 
Central Government should be em-
powered to render the application of 
this Act subject to modifications, ex-
ceptions, conditions and qualifications. 
The same provision is also there in 
clause 13 under which the Central 
Government would be empowered to 
make the application of the. Act sub-
ject to these modifications, exceptions, 
conditions and qualifications as may 
be specified for the purpose of imple-
menting the treaty arrangements with 
regard to the Commonwealth coun-
tries. I submit that the Central Gov-
ernment has assumed too much power 
under delegated legislation. The 
Memorandum says that the powers 
·delegated here are of a normal charac-
ter. Of course, I appreciate the diffi-
culties and do not grudge the powers, 
but I feel that they should have pro-
vided some elaborate details and 
specific points regarding these modi-
fications and conditions which may be 
required at the time of entering into 
11 treaty with another State. 

I haVe got a very serious misgiving 
regarding clause 3, sub-clause (2), 
under which power is sought by the 
Central Government to restrict the 
application to fugitive criminals found 
in a specified part of India only and 
make it effective only in relation to 

certain parts of India. That means 
the Act will not be applicable to some 
parts of India. I think it is arbitrary 
discriminatory and also unjust. i 
strongly disapprove of any part of 
India harbouring any fugitive crimi-
nal. I think the law should be applied 
to any and every part of India. 

I also beg to submit that thl' 
powers delegated to the Central Go-
vernment under clauses 3, 13 and 34 
should be clearly defined in the noti-
fied orders and the rules and Parlia-
ment ,should scrutinise f;om time to 
time those rules and the points speci-
fied in the orders as and when they 
are laid before Parliament. 

Then, I find a significant omISSIon 
in this Bill. That is with regard to the 
extradition Of our nationals. Suppose 
one of our nationals commits some 
offence in a foreign country and seeks 
refuge in India; when the foreign 
country demands his extradition, 
should wwe surrender him, should we 
deliver him to the jurisdiction of the 
foreign courts? I do not think there is 
any express provision in the Bill re-
garding this maUer. Of course, this is a 
very complicated thing and complica-
tions have arisen in many cases. Even 
Great Britain had not delivered its 
nationals when so demanded by other 
countries. Great Britain is devoted to 
the principle of free and unrestricted 
extradition of criminals and has op-
posed the principle of nan-extradition 
of criminals who are nationals of the 
state of refuge. Yet in practice they 
have not followed it. The primary 
cause, of course, is quite well known: 
because there is the question of na-
tional solidarity, and no country likes 
to deliver its criminals to the foreign 
criminal jurisdiction. That is why I 
feel that we should have some ex-
press provision in this Bill to the effect 
that no national should be delivered 
to foreign States even if there is a re-
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quisition for their surrender on an 
alleged offence 

Lastly, I beg to submit that there 
is no provision here for the filing of 
Habeas Corpus petitions and things 
like that. In section 7 of the British 
Act there are elaborate provIsIOns 
under which the alleged criminal can 
file Habeas Corpus petitions in an ap-
propriate court. We have given fifteen 
days, of course, under clause 4, so that 
he might file somthing like that. But 
an elaborate provision is laid down 
under the British law and it will be 
desirable for us to provide some such 
procedure in our Bill. 

I hope the Joint Committee will 
take into consideration the points 
raised by me and by other Members 
of this House. With these words I 
support the Bill. 

Mr. Chairman: Any other Member 
wishing to speak? I find there is no 
one. The hon. Minister. 

Shri A. K. Sen: In any event I 
shall not be able to finish today. And 
since I am moving the motion to-
morrow, the motion for reference to a 
Joint Committee, subject to your per-
mission, I shall speak tomorrow; be-
cause I shall move that motion and 
say a few words. Not much is neces-
sary, because the whole matter will be 
dealt with by the Joint Committee 
and long speeches will not be neces-
sary. 

Mr. Chairman: Then shall we ad-
journ the HOUse now? 

Some Hon. Members: Yes. 

Mr. Chairman. The House now 
stands adjourned till 11 A.M. tomor-
row. 

16.55 hrs. 

The Lok Sabha then adjourned til! 
Eleven of the Clock on Frida'll, August, 
18, 19611Sravana 27, 1883 (Saka). 
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ORAL ANSWERS TO 
QUESTION3 

S.Q. Subject 
No. 

COLUMNS 
. 2572 - 2609 

567 Hindu5tan Shipyard at 
Vhakhapatnam 257'-73 

568 Cap;izing of an engine and 
a b"g~y . . . 2573-76 

569 Heart Foundation in 
India . . 2577-79 

571 Availability of water in 
Raja.rhan . 2580-82 

571. Tr.in robbery near 
Kanpur . 2582-B5 

573 Gamo;Entorith in Delhi 2585-88 
575 Fire in Ajmer Central 

Office . . 2588-89 
'76 Shipbuilding and ship 

repairs. . 2589-92 
'78 D~ubling of Vijayawada-

GOOur Section 2592-93 
'79 Sucti~n Dredger for Cal-. 

cutta Port . 2593·-95 
,80 Fund, for rural electrifica-

tion in Third Plan . . 2595-97 
581 Work a' ;Kandla Port 2597-2601 
,83 Hotel accommCKlalion in 

India . 2601-~3 
,85 Orissa Government's ob-

jection to the construc-
tion of Hydro-mectric 
Project across Slleru at 
Guntavada 2603 

618 Upper Sileru Project 2604-05 
,86 Electrifi~tlon of Kharag-

pur-Cbakradharpur Sec-
tion 2605 

$90 Murder in a passenger 
train . 2.606-08 

'91 Coordination in handling 
Government Cargo 2608-09 

WRlTl'EN ANSWERS TO 
QUESTIONS 2610-2754 

S.Q. 
No. 

570 Water Pollution Boards 2610 
574 Fertilizer for jute crop 2610-II 
577 Railway bridges across 

Cauvery 26 II 

582 Yop Research-cum-
Tre.tment Centre at J ai-
pur 26II-12 

584 Telecommunication sys-
tem in U. P .. 2612 

WRITI'EN ANSWERS TO 
QUESTIONS--contd • 

S.Q. Subject COLUMNS 
No. 

of Tam-
Villupuram 

Electrification 
b.,.am and 
Section 2612-13 
Railway siding plots • 
Telegrams service 

2613 
2613-14 

593 

'94 
595 

Production of three pur-
pose injection 
Pollution of Jamuna 
waters in Delhi . 
Loan from r.D.A. 
Calciitta-Bhubane>hwar 
Air Service . 
Extra trains on N. F. 
Railway 

2616 

2616-17 

597 

598 

P. & T. facilities in back-
ward areas . 
Paradip Port 

599 Weather forecast 
600 Gram Sabhas 

2 61 7 
2618-19 

2 619 
2619-20 

601 Traffic congegtion in 
cities 2620-21. 

602 Printing of stationery (or 
P. & T. Department. 2621 

603 Goods train accident near 
Kalal 2622 

604 International Heart Foun-
dation 

605 Board for Numada River 
606 Fake tickets 
607 Telephone system in ~ew 

Delhi and Old DelhI . 2623-24 
608 Development of spices •. 
609 Fake bales cotaining bricks 

instead of cloth 26z4-25 
610 Employment of Indian 

Seamen 26%5-26. 
6II 

612 

613 
614 

615 
616 

617 
619 

Additional·passeng.% train 
betWeen Madras and New 
Delhi . 
Sunken Dutch vessel in 
Hoogbly Z626-27 
Pay scales of Stenographen 2627-28 
National Cooperat\ve 
Farming Consaltauve 
Board . 
Purchase of wheat 
Murder in Pathankot Ex-
press 
Television receiver licenses 
Sovi~t Botanical experts 



WRITTEN ANSWERS TO 
QUESTIONS--c~td. 

S.Q. Subject COLUMNS 
No. ~jinl 

620 Cable for telephone con-
nections 2631 

621 Liquor ,pennits . 2631-32 
622 Second-hand viscount. 2632 
623 Katbua-Jammu rail link 2632 
624 Cooperative Sugar Fac-

tories . 
625 Distribution of waters of 

Eastern rivers between 
India and Paklstan . 

626 Muchkund Project 

U.S.Q. 
No. 

1260 

1261 

Compensation for victims 
of RaUway accidents 2635 
Renigunta Tirupti Rail-
way line 2635 
New technique, of culti-
vation 2635-:6 
Bridges in Punjab . 2636 
PayJCommissicn's Repol! 2636-37 
Facilities for Tourists .12637-39 
Fertilizers 2639-40 
Foodgrains for Maha-
rashtra State 2640 

I267 Sugar factorie, in Andhra 

1268 

1270 

1272 

1273 

I274 

Pradesh 2640--4' 
Cattle anj poultry breed-
ing schemes in Maharashtra 
State 2641 
Financial aid to Agri-
culturists 9641-42 
Sugar factories in Maha-
rashtra . 2642. 
Rural electrification pro-
gramme of Maharashtra 
during Second Plan 2642-43 
Medium irrigation projects 
in Maharashtra. • 2644-45 
Flood control schemes 
of Maharashtra for 1961-
62 2645 
Health Units in E. Rail-
way 2.645 

1275 Porters at Aurangabad 
Station. 2645-46 

12.76 Train derailment . 2.646 
1277 Piece-rate Incentive 

Scheme for Calcutta Port 
labour . 

1278 Licence for transistor radio 
1279 Licences for radios 

2646-47 
2647-48 

2 648 

WRITTEN ANSWERS TO 
QUESTIONS--contd. 

U.S.Q. Sub;ect COLUMNS 
No. 

1280 Radio sets in trains 2648-49 
1281 Radio receiving sets 2649 
1282 C.H.S. Scheme 

" 649-50 
1283 Homoeopathic medicines 

and yogic exerciseo:; 2650 
1284 Water coolers 011 N. 

Railway 2650-5 1 
1285 Delhi Zoo 2651 
1286 Ropeway in Mysore 

State 2651-52 
1287 Train collusion near Nin-

dra Station on E_ Railway 2.652.-53 
1288 Rain and sUt observation 

stations in Sikkim and 
Bhutan 2653 

1289 Charlchi-Dadri Tekphor e 
Exchan ge 2654 

1290 Buildi"g for G.P.O. 
Chandigarh 2654 

1291 Extension of Rajasthan 
Canal to Kandla Port. 2654-55 

1292 Purli-Vaijnath-Latur rail 
link 2 655 

2.655 
26 55-56 

1293 
1294 
12.95 

12.97 
1298 

1299 

Cold storages 
Delhi Ring Railway 
Flood control schemes of 
Punjab for 1961 
Under bridge near Char-
Ichi Dadri 
Bhakra power to Delhi . 
Agriculture CoUege in 
Delhi 
Railway IMiristcr's Wel-
fare and Relief Fm: d . 

1300 Loadin g of wagon s 

1301 

1302 

1303 

Forest Department, An-
damans. 

Study of Irrigation ae d 
Power potential of River 
zones 
Co;,\struction of car a) in 
Nepal area from Kosi 

2.660 

Pr~ea 2.660-61 

1304 New station between 
Narnaul and Ateli 2661 

130 5 

1306 

1307 
1308 

CO:lference on Dams in 
Rome . 266[-63 
Diploma course in Rural 
Institutes . . . 2662-64 
Power Pr~ects in Punjab 2.664-65 
Staff in Lady Hardirge 
Hospital, New Delhi 2665 
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WRI'lTEN ANSWERS TO 
QUESTIONS-contd. 

U.s.Q. Subject COLUMNS 
No. 

1309 Passenger traffic congestion 
at Delhi • 2665-66 

1310 Co·op"ative FarmiJ'g 
Pilot Project units in 
Pl1Jljab 2666 

131 I Warehouses . 2667 
1312 G,-,eral strike 0" Railways 2667-68 
1313 Ticketless travel 2668-69 
1314 Trialofticketless travellers 

0-' Ce-,tral Railway 2669 
Co-Strllccio.11 of new guide 
bank in Delhi 

1316 Development of commu-
nications in dac. it-in-

1317 

1318 
1319 
1320 

1321 

132 2 
1323 

festcd areas . 2670 
Dental clinics in District 
hospitals 
Export of India'! plants . 
Dacoities in traiJ's 
Ga'!gman run over by 
train ncar Ka" oUr . 
I'lter-State movement of 
Khandsari, sugar candy, 
bura etc. 
Power shortage in U. P .. 
Over-bridges in Kan pur 

2670-71 

2671 

2671-73 

6673 

2673-74 
2674-75 
2675-76 

1324 New station. ncar Govind-
nagar . 2676 

1325 P.& T. staff at Ir>dore. 2676-77 
1326 D,partmcnts of Preventive 

a.,d Social Medicine . 2677-78 
1327 

1328. 

132 9 

1330 

1331 
1332 

1333 
1334 
1335 

1337 

1338 
1339 

J.& K. alternativeNatior. al 
Highway 2679 
Maharashtra's plan for 

anti-sea-erosion works. 2679 
National Filaria Control 
Programme . 2679-80 
Leimakhong Power 
Scheme 2680 
Imphal-Tamenglorg Road 2680·-81 
Forest Department in 
Ma!ipur 
Forests in Ma'1ipl.lf 
Movement of Ballast 
Rate of ballast 0" Mughal-
sarai-Fatehpur lire 
Withdrawal of refrigeraled 
vans from Railways 
Post Office buildir.gs, 
Pat,a . 
Tickclless travd 
Study team 0]1 co-
operatives 

2681 
2681-82 

2682 

2682-83 

2685-86 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject COLUMNS 
No. 

1340 Prices of rice and paddy 
in Orissa 2686-87 

1341 Quarters for P. & T. em-
ployees 2687 

1342 Telegrams service . 2687-88 
1343 Punishment for neglect of 

wives and families by em-
ployees 2689 

1344 Inter-State movemer.t of 
ghee 2689-96 

1345 Manure for Delhi farmers 2690 
1346 Rabi CIopin Delhi . 2691 
1347 Restaurants on Railways 2691-92 
1348 Jeejeebhoi Committee 2692 
1349 River Board for Krishr a 

and Godavari 2693 
1350 Postal delivery in Tripura 2693-94 
1351 Hydro-electric Projects for 

Keral2 in Third Plan 
1352 Alii. Chalmertractors 
1353 Telephone connectiol's 
1354 Development offisheri" 
1355 Supply of Wagon Fl",'r 

Boards to Railwa) s 
1356 Minorirriga!iol" schrmes . 
1357 Minor irrigalioa works ir 

ManiplIr 
1358 quota of 1st class berths 

In LuckI'!ow-Amritsar 
Fast Passenglr 

2694 
2694-95 

2695 
2695-96 

1359 Telephone co"ncctior s at 
Nangal 2699-2700 

1360 P. & T. quarters at Manali 2700 
1361 Agricultural Ur:iversity ir 

Nainital District . 270C--02 
1362 Gh"e grading and markirg 

rules 2702-03 
1363 Bridges on N. H. No. 29 2703-04 
1364 ShahgSl'j Junction 2704-05 
I 36~ Progress of railways in 

Bastar 2705 
1366 Water scarcity oil Kar gra 

Valley Sectio', 2706 
1367 Hindi kr.owirg staff in the 

MiJlistry 2706 
136M Cinder on Railways 2706-07 
1369 BlockDevelopment Com-

mittee 2707-08 
1370 Hospitals if' Karratek 2709 

1371 Automatic Te1ephor c 
Exchange 2709-10 
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WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject 
No. 

1372 Railway under or over-

COLUMNS 

brj;ige at Raichur 2710-11 

1373 Imported foodgrains 2711 
1374 Central Water and Power 

Research Statio~, Poena 2711-15 

1375 Tubewells in the Second 
Plan 2716 

1376 'Power co,nections to Ir.-
dustries in Delhi 

1377 Flinring of railway em-
ployees 

1378 Milk cooperatives 
1379 Departmental catering on 

N. Railway 
138~ TraioingofPrimary school 

teachers 
1391 Bha~i"daMarsha\lingYard 
1382 Chemical ma"Ure 
1383 Mahatma Gandhi T.B. 

Sanatorium, Dharwar 
Distt. 

1384 ManltandJing of Starion 
Master, Sealdah 

1385 Railway hostel at Cuttack . 
1386 Transport Corporation for 

Orissa 
1387 PaddyproductiO'lin Tripura 
1388 Cheatin g at Calcutta 
1389 Pilgrims route to Badri-

nath 
139:> Installa,ion oftubewdls 
1391 Ch~micalfertilizers 
1392 Postal Orders 
1393 FlooJs in Tar jore 
1394 Telephone connections in 

Amritsar 
1395 P.C.O. at Bhuntar 
1396 Appo;,:tment of S.C. on N. 

Railway 
1397 Flag StatioI' at Brahmpur on 

N. Railway 
1398 Warehouses in Punjab 
1399 N.E.S. Blocks in Hoshiar-

pur District 
1400 "Packag: Scheme" in 

2716-17 

1717 

2718-19 

2719-20 

2720- 21 

2721 
2721---22 

2722 
2722 
2723 

272.4-'25 
2725 

Z725-26 
2726-27 

2727 
:nZ7-28 

2728 
2728-29 

Kerala 2729-30 
1401 P. & T. employees Punjab 

Circle 2730 
1402 Conversion of Bomboy-Mad-

ras Triweekly Ja.,ata i:'to 
daily Janata . 2731 

1403 Supplyofce:nent 2731 

WRITTEN ANSWERS TO 
~UESTIONS-contd. 

U.S.Q. Subject 
Nos. 

1404 New railway station reat 

COLUMN" 

Kottayam 2731-32 

1405 Russian help for fightir g 
Smallpoxin India 2732 

1406 Production of cocoJ:\l! ard 
arecanutin Orissa 2732-33 

1407 Fertilizer reql~iremt..r t s 
1408 Warehouses 
1409 Consumptio~ of sugar 
1410 Quarters for P. & T. em-

ployees 

2733-
2733-34 
2734-35 

14II RUral wate, supply schem" 
in Orissa . 2736-37 

1412 Family planrir gin Keral. 2737 
1413 Train derailmer t ., 

Dooria Station 
1414 Veterinary Colleges 
1415 Thefts from goodswagurs 
1416 India-Goa flight 
1417 D~railmert due to rain at 

Kamli, Dharewac!a ard 
Umardcshi statiar s 

1418 Foot over-bricg.s or 
Railways 

1419 Bhubaneswar Station 
1420 New railway lir es durir g 

Third Plan in Madras 
1421 Irwin Ho'pital,Dclhi 
142:! Mater11ity Ward of Irwin 

Hospital,Delhi . 
1423 All India Institute of Medi-

cal Sciences 
1424 Issue of handwritten tickets 

on E. Railway 
1426 Air bookip gs 
1427 N01-dclivery of ipsned 

cover 
1428 Commu:- icatio,; s if bon.~(r 

arcas of Madhya Pradesh 
and Uttar Pradesh 

1429 Central Leprosy Teachir. g 
and Rest:arch Ir.stitt::tc, 
Chinglepcr, Madras 

1430 Introduction of rai I caoches 
on Ex-S.I.R. Section 

1431 Telccommw1ication Trair-
jrg CeI'rro: at l\.-!cr.am-
hakkam 

1432 Raw jute 
1433 Postal facilities durir g 

Third Plan 
1434 Telepho"es at 

statiOl S 
railwa~ 

2737-38 
2738 

2738-39-
2739-40 

2740 

2740-41 
2741 

2742--43 

2743-44 

2744 
2744-45 

2i49 

2749 50 
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WRI'ITEN ANSWERS TO 
~UESTIONS--contd. 

U.S.Q. Sub;ect COLUMNS 
No. 

1435 Welfare Inspectors on S. 
Railway 

1436 C"iefPerso.,nel Officers 0"1 
Ratlways 

1437 hce"tive Scheme in Rail-

2750 

2750 

way Workshop, Mysore 
143~ Taking over of railway lire 
1439 Re,ewal of railway track 
1440 P. & T. Offices in My.ore 

2750-5 1 

275' 
2752 

Circle 2752-53 
1441 P.&T.Trairi-g Cenre 

for Mysore 2753 
1442 P. & T. Divi<io-s ir Mvsore 

Circle . 2753-54 

MOTION FOR ADJOURN-
MENT 

. The Speaker withheld hh con-
sent to the mo-ring of an ad-
journment morion given 
notice by Shri Rajenj .. Singh 
regarding police liring at 
Sonepur Railway Station on 
the 15th August, 1961 . 

CALLING ATTENTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE . 2760-62 

Shri Harish Chandra Mathur 
called the attention of the Mi-
nbrer of Irrigation and Power 
to the frequent break-jown 
of power slIpply i'l Delhi and 
the st.ps taken to !!medy the 
situalion. 

The Mhi,t'r of Irri~ation ani 
Pow,r (Haliz Mohammad 
Ibrahim m~de a s~a!em'nt in 
regard thereto. 

PAPERS LAID ON THE TABLE 2763 
(I) A copy of the Delhi D!velop-

ment (M.nag.:ment of Pro-
pertie,) Reguht:o ll, 1961 
published in NotificJtion No. 
S.O. 1338 dated the loth 
June, 1961, under section S8 
of the D,lhi Develo;>ment Act, 
'957· 

(2) A copy of the Merchant Shipping (Carriage of Medical 
Officers) Rule., 1961, 'pub-
li'hed in No:.ilication No. 
G.S.R. 987 dated the 29th 
july, 1961, under 8ub-Iection 
(3) of section 458 of the M,.-
chant Shipping Act, 19511. 

COLUMNS 

MESSAGE FROM RAJYA 
SABHA 2~63 

Serf'tary' reported a message 
from Rajya Sabha that Rajya 
Sabha had pa,sed without any 
amendment the Const;tution 
(Tenth Amendment) Bill, 
1961, passed by Lek Sabha 
on the 14th August, 1961. 

BILLS INTRODUCED 

The Voluntary Surrender of 
Salaries (Exemption from 
Taxation) Bill, 1961. 

MOTION RE. INTERNA-
TIONAL SITUATION 

Discussion on the motion rt'. 
International Situation con-
tinued. The PIlme Minister 
and Minister of External 
Affairs (Shri Jawaharlal Nehru) 
replied to the debate. The 
substitute motion moved by 
Shri Valdurgkar on 16-8-61, 
was adopted and the discus-
sion wa, concluded. 

BILL PASSED 

The Prime M'nister and Minis-
ter ~f External Affairs (Shri 
Jawaharlal Nehru) moved for 
consideration of the Dadra 
and Nagar Haveli Bill, 1961. 
The motion was adopted. 
After clause-by-clause con-
sideration the Bill Wa3 paised. 

BILL UNDER CONSIDERA-TION . . • . 284~' -So 

The Minister of Law (Shri A. K. 
Sen) moved that the E~ra
dilion BiU, 1961 be taken Into 
consideration. The discu .. 
sion was not c)nc\uJej. 

AGENDA FOR FRIDAY, 
AUGUST 18, 1961lSRAVANA 
27, 1883(Sal<a). 

Further discussion on the motion to consider the Extradition 
Bill, 1961 and the amendment 
thereto for reference of the 
Bill toa Joint Committee; 
consideration and passing of 
the I ncome-Tu Bill, 1961 as reported by the Select 
Committee ; and con8Uera-
tion of the Private Member.' 
Bills. 

-GMGIPND-LS II-S75 (Ai) LSD-29-861-885· 
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